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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 4. 1990lChaitra 14,
1912 (Saka)

The Lok Sabha met at Eleven of the Clock

[MA. SPEAKER in the Chairj

(Interruptions)

[ Translation]

SHRI HARISH RAWAT: Mr. Speaker,
Sir, it is a matter of shame for us that terror-
ists have killed dozens and injured hundreds
of people by planting a bomb at the site of a
religious function at Batala. It is a very seri-
ous matter. It should be discussed right now.

[English]

SHRI VASANT SATHE (Wardha): Sir,
we have given an adjournment motion. In
Batala, they have killed
people ..... (Interruptions)..... We should
express our serious concern on
this .... ( Interruptions) ....

MA. SPEAKER: I amon my legs, please.
Mr. Rawat, I am on my legs.

.... (Interruptions) ....

MA. SPEAKER: Please take your seats.
I am on my legs, Mr. Rawat. Mr. Agarwal,
please take your seat. When the Speaker is
on his legs, you should take your seat.

[ Translation]

SHRI J.P. AGARWAl: Where have all
the Members of BhartiyaJanata Partydisap-
pea red today?

MA. SPEAKER: Please take your seat,
Mr. Joshi, please sit down.

.... (lnterruptions) ....

11.02 hrs.

WELCOME TO PARLIAMENTARY
DELEGATION FROM U.S.S.R.

[English]

MA. SPEAKER: Hon. Members, at the
outset, I have to make an announcement.

On my own behalf and on behalf of the
hon. Members of the House, I have great
pleasure in welcoming His Excellency Mr.
Anatoly I. Lukyanov, Chairman of the Suo'
preme Soviet of USSR and Mrs. ludmila D.
Lukyanova and the hon. Members of the
Soviet Parliamentary Delegation who are on
a visit to India as our honoured guests.

The other hon. Members of the Delega-
tion are:

1. Mr. Yury P. Platonov

2. Mr. Valent in I. Pokrovsky

3. Mr. Yury V. Skokov

4. Mr. Yuly M. Vorontsov
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The Delegation arrived Delhi on 4 April, 
1990 morning. They are now seated in the 
Special Box. We wish them a happy and 
fruitful stay in our country. Through them we 
convey our greetings and best wishes to the 
President, the Parliament, the Government 
and the friendly people of the Union of Soviet 
Socialist Republics. 

( Interruptions) 

MR. SPEAKER: Yes, Mr. Vasant Sathe. 

SHRI SOMNATH CHATTERJEE: We 
want the Government to take the strongest 
possible action. (Interruptions) 

SHRI VASA NT SATHE: We want the 
suspension of the Question Hour. You know 
it, Sir, that we have given today an adjourn-
ment motion. What is happening in Batala IS 

an unprecedented thing. It has never hap-
pened before-an attack on a religious pro-
cession. (Interruptions) They are not both-
ered about this most senous occurrence. 
( InterruptIons) 

[ Translation] 

MR. SPEAKER: That is enough, now 
you take your seat. 

[English] 

SHRI VASANT SATHE: It wi" have 
repercussions all overthe country. (Interrup-
tions) 

MR. SPEAKER: You can give a Calling 
Attention on that. 

SHRI VASANT SATHE: No, Sir. You 
allow an adjournment motion. 

MR. SPEAKER: 1 know the urgency of 
this matter. I agree about its urgency. We 
can take it up. But thiS is tr.e Ouestion Hour, 
Mr. Sathe. I agree It is a senous thing. We 
can take it up after the Que5~ion Hour is over. 

Let me proceed with the Question Hour. 

( Interruptions) 

[ Trans/ation] 

MR. SPEAKER: Mr. Vijay, I am not 
preventing you from taking up the matter, I 
totally agree that it is an important thing but 
it can be taken up only after the Question' 
Hour is over. Let Question Hour proceed 
first. 

MR. SPEAKER: These are important 
matters. I will take it up after Question Hour 
is over. 

( Interruptions) 

[English] 

MR. SPEAKER: Mr. Acharia please 
take your seat. I agree with you that it is an 
urgent matter. Let us take it up after the 
Question Hour is over. 

( Interruptions) 

SHRI VASANT SATHE: This is a very 
serious situation. (Interruptions) 

[ Trans/ation] 

MR. SPEAKER: Shri Sathe, how willi 
be able to hear when 10-12 people are 
standing and speaking at the same time. 

(In terruptions) 

[English] 

MR. SPEAKER: Let me proceed with 
the Question Hour. 

.... ( Interruptions) ... 

[ Translation] 

MR. SPEAKER: Do you want that the 
Question Hour be suspended? 

.... (Interruptions) .... 
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( Interruptions) [English] 

MR. SPEAKER: No notice has been 
given to suspend the Questbn Hour. 

SHRI VASA NT SATHE: I will give no-
tice Just now. (Interruptions) 

MR. SPEAKER: Not like that. I think 
there is no need to suspend the Question 
Hour. I do not agree. It is upto the Govern-
ment to give a statement after the Question 
Hour is over. Let us proceed with the Ques-
tion Hour. 

.... ( Interruptions) .... 

[ Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speak'9r, Sir, the Question Hour can be 
suspended. 

MR. SPEAKER: Mr. Khurana please sit 
down. 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, we can suspend the Question 
Hour .... (Interruptions) 

[English] 

MR. SPEAKER: Mr. Poojary, I am not 
able to hear you. All of you are standing up 
and speaking at the same time. Please take 
your seats. 

( Interruptions) 

MR. SPEAKER: Iwantto runthe House 
as per the rules. Mr. Upendra. 

( Interruptions) 

[ Translation] 

SHRIJ.P. AGARWAL: Now we cannot 
call tor a Delhi Bandh. What are you doing? .... 
( Interruptions) 

MR. SPEAKER: Notice should have 
been giVen before 10 o'Clock. 

[English] 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): This is a very serious incident 
and very unfortunate. The whole House joins 
in expressing the condolences to the be-
reaved families. H the hon. members want a 
statement, it can be made in the afternoon. 
( Interruptions) 

SHRI SAIFUDDIN CHOUDHURY: Why 
can't you move a condolence resolution? 
( Interruptions) 

r Translation] 

MR. SPEAKER: Listen to me, you 
please sit down. 

[English] 

MR. SPEAKER: That can also be con-
sidered. 

( Interruptions) 

MR. SPEAKER: Please take your seat. 
We will consider it afterwards. 

( Interruptions) 

MR. SPEAKER: We are unanimous on 
this issue. Why don't you hear him? Let us 
first hear him. I will take it up afterwards. 

( Interruptions) 

SHRI MADAN LAL KHURANA: An 
Adjournment Motion has been given. (Inter-
ruptions) 

[ Translation] 

MR. SPEAKER: Mr. Sathe, wait for a 
second, please take your seat. 

( Intenvptions) 
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[Enpish) 

MR. SPEAKER: I have seen your motion 
to suspend the Question Hour. Though it is 
time-barred, if the House wants you can give 
your opinion and we will decide. I have no 
objection. 

( Interruptions) 

MR. SPEAKER: I can put Mr. Sathe's 
motion. His motion is about suspension of 
Question hour. 

(Interruptions) 

SHRI VASANT SATHE: If you are not 
worried, you oppose that. (Interruptions) 

MR. SPEAKER: Yes, yes. Mr. Upen-
dra. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): I have a suggestion to make. 
(Interruptions) 

[ Translation] 

SHRI MADAN LAL KHURANA: My 
suggestion is that a condolence Motion be 
moved and the Question Hour be suspended. 
How long we can let people die there like 
that. 

[English] 

SHRI P. UPENDRA: Sir, immediately 
after the Question Hour we can jointly intro-
duce a motion condemning the incident and 
expressing our condolences and if more 
details are required then the Home Minister 
can make a statement in the afternoon. 
( Interruptions) 

SHRI KAMAL CHAUDHRY (Hoshiar-
pur): We donot want just a condolence 
motion. Just a condolence will not do. (Inter-
ruptions) 

MR. SPEAKER: Mr. Dinesh Singh. 

Yes, Dinesh Babu. 

SHRI DINESH SINGH (Pratapgarh): Mr. 
Speaker, Sir, you will appreciate that. (Inter-
ruptions) 

[ Translation] 

DR. VIJA Y KUMAR MALHOTRA: First 
you move a condolence Motion. Mr. Speaker, 
you please suspend the Question Hour and 
move a Condolence Motion and it is as per 
the rules only. 

[English] 

SHRI DINESH SINGH: Mr. Speaker, 
Sir, you will appreciate that we have gone to 
the utmost limit to accommodate the Gov-
ernment in the issue concerning Punjab. We 
said, we will co-operate with them in extend-
ing the time for elections. They could not 
show majority in the House. Even then we 
agreed to suspend the rules. Please listen 
me first. But there •• certain issues on 
which it is not possible for us not to have a 
debate in the House. Merely passing a con-
dolence resolution is of no use. (Interrup-
tions) 

MR. SPEAKER: Constitution Amend-
ment is also coming up. (Interruptions) 

[ Translation] 

SHRI DINESH SINGH: My request is 
that we will extend our full cooperation to the 
Constitution Amendment Bill which is l.ikely 
to be introduced. You please allow us to 
move the Adjournment Motion. We will agree 
to this Amendment. Let this Amendment Bill 
be introduced and it can be discussed after-
wards. This is a Censure Motion and we will 
definitely press it as it has become a daily 
routine. It is no longer a question of one or 
two days. The Government has not spelt out 
its policy on Punjab in this House as to what 
action it is contemplating to take 10 improve 
the situation in Punjab. H the condition in 
Punjab continues to deteriorate, then how 
long can we keep quite and go on cooper-
ating with the present Government. H inno-
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cent people are being killed there without 
any check, we are not ready to cooperate 
any longer. I am greatty surprised that B.J.P. 
which used to express great concern over 
this issue, has now started thinking that only 

. a condolence Motion will be more than suf-
ficient. 

DR. VIJAY KUMAR MALHOTRA: We 
have Calling Attention Motion after that. 

11.13 hrs. 

[English] 

CONDOLENCE ON BAT ALA KILLINGS 

SHRI VASANT SATHE (Wardha): Let 
the condolence motion be moved and ac-
cepted first. After that, if you like, we do not 
want to come in the way of the introduction of 
the Bill about Punjab which has to come. And 
then, Sir, I would beg of you to take up the 
Adjournment Motion in all seriousness to 
discuss the Batala incident. This is how I 
would propose the things to be done. 

[ Translation] 

SHRI MADAN LAL KHURANA (South 
Delhi): We have also given notice for discus-
sion under Rule 193. 

[English) 

MR. SPEAKER: I shall now place the 
condolence resolution before the House. 

it. 

"This House is deeply grieved over~he 
ghastly killing of a large number of 
people due to a bomb blast in Batala 
yesterday and conveys its heartfelt 
sympathies to the families of the de-
ceased." 

I am sure the entire House agrees with 

I would request the Members to stand in 
silence for a short while. 

The Members then stood in silence for a 
short while 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, this is a very serious matter, no 
doubt about it. We have already condemned 
and shown our concern. We have given a 
notice already for discussion under Rule 
193. But that discussion can start immedi-
ately after the introduction of the Constitu-
tion Amendment Bill. That is our suggestion. 
( Inte"uptions) 

MR. SPEAKER: Let us proceed with 
the Question Hour. 

[ Translation] 

SHRI MADAN LAL KHURANA: We 
have also given a notice for discussion. 
under Rule 193 .... (Inte"uptions) .... 

SHRI NATHU SINGH: We have given 
notices for a Calling Attention and for discus-
sion under Rule 193. 

[English] 

MR. SPEAKER: There can be a Calling 
Attention also. 

MR. SPEAKER: 

Shri Harin Pathak .. Not present 

Shrimati Basava 
Rajeswari .. Not present 

[ Translation] 

They given notice of questions and then 
are not present in the House. 
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Shri Satyagopal 
Misra 

[English] 

Shri Lokanath 
Choudhary 

Not present 

.. Not present 

cer patients in Government hospitals is pro-
vided either free or at a subsidised cost 
depending on the financial status of the 
patients. 

(c) Various State Governments provide 
for reimbursement of cancer treatment ex-
penses as per their own rules and instruc-

Prof. Shailendranath tions. 
Shrivastava .. Not present 

Shri Gopi Nath 
Gajapathi 

Shri Ram Sagar 

11.17 hrs. 

.. Not present 

ORAL ANSWERS TO QUESTIONS 

[English] 

Free Medical Aid to Cancer Patients 

*317. SHRI RAM SAGAR: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pkeased to state: 

(a) whether Government propose to 
provide medicines and injections free of cost 
to cancer patients in Government hospitals; 

(b) if so, the details thereof; and 

(c) whether Government also propose 
to issue some guidelines to State Govern· 
ment for reimbursement of expenses to State 
Government employees suffering from can· 
cer? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). Treatment to can· 

[ Translation] 

SHRI RAM SAGAR: Mr. Speaker, Sir, 
I had asked in part (c) of my question as to 
whether Government also propose to issue 
some guidelines to State Government for 
reimbursement of expenses to State Gov-
ernment employees suffering from cancer, 
in reply to which he had stated that various 
State Governments provided for reimburse-
ment of cancer treatment expenses as per 
their own rules and instructions. I would like 
to know from the han. Minister whether he 
will lay the rules of State Governments re-
garding reimbursement of cancer treatment 
expenses, which are different in each state, 
on the Table of the House? 

[English] 

SHRI NILAMANI ROUTRAY: Sir, there 
is a Central Cancer Board. Also in the States 
there are State Government Boards. They 
discuss among themselves. They also re-
ceive instructions from the Central Cancer 
Board. From time to time guideline are pro-
vide about the treatment. 

About reimbursement in the States, they 
have got their own rules and accordingly 
they do. 

[ Translation] 

SHRI RAM SAGAR: Mr. Speaker, Sir, 
I wanted to know from the hon. Minister 
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whether instructions will be issued to those 
State Governments for reimbursement of 
expenses to poor patients and their employ-
ees which have no rules at present? 

[English] 

SHRI NILAMANI ROUTRAY: Sir. this is 
a State subject. Only the Central Cancer 
Board gives instructions. About the Central 
Government employees. we are doi;lg ac-
cording to the rules and reimbursement is 
being made. (interruptions) 

SHRI SONTOSH MOHAN OEV: Sir, 
may I know from the hon. Ministerthe amount 
that has been given by the Central Govern-
ment during the last one year to the cancer 
patients and two. how many States and how 
many patients from each State? 

[English] 

SHRINILAMANI ROUTRAY: I require 
notice. (Interruptions) 

[ Translation] 

PROF. MAHAOEO SHIWANKAR: Mr. 
Speaker. Sir. in Naspur. the second capital 
of Maharashtra. the National Saint Tukaji 
Maharaj 'Cancer Relief Society' is working. 
Will the Government recognise its hospital 
as a regional hospital and provide grants in 
aid during the current year? 

[English] 

SHRI NILAMANI ROUTRAY: If the 
hon. Member gives me the details, about it. 
I will certainly look into it. 

SHRI KHEMCHANOBHAI SOMABHAI 
CHAVDA: May I know from the hon. Minister 
whether the Government is giving financial 
assistance only to the Tala Institute of Can-
cer in Bombay? May I request him to give the 
same finanoial assistance to the Cancer 
Institute at Ahmedabad in Gujarat State? 

SHRI NILAMANI ROUTRAY: There 
are several regional cancer institutes to whom 

Government of India gives assistance. 

MR. SPEAKER: His question is about 
giving financial assistance to Ahemdabad 
Institute. 

SHRI NILAMANI ROUTRAY: The de-
tails about Ahemdabad Institute are not with 
me. I want notice for that. 

[ Translation] 

SHRI J.P. AGARWAL: Mr. Speaker, 
Sir, cancer is a deadly disease and so far it 
is incurable. Seminars are being organised 
every where in the world in regard to this 
disease. I would like to know from hon. 
Minister that since millions of people are 
suffering from this disease, has the Govern-
ment decided to form a forum or organise 
seminar where doctors from all over the 
world may come and discuss the problem? 

MR. SPEAKER: This is a question 
regarding the availability of medicines in 
hospitals? 

SHRI J.P. AGARWAL: This question 
relates to cancer and since there is no rem-
edy for it, has the Government provided 
enough funds for this financial year for or-
ganising seminars to conduct analysis and 
survey in this respect? I have seen an article 
which mentions that in China attempts are 
being made to find the treatment of cancer 
by preparing medicine from snake-poison. 

[English] 

SHRI NILAMANI ROUTRAY: We do 
have cancer seminars with the W.H.O. 

[ Translation] 

Bisalpur Project of Rajasthan 

*320. SHRI GOPAL PACHERWAL: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Bisalpur Project in Tonk 
District of Rajasthan has been approved; 
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(b) if so, the time by which water for 
irrigation and drinking purposes is likely to be 
made available from this project; 

(c) whether all the villages to be cov-
ered under the project have been approved; 

(d) if not, the number of villages ap-
proved for inclusion in the project and those 
not approved for the same; and 

(e) whether lift irrigation facility would 
be provided to the villages which would not 
be covered by the project? 

[English] 

THE MINISTER OF STATE IN THE 
MINlSTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (e). The 
comments on the project report received in 
May. 1982 were sent to the State Govern-
ment from August, 1982 to August, 1984 for 
compliance. The State Government has to 
prepare a modified project report based on 
thE.' approved hydrology. 

[ T rans/ationJ 

SHRI GOPAL PACHERWAl: Mr. 
Speaker. Sir, in my question, I wanted to 
know the number of villages included in as 
well as excluded from the proposed Bisalpur 
project which was formulated in 1981-82. 
And what is the alternative arrangement 
proposed for the villages excluded from the 
project? Will the project provide the drinking 
water to areas falling in Tonk parliamentary 
constituency as well? 

SHRI MANUBHAI KOTADIA: Mr. 
Speaker. Sir, this project has not been ap-
proved by the Central Government and it has 
been sent back to state Government for 
compliance. Further action can only be taken 
when the project is sent back by the State 
Government duly approved and receives the 
approval of the Central Government. 

SHRt GOPAL PACHERWAL: Mr. 
Speaker, Sir. I would like the know the time 
limit by which the project would be approved 

and ..., the number of the villages likely to 
be covered by the project. 

SHRI MANUBHAI KOTADIA: Mr. 
Speaker, Sir, nothing can be stated unless 
the proposal is referred back to the Govern-
ment for approval ........... (Interruptions) 

SHRIDAUDAYALJOSHI: Mr. Speaker, 
Sir, the project in question is progressing 
very fast Just as this project covers some 
villages of 'Tonk' parliamentary constituency, 
some 192 villages of Kota-Bundi Parliamen-
tary Constituency are also to be covered by 
this project. Is hon. Minister in a position to 
promise the inclusion of all these villages in 
the project? And if it is not going to be so, 
then will he ptease state the reason and tell 
the number of villages to be included in the 
project? 

SHRI MANUBHAI KOTAOIA: Mr. 
Speaker, Sir, I have ".ady given the reply. 
Unless the project is referred back to the 
Central Government for approval nothing 
can be stated. (Interruptions) 

[English} 

SHRJ K.S. RAO: I can understand the 
hon. Speaker protecting the Minister from 
compticated questions or when the Minister 
expresses his ignorance, once, twia: or 
thrice, but not fNery time ... (Interruptions). 

SHRt SOMNATH CHATTERJEE: This 
is objectionable, Sir. No aspersions are to be 
cast on the Chair... (Interruptions). 

SHRI K.S. RAO: The han. Minister said 
that the State Government h~ not sent the 
proposal for approvaL.. (Interruptions). 

SHRI NIRMAL KANT! CHA TIERJEE: 
Sir, I am on a point of order ... (Interruptions). 

MR. SPEAKER: There is no point of 
order. Whatever objectionable is there, I wiU 
look into it. Please take your seat ... 

( Intern.ptions) 
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SHRI K.S. RAO: Sir. han. Minister has 
replied that the State Government has not 
sent the project proposal for approval and he 
can answer this only when the State Govern-
ment sends the proposal for approval. My 
predecessor Member said that the project is 
going on very fast... (/nte"uptions). 

MR. SPEAKER: You put the question to 
the Minister. 

SHRI K.S. AAO: This clearly indicates 
that the Minister is ignorant that the project is 
going on. I wish to know from the hon. 
Minister whether he is aware of the projects 
which are going on in various States without 
the permission or approval of the Govern-
ment of India. Does he say that this is one 
such project which IS going on. being imple-
mented without his knowledge and approval? 

SHAI MANUBHAI KOTADIA: Sir, there 
is no question which I should reply to ... 
( Inte"uptions). 

MA. SPEAKER: He is asking ..... . 

( Inte"uptions) 

MR. SPEAKER: Please sit down. 

MR.SPEAKEA:HewaMs~knowon~ 
this whether the project is going on in his 
State without the approval of the Central 
Government. 

[English] 

SHRI MANUBHAI KOTADIA: Sir, it is 
for the State Government how to take up the 
work of any scheme. If they require any 
Central assistance for the scheme ...... (/n-
temlptions) ... ... Then only the Centre comes 
into the picture; otherwise not. (Interrup-
tions) 

[ Translation] 

MR. SPEAKER: This question pertains 
to Rajasthan. Shri Nathu Singh. 

SHAI NATHU SINGH: Mr. Speaker. 
Sir. this project is in my former assembly 
constituency. The Aajasthan Government 
had sent the project to centre for approval for 
providing water for drinking as well as irriga-
tion purposes. But the project was not ap-
proved and it was said the project for drink-
ing water only can be approved. The allega-
tion is that this was done with a view to 
appease the people of big cities like Jaipur. 
Ajmer and Beawar. A total sum of Rs. 191 
crores was approved for the project. There-
fore, the State Government proposed to 
Central Government that since the State 
was also expected to raise the same amount. 
it would be better, if the project is approved 
for both purposes i.e. drinking as well as 
irrigation. After that the project was started 
for oroviding both the facilities. I would like to 
know, whether permission will be granted for 
providing water for irrigation also in addition 
to providing water for drinking purposes. 

{English] 

SHAI MANUBHAI KOTADIA: So, far as 
the drinking water proposal is concerned. 
on~ the Ministry of IJrban Development is 
the competent authority to sanction the proj-
ect. 

So far as irrigation is concerned, if the 
proposal comes from the State Govern-
ment. ..... (/nte"uptions) 

[ Translation] 

MR. SPEAKER: Please be seated. 

(Interruptions) 

[English] 

SHAI MANUBHAI KOTADIA: I have 
already replied that .... (Intem.lptions). 

MR. SPEAKER: Please take your seats. 

(interruptions) 

SHAI MANUBHAI KOTADIA: I have 
already replied that the proposal has come 
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to the Central Government. I have sent the 
case to the State Government for compli-
ance. (Interruptions). 

MR. SPEAKER: Next question-Oues-
tion No. 321-0r. laxminarayan Pandey. 
He is absent. Now, Shri Madan Lal Khurana. 

( Inte"uptions) 

[ Translation] 

Dhama by Employees of Central 
Council for Research In Yoga and 

Naturopathy 

+ 
*321. SHRI MADAN LAL KHURANA: 

DR. LAXMINARAYAN PAN-
DEYA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) the number of employees working in 
the Central Council for Research in Yoga 
and Naturopathy and the Vishwayatan 
Yogashram; 

(b) whether the employees 6f these 
institutions staged a 'dharna' at Nirman 
Bhavan to press their demands; and 

(c) if so, the details of their demands 
and the action taken thereon? 

[English] 

THE MINISTER OF HEALTH AND 
FAMlLY WELFARE (SHRI NllAMANI 
ROUTRAY): (a) to (c). A statement is laid on 
the Table of the Sabha. 

STATEMENT 

(a) The number of employees in these Institutions are as follows:-

1. 

2. 

Central Council for Research in 
Yoga and Naturopathy (CCRYN) 

Vishwayatan Yogashram (VY) 

(b) and (c). Some of the members of the 
Yoga Employees Association which claims 
to have on its body staff of the Central 
Councilfor Research the Yoga and Naturopa-
thy (CCRYN) and Vishwayatan Yogashram 
(VY) staged a Dharna for redressal of their 
grievances. The main demands ot the em-
plo)'~es related to payment of salaries in-
cluding arrears bonus, sanctioning of annual 
;ncrem~mts, allowing of crossing the Effi-
ciency Bar in time and stoppage of transfers 
and termination also demanded that the 
present DirectorlManaging Trustee of the 
CCRYNNY should be removed. 

Director of the CCRYN has since re-

Sanctioned strength In Position 

25 15 

74 39 

signed and in his place a senior officer of the 
Ministry has been asked to look after the 
work of the Council. Action has also been 
taken to release funds for payment of sala-
ries to the employees of the Council. VY is a 
private Trust and its day-to-day affairs are 
managed by the Trust. 

[ Trans/ation) 

SHRI MADAN LAL KHURANA: Mr. 
Speaker,1;ir, I would like to knowthe amount 
of money which has been given to this insti-
tution by the Central Government and other 
institutions in the form of grant-in-aid during 
the last five years and the extent of misuse of 
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such funds in the setting up of a Gun factory 
in Jammu and the construction of a studio at 
Gurgaon. Have the Government received 
any such complaints. The money meant for 
the payment of salaries to the employees 
and for the development of this research 
centre, had been misused. 

[English] 

SHRI NILAMANI ROUTRAY: Sir, 
complaints have been received, but we are 
looking into it. 

[ Translation] 

SHRI MADAN LAL KHURANA: It is a 
general reply of the Government. My sub-
mission is that people have been staging 
'dharna'. I would like to know as to what 
action has been taken against Shri Dhiren-
dra. I am clearly mentioning his name, as he 
has defrauded this institution ..... (Interrup-
tions) ... 

[English] 

SHRI NILAMANI ROUTRAY: Sir, I beg 
to submit that the Central Council for Re-
search in Yoga and Naturopathy (CCRYN) 
and Central Research Institute for Yoga are 
autonomous institutions which have been 
registered under the Societies Registration 
Act, 1860 and functioning under the control 
of this Ministry and are exclusively financed 
by the Government. Vishwayatan Yo-
gashram (VY) is also a registered society, 
but it is a Private Trust owned by private 
individuals and receiving grant-in-aid from 
the Government. 

[ Translation) 

SHRl MADAN LAL KHURANA.·. My. 
SpeaKer. Sir, my question has not been 
replied. I had asked as to how much amount 
of money had been given to this institution by 
the Central Government during the last 5 
years and what was the extent of misuse of 
such funds by them and whether the Gov-
emment have rec.eived any complaints to 
that affect. 

[English] 

SHRt NILAMANI-ROUTRAY: Sir, at 
this moment, it is not possible to say as to 
how much funds have been allocated. Re-
garding the administration, we have placed 
a new senior official in charge of the Institute. 

SHRI HARI KISHORE SINGH: Sir, this 
is a very important question. The person 
concerned had been misusing his connec-
tions in high places. This is not the question 
of autonomy_ I want to know whether the 
Minister is aware that the funds have been 
misused and will he get it enquired into? 

SHRI NILAMANI ROUTRAY: Sir, the 
hon. Member has asked for steps for taking 
action so far as the two institutions that are 
directly under the Government are con-
cerned. (Interruptions) Shri Brahmachari has 
resigned from that. 

[ Translation] 

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, what purpose is served by his 
resignation. he should be arrested. My ques-
tion has not been replied. My question was a 
pinpointed one which sought the information 
as to how much funds had been allocated in 
the form of grant-in-aid to this institution and 
how much of it had been misus~d by them .... 
(Interruptions) .... 

MR. SPEAKER: Hon. Member, please 
sit down. 

(I n terruptions) 

[English] 

SHRI BALGOPAl MlSHRA.: S,t, \ 'ffou\o 
\iKe to Know 'rom the Hon. Minister through 
you that whether he has received any com-
plaint from the employees of Centra\ Counc\\ 
'Of Research in Yoga and Naturopathy and 
the Vishwayatan Yogashram ... (interrup-
tions) 

H so, whether he will entrust the case to 
the CBI to investigate the happenings and 
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also to find out the actual funds allotted by 
the Government and how much has been 
misutHised by the Institute? (Interruptions) 

SHAI NILAMANI ROUTRAY: The han. 
Member has asked to hand over the case to 
the CSI. I will look into the matter and, if there 
is any report from the CSI, I will place the 
report before the Houso. (Interruptions) 

MR. SPEAKER: Order please. 

The hon. Member has asked whether 
the funds have been misutilised or not. The 
Minister has assured that he will inform him 
later 01"1. 

( Interruptions) 

MR. SPEAKER: Next question. I have 
gone to the next question. 

Working Capital for Powerlooms 

*322. SHRI SHANTILAL PURUSHOT-
TAMDAS PATEL: Will the Minister of TEX-
TILES be pleased to state. 

(a) whether Union Government pro-
pose to provide working capital to power-
loom sector under refinancing scheme of 
NABARD; 

(b) if so, the details thereof and if not, 
the reasons therefor; and 

(c) the number of workers employed in 
powerloom and handloom sectors? 

[ Trans/ation1 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRr SHARAD YADAV): (a) to 
(c). A statement is laid on the Table of the 
House. 

STATEMENT 

(a) Yes, Sir. 

(b) The scale of finance to powerlooms 

under the refinancing scheme of NABARD is 
as follows: 

Variety of yarn Per loom scale offinance 

Conan Rs. 17,0001-

Polyester As. 26,000/-

Silk As. 24,0001-

(c) About 55.0 lakh workers are esti-
mated to be provided with employment by 
the Powerloom sector including weaving and 
post weaving operations. According to the 
recently conducted National Handloom 
Census 1987-88, the total number of per-
sons engaged in preparatory and weaving 
activities in the hand loom sector is esti-
mated at about 65.33 lakhs. 

SHRI SHANTILAL PURUSHOTTAM 
DAS PATEL: M:-. Speaker, Sir, I would like 
to know from the hon. Minister about the 
amount of aid given to the powerloom sector 
under the NABARD scheme and also the 
number of persons working in that sector. 
You have given the broad figures but I would 
like to know the exact number of these 
people and whether the Government pro-
poses to make some other improvements in 
this scheme or proposes to introduce some 
new schemes to replace the present one? 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I would like to confirm the figures I had 
given earlier. About 55 lakh workers have 
been provided with employment there and 
about 65 lakh persons have been engaged 
in the activities connected with the hand-
loom sector. What I have said in my earlier 
reply to the question was not mere an esti-
matE:! but the exact figure. Under the NA-
BARD scheme, we provide financial assis-
tance and also allow a rebate of 2 112 per 
cent in the (ate interest on it. We have formed 
a task force under the control of the Textile 
Commissioner. I am seized of all their prob-
lems. The registration of the powerloom 
weaver involved a number of problems. The 
Government have now simplified the entire 
procedure of registration. Mobilisation of 
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working capital is one of the main problems. 
Our department has been taking their prob-
lems very seriously. The problems of weav-
ers working in the powerloom sector are-
the problem of mobilisation of working capi-
tal or the continuance of supply at a fixed 
price. We provide work to them with the 
assistance of various financial institutions, 
but that is not enough and I do agree that 
more assistance should be provided to them. 

[English) 

SHRI MANDHATA SINGH: Mr. 
Speaker, Sir, the han. Textile Minister has 
given us information about the workers in the 
powerloom sector. The flon. Minister has not 
spoken a single word about the hand loom 
sectQr in his answer to part 'C' of the Ques-
tion. What is the situation in the handloom 
sector? 

[ Translation] 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I have already stated that handloom 
weavers have to face much more problems 
than those faced by the power1oom weav-
ers. Our Government have introduced a 
number of schemes for them. We are con-
centrating on all these things viz. the scheme 
of modernisation of their looms, streamlining 
the system of marketing of their products 
and to get them fair and reasonable prices 
for their goods. In our list of priorities. hand-
loom weavers are at the top; the number of 
persons engaged in th,s sector is more than 
those engaged in the powerloom sector. the 
total number here is about 65 lakh. That is 
the figure as it has been furnished by the 
Ministry but I personally feel that their num-
ber is somewhere on a higher side. The 
Government had been considering to re-
serve the manufacturing of a number of 
items for this sector and also to provide 
facilities for the same. I have also told my 
officials that the facilities meant for them do 
not reach them property, so it is their duty to 
see as to how they should be hel~. ,There 
are a number of obstacles due to which they 
cannot avail of the facilities meant for them, 
a number of intermediaries are indulging in 

corrupt practices. We would take all these 
things into consideration to find a way out in 
their interest. 

[English) 

PROf. N.G. RANGA: The han. Minister 
has made a big speech but the fad is that the 
handloom weavers are in competition gen-
erally with those employed in powerlooms. 
For a long time there has been this rivalry 
and from the Central Government as well as 
the State legislations, there have been ef-
forts made in several States especially in 
Gujarat, Maharashtra and Karnataka also, 
to limit the number of powerlooms in order to 
protect the hand loom weavers. The import 
of this question is that powerlooms should 
further be strengthened by provision of capit~l 
and on easy terms by the Central Govern-
ment. My han. friend is new to this Ministry. 
I appreciate his good intentions in favour of 
handloom weavers and also in favour of the 
workers employed in powerlooms, who are 
not even 111 Oth of the total number of work-
ers employed in handloom. Therefore, may 
I request my hon. friend and the Govern-
ment. the Department behind him, to study 
this question of rivalry between these two 
and ensure that no further encouragement is 
given to the powerlooms to the detriment of 
the hand loom sector employees and their 
demand for employment? 

[ Translation] 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I agree with what Shri Ranga has stated. 
Powerlooms had already been registered 
before' took over the charge of the Ministry 
and various types of looms have been facing 
problems for a number of years. I am fully 
aware that the section of Powerloom weav-
ers is new and so long the Handloom exists 
it should not be included in the Powerloom. 
The cotton growers were not covered under 
the Textile industry earlier. Thus in view of 
their large number, it is essential to see as to 
how they could be given protection. Hand-
loom weavers come at number two, Power-
loom weavers at three and then Come the 
textile industries. We should see that they 
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cooperate with each other, and the difficul-
ties being faced by the Handloom weavers 
should be removed. I do agree with your 
views and share your sentiments in this 
regard. I do not intend to deliver a speech in 
this r8§ard. I only intend to provide informa-
tion and I am saying all this with a sense of 
full responsibility and, authority. So far as 
registration is concerned, their number had 
already gone up before I took overthe charge 
of this Ministry. Their number is not very 
large. 

SHRI G.M. BANATWALLA: Mr. 
Speaker, Sir, just how they had made a 
mention of the rivalry going on between the 
Powerloom and the Handloom sector. What 
is appeopriate is that there should be compli-
mentary understanding between the two, 
but the fact is otherwise. We have encour-
aged Powerlooms during the last Five year 
plan and also the Handlooms had been 
encouraged to convert themselves into 
Powerlooms. At the moment, when Hand-
looms are in the process of converting them-
selves into Powerlooms, it is all of a sudden 
*hat the point of rivalry between the two has 
, been propped up. Thus the whole matter 
should be reviewed afresh to formulate n 
policy in this regard that may give a separate 
identity to the powerlooms so that it may r.ot 
be deterimental to the interests of Handloom 
sector. The Government should come out 
with a clear cut policy to specify as to how the 
problems of the Powerloom sector, could be 
solved. It should also seethatthis sector has 
a separate identity and gets proper aid. they 
should be treated properly so that workers of 
Powerlooms are not made to feel it that they 
have been left to starve. Today Handloom as 
well as Powerloom sector is passing through 
a phase of crisis. In these circumstances 
Powerlooms should also be brought to their 
size. It is not something appropriate that you 
are encouraging Powerlooms with the provi-
sions of working capital for them. In re-
sponse to a question of Mr. Ranga, you have 
stated that you also share his views and 
sentiments. 

So, certain things afe not laid down in 
the policy. As such I would like to know 

whether the Government would like to de-
clare its policy with regard to powerlooms? 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, while replying to the questions put by 
Shri Ranga, I found that there was no con-
frontation between the questions put by Shri 
Banatwalla and Shri Ranga. I already stated 
that there are four major industries in the 
country . Textiles is the biggest one. This 
industry comprises of ten crore cotton grow-
ers, a large number of hand loom and power-
loom weavers and workers working in spin-
ning and composite mills of the textile indus-
try. I did not say that we would help hand-
loom weavers at the cost of powerloom 
weavers. Nor did I say that powerloom 
weavers were to be helped at the cost of 
handloom weavers. I want to bring to the 
notice of the hon. Member Shri Banatwalla 
the fact that in India Powerloom factories 
have been facing extinction one after the 
other and a number of new industries have 
been set up in their place. Textile weavers 
whose number was indeed more have quit-
ted these sick mills. 

SHRI G.M. BANATWALLA: They were 
encouraged. 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I do not agree to the statement made by 
Shri Banatwalla. 

SHRI VIJA Y KUMAR MALHOTRA: 
Handlooms should be encouraged in place 
of powerlooms. 

SHRI SHARAD YADAV: What I mean 
to say is this that there is no step-motherly 
treatment with the powerloom sector. To 
protect and strengthen the power loom sec-
tor, the Government has already formulated 
a scheme. The previous Government was 
instrumental in issuing the illegal registration 
which were in vogue. 

I agree that superior variety of compos-
ite cloth are being manufactured by power-
loom and handloom sectors both. There is 
no confrontation of any sort betN~en them. I 
admit that whether it is the textile industry or 
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powerloom sector or hand loom sector or 
cotton growers everyone should work in 
cooperation with each other. As such for the 
developmer.! of textile industry, the Textile 
Ministry should prepare such a textile policy 
which helps the industry flourish at a rapid 
speed with the cooperation and concerted 
efforts of all of us. In the field of export, 
maximum foreign exchange for the country 
can be earned through the expansion of this 
sector. The garment industry contributes to 
25 per cent of our total foreign earnings. 
There exists full scope to further develop this 
industry. Our effort would be to avoid the 
situation of confrontation among these four 
components of the textile industry to enable 
them to flourish in their respective sphere 
and earn maximum foreign exchange for the 
country. 

[English] 

SHRI NIRMAL KANTI CHAITERJEE: 
Sir, it is not clear, as explained by the Minis-
ter also, that the Seventh Plan target of cloth 
production in the mill sector was fulfilled to 
the extent of less than fifty per cent and in the 
handloom and powerloom sector to less 
than eighty per cent. The per capita cotton 
cloth availability in the country in the course 
of the previous Government's rule has been 
reduced to half as compared to the earlier 
years of freedom. The question is that there 
is a scope for improvement in all the sectors. 
But, unfortunately, production is not picking 
up in any of these sectors. My question, 
therefore, is, apart from the faulty economic 
policy pursued by the former Government, is 
it due to the faulty textile policy that was 
pursued by the previous Government?And 
is it the intention of the new Government to 
review the entire textile policy in order that 
the handloom cloth fulfils the target and 
powerloom sector also fulfils the target along 
with the mill sector? 

[ Translation] 

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, a very interesting question has been put 
to me by my learned colleague Shri Chatter-
jee. I want to bring this fact to his notice that 

due to earlier textile policy, a number of new 
difficulties had cropped up. As I stated ear-
lier, a deliberate attempt was made to create 
confrontation among the said four compo-
nents of the textile industry. As a result, all of 
them tried to encroach upon the rights of the 
another due to which people engaged in 
handloom sector, powerloom sector and 
textile mills had to suffer hardships. In view 
of the hardships faced by the people, the 
previous Government constituted the Abid 
Hussain Committee. The committee was 
asked to review the new textile policy and 
suggest ways and measures to correct dis-
tortions and inconsistencies in the textile 
policy and submit a report on the subject to 
the Government. The report of the Abid 
Hussain Committee has been received by 
the Government and we are at present study-
ing it. As I said earlier that apart from the 
recommendations made by the Abid Hus-
sain Committee, I earnestly desire that there 
should be no hardship to the people due to 
new textile policy of the Government since 
this industry is the leading industry of the 
country. It should be encouraged to flourish 
to the maximum extent a,s it would in turn 
open vast areas in the field of international 
export. That is why it becomes all the more 
essential to promote the growth of this indus-
try. If improvements can be brought about 
with the implementation of the recommen-
dations made by the Abid Hussain Commit-
tee, we would certainly not hesitate in imple-
menting the recommendations. If the recom-
mendations of the Abid Hussain Ccmmittee 
serve our purpose, we will implement them. 

[English] 

Profit in C.C.I. 

*324. SHRI RAVI NARAYAN PANt: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the profit earned by the Cotton 
Corporation of India during last three years; 

(b) the steps taken by Government or 
proposed to be taken to improve the condi-
tion of cotton industries as well as the condi-
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tion of cotton-growers; and 

(c) the facilities proposed to be pro-
vided by Government to cotton growers in 
the Eighth Five Year Plan? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(c). A statement is laid on the Table of the 
House. 

[ Trans/ation] 

STATEMENT 

(a) The Cotton Corporation of India 
incurred losses of Rs. 0.17 crores and Rs. 
3.06 crores after taxes in 1986-87 and 1987-
88 respectively and earned a profit of Rs. 
8.55 crores after taxes in 1988-89. 

(b) Government has announced remu-
nerative support prices for cotton to ensure 
reasonable return to growers after covering 
cost of inputs. Cotton Corporation of India 
have increased volume of purchases to ar-
rest downward trend in prices of such varie-
ties of cotton whose prices approach sup-
port levels. Government resorts to exportl 
import interventions whenever necessary10 
stablise sharp fluctuations in the prices of 
cotton keeping in view the interests of both 
growers and consumers. Government have 
set up an Intensive Cotton Development 
Programme to improve production and pro-
ductivity of cotton in major cotton growing 
States. 

(c) The ICDP is proposed to be contin-
ued during the Eighth Five Year Plan to 
provide assistance for production of certified 
seeds, demonstrations, plant protection 
measures etc. 

[ Translationl 

MR. SPEAKER: Paniji, would you like 
to put any supplementary? 

SHRI RAVI NARAYAN PANI: No, I 
would not like to put any supplementary. 

SHRI SHARAD YADAV: All right. the 
hon. Member is not willing to put any ques-
tion but I would like to say something on this 
issue. 

[English] 

MR. SPEAKER: Question hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

Clearance for Construction of Tam-
nighat Road Between Poona and Oighe 

Port 

*289. SHRI A. R. ANTULAY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Central clearance has been 
sought by the Government of Maharashtra 
to their proposal for construction of Tam-
nighat Read between Poena and Dighe Port 
in Raigad District of Maharashtra; and 

(b) if so, the time by which clearance is 
to be given? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) Yes, Sir. 

(b) The State Government was re-
quested to furnish information which has not 
been received. Case, therefore, stands re-
jected for non furnishing of information by 
the State Government. 

Patel CommiS$ion on Eastern U.P. 

*290. SHRI YADVENDRA DATI: Wdl 
the PRIME MINISTER be pleased to state:· 
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(a) the action taken by Union Govern-
ment on the report of the patel Commission 
for the development of four backward dis-
tricts of Eastern Uttar Pradesh; and 

(b) if no action has been taken so far, the 
reasons thereof and the time by which 
Government propose to take action on the 
report? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). In 
1962, the Planning Commission and the 
Government of Uttar Pradesh appointed a 
Joint Study Team, under the Chairmanship 
of Mr. B.P. Patel, to report on the progress of 
socia-economic development of four East-
ern districts of Uttar Pradesh and to suggest 
measures for improvement. The action on 
this Report has been taken by the Govern-
ment of Uttar Pradesh. Government of India 
sanctioned specific assistance during the 
year 1964-65 and 1965-66. 

Commissioning of Kamlnl Research 
Reactor 

*291. SHRJ R. N. RAKESH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government's attention has 
been drawn to the news item appearing in 
the "Indian Express" dated 6 March, 1990 
wherein it has been stated that "Kamini" a 
mini research reactor being set up at KaI-
pakkam as a tool for studying the internal 
structure of irradiated nudear fuel, will be 
commissioned by March, 1991; 

(b) if so, the details thereof; and 

(c) the funas allocated for this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-

VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir 

(b) Kamini is a new type of Research 
Reactor fuelled with Uranium-233 which will 
operate at low powers upto 30KW. The 
neutrons from this Reactor will be used to 
examine the irradiated fuel of the Fast Breeder 
Test Reactor (FBTR). This Reactor is lo-
cated in the Radio Metallurgy Laboratories 
of Indira Gandhi Centre for Atomic Research, 
Kalpakkam, where irradiated FBTR fuel is 
examined. 

(c) R :)8<:'S Seventy lakhs have been 
allocated for this purpose. This does not 
include the cost of fuel and reflector which 
are fabricated and supplied by Bhabha 
Atomic Research Centre (BARC) as part of 
its Research and Development activity. 

Priority to Services Sector in Planning 
Process 

*293. SHRIINDRAJIT GUPTA: Wilthe 
PRIME MINISTER be pleased to state: 

(a) whether the Federation of Indian 
Chambers of Commerce and Industry (FICCI) 
has submitted that the services sector be 
given priority in the planning process in V1eW 

of its greater value addition, employment 
generation and less requirement of capital; 
and 

(b) if so, Government's reaction to the 
proposal? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) No, Sir. No 
such submission has been received by 
Government. 

(b) Does not arise. 
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[ Translation] 

Establishment Expenditure In States 

*294. DR. LAXMINARA YAN PANDEY A: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the percentage of total revenue being 
spent as establishment expenditure iF"! r1ifter-
ent States annually: 

(b) whether the Planning Commission 
had called for this information from various 
States while sanctioning grants/assistance 
to them, and 

(c) if so, the details thereof including the 
purpose for which this information was 
sought? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Such spe-
cific information for different States annually 
is not available. 

(b) and (c). No, Sir. In connection with 
the assessment of financial resources of the 
States, Planning Commission had called for 
information from various States on expendi-
ture interalia on organs of State, fiscal serv-
ices, administrative services, pension and 
miscellaneous general services. Central 
assistance to State Plans in the form of block 
loans and grants is allocated under the 
modified Gadgil Formula approved by the 
National Development COLi,.,,..il, and expen-
diture on establishment: , (;onsidered in 
sanctioning grants/loaris .a States. 

[Eng/ish] 

Allocation for Minimum Needs Pro-
gramme 

*295. SHRI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the quantum of allotment made during 
the current year for the Minimum Needs 
Programme; 

(b) whether any surveyor study was 
made to ascertain the progress made under 
the Minimum Needs Programme at the na-
tional level: 

(c) if so, the details thereof; and 

(d) whether the programme has been a 
success in Andaman and Nicobar Islands? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) The alloca-
tions under the Minimum Needs Programme 
from the various sectoral outlays have not 
been finalised as yet for the current year 
(1990-91 ). 

(b) No, Sir. There has been no surveyor 
study conducted at the national level to 
ascertain the progress made under the 
Minimum Needs Programme. However, the 
performance under the Programme is re-
viewed from time-to-time. 

(c) Does not arise. 

(d) The performance under the various 
components of the Minimum Needs Pro-
gramme in Andaman and Nicobar Islands 
during the Seventh Plan period has been, by 
and large, satisfactory. 

Ezhimala Naval Academy 

*296. PROF. K. V. THOMAS: 
SHRI S. KRISHNA KUMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the progress made so far in the work 
of Ezhimala Naval Academy, Kerala; 

(b) the total expenditure incurred on the 
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project so far; and 

(c) the time by when thi~ academy is 
expected to be commissioned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMAN~A): (a) to (c). Approximately 1014 
hectares of land have been taken posses-
sion of in he Cannanore District of Kerala. An 
Architect has been selected for the Project 
on the basis of an all-India Design Competi-
tion. Various scientific studies at the site 
have been completed. The selected Archi-
tect wili be required to draw up a Detailed 
Project Report. The time schedule for the 
implementation of the Project and other 
details will be known only after the Detailed 
Project Report has been prepared. The total 
expenditure incurred by the Government of 
India on the Project is nearly one crore of 
Rupees till the beginning of March 1990. 

Senior Pay Scale to Teachers of Ken-
driya Vidyalayas 

*297. SHRIMATIGEETA MUKHERJEE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether senior scales of pay as 
admissible to different categories of teach-
ers of Kendriya Vidyalayas have not yet 
been extended in many regions: 

(b) if so, the details of such regions: and 

(c) the time by which these scales are 
likely to be executed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE. 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
to (c). Senior Scales of pay, as admissible to 
different categories of teachers, have been 

extended to all regions of the Kendriya 
Vidyalaya Sangathan (KVS) except for 
Jammu Region. Effort is being made to ex-
tend them to Jammu Region as soon as 
possible. 

Appointment of Blind Candidates as 
Lecturers in Deihl University 

*298. SHRI RAM SAJIWAN: 
SHRI RAMASHRAY PRASAD 

SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether blind candidates were ap-
pointed as Lectures in Political Science in 
colleges under Delhi University during the 
last three years; and 

(b) if so, the details thereof and if not, the 
reasons for not appointing anyone so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT(PROF. M.G.K. MENON): 
(a) and (b). The information is being col-
lected and will be laid on the Table of the 
Sabha. 

Ex-Servicemen Working in Field Gun. 
Factory, Kanpur 

*299. SHRI M. V. CHANDRA SHEKARA 
MURTHY: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the ex-servicemen working 
in the Field gun Factory, Kanpur have been 
given proper rehabilitation; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 
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(d) the steps contemplated to rehabili-
tate them? 

THE MINISTER OF STATE IN the 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). Yes, Sir. Ex-serv-
icemen re-employed in Field Gun Factory, 
Kanpur are properly rehabilitated in terms of 
general orders relating to fixation of pay etc. 
issued by the Central Government which are 
applicable to all posts under the Central 
Government, including those is the Ord-
nance Factories. On such re-employment, 
they are treated at per with other fresh en-
trants in the Organisation in matters relating 
to service conditions including seniority and 
promotion. 

(c) and (d). Do not arise. 

Battery Technology by Electro-Chemi-
cal Research Institute 

*300. SHRI HANNAN MOLLAH: Will 
the PRIME MINSTER be pleased to state: 

(a) whether the Electro-Chemical Re-
search Institute, Karaikudi is trying to de-
velop a Battery Technology for mass con-
sumption; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b). The Central Electro-chemical Re-
search Institute, Karaikudi has, interalia, 
developed technology for the following bat-
tery systems for mass consumption: 

, . Lead acid batteries-for use in auto-
mobiles, for starting, lighting and 
ignition: in operating community TV 

sets, street lights in rural areas, 
and solar photovoltaic pannels; tor 
emergency lights and low tempera-
ture operations 'nere batteries are 
in commercial production. 

2. Nickel cadmium sealed button types 
cells for application in electronic 
power sources, rechargeable bat-
tery lights, electronic shavers, tape-
recorders, photoflash lights, video 
recorders and video cameras. 

The technology for following battery 
systems are under development: 

1. Lithium button cells for applications 
in wrist watches, calculators, com-
puter memory devices etc. 

2. maintenance-free lead acid batter-
ies for automobile industries, emer-
gency lighting etc. 

Job Growth in Private Sector 

*301.SHRIMATIGEETAMUKHERJEE: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any study has been con-
ducted about job growth in private sector vis-
a-vis its capitaVinvestment growth; 

(b) if so, whether the job growth in the 
private sector has been commensurate with 
its expansion: and 

(c) if not, the steps contempJated by 
Government to promote the growth rate 01 
jobs in private sector? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (c). 
Available information on gross demistic 
capital formation and employment is as fol-
Iows:-
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Management of Kendrlya Bhandar and 
Super Bazar 

*302. SHRI RAM SAGAR (Saidpur): 
Will the PRIME MINISTER be pleased to 
state: 

(a) the composition of Board of Direc-
tors of Kendriya Bhandar and the Super 
Bazar; 

(b) the top managerial posts in the two 
Organisations: 

(c) the difference, if any, between these 
two organisations in respect of Board of 
Directors and top managerial posts; and 

(d) whether Government have received 
representations from Employees Union of 
Kendriya Bhandar for reduction in top man-
agement? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (d). The 
Managements of Kendriya Bhandar and 
Super Bazar are constituted as per their 
respective bye-laws registered under Delhi 
Cooperative Societies Act. 1972. Details of 
the composition of its managements are as 
in the statement below. Top managerial posts 
in the Super Bazar are General Manager, 
Deputy General Manager, Controller of 
Accounts & Finance, Chief Vigilance Officer 
and Assistant General Manager. Kendriya 
Bhandar's top management consists of 
General manager, Secretary, Chief Accounts 
Officer and Assistant General manager. In 
August, 1989 Government had received 
some representations from the Employees 
Union of the Kendriya Bhandar to the effect 
that the Kendriya Bhandar was becomir· 
top heavy. 

STATEMENT 

Composition of the Board of Directors. 
Kendrlya Bhandar 

The Board consists of a Chairman and 
14 Directors, 8 of who are nominated by the 
Government and 6 are elected by its share-
holders. One post of nominated Director and 
two of elected Directors are lying vacant at 
present. 

Composition of the Super Bazar Man-
aging committee 

The Managing Committee of the Super 
Bazar, Delhicompriseof 15 members, which 
includes the President, the Vice-President. 
According to an agreement entered between 
the Super Bazar, Delhi and Government of 
India, Government of India has nominated 9 
members on the Managing Committee of 
Super Bazar, Delhi. The remaining 6 are 
required to be elected by the other share-
holders. 

Extension of Ganga Action Plan 

"303. PROF. RADHIKA RANJAN 
PRAMANIK: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Ganga Action Plan is 
proposed to be extended upto the Kapil Muni 
Ashram at Sagar Island; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION. (SHRIMATI MANEKA GANDHI): 
(a) No, Sir. 

(b) Does not arise. 
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Expenditure on Development of Hindi 
and Other Languages 

*304. DR. SUDHIR RAY: Will the PRIME 
MINISTER be pleased to state: 

(a) the expenditure incurred for the 
promotion and development of Hindi during 
the last five years; and 

(b) the expenditure incurred for the 
promotion and development of other major 
Indian Languages. viz. Tamil, Telugu, 

Gujarati, Marathi, Bengali, Urdu, Assamese, 
Oriya etc? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
The expenditure incurred by the Central 
Government for he promotion and develop-
ment of Hindi during the last 5 years in as 
under: 

1984-85 1985-86 1986-87 1987-88 1988-89 

368.74 480.34 499.77 

(b) The expenditure incurred by the 
Central Government for the promotion and 

(Rs. in /akhs) 

700.86 1016.02 

development of other Indian languages 
during the last 5 years is as under:-

1984-85 1985-86 1986-87 1987-88 1988-89 

545.39 652.34 837.68 801.56 938.88 

Free Education to Children 

305. PROF. VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government have been able 
to provide free education to all the children 
upto the age of 14: 

(b) if not, the reasons therefor: 

(c) whether Government propose to 
undertake an in-depth study of the present 
education system to provide free education 
for maximum possible number of children of 
the prescribed age: and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b). Education upto upper primary level, 
which children generally achieve by the time 
they are 14 years of age, is free in all schools 
run by the State Governments. Other costs 
of education, such as, textbooks, learning 
material, uniforms etc. are borne by the 
parents. In some States, textbooks, midday 
meals, uniforms etc. are provided as incen-
tives. 

(c) and (d). The Government have 
decided to make a review of the present 
Education Policy keeping in view, inter-alia, 
the resolve to provide free elementary edu-
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cation for all children upto the age of 14 
years. The modalities for the review are 
being worked out. 

River Development Authority 

·306. SHRI SANA T KUMAR MANDAl: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherth~ Committee set upbythe 
Department of Science and Technology in 
19BO identified certain major rivers of the 
country, other than t"e Ganges, as polluted: 

(b) if so. the names OT those rivers: 

(c) whether it is proposed to set up a 
River Development Authority or a Central 
River Authority on the lines of the Central 
Ganga Authority to take up this work: 

(d) if so, the broad outlines of the project 
as mooted: and 

(e) the steps being taken to educate the 
masses about the need to conserve and 
protect from abuse the water as an essential 
resource for health and weHare of humanity? 

THE MINISTER OF STATE FOR ENVI-
RONMENT AND FORESTS AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI-
MATI MANEKA GANDHI): (a) and (b). The 
Committee has stated that many of our rivers 
are polluted due to dischar~e of domestic 
and industrial wastewaters. The rivers have 
net been listed. 

(c) and (d). A conceptual plan for estab-
lishment of a National River Authority of 
India has been prepared. The Plan has 

broadly outlined the various components 
such as scope, functions, organisational 
framework, modalities of implementation, 
etc. 

(e) A number of activities for creation of 
mass awareness regarding water pollution 
": \'e been taken up amongst all sections of 

the country's population. These include 
awareness campaigns, training programmes, 
seminars, workshops, symposia and pro-
grammes on mass-media. 

Clearance to Irrigation Projects of 
Orissa 

*307. SHRI BALGOPAL MISHRA: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of the irrigation project~ of 
Orissa pending clearance under the Forest 
(Conservation) Act. 19BO as on date: 

(b) since when the projects have been 
pending: 

(c) the reasons in each case for non-
clearance by the Union Government: and 

(d) the date by when these are likely to 
be cleared? 

THE MINISTER OF STATE FOR ENVI-
RONMENT AND FORESTS AND MINIS-
TER OF STATE IN THE MINISTRY OF 
PROGRAMME IMPLEMENTATION (SHRI-
MATI MANEKA GANDHI): (a) to (d). The 
number of proposals of irrigation projects 
received from the Government of Orissa 
uptodate is 38. Out of these, 25 proposals 
have been approved. The details of the 
remaining 13 cases are shown in the State-
ment given below. 
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NatIonal Scholarship for Study abroad 

*308.SHRIMATICHENNUPATIVIDYA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether applications forthe National 
Scholarship for study abroad were called at 
the end of January last year interviews con-
ducted in July/August and the results of the 
same were published in December; 

(b) if so, the reasons for so much delay 
in awarding these scholarships: and 

(c) the details of the period for which 
these scholarships were awarded and the 
commencement of these research courses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGy AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes; Sir. 

(b) The reason for delay is that the 
question of revising the income limit for eligi-
bility to the scholarships had to be examined. 

(c) The periods of scholarships vary 
between one to three years, depending upon 
the curses of study. The commencement of 
the courses also varies in individual cases, 
depending upon the courses themselves 
and the institutions where admissions are 
secured by the scholars. 

Transport Permit to Ex-Servicemen 

*309. SHRI A. K. ROY: Will the PRIME 
MINISTER be pleased to state: 

(i) Himachal Pradesh 

(ii) West Bengal 

(a) whether ex-servic:emen are given 
loans to purchase buses as a part of rehabili-
tation measures for ex-servicemen; 

(b) whether ex-servicemen are given 
loans to purchase buses as a part of rehabili-
tation measures for ex-servicemen; 

(b) whether ex-servicemen getting loans 
for buses are given road permits as a matter 
of course; and 

(c) if not, what measures are taken or 
contemptated to co-ordinate the issue of 
road permits so as to ensure that ex -service-
men are able to ply the buses for their 
livelihood without coming in debt trap of loan 
and interest? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) Yes, Sir. Ex-servicemen 
are eligible to take loans for purchase of 
buses under the SEMFEX-I Scheme (Se" 
Employment for Ex-Servicemen). 

(b) and (c). The road permits are not 
granted as a matter of course to the ex-
servicemen getting loan for buses, but are 
regulated by the State Road Transport Au-
thority/Regional Transport Authority in ac-
cordance with the rules and regulations of 
the State concerned. 

However, in pursuance of the recom-
mendations of the High Level Committee on 
'Problems of ex-servicemen" some. State 
Govemments have made reservation in 
favour of ex -servicemen for passenger bus 
road permits as under:-

12-1120/0 

10% 
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{iii) Orissa 10% 

(iv) J&K 

In addition, reservatior. in respect of servicemen in some States such as:-
national permits "is also available for ex-

(I) Mizoram 

(ii) Bihar 

(iii) Himachal Pradesh 

(iv) Delhi 

Since the grant of road'permits is under 
the purview of State Government authorities 
and the position differs from State to State, it 
is expected that the ex-servicemen seeking 
loans for buses would themselves simulta-
neously make necessary arrangements for 
obtaining road permits from the concerned 
State Government authorities. In cases of 
genuine difficuity, the assistance thB. Rajya 
Sainik Boards/Zila Sainik Boards is avail-
able to them. Director General Resettlemeri~ 
also looks into specific cases of difficulties 
faced bV the ex-servicemen in this regard 
2nd takes up the matter with the State Gov-
ernment au:horrties. 

[ Translation] 

Action Plan for Improvement ~f Jhuggi 
Jhonprts In Deihl 

*310. SHRI HARIN PATHAK Wili the 
Minister. of URBAN :::>EVELOPMENT be 
pleased to state: 

(a) whether the Delhi Development 
authofity has formulated any' aclion plan for 
improving the conditions of Jhuggi-Jhonpris 
and slums in Delhi: 

10% 

10% 

10% 

(b) if so, the salient features thereof: and 

(c) whether the plan will help in checking 
the growth of slums? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes. Sir. 

(b) The action plan envisages reloca-
tion, in situ shelter upgradation and environ-
mental improvement including rationalisa-
tion of layouts wherever possible. 

(c) The policy of the Government is not 
to permit fresh unauthorised construdion or 
encroachment, through preventive action and 
through the mechanism of the regional plan. 

r English} 

Garment EXp'ort Targets 

311. SHRIMATI BASAVA RAJESWARI: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the targets fixed for the export of 
ready-made garments for the year 1990-91 ; 
and 
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(b) the schemes proposed to achieve 
the targets? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN .. 
DUSTRIES (SHRI SHARAO YADAV): (a) 
For readymade garments, an export target 
of As. 3900 crores has been fixed for 1990-
91. 

(b) A statement is laid on the Table of 
the House. 

STATEMENT 

The target i~ proposed to be achieved 
through increased unt! value realisalion, 
higher floor price for export. opt,mum utBisa-
tion of quotas. jrlcreasing experts to non· 
quota countries and increase in non-quote 
items to quota countries. A large number of 
garment manufacturing machinE'ry have beer 
put under OGL to facflltate import which tf' 
turn, will improve the quality of produce. 
Under the new tmport-Export Policy effec-
tive from 1 st April, 1990 a new schem e 10r 
import of all kinds of capital gOOdS a1 conc@s- -

~ 

sionaJ duty of 25c/o;s being introduced \Nhich 
will greatly help garment manufacturers to 
modernise units. ThE: policy has also libera!-
ised Rep benefits to garfT'en1 exparters at 
200/0 with full flexibiHties. The apparel Expc;~ 
Promotion Council has also conducted 2. 

market survey of Latin American countries 
Similar study of the East European Coun-
tries is proposed to be done during the year. 
Also special Action Plans for Improving 
exports to Japan and Australia will be imple-
mented by the Apparel Export Promotion 
Council. From the more long term pOJnt of 
view, severa' schemes have been sanc-
tioned from out of Earnest Money Deposit! 
Bank Guarantee Forfeiture Fund which in-
etude, among other things, se11ing up an 
Apparel Training Institute at Bornbay a Labo-
ratory and Test Centre for cotton hosiery at 
Tirupur. 

Jut. Modernisation Fund and Jute 
Development Fund 

*312.SHRISATYAGOPAlMISRA:Wtlt 
the Minister of T~XT1LES be pfeased to 
state: 

(a) the amount which has been released 
so far, for the Jute Modernisation Fund and 
Jute Deveklpment Fund, sCheme-wise; 

(b) whether Government have found 
difficulties rn continuance of these schemes; 
and 

(c) if so, th_e plans proposed to over-
come the problems? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN .. 
DUSTRIES (SHRI SHARAD YADAV): (a) A 
tetal of Rs. 15.59 crores has beer. released 
through the financial institutions to jute mills 
undertheJute Modernisation Fond Scheme. 
U'1dei the Speciat Jute Development Fund 
Rs. 24.65 crores have been released so far. 

(0) No, S;r. Both the Schemes are re-
viewed from time to time to monitor their 

" 
progress, with a view to speed up their ., . Jnl0;ernentatlon. 

(c; Tt"le Government h2.ve set up on 
January 18, 1990 a Committee of Officers of 
the Central Government, Govtof West Bengal 
and Financial Institutions to review and .. 
suggest measures for speedier and more 
effective implementation o~ the Schemes. 

Irregularities in Working of Five Star 
Hotel at Barakhamba Avenue New Deihl 

*313.SHRILOKANATHCHOUOHARY: 
Win the Minister of URBAN DEVELOPMENT 
be pleased to state: 

.. 
(a) whether Government have found 

certain irregularities in the working of a five 
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(b) I so. the delais theIaof and It. 
adiift taken 1hereont? 

1tE .. ISTEFt OF lHIAN 0EVEl.-
OPIENT (SI-R UURASOL.I MARAN): fa) 
and (b).. Cadain irreguIaiiiesin 1heaJllStluC-
tionof 1he 8uirIng havemme to IIfJtice The 
New Delli Munq,aI Commilee Mlich is 
responstie tor adminisletrRIg buting mn-
trois in the area tlas talc.en appl'opriaIe ac-
tion. 

-314 .. SHRI K~ UANVENORA SINGH: 
Wili the Minister of HEAl rn AND FAML Y 
WELFARE be pleased tl state. 

(a)whetherGo\-emmerrthave~ed 

an Expert Committee 10 review the isI of 
category-I drugs: 

(b) if so .. the date of setting up of Com-
!'f1ittee and subnllssion of Its reJX)rt to Gov-
ernment: 

(c) the name of drugs recommended by 

(d) at .. IT ist all8C1IIUP I filii d dnIgs 
.em nat __ dad m the AdRirI" I fare 
Ii nisIJt; and 

DE llItllS I at OF tEALlH MIl 
FAIIILY WELFARE (SHRI -
ROlITRAY): (a) Yes. Sir .. 

-Cb) 6_9. 1988 and 8..11 .. 1988.. 

(c) to (e)_ A statement is given IJ __ _ 

STATEIIENT 

The list of drugs recommended by It. 
Cvmrndlee is annexed_ This list was not 
forwa..-ded to the Department of Chemicals & 
Petro-chemicals. h was decided to set up a 
Standing Committee to corasider aI mcGefS 
connected will the review 01 Drugs pOa!s 
Control Order. 1987_ The DepartmenI 01 
Chemicals and Petro-Chemicals hasaa:onl-
IflQIy oonstiIUled the Standing CommiItee 
and three Expert Groups by is Older 
5_2_1990~ 

Names of Drugs Recommended by Sidduqui Committee 

t Malaria Contro' Names of Drugs 

1_ Chbroquin 

2. Amodiaquin 

3_ Ounna 

4. PyrimeIhamine 

5. Sulamethopyrazine 

6. Suladoxin 

7: Pri~ 
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(To drugs added viz .. Sulfadoxin and Primaquin which did not figure;n the D. P .. C.O. 1987). 

II. 1.8. Eradication 1. Streptomycin 

lit 

2. IN 11 

3. Thiacetazone 

4. Ethambutcl 

5. Pyrazinamide 

6. Sodium PAS 

7. Rifampicin 

(The Committee reoommended that the dr~g Rifampicin may be reclass.ified to 
Category II when the production starts by fermen!ation techniQue). 

Filaria Control 1 . Diethycarbamazine. 

(The drug already figures in Category I formu1atton). 

IV .. Blindness/Trachoma Control 1 . Vitamin A. 

2. Sodium sulphacetamide 

3. T etracyctine 

4_ Tamotol 

5. Acetazolamide 

6. Atropine 

7. Iodoxouridine 

8. Pitocarpine 

(The Committee reoommended detetio~ of Hydrocortisone and HefTlCJtropin from Cate-
gory I list of DPCO 1987 and tnstead recommended aaditicn of Vitamin A. Sodium 
sutphacetamide and Timolol). 

V. LBpIOSY Control 
1. Dapsone 

2.. Chlofazamine 

3. Rifampicin 
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(The Comrnittee recommended that the drug Rifampicin may be reclassified to Category 
II when the production starts by fermentation technique). 

The Committee recommended following drugs for 4 additional Programmes which do not 
figurE! in Category 11onnulations of D.P.C.O. 1987:-

1 ~ SrD 

1. Penicillin 

2. Tetracycline 

3. Streptomycin 

4. Spectinomycin 

5. Ceftriaxone 

6. Probenecid 

II. UPI 

1. DPT 

2. TT 

3. Ora: Polio Vaccine 

4. BGC 

5. Measles Vaccine 

6. Mumps VaccIne 

III. Diarrhoeal Diseasgs 

1. DRS (only as per WHO formula). 

IV Family WeNare including MCH 

1. Ferrus salts 

2. Folic acid 

3. Calcuim LactatelGJuconate 

4. Tetanus toxide 

5. V.amin D. 
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Todised Salt considered food and not drug.VI. Goitre Control

Note:- Beside the above, the Committee suggested
8 Complimentary durgs for Trachoma control and
3 Complimentary drugs for STD.

The Committee recommended 40 drugs for 9 Programmes.

Assistance to Jute Manufacturillg Units
in Bihar

·315. DR. SHAILENDRANATH SHRI-
VASTAVA: Will the Minister of TEXTILES be
pleased to state:

(a) whether Government propose to set
up an office of the Jute Manufactures Devel-
opment Council in Bihar to boost the Jute
Manufacturing Units of Bihar; and

(b) the assistance given by theJMDC in
19B9-90 to the Jute Manufacturing Units of
Bihar Under the Internal Market Assistance
Scheme and External market Assistance
Scheme?

THE MINISTER OF TEXTILES AND
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a)
No, Sir.

(b) Only one application has been re-
ceived for disbursement under the Internal
Market Assistance Scheme by the Jute
Manufactures Development Council and is
being examined. No ';ri-::ation has been
received under the ~lal market Assis-
tance Scheme form Bihar.

Irrigation Potentia Is of Orissa

·316. SHRI GOPI NATH GAJAPATHI:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the irrigation facilities avail-

able in Orissa have lagged far behind the
nationalleve!;

(b) if so, the steps taken by Union
Government to provide additional irrigation
facilities in Orissa during the Seventh Five
year Plan period; and

(Cl the total additional land in Orissa
brought under irrigation during that plan
period?

THE MINISTER OF STATE OF THE
MINISTRY OFWA TER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) Irrigation poten-
tial anticipated to be created by the end of the
Seventh Plan in Orissa in 2.97 Million Hec-
tares, which represents about 50.3% of the
ultimate irrigation potential of the State.
Corresponding figure for the country in 70%.

(b) A number of major, medium and
minor irrigation projects are under construc-
tion. External financial assistance and Cen-
tral assistance is also made available to the
State.

(c) Additional irrigation potential antici-
pated to be created during the Seventh Plan
in Orissa is about 0.36 Million Hectares.

Food Processing Units in Rural Areas

*31 B. SHRI BALASAHEB VIKHE PA-
TIL: Will the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:
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. (a) whether Government propose to set 
up Food Processing Units on co-operative .. 
basis in rural areas of the country: 

(b) if so. the details thereof, including 
• .# ~ 

joint venture, " any; 

(c) if not, the reasons therefor; and 

(d) whether any such units on co-opera-
tive basis are likely to be set up in Maharash-
tra State? 

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(d). While some schemes have been formu-
lated for providing support to thg setting up of 
Food Processing Units in the c0-operative 
sector, the Ministry of Food Piocessing In-
dustries has no propos a! 10 d,rt;lcrty se1 up 
any such unit in the co-operat!\.!-~ sector jr, 

any State. 

Mahabir Colliery Disaster 

-319. SHRIINDRAJITGUPTA: WiU"the 
Minister of LABOUR be pleased to state: 

(a) whether Government had conducted 
an inquiry into the disaster at Mahabir Col· 
liery of the Eastern Coalfields on 12 Novem-
ber, 1989: 

(b) if so, the outoome thereof: 

(c) whether the management of the 
CoOiery had complied with the recommen .. 
dations of the Gugnani Committee and per-
mission was obtained from IntCmlal Safety 
organisation, Eastern Coalfields Ltd. or the 
DiredOl General of Mines Safety to work in 
the Colliery; and 

(d) if not, the action taken against the 
guilty officials? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (d). An inquiry was conducted by the 
Directorate General of Mines Safety under 
Section 23 of the Mines Act, 1952 into an 
accident which occurred at Mahabir Colliery 
of the Eas1ern CoaJfields limited on 13-11-
1989. The inquiry revealed that the accident 
had occurred as a result of inrush of water 
from an abandoned shaft connected to an 
upper seam, both of which were water-
logged, into a seam where development 
work was in progress. The area attracted the 
provisions of Regulation 127 (3) of the Coal 
Mines Regulations, 1957 which lays down 
that the management shaH obtain permis-
sion from the Directorate General of Mines 
~afety for workIng within 60 metres of dis-
used or abandoned water-logged working. 
The inquiry revealed that the management 
had not obtained permission from the Direc-
torate General of Mines Safety for working in 
the area. The inquiry also indicated that the 
management had not also complied with the 
provisions of regulation 127(6) which re-
quires drilling of advance bore-holes while 
working within 60 metres of water-logged 
workings. 

The Central Government have decided 
to appoint a Court of Inquiry under section 24 
of the Mines Act, 1952 to undertake a com-
prehensive inquiry into the causes of and the 
circumstances attending the accident. The 
Court of Inquiry would, inter alia. examine 
the role and the fundioning of the Internal 
Safety Organisation as well as compliance 
with other recommendations of the Gugnani 
Committee relevant to the causes and the 
circumstances in respect of the accident. 
The question of taking adion against any 
person will be examined on receipt of the 
report of the Court of Inquiry. 
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[ rrallSletion) 

Pay Commission tor UnHorm Wage 
Policy 

-323- SHRI MITRA SEN YADAV: Wilt 
the Minister of LABOUR be pleased to state: 

(a) whether Go\oI ernment are consider-
ing to appoint a Pay Commission to enforce 
Uniform Wage Policy throughout the coun-
try: and 

(b) the steps being taken by Govern-
ment to check recurrence of strikes due to 
discrimination in wages? 

THE MINISTER OF LABOUR AND 
WELFARE (SHAI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) The Central and State Governments 
maintain a close watch on t!ie tndustr!a~ 

relations sitlia~io0. The Industria: Re:attons 
Machineries at the Centre and the States 
take steps to reduce industriai conflicts and 
minimise the tncldence of strikes through 
preventive mediation. conciliation and arbi .. 
tratk,r'l. 

iEnglishl 

Urbatt Consume, Cooperatives in 
Orissa 

·325. SHRI BHAJAUAN BEHERA: 
SHR\ ANAD\ CHARAN OAS: 

WHI the Minister of FOOD AND CIVil 
SUPPlES be pleased to state: 

(a> whether proposals to develop Utban 
Consumer Cooperative Stores were itMted 
from the States; 

'" 
(b) if so, the details thereof including the 

number of proposals received. 'State-wisa 
and number of them ~ndioned so far; and 

(c) whether it is a regular practice? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): ( 
a) Yes, Sir. 

(b) and (c) .. The proposals to develop 
urban consumer cooperative Stores under 
Centrally Sponsored Scheme for develop-
ment of Urban Consumer Cooperatives are 
invited from aU the States every year. The 
scheme has three aspects: 

i) Development of Consumer Coopera .. 
tives: 

ii) Rehabilitation of sick Consumer 
Cooperatives; and 

iii) setting up of Consumer Industries in 
Cooperative Sector. 

The scheme is being continued in Eighth 
Five Year plan. A list of the proposals re-
ceived and sanctioned during the financia' 
year 1989-90 is given in the attached state-
ment. 

STATEMENT 

51_wise Details of Proposals Received and Proposals Approved During 1989-90. 

1. Anethr. Pradesh 

No. of 
ptOpOSltJa 
.1'8t:J8ivfId 

8 5 



Code Name 01 the Stal9lU. T. 
No. 

2.~ Arunachat Pradesh 

3. Assam 

4. Bihar 

5. Gujarat 

6. ('2()a 

7. Haryana 

8. Himachal Pradesh 

~ 

9. Jammu & Kashmir 

10. Karnataka 

11. Kerata 

12. Madhya Pfadesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

II· TamiiNadu ... _ 

23. . 
"'DUr. 

CHAITRA 14. 1912 (SAKA) 

No. of 
proposals 
received 

3 

4 

2 

1 

iO 

6 

3 

12 

1 

1 

3 

20 

12 

Pmposals 
approved 
for assistance 

1 

4 

1 

4 

6 
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Code Name of the Sfate/U. T. 
No. 

-------~ --- - -"- ------

24. Uttar Pradesh 

25. West Bengal 

26. A & N Islands 

27. Chandigarh 

28. o & t~ Havel} 

29. Delhi 

30. Daman & Diu 

31. Lakshadweep 

32. Pondicherry 

Totat 

No. of 
proposals 
received 

-_ 

Proposals 
approv8t.1 
for assistance 

~--~--~----------------~----------- _-_-- --

3 

10 2 

1 

-~-- .---~--- -.-~--------

11J 27 
----------------_._----_ 

N .. B .. Remaining Proposals are pending 
for want for requlsi1e information from the 
State Governments. 

Cases Pending in Industrial Tribunals 
and Labour Court 

*326. SHRIINDRAJIT GUPTA: 
SHRI R. N. RAKESH: 

Wilt the Minister of lABOUR be 
pleased to state: 

(a) the number of cases pending before 
various industrial tribunals and labour courts 
including the industrial-cum-Iabour courts, 
State-wise; 

(b) the number of case pending for more 
than three years, State-wise; and 

(e) the reasons for delay in the tf 

posal and the steps proposed to be taken for 
the early disposal of the pending cases? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) According to information available, as on 
the 30th June, 1989, the number of industrial 
disputes and applications pending before 
the Industrial Tribunals and the I abour Courts 
of the Central Government, the State Gov-
ernments and the Administrations of the 
Union Territories was 3. 29lakhs. Statements 
showing the pendency of industrial disputes 
and applications in the state sphere and the 
Central sphere are given at attached state-
ment-I 

(b) A statement showing the information 
on the number of cases pending upto one 
year t between one year and two years, be-
tween two years and three years and for 
more than three years in the Tribunals and 
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the I abour Courts set up by the State Gov-
ernments and the Administrations of the 
Union T erriIories. 10 the extent available. as 
wei as that in respecl of the Central Govem-
menllndustriaIT _-labour Courts 
are gWen in attaChed statement-II 

(c) The reasons identified generally for 
delay in disposal of these cases are 10 inter 
ala. heavy work loac.t occassonCtI vacan-
cies in the posts of Presiding OffICers" proce-
dural impediments such as absence ot ad-
vocates. adjournments tor furnishing infor-
mation. stay or(if'tS o~ superior courts. or 
anempt to make an out of court settlement 
--etc~ 

The steps m-hand tor expediting adJudi-
cation of industrial dISputes are inter-alia the 

toIIowing: -

(I) hnproving and strengthening of 
Conciiation Machinery so that a 
larger number of cases are settled 
at the mnciijation state; 

(II) Expeditious hlling up of vacancies 
in the posts of Presiding Officers of 
the labour Courts and the indus-
trial Tribunals: 

(iii} Sen'ng up of (lljdttional labour 
Ccurts and Indus!ria! Tribunals as 
appropriate: 

(;v) HoIdJng of lok Adalats, where 
possi~e. 
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Prices of Ayurvadlc Drugs 

-a27.SHRIA. VUAYARAGHAVAN:WiIi 
the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state the steps 
taken by Government to bring down the 
prices of Ayurvedic medicines? 

THE MINISTER OF HEALTH AND 
FAUll Y WELFARE (SHRI !-'; AMANt 
ROUTRAY): Presently, the Union Govern-
ment do not have any mechanism for price 
control on Ayurvedic medicines. 

Central Government Quarters in Tamil 
Nadu 

·328. SHRIP .. G. NARAYANAN: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of Central Government 
residential quarters in Tamil Nadu. city-wise 
and type-wise; 

(b) the ration of number of quarters in 
each type to number of Central Government 
employees in those citie~; 

(c) whether Government propose 10 
construct more quarters in those cities; and 

(d) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). In Tamil Nadu, general pool accom-
modation controlled by the Directorate of 
Estates is available only in Madras. The 
details about demand. availability and type-
wise percentage of satisfaction as ~n 31-12-
89 is given in attached statement-I. 

(c) and (d) .. The programme for con ... 
struction of quarters by the Central Govem .. 
ment in Tamil Nadu is given in attached 
statement-II. 
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Supply of Quality hems to Consumers 

" 

·329. SHRI GANGA CHARAN lODHI: 
Will the Minister of FOOD AND CIVil SUP-
PLES be pleased to state: 

(a) whether Governmenfs attention 
has been drawn 10 the news-item published 
in the 'Jarisatta' dated 1 Oth December, 1989 
under the caption aRation ki dukano se sab 
pareshan" highlighting the reaction of con-
sumers towards functioning of Fair Price 
Shops in Delhi: 

(b) if so, the reaction of Government 
thereto; 

(c) the steps being taken by Govern-
ment to ensure timely supply of quality 
essential items to ronsumers from ratiOn 
shops; and 

(d) the time by which the results are 
likely fa be achieved? 

MINISTER OF FOOD AND CIVil 
SUPPliES (SHRI NATHU RAM MIRDHA): 
Ca) Yes, Sir. 

(b) to (d). Delhi Administration distrib-
utes nearty 1 lakh metric tonnes of rice, 
wheat. sugar and edible oils, through over 
3500 fair price shops, among more than 20 
lakh card-holders every month. While there 
may be short -comings in an operation of this 
magnitude, the benefits provided by this 
system, especially to the poorer sections. 
cannot be overlooked .. Continuous efforts to 
strengthen and streamline- the system are 
made. 

Some of the measures adopted by Delhi 
Administration to seaJre timely suppty of 
good quality items are door-step delivery of 
these items to the Fair Price Shops, check-
ing of quality of the items before delivery to 

th8se shops,. frequent inspectDts to check 
ma~adices etc. 

ftlage Health Guides 

*330. SHRI PY ARELAl KHANDEl-
WAl: WiD the Minister Of HEAlTH AND 
FAUll Y WELFARE be pleased to state: 

(a) the total number of village health 
guides in the country; 

(b) whether Government propose to 
bring them at par with the Class IV empby-
ees and if so, when; and 

Cc) whether medicine kits are issued to 
these public health guides and if not. the 
reasons therefor? 

THE MINISTER OF HEAlTH AND 
FAMilY WELF'ARE (SHRI NllAMANI 
ROUTRA y): (a) Based on the information 
received from the StatesIUnion T erriIories. 
the total number of trained Village HeaIIh 
Guides as on 31.9 .. 1989 is repOrtedly 410062. 

(b) There is no such propQSaI. 
.. ~ 

(c) Supply of medicines kits was dis-
continued e1ledive-from 1 .. 7. 1986 mainly on 
account of financial constraints. Thera is a 
proposal to revive the supply of kits to VJIage 
Health Guides. 

(English] 

Appointments in Senior Positions of 
Government 

3049. SHRI HARADHAN ROY: Withe 
PRIME MINISTER be pleased to state: 

(a) whetherGovemmentareaware1hat 
a lot of appointments in several senior p0si-
tions of Government of India were made in 
the past in which Union Pubic S8~ 
Commission (UPSC) recummenclcQlnswere 



111 Written AnSW81S 

not accepted; and 

APRil 4. 1990 Written AnswerS' "112 

(b) if so. the number of such appoint-
ments made during the last three years, 
year-wise? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). 

Year 

1985-86 

-

1986-87 

1987-88 

No. of recommendations 
about appointments made 
by the UPSC 

11.523 

12.179 

11,769 

The number of cases of appointments to 
Group • A' and Group IB' posts under the 
Government of India in which the recom-
mendations of the Union Public Service 
Commission were not acxepted by the 
Government are negligible compared to the 
total number of such reoommendations made 
by the UPSC. The figures relating to the last 
three years are given beIow:-

No .. of cases of non-acceptance 
of the recommendation of UPSC 
in respect of such appointments 

9 

25 

17 

1988-89 UPSC Report not yet published. 

Cut in Import of Electronic Goods 

3050. SHRI JANAHARDHANA 
POOJARY: Will the PRIME MINISTER be 
pleased to state: 

(a) the amount spent in 1988 and 1989 
on import of kits, components and other 
inputs of electronic industry; and 

(b) the steps taken to cut imports and 
give impetus to indigenous development of 
component sector? 

THE MINISTER OF STATE IN THE 
MINISTRY Of SCIENCE AND TECHNOl-
OOY AND THE MINISTER OF STATE IN 
THE DEPARTMENT OF EDUCATION IN 
THE MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) The estimated imports of compon~(lts 
and other inputs for electronic industry dur-

ing 1988-89 and 1989-90 are as under:-

1988-89 As. 1745 crores 

1989-90 Rs. 2000 crores 

(b) Government has taken the following 
steps to promote development of compo-
nent industry "in the country: 

Electronic component industry has 
been delicensed. 

Foreign collaboration has been 
allowed bralty_ 

EledronicComponent Industry has 
been exempted from dearance 
under Section 22A or the MR I P 
Act. 

Most of the i~ required for 
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manufacture of-electronic compo-
nents are available at concessional 
customs duty. 

Tools. dies, moulds are available at· 
concessional customs duty. 

Large number of capital goods are 
permitted for import under OGL. 

Capital goods under project im-
portJsubstantial expansion attract 
concessional customs duty. A large 
number of capital goods required 
for modernisationibalancing also 
attract concessionClI custOms duty. 

As a resuh of these steps" an invest-
ment of about Rsw 1100 crores has been 
made in the component sector during the VII 
Plan and the share of imports- in the total 
component requirement within the country in 
terms of percentage has started showing a 
declining trend. 

Population Below Poverty line in 
Andhra Pradesh 

3051. SHRI RAJAMOHANA REDDY: 
Will the PRIME MINISTER be pleased to 

state: 

(a) the number and percentage of per-
sons living below thepoverty line in the State 
of Andhra Pradesh vis:'a-vis other States; 

(b) whether there is any time bound 
programme under consideration of Govern-
ment to bri~ more persons above the pov-
erty line in the State of Andhra Pradesh; and 

(c) if so, 1he de~ails thereof? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A state-
ment is given below. 

(b) No, Sir. There is no suchtime-bound 
programme of the Government of India in 
respect of particular States. 

(c) Does not arise. 

STATEMENT 

1. Percentages and number of persons 
below poverty line. State-wise. areptesented 
below for the year 1981-88 (Pro~ional): 
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2. These calculations are based on the 
provisional results of 43rd Round of National 
Sample Survey data on household consumer 
expenditure. t, 

3. State-wise poverty ratios have been 
estimated using the same methodology as 
was used at the time of the formulation of the 
Seventh Five Year Plan. Sincethen, anumber 
of issues have been raised about the meth-
odology of poverty estimation and these 
issues are being considered by an Export 
Group headed by Dr. D.T. Lakdawaia, 

4. The estimate.s presented here are 
tentative and are likely to get revised in the 
light of the recom mendation of the Export 
Group. Finalisation of the results 01 43rd 
Round by the NatIonal Sample Survey Or-
gar"isation may also necessitate some 
changes in the estimates. 

5. Numbers of poor have been estt-
::3~ed uSIng the projected population as on 
; st of March, 1988. 

Forest Land Affected by Pooyamkutty 
Hydel Power Project in Kerala 

3052. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the PRIME MIN1STER be 
~Ieased to state: 

(a) the extent of forest land estimated to 
be submerged/affected by the PooyamkuUy 
hyde' power project in Kerala: 

(b) whether tinaf sanction has been 
granted to this project: 

(c) whether any representation against 
permitting this project has been received by 
Government: and 

(d) if so, the decision of Government 
thereon? 

THE MINISTER OF STATE IN THE . 
MINISTRY OF ENVIRONMENT AND FOR .. 
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). The total forest land likely to be 
affected by the Pooyamkutty Hydel Project 
is 3001. 8 ha and the project has been 
rejected from the forestry angle in Decem-
ber, 1988. 

(C) Yes j Sir. 

(d) Does not arise. 

Recomn .andation of Gujaral Committee 

3053, SHRI BHAGE'{GOBARDHAN: 
SHRJ,,~ CH0KKA RAO: 

Wdl the PRIME MINISTER be pleased 
to state: 

(a) the details of the recommendations 
of Gujaral Committee on Urdu Language; 

(b) whether Government have agreed 
to accept all these recommendations; and 

(c) if so. how far this step will encourage 
Urdu language in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
A summary of the recommendations of the 
Gujral Committee for Promotion of Urdu is 
presented in the attached statement.. 

(b) and (c). Some of the recommenda-
tions ofGujral Committee have already been 
implemented by the Central Government as 
per statement presented \n Annexure-II. The 
Government have set up a Committee to 
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examine implementation of the recommen-
dations of the Gujral Committee. The steps 
taken by the Government are meant to 
encourage the Urdu language. 

ST ATEMENT-I 

Statement referred to in reply to part fa) of 
Lok Sabha Unstarred Question No~ 3053 
for 2.4 .. 90 by Shri Bhagey Gobardhan and 
Shri Chokka Rao regarding recommenda-

tions of Gujra/ Committee 

Short Summary of the recommendations 
of the Gujra/ Committee for promotIon of 

Urdu 

(Figures in brackets at the end of each 
para refer to the relevant paragraph (s) of 

the Report of the Committee) 

1 . The States and the Union T erritones 
should take action under Article 345 
of the Constitution for providing safe-
guards for the linguistic minorities in 
the State Acts on Official Language-
(5) and specify comprehensively in 
the Acts themselves the areas and 
purposes for which the State con-
cerned dec;des to allow the use of the 
Minority language. (3.60) 

2. The Centre should ensure effective 
and comprehensive implementation 
of the safeguards for the linguistic 
minorities by the States and the Un-
ion Territories. (3.60) 

3. State level committees should be 
appointed under the Chairmanship of 
the Chief Minister concerned to look 
into the grievances of the Urdu speak ~ 
ing public in the light of the recom-
mendations of the Me&ting of the 
Committee of Vice-Chairman 01 Zo-
nal Councils, held in November, 1961. 
(4.56) 

4. The existing arrangements for teach-
ing Urdu at the primary stage are 
inadequate. The Education Depart-
ments of the States, Union Territories 
and local authorities should, in the 
light of A~icle 350-A of the Constitu-
tion, make necessary arrangements 
for the teaching of Urdu at the primary 
stage for the benefit of those who 
claim it as their mothertongue. (4.123) 

5. At present, facilities for education 
through the medium of Urdu at the 
primary stage are to be provided in 
institutions where there are 1 0 stu-
dents in a class or 40 in the school as 
a whole. This formula has been found 
inadequate to..meet the needs of the 
Urdu Speaking people. In substitu· 
tion of this formula, it is recommended 
that:-

i) Where is an area speakers of 
Urdu constitute 10 per cent or 
more of the total population, one 
or more Urdu medium primary 
schools should be set up accord-
ing to need. Such schools need 
not be exclusively of one me-
dium. Efforts should be made to 
keep Urdu and non-Urdu me-
dium students at the same school 
to avoid segregation. 

Ii) In an area where Urdu speaking 
people constitute less than 10 
per cent of the total population, 
an Urdu teacher should be pro-
vided in such schools as are likely 
to get a minimum of ten Urdu 
speaking students. This likeli-
hood should be determined on 
the basis of the population of 
Urdu speaking children of school 
going age in the area concerned. 

iii) For immediate purposes, bilin-
gual teachers may be appointed 
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in schools mentioned in (ii) above. schools in cities having concentration 
The existing teachers in such of Urdu speakers, one Urdu medium 
schools may also be given in- higher secondary school may be 
centivQs to learn Urdu addition- opened for every Group of 8 to 10 
ally. (4.132) primary schools. (4.19~ and 4.202) 

6. At the secondary stage of education, 7. S~ate Governments should help such 
the present formula, which requires Urdu medium' higher secondary 
the enrolment of 15 students belong- schools as are run by linguistic mi-
ing to a particular linguistic minority in norities themselves in raising their 
each class and 60 in the last four standards of teaching. (4.197) 
classes before the facility of studying 
in the minority language concerned is 
provided has presented a number of 8. The pre-conditions, if any, for permit-
hurdles in actual practice. In substitu- ting the setting up of Urdu medium 
tion of this formula. it should be pre- higher secondary schools and sec-
sumed that 2/3 of the students leav- tions privately should be relaxed in 
ing primary schools would be desir- favour of the linguistic minorities set ... 
ous of moving on to the next stage of ting up such schools or sections, and 
education. Urdu medium sections in the procedures so simplified that the 
the existing secondary schools should required permission is granted within 
be provided on this basis and lJrdu two months of the date of applicati~n. 
knowing teachers appointed in antici- (4.198) 
pation of students offering Urdu as 
medium. The emphasis should be on 
students studying through different 9. The Three Language Formula enun-
media in the same school. elated in the Resolution on National 

Policy on Education 1968 should be 
In the case of higher secondary modified as foltows:-

In Hindi Speaking States 

Present Formula 

(i) Hindi 

(ii) English 

(iii) Modern Indian Language (Preferably 
one of the Southern Ic:nguages) 

Proposed Formula 

(i) Hindi 
(with Sanskrit as part of a Composite 
course); 

(ii) Urdu or any other modern Indian Lan-
guage excluding (i) and; 

(iii) English or any other modern 
European language. 

In Non-Hindi Speaking States 

Present Formula Propos9d Formula 

(i) Hindi (i) Regional language; 
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Present Formula 

(ii) English 

(iii) Regional language 

The non-Hindi speaking States may also 
adopt, as an alternative. the following for-
mula being implemented in Andhra Pradesh 
for the Urdu speaking population: 

(i) Urdu and Hindi (a composite 
course): 

.. (ii) Regional language: and 

(iii) English or any other modern Euro-
pean language. (4.240 and 4.241 ) 

10. Student whose mothertongue is Urdu 
shoutd learn Hindi and those whose 
mother tongue IS Hindi should get an 
opportU'ltty to learn Urdu. (4.242) 

11. Candidates whose mother tongue is 
Urdu should be assured of admission 
to teachers· training institutions so 
that enough teachers become avail· 
able who can teach different subjects 
through the med\um of Urdu. (4.276) 

12. For the training of Urdu language 
teachers it is recommended as fo\ .. 
lows: 

(i) Immediate and effective steps 
should be taken to ensure ex-
pansion of training facilities in 
the States to cope up with the 
demand for trained Urdu teach-
ers. 

Proposed Formula 

(ii) Hindi; 

(iii) Urdu or any other modern Indian lan~ 
guage excluding (i) and (ii); and 

(iv) English or any other modern European 
language. 

(ii) Andhra Pradesh, Bihar, Gujarat, 
Karnataka, Madhya Pradesh, 
Maharashtra, Rajasthan, Uttar 
Pradesh and West Bengal should 
set up centres for giving concen-
trated short term courses for Urdu 
teachers. These courses should 
be sponsored and financed by 
the Central Government. 

(iii) In other States, Urdu nledium 
Section may be opened in exist-
ing training centres. The Central 
Government may also set up 
centres for such States collec-
tively at suitable places. 

(iv) A quick survey should be con-
ducted by the State Governments 
to assess their requirements of 
Urdu teachers for the different 
stages of education as against 
the available number. (4.286) 

13. - The State Governments should en-
sure that all textbooks in Urdu meant 
for schools are made availab'e in the 
market well before the beginging of 
the academic session. (4.323) 

14. The machinery for the distribution of 
Urdu textbooks should be toned up 
by the State Government. (4.324) 

15. In view of the steep rise in the cost of 
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production, the Government may 
consider subsidising production of 
Urdu textbooks. (4.323) 

16. It is necessary for the State authori-
ties to examine carefully the books 
produced by private publishers as 
a'so by other States, to see if they 
fully satisfy the requirements of the 
State concerned. (4.326) 

17. The grades of pay of Urdu teachers In 
the schools run by Government or 
local bodies should be the same as 
those of teacher with eqUIvalent 
qualifications in other subjects. (4.327) 

18. One Joint Director (Urdu) should be 
appointed in the States and Union 
Territories which have sizeable Urdu 
speaking population. These officers 
should essentially be UrdJ knowIng. 
(4.329) 

19. In such States as have a sizeable 
Urdu speaking population and where 
centres for aduh education are being 
run, classes for teaching Urdu also 
should be opened. (4.330) 

20. The State authorities should persuade 
at least one university in Andhra 
Pradesh, Bihar, Haryana, Himachal 
Pradesh, Karnataka, Madhya 
Prades~, Maharashtra, Punjab and 
West Bengal to start correspondence 
courses in Urdu. (4.332) 

21. In school and college libraries, books 
should be properly maintained and a 
catalogue prepared. Urdu knowing 
staff should be appointed to lookafter 
the Urdu sections of the libraries. 
Assistance of existing Urdu teachers 
in the institutions concerned may be 
taken in this matter and some incen-
tives given to them for the extra work. 
(4.336) 

22. The State Governments should en-
sure that substantial allocations are 
made for the purchase of Urdu books 
for schools and college libraries. 
(4.337) 

23. The State and university libraries in 
the States should have a modern and 
updated collection of Urdu books, and 
the staff in these libraries should have 
a complement of Urdu knowing per-
sons. (4.338) 

24. Facilities for teaching of Urdu should 
be provided in the universities and 
colleges located in areas with a size-
able Urdu speaking population. 
(4.340) 

25. To promote higher research in Urdu 
literature and language, two Urdu 
research institutes, one in the North 
and the other in the South should be 
established with adequate library 
facilities. Fellowships should be cre-
ated at the research institutes on the 
pattern of these in similar institutions .. 
(4.357,4.359 and 4.360) 

26. Financial assistance and other facili-
ties should be provided to Jamia Milia 
Islamia, New Delhi. for graduate and 
post-graduate studies through the 
Urdu medium. (4.368) 

27. At least one college should beset up 
in each State for making Urdu a 
medium of instruction up to the gradu-
ate level. (4.369) 

28. The Bureau for Promotion of Urdu 
should be suitably strengthened and 
assigned the task of coordinating and 
monitoring the work of Promotion and 
development of Urdu at the Centre 
and in the States in the field of educa-
tion. (4.370) 



131 Written Answers APRil 4, 1990 Written Answers 132 

29. The Union Government and the State 
Chief Minister have already agreed to 
provide certain facilities to a particu-
lar linguistic minority residing in pock-
ets where such a linguistic minority 
constitutes 15% or more of the total 
population of such pockets. In the 
sphere of administration generally, 
the minimum percentage mentioned 
above for languages like Urdu should 
be broughtdown to ten. (5.55) 

30. Translation Cells/Bureaux for trans-
lation into Urdu of laws, regulations, 
petitions etc. do not exjst in most 
States, and where they exist in nu-
cleus form. as in Andhra Pradesh, 
Uttar Pradesh. Bihar and Maharash-
tra, they are ineffective for want of 
adequate staff. Translation Cells/ 
Bureaux should be set up atthe Statel 
District headquarters and elsewhere 
as necessary, with adequate staff so 
that apart from undertaking transla-
tions mentioned above, replies in Urdu 
could also be sent. With a view to 
economy, however. incentives may 
also be offered to the non -Urdu know-
ing staff to learn Urdu for manning 
these Cens/Bureaux. (5.77) 

31. The right of every person to submit a 
representation to Government in any 
of the languages used in the Union or 
the State concerned for the redress of 
grievance IS recognised under Article 
350 of the Constitvtit)n in absolute 
terms. The right to r~ :IV9 a reply in 
the same lang,uage .!' ich a letter is 
addressed to the Government has 
also been administratively recog-
nised. These rights should be fully 
respected. (5.9S) 

32. In the Hindi speaking States, knowl-
edge of Urdu should be made com-
pulsory for those who have to admini-
ster at various levels. (5.99) 

33. Administrators should be acquainted 
with the, local minority languages. 
Incentives should be given to officials 
to learn at least one minority lan-
guage of the State. In Hindi speaking 
sates in particular, officers should be 
acquire knowledge of Urdu also, and 
officials knowing both Hindi and Urdu 
should be suitably rewarded. (5.100, 
5.1 01 , 5. 111 ) 

34. Arrangements for the training of Urdu 
. typists are lacking in most of the 

States. These States should, there-
fore, set up or subsidies centres for 
training in Urdu typing and stenogra-
phy_ Related with this suggestion is 
the shortage of Urdu typewriters in 
the country. To overcome the short-
age, licences for import of Urdu type-
writers should be given liberally and 
the question of manufacturing such 
typewriters in the country should also 
be examined. (5.102, 5.104 and 
5.105) 

35. Candidates for State services should 
be permitted to take the relevant 
examinations in all languages in-
cluded in the Vilith Schedule. (5.108) 

36. Where in a State or a district, 100/0 or 
more of the total population speaks a 
language other than the local official 
language, such a minority language 
should also be recognised as a 
medium of examination for recruit-
ment to the State or district level serv-
ices, as the case may be. (5.109) 

37. Lack of knowledge of the official lan-
guage of a State should not be a bar 
to entry into State services; but candi-
dates who do not know the official 
language may be required to pass a 
departmental test in the official lan-
guage subsequent to appointment 
(5.152) 
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38. The Ministry of Law and Justice should 
arrange for early translation of Acts 
etc. into Urdu inter-alia through the 
agency set up by the Jammu & Ka-

\ 

shmir Governmeht for this purpose. If 
necessary adequate funds should be 
made available to ensure this. (5.162) 

39. Arrangements should be made, par-
ticularly at the district and lower lev-
els, for translation into the local office 
language of the documents filed in 
courts in Urdu; and in hard cases, the 
financial burden of such translation 
should be borne by the authorities 
and not by the party concerned. 
(5.163) 

40. In some States, copies of old docu-
ments written in Urdu are being is-
sued in Devangri. Such copies should 
be made available in the script in 
which the original is written. (5.164) 

41. The question of the use of Urdu by 
legislators and publication in Urdu of 
agenda papers etc. of the Legisla-
ture, may be discussed by the Central 
Government with the Chief Ministers 
and Speakers concerned. (5.175) 

42. Electoral Rolls should be published in 
Urdu also in all areas where Urdu 
speaking public comprises 1 0% or 
more of the total. (5.179) 

43. Court notices in certain States ap-
pear in Urdu newspapers in Dev-
nagari script Such notices should be 
published in Urdu script. (5.180) 

44. Post and Telegraph forms. includ:ng 
moneyorderforms, should be printed 
in Urdu in large quantities and made 
available in areas which have an Urdu 
speaking population of 10% or more 
of the total. (5.186 to 5.188) 

45. The P& T Department should make 
available public notices in Urdu also . 
accordingtothe 100/0 population norm 
suggested by the Committee and in 
the light of the principles laid down by 
the Ministry of Home Affairs for trans-
lation of notice etc. for pockets with 
concentration of linguistic minorities. 
(5.189) 

46. The names of Railway stations should 
be displayed in Urdu also in Andhra 
Pradesh, Bihar, Haryana, Himachal 
Pradesh, Jammu & Kashmir, Madhya 
Pradesh, Rajasthan and in the Union 
Territory of Delhi. (5.195) 

47. If a Railway station is located in an 
area where the second largest num-
berofpersons are Urdu speaking, the 
fare and name of the starting and 
destination/stations should be printed 
in Urdu also; this should be done in 
the case of other Scheduled minority 
languages as well. (5.196) 

48. The question of displaying names in 
Urdu on Government Offic3S, name 
plates of officers and doctors, build-
ings, hospitals, hospitals wards, fac-
tories. bus stops, mile stones, streets, 
bus tickets, trains etc. in suitable areas 
including municipal areas, shouk1 be 
considered sympathetically. It is not 
proposed to make a sweeping rec-
ommendation on this subject (5. 198, 
5.199) 

49. The frequency and time allotted tor 
Radio programmes broadcast by All 
India Radio from Jullundar, lucknow, 
Patna, Simla, Calcutta, Bombay, 
Nagpur, Ranchi, Rampur, Bangalore, 
Dharwar and Mathura require to be 
increased, keeping in view the needs 
of the local population. Necessary 
Urdu knowing staff for this purpose, 
such as Urdu producers etc. should 
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be appointed. (5.210, 5.221. 5.214 
and 5.220) 

50. In view of the unnecessarily orna-
mental language used in Urdu broad-
casts, a small committee of Urdu 
experts, including outsiders, should 
be formed to review periodically the 
language used in such broadcasts 
with a view to suggesting improve-
ment,s. (5.321) 

51. Radio programmes In Urdu should 
have more originally. Features rela1-
ingto Hindu. Sikh. Chnstian and Parsi 
festIvals should fIgure In Urdu pro-
grammes. These should also ;nclude 
developmert features and national 
programmes (5.215 and 5.216) 

52. Urdu plays shoutd be given their due 
place In natlo'1al programmes of plays 
and features. (5.217) 

53. Urdu should figure more frequently in 
programmes for women. children, 
youth. iabour and kisans. (5.218) 

54. Repeated replaying of old symposia 
should beavoided. Instead, Musairas 
organised at important regional 
centres by private organisations may 
be tape-recorded and broadcast 
subsequentty in other regions. (5.219) 

55. On teteVtSfon. the name of the wrrter/ 
poet should be exhibited in Urdu also 
when he appears to recite Urdu Poetry 
or to Prtrtlclpate in a literary discus-
sion. (5.21 1 ) 

56. Items issued by the Press Informa-
tion Bureau 10r the lJrdu Press should 
not confine themsetves to matters 
that interest the ~1usflms only. Such 
items should endeavour to put across 
secular and progressIve ideas. The 
Bureau should do away with the 

emphasis in its Urdu work on transla-
tions and should make arrangements 
for production of original publicity 
material. The st;,.4:i that may have to. 
be appointed for this purpose would 
be fully justified. (5.226 and 5.227) 

57. The Press Information Bureau should 
make available to Urdu newspapers 
and journals, translations of suitable 
material on foreign affairs appearing 
in the Indian and foreign press. (5.228) 

58. The publication Division should bring 
out in Urdu a Journal which should 
consolidate information published in 
the different journals brought out by 
the various Ministries. The journal 
'Yojna' should be brought out in Urdu 
also. (5.230 and S.233) 

59. The publications Division should bring 
o~t of Urdu a book on Urdu litera-
tures, journalists and poets who par-
ticipated in our Freedom Movement. 
(5.235) 

60. The distribution machinery of Urdu 
literature brought out by the Govern-
ment should be improved. (5.236) 

61. The Film Division should encourage 
production of more films in simple 
language on subjects which may be 
of special interest to the Urdu know .. 
ing public. (5.237) 

62. States which have a sizeable Urdu 
speaking population may bring out 
the State Gazette in Urdu also. (5.240) 

63. In order to ensure full implementation 
of the agreed safeguards for linguistic 
minorities, the State Government 
should identify officers responsible 
for such implementation. These Offi-
cers should be of sufficiently high 
status to be able to coordinate effec-
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lively with the various state Depart-
ments and Central Ministries. The 
appointment of such officers in the 
States should be notified to the public 
through the Rress and Gazette so 
that individuals and organisations 
could approach them in case of need. 
(5.254) 

64. The Union Ministry of Home Affairs 
should earmark an Officer specially 
for the work relating to linguistic mi-
norities. It should be his job also 10 
coordinate with other Ministries and 
Departments. (5.254) 

65. Cells should be created in the States 
and in the Ministry of Home Affairs to 
assist the officers referred to in the 
previous two paragraphs. (5.254) 

66. The States and Union Territories 
should ensure the timely submission 
of complete statistics to the Commis· 
sionerfor Linguistic Minorities. (5.254) 

67. Government should give substantial 
concessions to periodicals and other 
publications in regard to postal rates. 
(6.82) 

68. The CentraJ Government may advice 
the nationalised banks and other fi-
nancial institutions to meet the finan-
cial needs of Urdu press. (6.87) 

69. Formation of cooperatives for run-
ning Urdu newspapers should be 
encouraged. (6.89) 

70. Urdu newspapers should be allowed 
to impon printing machinery liberally_ 
(6.94 and 6.95) 

71. A sma" consultancy cell should be 
set up in the Press Information Bu-
reau to advise the Urdu Press or. 
technical matters. (6.96) 

72. The possibility of evolving a new pol-
icy in respect of newsprint in order to 
give relief to smalter newspapers 
shouJd be explored_ (6.114) 

73. State Governments may, through 
cooperative banks or finance corpo-
rations, arrange for temporary loans 
to small Urdu Newspapers so that 
they can take delivery of the news-
print allotted to them. (6.116) 

74. The circulation qualifications imposed 
by the DAVP for giving advertise-
ments to journals should be relaxed 
in respect of papers and journals 
serving the intelligentsia. (6.121 and 
6.122) 

75. Sixty per cent of mass compaign 
advertisements should be given by 
the DAVP to smaller and medium 
Urdu newspapers. (6.125 and 6_126) 

76. Display advertisements should be 
reduced in size by the DAVP in order 
to accommodate a large number of 
smaller newspapers and periodicals 
within the available financial alloca-
tion. (6.129) 

77. All Government advertisement 
whether at the centre or the States 
should be released through a central-
ised agency like DAVP. (6.132 and 
6.143) 

78. Urdu newspapers should get their 
due share of classified advertise-
ments. (6.133) 

79. The determination of rates for adver-
tisements should be on commercial 
lines but the interests of smaller and 
medium newspapers should also be 
considered. (6.149) 

80. Government should ensure expedi-
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tious payment of bills presented by 
the smaller Urdu newspapers. (6.151) 

81. The Institute of Mass Communication 
should organise short refresher 
courses for persons engaged in the 
press industry. The Punjab Univer-
sity should organise a course in Urdu 
journalism. (6.165 and 6.167) 

82. The State Governments should set 
up Urdu Press Relations Offices from 
which the Urdu Press could be suita-
bly briefed regarding Governmental 
policies, development plans etc. 
These Units could also monitor mat-
ter appeanng in the Urdu Press. (6.173 
to 6.175) 

83. A suitable Press advisory machinery 
should be created at the State and 
possibly at the district levels to scru-
tinise cases of evolution of journalis-
tic ethics etc. Urdu newspapers should 
be adequately represented in these. 
(6.185) 

84. The Government should earmark 
some funds for the publication In 
Devnagri script of Urdu poetry, fiction 
and humour, as also for publication of 
similar Hindi works In the Urdu script. 
The publications could be undertaken 
a semi-official organisation. (7.41 and 
7.42) 

85. Inter lingual exchanges should be 
encouraged by including the history 

• of Hindi literature in that of Urdu litera-
ture and vice versa. In the universi-
ties, Urdu scholars should be re-
quested to lecture to Hindi students 
and vice versa. (7.51 and 7.52) 

86. The Ministries/Departments of Edu .. 
cation and Culture at the Centre and 
in the States, as also the various 
Akademies set up in the country, 

should earmark a substantial propor-
tion of their budget for promoting 
production of sgecialised literature in 
various fields, including social and 
physical sciences and otherfunctional 
literature. (7.56 and 7.70) 

87. Technical and Scientific Terminology 
in Urdu should be based on interna-
tional usage should be common to all 
the Indian languages. There would 
be no objection to accepting estab-
lished Urdu terminology in humani-
ties and social sciences. 97.58, 7.59 
and 7.65) 

88. Urdu writers and scholars should be 
given due representation in the State 
level Sahita Akademies and Par-
ishads, pending the establishment of 
separate Urdu Akademies there. 
(7.69) 

89. State Akademies should promote 
compilation in Urdu of reference works 
like bibliographies, encyclopaedias 
etc. The present role of the Akade-
mies in this field has to be reshaped. 
(7.71 ) 

90. The Ministry of Education should ini-
tiate discussions with the States with 
a view to chalking out a coordinated 
programme of providing incentives 
and assistance to writers. (7.72) 

91 . Publication of their own works by 
writers should be subsidised by the 

. Central and State Governments and 
banks should also advance loans for 
this purpose. (7.74) 

92. The composition of committees ap-
pointed to select authors for Govern-
ment or Akademi Awards, should be 
representative of scholars and writ-
ers also. The composition of the 
committees should reflect merit and 
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scholarship and not mere seniority. 
(7.75) 

93. Patronage, including assignment of 
translations, shou~d be equitably dis-
tributed by the Sahitya Akademies so 
that no linguistic group has a griev-
ance. (7.75 to 7.77) 

94. While there is need for an All India 
network of booksellers for the sale of 
Indian language books generally, the 
sale of Government and Akademj 
publications certainly require coordi-
nation. Urdu books should be dis-
played in Railway bookstalls also. 
(7.78 and 7.94) 

95. The old age stipend given to Urdu 
writers by the Centre and the States 
should be raised substantially. (7.79) 

96. Coordination should be ensured be-
tween the various bodies financed by 
Government which are engaged in 
the work of publication, including ref-
erence works, so that the titles se-
lected for publication do not overlap 
and duplication is avoided. Similar 
action should be ensured in the mat-
ter of research pertaining to lan-
guages. (7.80,7.81 and 7.108) 

97. The copyrigh1 law should, if neces-
sary, be amended to ensure that 
copyright and royalty contracts are 
duly signed by the writers and the 
publishers~ and are also registered 
with the appropriate authority. (7.89) 

98. The problem of piracy in Urdu writing 
should be solved by compelling pub .. 
lishers to register themselves with the 
appropr\ate authority. Legislation for 
this may be resorted to, if necessary. 
(7.90 and 7.97) 

99. To spread the reading habit amongst 

the people, the publication of Iow-
priced books should be encouraged ~ 

by prod ucing and allocating low-priced 
printing papers a large scale to willing 
publishers. For the same purpose, 
the Government should launch a 
project for manufacturing off-set 
presses within the country as soon as 
possible. (7.91 and 7.92) 

100. Refresher courses for Urdu publish-
ers may be started by the Indian Insti-
tute of Mass Communication or the 
Schoof of Printing at Allahabad. (7.95) 

101. An Urdu Write(s cooperatives soci-
ety should be set upwith Government 
assistance to publish and sell Urdu 
books on commercial basis. (7 .. 97 
and 7.99) 

102. The Institute of Mass Communication 
may organise writer's workshops 
where Urdu and Hindi writers could 
enhance their competence in com-
mercial writing, advertisement, pub-
licity and public relations, and in the 
techniques of book production, be-
sides writing as such. The expendi-
ture on such workshops could be 
partly subsidies by the Central and 
State Governments. (7.104 to 7.107) 

103. The export market for Urdu books 
should be studied and steps taken to 
improve exports. (7.109) 

, 04. The staff for Urdu in the National 
Library Calcutta, needs to be strength-
ened immediately. The Library should 
publish at end of each year a register 
giving description of all the titles in 
Urdu .. (7.11 and 7.112) 

105. Government should provide suitable 
grants for enriching private Urdu li-
braries and to Trusts for holding liter-
ary conferences. (7.113 and 7. 115) 
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106. There should be a scheme of recog-
nising scholars emeritus who should 

Written Answers 144 

be given substantial scholarships to 
pursue research and writing. (7.114) 

Proposed compos;tion of the Centra,' Urdu Committee 

1 . Prime Minister 

2. Minister of Home Affairs 

3. Minister of Education 

4. Minister for Information and Hroadc3stl:1g 

5. Two Chtef M,n,sters 

6. Three Members at Parliament 

7. Five Scnolafs ot Urdu 

8. JOint Secret2:-y ij; the Ministry of Home .Affairs 
dealing with Linguistic Minorities. 

Chairman 

Member 

Member 

Memoer 

Members 

Members 

Members 

Member Secretary 
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Missile Test 

3054. SHRI SRIKANTA DAnA NARA .. 
SIMHARAJA WADIYAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Government have a pro .. 
posat to carry out second test of its IRBf\,1 
technology demonstrator, Agni, from the 
Interim Test Range on the Orissa coast: and 

(b) if so, the details thereof and when 
the second test is going to be carried out? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). AGNI is a Technol-
ogy demonstrator vehicle. Carrying out of 
flight trials of such systems is continuous in 
nature. It is not possible at this juncture to 
say when further tests will be carried out. 

Regional Sports Coaching Centres 

3055. SHRI BHAJAMAN BEHERA: WiH 
the PRIME MINISTER be pleased to state: 

(a) the steps taken/p.roposed to be 
taken to provide coaching 1acihties in various 
sports disciplines at the State Capitals and 
District Headquarters: 

(b) the number of Regional Sports 
Coaching Centres set up at State Capitals 
and District Headquarters in the country; 

(c) the places where such Centres have 
been opened/proposed to be opened in 
Orissa: and 

THE DEPARTMENT OF EDUCATION IN 
THE MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) With a view to provide decentralised 
coaching facilities in various sports disci-
plines at the District level. Government is 
implementing the Scheme of uSports Project 
Development Area (SPDA) Centres". Each 
SPDA Centre would cover 80 to 100 Com .. 
munity Development Blocks (three to four 
Districts). The coaching facilities will be 
provided in selected dis~iplines which are 
locally popular and have potenttal fa; devel .. 
opment in that area. While the cost of crea-
tion of infrastructure wi" be shared between 
the State and the Central Governments, 
'Sports Authority of India will manage the 
Centres and will bear the entire cost of 
running and maintenance. 

Government have also formulated a 
Scheme for extending Central assistance at 
the rate of 50% of the cost, subject to a 
ceiling of Rs. 2 crores, for the establishment 
of one State Level Sports Complex each, 
having playing facilities of international stan-
dard either at the State Capital or any other 
preferred location. This will be managed and 
ru n by the concerned State/UT Govern·ments) 
inter-alia for training and coaching of ath-
letes selected from that State. 

(b) Government has so far sanctioned 
6 SPDA Projects and 2 State Level Sports 
Complexes. 

(c) Government has so far sanctioned 
one SPDA Project in Orissa at District Head-
quarters, Dhenkanal. 

(d) the number of Stadia constructed! (d) Government of India has assisted 
proposed to be constructed in Orissa and the · Government of Orissa for the construction 01 
names of Stadia in Orissa being managed 26 Stadia in the State under the "Scheme of 
and utitised by the Sports Authority of India? Gran1s to State Sports 'Councils etc." The 

role of the Central Government is limited to 
THE MINISTER OF STATE IN THE 

MINISTRY OF SCIENCE AND TEcHNOL-
OGY AND THE MINISTER OF STATE IN 

extending such grant as may be admissible, 
to State Governments for the construction of 
such projects. 
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Pr~ently t no Stadia in Orissa are being 
managed and utilised by the Sports Author-
ity of India. 

\ 

Shifting of Thorium Plant at Trombay 

3056. SHRt PRAKASH V. PATIL: Will 
the PRIME MINISTER be pleased to state: 

,(a) whether Government have recently 
received representations from the Mahar-
ashtra Government and others against the 
shifting of Thorium Plant at Trombav (Bom-
bay); 

(b) if so, Government's reaction thereto: 
and 

(c) whether Government propose to 
reconsider the decision in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
THE DEPARTMENT OF EDUCATION IN 
THE MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) Government have received in the past 
representations from the Maharashtra Gov-
ernment against shifting of the Thorium Plant 
at Trombay. 

(b) and (c). The existing plant is to be 
replaced as it is very old and beyond eco-
nomieal repair and service. The Atomic 
Energy Commission decided to shift out of 
Bhabha Atomic Research Centre .premises 
in Trombay. pfants and laIx>ratories which 
are not directly related to the R&D pro-
gramme of Bhabha Atomic Research Centre. 
The employees who opt to shift to the new 

Year (Rs.lakhs) 

1 2 .. _ 

1987-88 . 2.94 

location will be transferred. whereas others 
witl be provided aJtetnative employment in 
other units of Oepartq;ent of Atomic Energy 

I located in Bombay. fhose who opt to take 
voluntary retirem~nt will be paid due com-
pensation. there is no proposal to reconsider 
the decision in this matter. 

Assistance to Programmes Pertalnlng 
to environment 

3057. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government are giving 
financial assistance to different states for 
implementing programmes pertaining ~o 

promotion of general environment; 

(b) whether such centrally sponsored 
general Environmental Awareness Promo-
tion Programme has been launched in Orissa; 

(c) if so, the financial assistance given 
to that State for implementing these pro-
grammes in last three years; and 

(d) the details of the work done in the 
State under this prf?gramme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). Yes, Sir. 

(c) Financial assistance given to the 
State during the last three years is as fol-
lows: 

Remarks 

3 

Financial assistance provided directly to the 
Non-Glvemmental Organisations for impla-
menting the Awareness Programme. 
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Year (Rs.lakhs) 

1 2 

1988-89 5.00 

1989-90 6.38 

(d) Various Non-GovemmentaIOrgani-
sationslvoluntary bodieslinstitutions organ-
ised several activities such as padayatras/ 
rallies, competitions, poster campaigns, folk 
dances, seminars, workshops, etc., to cre-
ate environmental awareness among differ-
ent target groups in the State. 

Opening of Kendriya Vldyalayas in 
Maharashtra 

3058. SHRI BAlASAHEB VIKHE 
PATL: Will the PRIME MINISTER be 
piaaaid to state: 

(8) whether the ft,.. Kendriya 
Vidyalayaa are ~ proposed to be Open" in 

i) Oahu Road 

ii) Naval Armament Depot, Karanja 

iii) Dehu Road, OEF 

iv) Ajni, DistAd. Nagpur 

The Kendriya Vidyalaya Sangathan is 
examining the feasibility of these proposals. 

3 

Financial assistance provided to the Depart-
ment of Science, Technology and Environ-
ment, Government of Orissa, for implementing 
the Awareness programme through Non-
Government Organisations. 

Financial assistance provided directly /to the 
Non-Governmental Organisations for imple-
menting the Awareness Programme. 

Maharashtra in the next academic session; 

(b) if so, the details thereof; and 

(c) the financial targets being fixed in 
this regard in the Eighth Five Year Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl-
OOY AND THE MINISTER OF STATE IN 
DEPARTMENT OF eDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
to (c). Kendriya Vidyalaya Sangathan 'has 
received proposals for opening of Kendriya 
Vidyalayas at the following places in the 
State of Maharashtra sponsored by the 
agencies indicated against each: 

~ Ministry of Defence 

--do-

-do-

Railway Board. 

No decision regarding the number 01 
Kendriya Vidyalayas to be opened during 
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the Eighth Plan period has been taken in- AaaI~ to Or .... for Font .. ~ / 
eluding those that may be opened in Mahar- . tlon In Tribal Area . 
ashtra and so no fin{lncial targets can be 
indicated at this staas. 3060. SHRI K. PRADHANI: Will the 

"'" 

Farm Forestry Schema 

3059. SHRI BHAKTA CHARAN OAS: 
Will the PRIME MINlpTER be pleased to 
state: 

(8) whether Government had launched 
a farm forestry scheme in the country; 

PRIME MINISTER be pleased to state: 

(a) . whether the Union Govemment 
! 

have given assistance to the State of Orissa 
for forest plantation in the tribal areas; 

(b) if so, the details of the areas covered 
thereby; and 

(c) the diffe(~nt kinds of plants planted 
(b) if so, when was that scheme in these areas under this centrally span-

launched; $Orad scheme during the last three years? 

(c) whether such scheme has been 
launched in Orissa; 

(d) if so, the amount provided for imple-
menting that scheme in Orissa since then; 
and 

(8) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). Farm forestry is an important 
component of the Social Forestry Pro-
gramme, which is under implementation from 
the Sixth Plan. . 

(c) Yes, Sir. 

(d) and (e). The·amount spe~t on affor-
estationltree planting activities in Orissa State 
during the Sixth and Seventh Plan period are 
given below: 

Sixth Plan 
(1980-85) 

Rs .. 2908.99Iakhs 

Seventh Plan : Rs. 8597.34 takhs 
(1985-86 to 1988-89) 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MIN1STER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). Yes, Sir. Central assistance is 
being proyided to the Governmentaf Orissa 
under Schemes of Rural Fuelwood Planta-
tions, Silvipasture Development, Minor for-
est Produce, Decentralised People's Nurs-
aries and the Drought Prone Areas Pro-
gramma for planting work in the tribal dis-
tricts of Balasore, KaJahandi, Sundergarh, 
Koraput, Phulbani, Mayurbhanj. Keonjhar 
and Sambalpur. 

(cl The species being raised are mainly 
for fuatwood, fodder, timber and minor forest 
produce. 

[ Translation] 

Pipeline between Kanda. and 1.11nda 

3061. SHRI HARSH VARDHAN: Will 
the PRIME MINISTER be pleased to stat.: 

(a) .whether the. Planning Commission 
is reconsidering the scheme involvinsl an ! 

expenditure of As. 755 crores for laying a' 
pipe-line between Kandla and Bhatinda lor 
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the transportation of petroleum products; 

(b) if so, the reasons thereof; and 

'(c) when a final decision is likely to be 
taken in this regard? 
• 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (c). The 
Planning Commission is reviewing the pipe-
line and railway options in terms of reiative 
viability, resources availability, and possible 
time phasing of the investments. 

[English] 

Telugu University 

3062. SHRIMA TI T. MANEMMA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether T elugu University, Hydera-
bad is receiving any grant by U.G.C.; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND =TECHNOL-
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 

and (b). Telugu University. Hyderabad has 
been declared as an institution fit to receive 
Central assistance under section 12-8 of the 
UGC Act on 6th March. 1990. The UGC has 
made an allocation of As. 20.00 Lakhs (As. 
10.00 Jakhs respectively for books and jour-
nals; and for equipment) for this University, 
and has asked it to formulate proposals 
before sanction is issued. 

(c) Does not arise. 

Sanskrit Universities 

3063. SHRIN. DENNIS: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of places where Sanskrit 
Universities are functioning in the country, 
State-wise; and 

(b) the details of the Schemes of its 
expansion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
There are three Sanskrit Universities and 
two Institutions deemed to be Universities 
imparting education in Sanskrit as indicated 
below: 
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composition of the Board?(b) There is a proposal concerning the
establishment of a Sanskrit University by the
Government of Kerala at Kalady, the Birth
Place of Shri Jagatguru Shankaracharya.
The Government of India has also sanc-
tioned an ad-hoc grant of Rs. \1.00 crores in
the connection. However, the question of
this University being established is under
examinations. \,
I 'Pollution Control Units in Tami! Nadu \
•

3064. SHRIR.JEEVARATHINAM: Will
the PRIME MINISTER be pleased to state:

(a) whether Government propose to
establish pollution control unit either in
Ranipet or Ambur in Tamil Nadu in order to
control the pollution occurring due to work-
ing of a number of leather tanneries in Ra-
nipet, Vaniambadi, Ambur, etc.; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
(a) and (b). The State Government has
prepared and financed schemes for con-
struction of Com mon Effluent Treatment
Plants (CETP), for clusters of tanneries in
Ranipet, Ambur, Pernambut and Dindigul in
Tamil Nadu. Construction of a CETP has
already begun at Vaniambadi.

Reconstitution of .. F.S.B.

3065. SHRI YASHWANTRAO PATIL:
Will the PRIME MINISTER be pleased to
state:

(a) whether the Public Enterprises
Selection Board (PES B) is proposed to be
reconstituted; and

(b) if so, when, and the proposed
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b).
The existing Government of India Resolu-
tion dated 3rd March, 1987 provides for the
appointment of a part-time or full-time Chair-
man and 3 full-time Members of the Board. A
full-time Chairman has been appointed with
effect from 2.1.90. A proposal to appoint two
more Members is under consideration. The
question whether or not the Board should
have a 4th Member is also under considera-
tion.

Stone Quarries near Mirzapur

3066. SHRIGUMANMALLODHA: Will
the PRIME MINISTER be pleased to state:

(a) whether Archaeological Survey of
India have discovered stone quarries near
Mirzapur, Uttar Pradesh recently; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
The discovery of stone quarries near.
Mirzapur, Uttar Pradesh was made recently
by the Department of Ancient Indian History,
Culture and Archaeology, Banaras Hindu
University, Varanasi and not by the Archaeo-
logical Survey of India.

(b) In the area around Chunar, near
village Baragaon in the hills lying South of
the Chunar Railway Station in district
Mirzapur, Uttar Pradesh, a series of ancient
stone quarries and massive finished/unfin-
ished blocks of stones of cylindrical and
pillar-like shape have been found. According
to the explorers these ancient quarries were
used during the Mauryan and subsequent
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periods of Indian history. 

"Pranl Vlhar" at Asola 

3067. SHRI RAVI NARAYAN PANI: 
Will the PRIME "MINISTER be pleased to 
state: 

(a) -whether Government propose to 
start or have started a "Prani Vihar" at Asola, 
South Delhi; 

(b) if so, the details thereof: and 

(c) the expenditure incurred or likely to 
be incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR .. 
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). Delhi Administration have noti-
fied an area of 10.75 square kilometers of 
land in Gaon Sabhas of Asota, Sahurpur and 
Maidangarhi as Wildlife Sanctuary under 
Section 18 of the Wild Life (Protect!on) Act, 
1972. 

(c) The total estimated cost of the 
project is Rs. 5.00 crores, out of which ex-
penditure of Rs. 1.75 crores has been in-
curred so far. 

Western Ghat Scheme 

3068. PROF. GOPALRAOMAYEKAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the criteria for inclusion of any area 
in the "save western ghat" scheme: 

(b) the talukas of Goa State inc'uded in 
the scheme; and 

(c) the taluk as proposed for inclusion? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). 
Planning Commission is not aware of any 
scheme called "save western ghats". How-
ever, there is a Western Ghats Development 
Programme, the relevant information relat-
ing to which is as follows: 

The delineation of the Western Ghats 
area was originally done on the basis of the 
Irrigation Atlas of India, which formed part of 
the report of the Second Irrigation Commis-
sion. The delineation issue was later on 
referred to the Town and Country Planning 
Organization who identified the Western 
Ghats area on the basis of the following 
criteria: 

a) the taluka should be taken as a 
unit. 

b) at least 20 per cent of the ta-
lukas should be above 600 
metres elevation; and 

c) H should be contiguous to the 
Western Ghats. A one man 
committee consisting of Dr. M.S. 
Swaminathan, Member, Plan-
ning Commission was set up 
subsequently for finalizing the 
delineation of the Western 
Ghats area for the purpose of 
the programme. The Commit-
tee decided that the States may 
be allowed to continue the pro-
gramme in all the Talukas ini-
tially identified and also to ex-
tend it tE) the talukas suggested 
for addition by the Town and 
Country Planning Organisation. 

Satari, Sanguem and Canacona 
talukas of Goa have been in-
cluded under the W.G_D.P. 

(c) There;s no such proposal with the 
Planning Commission in respect of the 
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sChema referred to in part (a) of the Cues- THE PRIME MINISTER (SHRI VISH-
tion. WANATH PRATAP SINGH): (a) The State 

Plan outlays allocated during the last three 
Pending ease. In Jodhpur Bench of years for the District plans have been: 

Cat 

3069. CH. JAGDEEP DHANKHAR: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of cases pending in the 
Jodhpur bench of Central Administrative 
Tribunal; and 

(b) the number of cases disposed of 
during the last one year in Central Adminis-
trative Tribunal, Jodhpur and Jaipur 
benches? 

THE PRIME MI~ISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). 
The number of cases (excluding miscellane-
ous petitions) pending in the Jodhpur Bench 
of Central Administrative Tribunal as on .. 
28.2.90 is 3,258. During the period from 
March. 1989 to February, 1990, Jodhpur 
Bench disposed of 648 cases (excluding 
miscellaneous petitions). The above figures 
are inclusive of cases of Jaipur where Jodh-
pur Bench holds circuit sittings. 

Allocation for District Plans in Punjab 

3070. SABA SUCHA SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) the amount allocated for District 
plans in the State of Punjab during the last 
three years; 

(b) whether there is any complaint of 
arbitrary allocation/utilisation of this amount 
by the District authorities; and 

(c) is so, the action taken against such 
authorities and to check it in future? 

Nil in 1987-88. Rs. 5.70 crores in 1988-
89 and Rs. 14.47 crores in 1989-90. 

(b) As informed by the State Govern-
ment, no complaint relating to allocation of 
funds has been received. 

(c) Does not arise. 

Tools for Jaguar 

3071. SHRI H.C. SRIKANTAIAH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether tools are required to be 
indigenously manufactured for Jaguar; 

(b) if so, the number of the tools to be 
manufactured; and 

(c) how much saving in foreign ex-
change would be effeded in their indigenous 
-manufacture? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) to (c). 83186 tools have 
been indigenously manufactured and the 
estimated saving in foreign exchange is Rs. 
43.2 crores. No more tools are required to be 
manufactured indigenously against current 
orders for Jaguar. 

Minor Forest Produce Plantation 

3072. SHRI GOVINDA CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether hundred per cent central 
assistance was being provided to Orissa for 
minor forest produce plantation in tribal areas 
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to provide regular source of income to the 
poor peop~; and 

(b) if so, the names of districts in Orissa 
coveredlproposed to tte covered in the cur-
rent year, with details of assistance given 
and achievements made so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) Special Central assistance has been 
provided to the Government of Orissa as an 
additive to the Tribal Sub-Plan of the State 
Government for undertaking programmes of 
tribal welfare and development which in-
cludes raising of Minor Forest Produce. 

(b) During 1989-90, the tribal districts 
covered underthe programme are Balasore, 
KaJahandi, Sundargarh, Koraput, Phulbani, 
Mayurbhanj, Keonjhar and Sambalpur. To-
tal Central assistance provided is Rs. 26 
lakhs to cover 1 080 ha. 

In addition, in 1989-90 Central assis-
tance of Rs. 54. 1751akhs has been provided 
to the State Government for raising minor 
forest produce in other areas of the State. 

Setting up of Teachers Training Instl" 
tute In Kera 18 

3073. SHRI T. BASHEER: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government have received 
any proposal from Government of Kerala for 
setting up of an Institute for training teachers 
and supporting staff in technical education 
and requesting for central assistance; 

(b) if so, the details thereof; and 

(c) the action taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
to (c). The Gov~rnment ofKerala had sub-
mitted a proposal for setting up an Institute 
for training in Technical Education. Four 
Technical Teachers Training Institutes have 
already been set up by Central Government 
on a national basis to meet the requirements 
of the respective regions. The Institute at 
Madras and its extension centre in Kerala 
are taking care of the technical teachers 
training requirement of Kerala .. The State 
Government has been informed accordingly. 

Megalithic Excavations at Trichur 

3074. SHRt P.A. ANTONY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether ancient human skeletal 
remains have been unearthed fronflhe site 
of the Megalithic excavations at Trichur dis-
trict of Kerala; 

(b) whether any effort has been made to 
ascertain the age of these findings through 
carbon dating and other means; and 

(c) what are the findings of such stud-
ies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
yes, Sir. Excavations have been carried out 
by Archaeological Survey of India at Chor-
mangadu in District Trichur in Kerala. Out of 
the five burial mounds excavated, three burial 
types have yielded remains of pieces of 
human bones in a highly disintegrated con-
dition. 
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(b) It has not been possible to ascertain 
the dates or periods-on the basis of carbon-
14 determination. However, these "pes of 
Megalithic burials in Kerala are generally 
dated between first century B.C. and first 
century A.D. 

(c) Five varieties of burials viz., Umber· 
alia-stone, Topikals, Multiple Hood-Stone, 
stone circle and unhewn granite slab cap-
stone types have been excavated yielding 
pottery, in the shapes of jars, bowls and 
vases in coarse Red Ware and Russet-
Coated painted Ware and antiquities like 
beads, copper bowls, iron objects and tiny 
pieces of gold. These excavations throw 
light on the burial practices of the people of 
ancient Kerala around the beginning of the-
Christian era. 

[ Trans/ation] 

Decrease in Forest Area in Bihar. 

3075. SHRI RAMESHWAR PRASAD: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the extent of decrease in the forest 
area in Bihar during the last three years: 

(b) whether environment is being af-
fected or likely to be affected due to this: and 

(e) if so, the action proposed to be taken 
by Government in this regard? 

THE MINISTER OF 8T ATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR .. 
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) Forest Survey of India has published a 
state of Forest Report for the country based 
on visual interpretation of Landsat imageries 
for 1985 .. 87. They had earlier published a' 
assessment of forest cover based on the 
space data of the period of 1981-83. Como. 

paring the two sets of data it is seen that 
forest cover in Bihar has decreased by 1814 
Sq. Kms. .' 

(b) The percentage of forest cover in 
Bihar is only 15.490/0 as against 330/0 envis-
aged in the' National Forest Policy. The fur-
ther reduction in "forest cover is bound to 
have a deleterious effect on the environ .. 
ment. 

(c) Government proposes to increase 
the forestltree cover through massive affor-
estation or social forestry programmes spe-
cially on all denuded, degradedQr unproduc ... 
tive lands. An area of 4.73 fakh hectares has 
been planted during the period 1986 .. 87 to 
1988-89 in Bihar state under the 20 Point 
Programme. 

Species Disappearing in Rajasthan 

3076. SHRI NANDLAL MEENA: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of species of wild ani-
mals in Rajasthan, and the names of the 
species which are disappearing; and 

(b) the measures adopted by Govern-
ment to protect these species? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR· 
ESTS AND MINISTER OF STATE IN THE 
MINISTRV OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). Information is being collected 
from the State Government and will be laid 
on the Table of the House. 

[English] 

Export of Zircalloy to Pakistan 

3077. SHRISANTOSHKUMARGANG-
WAR: Will the PRIME MINISTERbepteased 
to state: 
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<a> the clarification received from MIs. 
NTC Nukleartecknic Gmbh (NTG) and also 
from the Federal Republic of Germany re-
garding illegal diversion of Indian Zircalloy to 
Pakistan; 

(b) the follow-up action taken by Gov-
ernment; 

(c) the norms for exporting such mate-
o rials; and 

(d) the level at which clearance for 
export in this case was given and what 
precautions were taken to eliminate its diver-
sion to Pakistan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Upon enquiry by Government, MIs NTC have 
clarified that the Zircalloy products supplied 
by India were further sold by its former 
Manager, Mr. Ortmayerto another company 
called MIs. Physikalische Beretung (PTS) in 
FRG. Mis. PTB in turn exported Zircanoy 
products to Pakistan without obser/ing the 
existing legal regulations in FRG. Mis. NTG 
have informed that Mr. Ortmayer has been 
dismissed from the company since February 
1988. Authorities in FRG have started pro-
ceedings.against Mr. Ortmayer on charges 
of illegal exports of nuclear material includ-
ing Zircalloy products. 

(b) In the light of diversion of Indian 
Zircalloy to Pakistan by NTG, Government 
has tightened the procedure for export of 
nuclear materials with strategic significance. 
The approval will be given only on a case by 
case basis. Undertakings will be obtained 
from the recipient countries that the supplied 
mater,al shan not be diverted for any non-
peaceful use and that it shall not be trans-
ferred to a third country without the prior 

approval of the Indian Government. 

(c) The policy of the Government is not 
to export, as a ge~eral rule, Zirconium, 
Uranium and other nuclear materials. Ex-
ceptions are made in special cases and in 
respect ~f small quantities of such materials 
to be supplied to countries for experiments 
under bilateral cooperation agreements in 
the field of peaceful uses of atomic energy. 

(d) The clearance for export in this case 
had been given by the Department of Atomic 
Energy since Mis. NTG had stated in their 
telex order that Zircalloy materials were 
required in certain irradiation tests and the 
supplied Zircalloy would not be resoJd. 

Assistance to Poor People Living in 
Cantonments 

3078. SHRI D. PANDIAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether poor people living in can-
tonments throughout the country are denied 
any assistance/compensation/relief by the 
State Governments for losses arising out of 
natural calamities; 

(b) whether no poverty alleviation 
measures are extended to these residents 
by the State Governments; and 

(c) if so, the steps taken to provide 
these people necessary relief measures 
under the 20"'point programme? 

THE PRIME MIN ISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) People 
living in cantonment areas are not excluded 
under the guidelines determining admissible 
relief assistance in respect of natural calami-
ties. 

(b) and (c). Under the Rural Poverty 
Alleviation Programme there are no specific 
programmes for the residents of Canton-
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ments Areas. However, there are schemes 
for urban poor like self-employment pro-
gramme and self-employmdnt for educated 
unemployed youth under which assistance 
may be availed of. 

Import of Nuclear Power Units from 
France 

3079. SHRI KAMAL NATH: Win the 
PRIME MINISTER be pleased to state: 

(a) whether negotiations have since 
been comple1ed for import of two one thou-
sand mega watt nuclear power units from 
France; 

(b) the prlce offered by France as 
compared to the price of some power reac-
tors which the Soviet Union proposes to 
build at Koodankulam in Tamil Nadu; 

(c) whether the Government propose to 
set up all the four reactors considering the 
projected gap in the availability of power it 
the tum of the century: and 

(d) the venue of installations of the 
French nuclear power units? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
No, Sir. 

(b) to (d). Does not arise. 

[ Translation] 

Anganwadl Programme 

3080. SHRI RAM LAL RAHI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government propose to 

discontinue the Anganwadi Programme; 

(b) if so, when and the reasons therefor; 

(c) if not, whether Anganwadi Pro-
gramme is proposed to be introduced in aU 
the development blocks of district Sitapur in 
Uttar Pradesh; and ' ~. 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
No, Sir. 

(b) Question does not arise. 

(c) No, Sir. 

(d) In Sitapur district, out of 19 Blocks, 
11 are already covered by the ICDS Pro-
gramme. Hence, nearly 58% of district is 
already c.overed underthe programme, which 
is more than the average national coverage 
i.e. 400/0. However, the case of other blocks 
of Distrid Sitapur shall be considered for 
introduction of the programme, alongwith 
other blocks of the State, keeping in viewthe 
availability of resources and claims of other 
deserving blocks in the country. 

Discontinuance of English as Compul-
sory Paper In Civil Services Examina-

tion 

3081. SHRIJANARDAN TIWARI: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Government propose to 
discontinue English as a compulsory paper 
in the Civil Services Examination conducted 
by Union Public Service Commission; and 

ib) if not the reasons therefor? 
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). 
The paper on compulsory English which is of 

\ 

matriculation standard, is only qualifying in 
nature and does not count for competitive 
ranking. However a Committee of Experts 
appointed by the U.P.S.C. has been asked 
to examine this question and give their rec-
ommendation. 

Posting of Husband and Wife at the 
Same Station 

3083. SHRI BALESHWAR YADAV: 
Will the PRiME MINISTER be pleased to 
state: 

(a) whether there are any orders to the 
effect that if both husband and wife are in 
Government Service, they should be posted 
at the same stat;on: 

(b) if so, the number of applications 
received in various Ministries during last four 
months regarding the posting of husband 
aild wife at the same station: 

(c) whether it is also a fact that transfer 
on medical grounds has been given first 
priority while the priority has not been given 
to the provisions of the said order: and 

(d) if so, the manner in which Govern-
ment propose 10 make effective the said 
order? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Govern-
ment have issued guidelines for posting of 
husband and wife, who are employees of 
Central Government/State Governmentl 
Central Public Undertakings. together. at the 
same station, as far as possible, within the 
constrains of administrative feasibility. 

(b) to (d). The administrative authorities 
responsible for transfer and posting of 
employees in Government Department. 

Public Sector Undertakings are competent 
to decide etc. at the same station as per the 
guidelines. The information regarding num-
berot applications received in various Minis-
tries in this regard is not available in this 
Ministry. This Ministry is not aware that re-
quests for transfer on medical ground are 
being given a higher priority over requests 
for transfer on the ground of posting of hus-
band and wife at the same station. 

[English] 

Medicinal Plants Facing Extinction 

3084. SHRI P.R. KUMARAMANGA-
LAM: Win the PRIME MINISTER be pleased 
to state: 

(a) whether the Botanical Survey of 
India brings out a report every year giving 
details of medicinal plants facing extindion; 

(b) whether such plants are exported; 

(c) if so, at what price: and 

(d) whether any efforts are being made 
to preserve and process these plants before 
exporting? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRtMATI MANEKA GANDHI): 
(a) The Botanical Survey of India brings out 
periodically volumes called Red Data Book 
giving details of endangered species of 
plants. These also include medicinal plants. 
So far 3 volumes of Red Data Book have 
been published-one each in 1987 t 1988 and 
1990. 

(b) Highly endangered species of plants 
including medICinal plants are placed peri-
odically in Appendix -I of Convention on Inter-
national Trade in Endangered Species 
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(CITE~) which prohibits international trade 
in such plants. Export policy -also prohibits 
export of certain rare medicinal plants and 
derivatives. 

Cc) and (d). Do not arise in view of the 
position stated at (b) above. 

( Translation] 

Per capRa Income 'Of States 

3085. PROF. YADUNATH PANDEY: 
SHRI NATHU SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the per capita inoome in each State 
during the laSt three years; and 

(b) the steps taken to raise the per 
capita income of each State? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A state-
ment is given below. 

(b) Each State has its Five Year Plans 
and Annual Development Plans in which 
investments/outlays are provided for the 
development of infrastructure in the States 
under various sectors of development like 
agriculture, rural development, irrigation, 
industries, education, health, employment, 
etc. to raise the level of income of the people. 
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[English] 

Guidelines to Decide Poverty Line 

3086. SHRI KUSUMA KRISHNA 
MURTHY: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any special orientation is 
given in the fiscal policy of the Government 
to eradicate poverty particularly among the 
weaker sections of the society; and 

(b) if so, the specific guidelines to 
decide the poverty line in the present eco-
nomic conditions? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Apart from 
the continu ing poverty alleviation programme 
viz., IRDP and Special Programme for SCsi 
STs and other employment schemes, the 
Budget proposals for 1990·91 envisage the 
fo"owing: 

i) introduCtion of a guaranted em-
ployment scheme for the 'select 
areas i.e., for drought prone areas 
and areas with an acute problem of 
rural unemployment; 

ii) launching of a scheme for provid-
ing debt relief to the kisans and 
artisans; and 

iii) abolition of Gold Control Act which 
is expected to help artisans and 
small goldsmiths. 

(b) The task Force on "Minimum Needs 
and Effective Consumption Demand" con-
st~uted by Planning Commission (1979) 
defined poverty line as per capita monthly 
expenditure of Rs. 49.09 in rural areas and 
Rs. 56.64 in urban areas at 1973-74 prices 
corresponding to the per capita tiaity calorie 
requirement of 2400 in rural areas and 2100 
in urban areas. For subsequent years, the 

poverty line is up-dated using private c0n-
sumption expenditure deflator. The· method-
ology for estimation ir this regard is also 
being reviewed. 

Seminar on Problema of Author. and 
Publisher. 

3087. SHRI MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a seminar entitled -Author: 
an endangered species" was organised in 
the Ninth World Book Fair held in New Delhi; 

(b) if so, the specific problems faced by 
the authors and publishers which were high-
lighted at the seminar; and 

(c) the Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 

. MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir. 

(b) The main probJems highlighted by 
the authors included the need for: formula-
tion of clear-cut National Book Policy to 
encourage authorship in the country; bring-
ing down prices of books; evolvtng effeclive 
library movement; streamlining the proce-
dure for purchase of books by the libraries -. 
and Government Departments; adivisingthe 
Copyright B~rd; evolving a system for col-
lecting Royalty through a body like Authors 
Guild of India; 'and bringing down postal 
rates. 

(c) Government's policy is indeed one 
of protecting the rights of authors and en-
couraging authorship, providing support to 
book produdion efforts, particularly through 
the National Book Trust. making paper aVail-
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able on subsidies; at least in the lim ited area 
of school text book produdion, expansion of 
library facilities in educational institutions 
and protection of intellectual property rights 
by careful implementation of the Copyright 
Law. 

Amendment of Rules to implement one 
Rank-One pension "principle 

3088. SHRIMATI SUBHASHINI ALI: 
SHRI S. KRISHNA KUMAR: 
SHRI A. ASOKARAJ: 

Wttl the PRIME MINISTER be pleased 
to refer to the reply given on 19 March, 1990 
to starred Question No .. 91 regarding One 
Rank-Qne Pension scheme and state: 

(a) whether the committee appointed to 
go into the issue of One rank .. One Pension 
scheme has slIbmitted its report; 

(b) if not, the reasons therefor; 

(c) if so, the recommendations made by 
the Committee: and 

Cd) the time by which Government 
propose to implement its recommendations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) No, Sir., nottiIl28~3-1990. 

(b) The committee has been given time 
upto 31 st March, 1990 for the completion of 
the report. 

(c) and (d). Do not rise. 

Achievements of ISRO 

3089. SHRI KAlP NATH RAt: 
SHRI UTIAM RATHOD: 

WiH the PRIME MINISTER be pleased 
to state: 

(a) the achievements of the Indian 
Space Research Organisation during the 
last three years; and 

(b) the plans· under way, specially, in 
the launching of salellites, being implemented 
by ISRO? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) The primary goal of the Indian Space 
Programme is to establish a self-reliant base 
in space science and technology and utilise. 
space techno'ogy for 'practical applications, 
particularly in the areas of communications, 
meteorology remote sensing to earth re-
sources and monitoring of the environment. 

Over the years lndian Space Research 
Organisations. (ISRO) has developed indige-
no us capability to desig nand fabricate sound-
ing rockets for scientific and technological 
experiments, satellite launch vehicles to 
acquire the capability of launching artificial 
earth satellites and satellites with associated 
payload systems for scientific investigations, 
communications and earth resources sur-
vey. In addition, capabilities have also been 
developed for various ground systems to 

- provide launch facilities, in-orbit control of 
satellites, reception, processing and utilisa-
tion of data from satellites. 

During the last three years the following 
have been the major achievements: 

I. Space Science and Technology 

(i) INSAT-IB Satellite has 
provided continuous serv-
ice for the last six year in 
telecommunication, radio 
and' TV transmissions, 
meteorologicat and data 



193 Written Answers CHAITRA 14,1912 (SAKA) Written AnswBfS 194 

Considerable progress 
has also been made in 
the design. development 
and fabrication of various 
stages (including the liq-
uid engine stage) of the 
Polar Satellite Launch 
Vehicle (PSLV) which will 
have indigenous launch 
capability for India's fu-
ture operational remote 
sensing satellites. The fist 
test flight of PSlV is ex-
pected to take place dur-
ing 1990. 

relay services. 

(ii). The Second generation 
mUlti-purpose INSAT-II 
Satellites weighing 2000 
kg which will enhance the 
capacity .. of INSAT .. I Sat-
eHites are being fabricated 
indigenously. The fist of 
these Satellites is ex-
peded to be launched 
during 1991-.92 using 
European Ariane Launch 
Vehicle. 

(iii) The first indigenously 
developed operational 
remote sensing satellite, 
IRA-lA, consisting of 
state-of-the-art imaging 
Instrument using Charge 
Coupled Devices (eCOs) 
was successfully 
launched in March 1988. 
The satellite is continu-
ously sending high reso-
lution imageries which are 
being utilised for various 
applications related to 
earth resources survey. 
Work ;s already in prog-
ress to launch another 
identical satellite, IRS .. IB 
by 1991. 

(iv) Two developmental flights 
of augmented Satellite 
launch Vehicle with ca-
pabifity of launching 1 SO 
kg satellite into 400 km 
orbit have been com-

o plated. Even though the 
missions not fully sue .. 
cessful, strap-on booster 
technology and part of 
closed-loop guidance 
system have been sue-
cessfuUv flight tested. 

(v) A number of sounding 
rockets have been fabri-
cated and launched car-
rying various scientific 
payloads from the three 
Ranges (Balasor •• 
Sriharikota and Thumba) 
as part of campaign ex-
perh:nents planned under 
the Indian Middle Atmos .. · 
phsre Programme (IMP) 
to study the structuro and 
dynamics of the region,· 
ozone and aerosol con-
centration profiles, ionisa-
tion/cond uctivity profiles, 
equatorial waves, etc .. The 
preliminary results of 
these investigations have 
been published and fur-
ther analysis is in prog-
ress. 

II Space Applications 

(i) As an outcome of the 
communication services 
provided by Indian Na-
tional Satellite System, 
substantial Additional 
communication links have 
been added to the exist-
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ing terrestrial links in the 
trunks routes. For the first 
tirneoff-shore islands and 
remote areas have been 
provided with good and 
fast telecommunication 
finks.'The number of TV 
broadcast stations have 
gone up from 10 to 500 
covering almost 750/0 of 
the country's population. 
In addition, a large nurn-
berofdirect reception and 
community TV sets are 
working in remote areas. 
A satellite-based rural 
telegraphy system is 
being experimented within 
the North Eastern Region 
to improve telegram de-
livery in that region. The 
satellite pictures of cloud-
covers provided by IN SA T 
has significantly improved 
weather forecasting capa-
bility. Over 1 00 disaster 
warning wets have been 
deployed In the East 
Coast to provide locations 
.specific early warning of 
disasters like cyclones. 
The entire All India Radio 
(AIR) transmission net-
work has been linked 
through INSAT. The 
a~ailability of satellite 
system has made it pos ... 
sible to establish several 
business communications 
netwofi(sand also remote 
area messaging and data 
communications net .. i 

works. 

(ii) In the field of remote 
sensing, with the image .. 
ries collected from IAS-
IA. BHASKARA, 

(iii) 
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LANDSAT and SPOT 
sateHites, a I .. number 
of remote .... ing appli-
cations have been opera-
tionalised. These include 
continuous monitoring of 
the forest and delineation 
and categorisation of the 
extent of wasteland of vil-
lage level which helps in 
the process of reclama-
tion of the wasteland. 
Extensive use of satellite 
imageries for identifying 
the underground acqui-
tars has resulted in 
achieving 95% success 
rate in the drilling of borew-
ells as against 45% 

achieved byconventional 
methods. Prediction of 
acreage and yield of all 
major crops like rice and 
wheat has been initiated. 
Regular bi-weekly drought 
bulletins at district level 
are being issued based 
on space data. Monitor-
ing of the floods and flood 
damage assessment is 
now available on real-time 
basis. Space imageries 
. are also being used for 
detecting fish catch and 
identify new mineral re-
sources. A National Natu-
ral Resources Manage-
ment System (NNRMS) 
under Department of 
Space DOS has been set 
up to ensure the optimal 

. use of space technology 
for the management of 
natural resources. 

ISRO has established a 
ground based local User 
Terminal (LUT) for moni-



197 Written Answers CHAITRA 14,1912 (SAKA) Written AnswelS 198 

(iv) 

taring both on the land 
and on the sea in and 
around the country using 
satellite technology to 
provide search and res-
cuj information on a 
timely basis. 

As a part of the establish-
ment of self-reliance, the 
Indian Space Programme 
has been successful in 
ushering an Indian Space 
Industry. by providing 
technology transfer, con-
sultation and involving 
industries in an integral 
fashion. About 160 tech-
nologies have so far been 
successfully transferred to 
over 90 industries. About 
500 industries are in-
volved in the Indian Space 
Programme. Through this 
process, the country has 
buih a total seH-reliance 
in many areas including 

(v) 

new materials such as 
merging steel, high ,n-
ergy propellants, electron-
ics, sophisticated com-
puter based interpretation 
equipment. inertial sen-
sors and electro-optical 
systems. 

ISRO has forged active 
bonds with the universi-
ties and academic institu-
tions by sponsoring Re-
search & Development 
Projects of relevance to 
space sciences, technol-
ogy and applications. A 
few space technology 
cells have also been cre-
ated for closer interactions 
between ISRO and insti-
tutions in the areas on 
mutual interest. 

(b) The following are the planned satel-
lite launches being implemented by ISRO: 
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indigenous Technology Generation and 
ITS UtIlisation 

3090_ SHRI CHITIA BASU: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is a farge gap be-
tween indigenous technology generations 
and its utilisation by the industry; 

(b) if so, the reasons therefore~ and 

(c) the steps taken to narrow down tne 
gap? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL .. 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN Ti-iE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) and (b) Gaps between indigenous tech-
nology generation and its utilisation by the 
industry do arise due to reasons such as: 
large investment required for commercial 
production; the degree of provenness of 
technology at the pilot" plant or semi-com-
mercial plant levels; possible lifecycle of the 
technology generated and its susceptibility 
to obsolescence: easy access to imported 
technology for the production of same or 
similar product: indigenous availability of the 
capital good required for production; ability 
to compete with products with established 
trade marks and brand names; market and 
price competitiveness of the products to be 
commercialised; and protection availabJe to 
nurture indigenous technology at its infancy. 

(c) Government has initiated a number 
pf steps for utilisation of indigenous technol-
ogy such as: providing encouragement to 
develop technology at pilot plant or semi-
commercial plant level; encouraging R&D 
efforts to absorb the i~ported technology 
with a view to uncovering know why aspects: 
providing preferential treatment in licensing 
including those developed by large compa-

niss and giving enhanced rate of investment 
allowance or accelerated depreciation al-
lowance on t~ cost of plant & machinery 
instaUed utilising indigenous technology. 

Nehru Yuva Kendras 

3091. SHRI K.S. RAO: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of Nehru Yuva Kendras 
in the COUlltry at present; 

(b) the arms and objectives for which 
Ihclse Kendras were set up;and 

(c) how far these have been achieved? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) There are, at present, 401 Nehru Yuva 
Kendras in the country. 

(b) The Scheme of Nehru Yuva ken-
dras, started in 1972-73, aims at providing 
rural non-student youth with an opportunity 
to take part in the process of National Devel-
opment, as also to develop their own person-
ality and skills. Popularisation of National 
objectives like self-reliance, pride in Indian-
ness, Socialism, secularism, democracy, 
national integration, and development of the , 
scientific temper amongst and through the 
youth, is yet another important objective of 
the scheme. emphasis being on charad~r 
building, physical fitness a'1d promotion of 
cultural activities. 

(c) In furtherance of these objectives, 
the Nehru Yuva Kendras organise a variety 
of programmes like work camps, youth lead .. 
ershiptraining programmes, vocational train-
ing, rural sports rural cultural activities, youth 
club development programmes, functional 
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literacy, national integration camps and 
adventure prog ra·m me , etc. During 1989-90, 
about 5 lakhs rural youth have benefited 
from such programmes. 

Software Packages for SanakrH 

3092. SHRI PYARELAL KHANDEL-
WAl: 

DR. A.K. PATEL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the software packages for Sanskrit 
available at present and which one among 
these are envisaged for development during 
the year 1990; 

(b) whether some audio/audio-visual 
tapes have been prepared for research 
purposes of the Vedic and ancient sciences 
depicting recitations and related procedures; 
if so. the details thereof: 

(c) the software pa~ag9s which are 
being made available for sCholars: and 

(d) whether Government have chalked 
out any blue print for the encouragement of 
such softwares and if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) 'to (c). As part of the project at Centre for 
Development of Advanced Computing (C·, 
DAC), Puna on the use of Sanskrit as a 
language for computers. some programming 
environments have been developed which 
allow all Indian scripts including Devnagri to 
be used in Programming. Symbolic program-

ming languages like LISP and PROLOG can 
now be used for Sanskrit. In order to fully 
develop Paninian grammar on the computer 
for the purpose of investigating the use of 
Sanskrit for natural language processing, 
basic support toots, incorporating the gram-
mer rules such as Sandhi, Vigrah, Sh-
abdaroop and Dhaturoop have been devel-
oped using OISP. The prototype of an expert 
system shell called "Visheshgya Ii has been 
completed. This can be used by scholars of 
Sanskrit and ancient Indian sciences for 
entering knowledge on specific domains. 

A Sanskrit Intelligent Tutoring System 
for 1 Oth standard students has been devel-
oped which will help -in the training of San-
skrit in Schools. Further software for the 
implementation of the rules of Paninian 
Grammar will be developed. Preliminary 
software development work done on the 
Sanskrit sentence Parser will be refined. 
Further work on Visheshgya will be under-
taken. 

A separate project on 'Computer As-
sisted Sanskrit TeachinglLeaming Environ-
menf' has started at Jawaharlal Nehru Uni-
versity, New Delhi. Under these, basic de-
sign of the software for teaching alphabet, 
their properties, Sandhis have been under-
taken. Also a nucleus software system has 
been designed which will be used in imple-
menting the teachingllearning lessons and 
exercises. No audio-visual tapes have been 
prepared in this context for research pur-
poses of the vedic and ancient Sciences. 

(d) Department of Electronics has drawn up 
a programme. namely, Technology Devel-
opment for Indian languages (TOil) for 
implementation during the Eighth Plan. This 
programme will include the development of 
various applications for Language Learning, 
Machine Translation, Human-Machine In· 
terface etc. for Indian languages including 
Sanskrit 
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Review of 5-day-week system 

3093. SHRI HET RAM: Will the PRIME 
MINISTER be please to state: 

(a) Whether Government have con-
duded any study on the relative productivity 
of Government employees of the 'five-day 
week' with Saturday and Sunday being holi-
days for Central Government employees: 

(b) what was the policy consideration in 
making Saturdays a holiday and whetherthe 
policy ends have been met by this scheme: 

(c) whether Government have invited 
and considered public opinion regarding 
efficiency of Government employees after 
the introduction of five-day week; and 

(d) whether Government propose to 
review the scheme in the interest of increas-
ing the efficiency of administration and to 
make it more accessible to public? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) A quick 
study was conducted on different aspects 
including relative productivity of Government 
employees. 

(b) The consideration in introducing the 
system was improving efficiency in admini-
stration. The quick study referred to in Part 
(a) above yielded SJJfficient material to con-
clude that there was no fall in the level of 
efficiency . 

(c) The quick study also sampled public 

opinion on whether the new syst.m had 
posed any difficulties for the membe~ of the 
public or not. 

(d) No, Sir. 

[ Trans/ation] 

Expenditure on Education 

3094. SHRIGOPAl PACHERWAL:Wili 
the PRIME MINISTER be pleased to state: 

(a) the total amount spent on education 
during the last three years; and 

(b) the State-wise details of the percent-
age of Scheduled Castes and Scheduled 
Tribes population in the country who got 
benefits of education? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
The anticipated expenditure of Education 
Departments of the Centre and the State 
Governments during the last years (1986-
89) is Rs. 29,187 crores. 

(b) Literacy rates of scheduled castes 
and scheduled tribes, as furnished in the 
1981 census, indicate the percentage among 
these who have got the benefit of education. 
Statewise details of literacy rates are given 
in the enclosed statement 
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Font. Ar •• In R8jaathan 

3095. SHRI GULAS CHAND KA T ARIA: 
Will the PRIME MINISTER be pleased to 
state: (a) the percentage of total forest area 
in Rajasthan at present; 

(b) whether forest area in the state has 
drastically decreased in the last three years; 
and 

(c) if so, the reasons therefore? 

THE MINISTER OF STATE IN THE 

Year Forest area in sq. Kms. 

1984-85 31,292.39 

1985-86 31,543.07 

1986-87 31,660.00 

[Eng/ish] 

Pakistani Ships In Indian Coast 

3096. SHRI CHIRANJI LAL SHARMA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Pakistani ships have been 
seen near Indian coast recently; 

(b) H so, whether any protest has been 
made to Pakistan Government in this re-
gard; and 

(c) if so, with what results? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE(DR. RAJA 
RAMANNA): (a) No, Sir. 

(b) and (c). Does not arise. 

MINISTRY OF ENVIRONMENT AND 
FORESTS AND MINISTER OF STATE IN 
THE MINISTRY OF PROGRAMME IMPLE-
MENTATION (SHRIMATI MANEKA 

I ( 

GANDHI): (a) The recorded forest area of 
I 

Rajasthan is 31660.15 sq. Kms. which is 
9.2% of the total geographical area of the 
state. 

(b) & (c). According to information fur-
nished by the State Government, forest area 
in the state has increased between 1984-85 
to 1986 .. 87 as is shown in the following table: 

Percentage of Total 
Geographical area 

9.14 

9.21 

·-~9":25 

Fifth all India Educational Survey 

3097. PROF. SAIF-UD·DIN SOZ: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Government have prepared 
the final report of Fifth All India Educational 
Survey; and 

(b) if so, when it is likely to be placed on 
the Table of the House? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b). Selected statistics from the Fifth All 
India Educational Survey were published by 
the National Council of Educational Research 
and Training (NCERT) in February, 1989. 
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The final report is being compiled by the 
NCERT and is expected to be ready to be 
sent for publication by 30th June, 1990. The 
report will be released immediately after, its 
publication. 

Evaluation of Employment Generation 
Schemes 

3098. SHRI MADAN LAL KHURANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Jawahar Rozgar Yojna, 
IRDP and other on-going employment re-
lated schemes have been evaluated to study 
their efficiency in the context of HRight to 
Work' scheme to remove poverty and to 
generate more employment opportunities; 

(b) if so, the details thereof: 

(c) the funds spent on such schemes 
during the last three years: 

(d) whether any worthwhile employment 

was channelised under the 'Right to Work' 
scheme; and 

(e) if so, the details thereof? 

THE PRIME MIN ISTER (SHRI VISH-
WANATH PRATAP -SINGH): (a) No, Sir, 
While routine evaluation of on-going em-
ployment schemes has been undertaken, no 
evaluation study, in the specific context of 
'Right to Work' has been conducted, of 
Jawahar Rozgar Yojna, Integrated Rural 
Development Programme (IRDP) and other 
on-going employment related schemes. 

(b) Does not arise. 

(c) The funds spent on employment 
schemes, like; Integrated Rural Develop-
ment Programme (IRDP), National Rural 
Employment Programme (NREP), Rural 
Landless Employment Guarantee Pro .. 
gramme (RLEGP), and Jawahar Rozgar 
Yojana (JRY) during the last three years are 
given below:-
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(d) There is no scheme at the national 
level, known as 'Right to Work' at present. 

(9) Does not arise. 

Development Works in Hill Areas of 
Uttar Prade.h 

3099. SHRI C.M. NEGI: 
SHRI HARISH RAWAT: 

Will the PRIME MINISTER be pleased 
to state: 

(a) Whether Government are aware that 
the development works in Garhwaf District in 
Uttar Pradesh have been hampered: 

(b) if so, the reasons therefore: 

(c) whether Union Government are 
contemplating amendments to the Forest 
(Conservation) Act, 1980, to remove bottle-
necks in the way of much Reeded infrastruc-
tural facilit-ies like construction of roads, 
bridges, electrifica1ion and drinking water 
channels; and 

(d) if so, the details thereof and the time 
schedule thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN· 
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). Representation have been re-
ceived in the Ministry alleging that Forest 
(Conservation) Act, 1980 has come in the 
way of development works particularly in the 
hilts districts of Uttar Pradesh. 

(e) and (d) No amendments to the For-
est (Conservation) Act, 1980 are being 
considered at present. The guidelines is-
sued under the Act provide that proposals for 
laying of transmission lines or pipes fordrink-
ing water supply. where no felling of trees is 

involved may be submitted by the State 
Government to Central Government in sim-
plified proforma. However, based on the 
suggestions made in the Conference of the 
Forest Ministers of States held in May, 1989, 
following steps have been taken to further 
streamline the procedure for speedy dis-
posal of cases under the Forest (Conserva-
tion) Act, 1980: 

1 . Diversion of forest land for construc-
tion of buildings for schools, hospitals, dis-
pensaries, community halls, co-operatives, 
panchayats, tiny rural industrial ... sheds of 
Government etc. which are to be put up for 
the benefit of the people of that area are now 
to be considered but such diversions should 
be strictly limited to the actually needed area 
and should not exceed one hectare in each 
case. 

2. In hill districts and in other distrids 
having forest lands exceeding 50 per cent of 
the total geographical area, compensatory 
afforestation on non-forest land is to be 
insisted upon and is permitted on degraded 
forest land twice in extent of the area di-
verted provided forest land involved is less 
than 5 hectares and the purpose of diversion 
is for construction of link road, small water 
works, minor irrigation works, school build-
ing, dispensary f hospitals. tiny rural indus-
trial shed of the government or any other 
similar work which directly benefit the people 
of the area1 

3. Only those cases wherein forest 
area involved is more than 1 0 hectares are 
now referred to Advisory Committee for its 
advice. Cases involving forest area upto 10 
hectares are decided by this Ministry without 
referring those to the Advisory Committee. 
The Regional Chief Conservator of Forests 
have been authorised to clear proposals 
involving forest land less than one hectare. 

Each case is ronsidered on its merit and 
if complete information is received from the 
State Government, the policy is to take 
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decision within 6 weeks from the date of 
receipt of the proposal in this Ministry. 

Kalga Atomic Power Plant 
l, 

3100. SHRI C.P.· MUDALA GIRI-
YAPPA: 

SHRI V. KRISHNA RAO: 

Willthe PRIME MINISTER be pleased 
to state: 

(a) the progress made so far in setting 
up the Kaiga Atomic Power Plant in Karna-
taka; 

(b) the financial allocation made in the 
Eighth Plan for this plant: and 

(c) by what time the plant would start 
functioning? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE & TECHNOLOGY 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON):(a) 
Setting up of site infrastructural facilities, 
main plant civil works and manufacture as 
well as part deliveries of raajor equipment of 
the Kaiga Atomic Power Plant (Units·1 &2) 

with a capacity of 2X235 MWe are in pIOg-
ress. 

(b) The financial allocation in the Eighth 
Five Year Plan for the above plant has not 
yet been finalised. 

(c) The target dates for achieving criti-
cality are June 1995 for Unit40 1 and Decem-
ber 1985 for Unit-2 and commencement of 
commercial power operation in a period of 
six months after achieving criticality. 

Unauthorised Construction In Kanpur 
Cantonment Area 

31 01 ~ SHRI V. SREENIVASA PRASAD: 
Will the PRIME MINiSTER be pleased to 
state: 

(a) whether large scale unauthorised 
construction in the Cantonment area, Kanpur, 
have been going on; and 

(b) if so, the facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b): 50 unauthorised 
constructions have been noticed in the 
Cantonment area, Kanpur, during the year 
1989. Details of such constructions are given 
in the attached statement. 
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Legislation for Compulsory Education 

3103. KUMAR UMA BHARATI: Will the 
PRIME MINISTER be pleased to state: (a) 
the states which have enacted legislations 
making education compulsory and the names 
of the states which have not done so: 

(b) the constraint which stand in the way 
of enforcement of legislation and in achiev .. 
ing the objective of universalisation: and 

(c) the steps taken to remove these 
constraints during each _of the last three 
years and the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AMD MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
According to information available in the 
Ministry of Human Resource Development 
(Department of Education), 14 States and 4 
UTs have enacted legislation for compulsory 
education. 11 States and 3 UTs have not 
done so. The names are given in the at-
tached statement. 

(b) & (c). The constraints that make 
enforcement of legislation impractical and 
also stand in the way of universalisation 
include: 

(i) socio-economic factors, including 
incidence of work among children~ 

(ii) inadequately provided schools: 

(iii) perception of the curriculum not 
being relevant: 

(iv) lack of motivation among the par-
ents towards education of children, partie' 
larly girls; 

(v) unsuitability of school calp: 1. r '.ArlU 

timings from children's point of vie'l.' 

The Central Government had initiated, 
beginning with 1987-88, a number of meas-
ures to improve children's participation in 
primary education. These measures include 
(i) Operation Black-board; (ii) Improvement 
of Teacher Education through establishment 
of Distric1lnstitutes of Education & Training; 
(iii) Revised programme of Non-Formal 
Education mainly for working children; (iv) 
Introduction of Educational Technology in 
rural areas; and (v) Improvement of Curricu-
lum. 

Data avaHable with Planning Commis-
sion indicates tha\ against the VII Plan target 
of 255.25 lakh additional enrolment in ele-
mentary classes, the likely achievement will 
be 258.92 lakhs. 

STATEMENT 

Names of the States/UTs which have 
enacted Legislation for compulsory 

education. (Annexed to Unstarred ques-
tion No. 3103 Lok Sabha) 

1. Assam 

2. Andhra Pradesh 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Jammu & Kashmir 

7. Karnataka 

8. Madhya Pradesh 

9. ~.o1aharashtra 

10. Punjab 
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12. Tamilnadu 

13. Kerala 

14. West Bengal 

15. Andaman & Nicobar Islands 

16. Chandigarh 

17. Delhi 

18. Pondicherry 

Names of StateslUTs which have no legis-
lation for compulsory education 

1. Arunachal Pradesh 

2. Himachal Pradesh 

3. Goa 

4. Manipur 

5. Meghalaya 

6. Mizoram 

7. Nagaland 

8. Orissa 

9. Sikkim 

10. Tripura 

11. Uttar Pradesh 

12. Dadra & Nagar Haveli 

13. Daman & Diu 

14. Lakshadweep 
• 

Programme of space Department for 
Rural Sector 

3104. SHRI PARASRAM BHARD-
WAJ: 

SHRI SANAT KUMAR MANDAL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Department of Space 
has launched a special Plan for 1990-95 
aimed at improving the quality of life, particu-
larly in th&-ftJlC}1 sector and to provide a vital 
inputs for achieving rapid national develop-
ment in a cost effective way; 

(b) if so, the details regarding the num-
ber of projects with emphasis on po~erty 
alleviation and land use alongwith the aim of 
Indian Space Programme; 

(c) the capital outlay involved therein; 
and 

(d) the broad features of the time-bound 
programme drawn .. up or being drawn-up in 
collaboration with the various user agencies 
at the Central and State levels? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K MENON): 
(a) Yes, Sir. 

(b) The Indian Space Programme pri-
marily aims at applying modern space tech-
nologies in areas relevant to national devel-
opment particularly for; (a) Communications 
(b) Satellite based natural resources survey 
and management; (c) Meteorological SeN-
ices on an assured and continuous basis 
and (d) TV and radio broadcasting. The 
Department has drawn up a specific action 
plan identifying projects with~special empha-
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Coastal wetland mapping for in-
land fisheries. 

sis on the needs of rural society, especially 
in the areas of poverty alleviation, water 
management and land use. The following 31 
projects have been identified underthis plan: 

1. INSAT services for disaster man-
agement and communication 

2. 

3. 

National Agricuhural drought as-
sessment. 

Integrated approach to combat 
drought 

4. Flood plain mapping and damage 
assessment. 

5. Desert focust migration monitor-
ing. 

6. land use/cover mapping for agro-
climatic regions. 

7. Crop acreage and yield estimation. 

8. 

9. 

10. 

Nationwide soil salinity/alkalinity 
mapping. 

Wasteland mapping . 

National Forest cover mapping. 

11. Nationwfde grass land mapping. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Monitoring of desertification in NW 
India. 

Environmental impact of mining. 

Underground coal fires monitoring 
and detection. 

Urban sprawl mapping. 

Wild-life habitat assessment. 

Soil moisture assessment using 
microwave data. 

Muberry crop inventory. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

Marine fisheries potential zones 
identification. 

Ground water potential of reser-
vOirs. 

Surface water monitoring of reser-
voirs. 

Watershed priortisation In Brah .. 
maputra Basin. 

Water Management in command 
areas. 

Environmental impact of mUltipur-
pose river valley projects (Narmada, 
Tehri & Sitent Valley) 

26. Mini/micro hydel site locations. 

27. Snow-melt run off and water flow to 
the reservoirs. 

28. 

29. 

Remote Sensing Training and 
Education. 

Establishment of State Remote 
Sensing Centres. 

30. Digital Terrain modelling. 

31. Natural Resources Information 
system Development at districtlvil .. 
lage level. 

(c) The estimated outlay for the pro-
grammes identified under Department of 
Space Action Plan for 1990-95 is about Rs. 
80 crores_ This outlay is only towards the 
procurement of satellite data, data analysis, 
ground truth data collection, preparation' of 
final maps, establishment of resource infor-
mation system. Training etc. 

(d) The broad features of the programme 
under the Action Plan for 1990-95 of the 
Department of Space are giv.n below: 
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Complaints against Principal, Ken-
drlya Vldyalaya NO.2, Kanpur 

3105. SHRI RAGHAVJI: Will the PRIME 
MINISTER be pleased to state: . 

(a) whether complaints have been made 
by teachers of Kendriya Vidyalaya No.2, 
AFS, Chakeri, Kanur against its Principal: 

(b) if so, details thereof; 

(c) whether some action has been taken 
in the matter; and 

(d) if so, details thereof? 

THE MINISTER OF STATE 1N THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE .. 
VELOPMENT (PROF. M.G.K. MENON): (a) 
to (d). Yes, Sir. A number of complaints by 
the teachers of Kendriya Vidyalaya No.2, 
AFS, Chakeri, Kanpur. have been made 
against its Principal, levelling following alle-
gations:-

(i) Irregularities in admissions. 

(ii) Harassment of staff and neglect of 
Senior teachers. 

(iii) Misbehaviour with lady teachers. 

(iv) Mismanagement and Maladminis-
tration. 

(v) Non-settlement of personal claims 
and demand of money for settle-
ment of claims. 

Investigation into the matter has been 
ordered. Action, n any, against the Principal 
will depend on the results of investigation. 

[ Translation] 

Salnik School In Ghazipur District 

3106. SHRI J~GDISH SINGH KUSH-
WAHA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government propose to 
open a Sainik School in Ghazipur district of 
Uttar Pradesh in memory of the great warrior 
'Abdul Hamid' the winner of Param Vir 
Chakra: 

(b) if so, when; and 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) to (c). A Sainik School is 
established on the specific request of a State 
Government, as the entire capital expendi-
ture and a major portion of the recurring 
expenditure of the School has to be borne by 
the State Government. No request for open-
ing a Sainik School in Ghazipur district has 
been received from the Government of Uttar 
Pradesh. 

[English] 

Management of National Park and 
Sanctuaries 

3107. SHRf A. ASOKARAJ: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a recent study report pre-
pared by an Expert Group on management 
of National Parks and Sanctuaries under the 
aegis of the Indian Institute of Public Admini-
stration has noted that out of 44 National 
Parks and 160 Sanctuaries responding to 
their questionnaire only 7 percent of the 
Parks and 20 per cent of the Sanctuaries 
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have reported encouragement from authori .. 
ties; 

(b) if so, the reasons therefore; and 
I, 

(e) the steps being taken to give encour-
agement to national parks and sanctuaries. 

TIiE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI)~ 
(a) No, Sir, 

(b) Does not arise. 

(el National Parks and Sanctuaries are 
established by the State Governments. The 
State Governments are assisted in the 
management of national parks and sanctu-
aries through Centrally sponsored schemes 
for development of these areas and through 
provision of education, training and research 
inputs. 

Inclusion of Maratha Ditch canal in 
Ganga Action Plan 

3109. SHRI AJIT KUMAR PANJA: Will 
the PRIME MINISTER be pleased to. state: 

(a) whether Government propose to 
include Maratha Ditch Canal of Calcutta in 
Ganga Action Plan; and 

(b) " so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN .. 
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). The portion of the Maratha Ditch 
Canal through which water is still flowing is a 
part of the Belaghata and Circular Canal. 
Two schemes have been sanctioned under 
the Ganga Action Plan for interception and 

diversion of waste water going into this canal. 
Work on these schemes is in progress and is 
likely to be completed in the current financial 
year. 

Cleaning of polluted stretches of Ganga 

3110. SHRI ANADI CHARAN DAS: 
SHRI R.L.P. VERMA: 
SHRI BHAJAMAN BEHERA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) .whether under the Ganga Action 
Programme the cleaning of the polluted 
stretches of Gahga include diversion, sewer 
cleaning and renovation of pumping stations 
and the work is being implemented with 
foreign collaboration: 

(b) if so, the foreign exchange compo-
nent of the programme, particulars of the 
foreign agency; and 

(c) the action taken/proposed to be 
taken to implement the programme using 
indigenous technology available in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAM~1E IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) to (c). The large majority of the schemes 
under the Ganga Action Plan are being 
implemented utilizing funds provided by the 
Central Government & using indigenous 
technology available in the country. Pollu-
tion abatement schemes at Kanpur and 
Mirzapur are being financed by the Royal 
Government of. Netherlands and technicar 
assistance in this respect is also being pro-
vided by Dutch experts. Technical assis-
tance is also provided by the Overseas 
Development Administration of the United 
Kingdom in the areas of water quality mod-
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elling, monitoring and some aspects of 
sewerage and sewage treatment plants. 
World Bank credit is available for the imple-
mentation of sewage treatment plants at 
Allahabad, Kanpur an-d Hardwar and for 
purchase of some equipment. The foreign 
exchange component in the programme is 
restricted to the import of s\)me essential 
equipment such as in a few of the sewage 
treatment plants and pumping stations. The 
foreign exchange component on the imple-
mentation of the programme is likely to be 
less than 5% of the sanctioned cost of the 
project. Indigenous technology available to 
us is more cost-effective, efficient, suited to 
local conditions and needs and ;s not avail-
able locally. 

projects of Punjab pending clearance 

3111. SHRI KAMAL CHAUDHARY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether some projects of Punjab 
are pending with the Planning Commission 
for clearance: 

(b) if so, the details thereof_ and the 
reasons for not clearing these Projects so 
far; and 

(c) the time by which these projects are 
likely to be deared? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir. 

(b) and (c). Following projects are 
pending with Planning Commission for clear-
ance. (I) Punjab Irrigation Project Phase 11-
Uning of water courses. 

(II) Rehabilitation and improvement of 
canal regulation structures in canal system 
of Punjab and 

(III) Upper Bari Doab Canal (U.B.D.C.) 

Stage-lll Hydro Electric Project. 

The Projeds at serial No. (I) and (II) are 
under examination and the final decision 
about clearance of these projects is likely to 
be takan while finalising the Eighth Plan for 
the State. For the project at serial No. (III) 
mode of funding is yet to be indicated by the 
State Government. 

Pregnancy test kit 

3112. SHRI NARSINGRAO SURYA-
WANSHI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the scientists of the Na-
tional institute of Immunology, New Delhi 
have developed pregnancy detedion kit; if 
so, the details thereof; 

(b) whether Govemment propose to 
commercially produce and market this kit; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir. National Institute of Immunology. 
New Delhi, has developed two different test 
kits for the early detection of pragnancy-(1 ) 
latex Agglutination Inhibition Slide Test and 
(2) Immuno Dot Assay for the d8tection of 
HCG in urine. The second test is more sen-
sitive than the previous Latex Agglutination 
Test 

(b) The Govem~8nt has already taken 
steps to commercialise the technology. 

(c) Does not arise. 
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New Hili Areas of Andhra Pradesh 
under Eastern Ghats 

3113. SHRIMATI UMA GAJAPATHI 
RAJU: Will the PRIME MINtsTER bepteased 
to state: 

(a) whether Government propose to 
identify ne~ hill areas in the Eastern Ghats 
for Central Assistance under the Hill Areas 
Development Programme; 

(b) when the fresh criteria is likely to be 
worked out by the Planning Commission for 
the identification of new hill areas: and 

(c) the measures proposed to ensure 
thatthe tribal and hill areas of Andhra Prade$h 
such as Araku and Anantgiri are not de-
pr;ved of their legItimate share of special 
Central Assistance under the Hill Area De-
velopment Programme? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (c). An 
Expert Group on Delineation of New Hilt 
Areas was constituted for evolv!ng appropri-
ate criteria and identifying hill areas as per 
these criteria. The report of the group has 
been received and is under consideration. 

The responsibility for bringing about 
faster socio-economic development of the 
State as well as its backward or hiffy areas 
primarily rests with the concerned State 
Government. The general approach in the 
Eighth Plan is to avoid a series of Special 
Area Deve10pment Programmes as in the 
Seventh Plan and have, instead, general 
rural development done on the Seventh Plan 
and have, instead, general rural develop-
ment done on the basis of decentralised 
area planning by local bodies. In the hill 
areas, hill development will be the accent in 
local development. The Centre will continue 
to assist in providing sufficient technicarand 
other inputs tQ local authorities in fragile area 
to draw up and implement ecologically sound 

programmes of area development on a 
sustained basis. 

[ Trans/ation] 

Electronic Industry In Bihar 

3114. SHRI R.l.P. VERMA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there was a proposal to set 
up any electronic industry in Domchanch in 
Hazaribagh district of Bihar and some land 
had also been acquired for the purpose; 

(b) if so, the progress made'safar in this 
regard; and 

(c) if not the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE .. 
VELOPMENT (PROF. M.G.K. MENON): (a) 
No Letter of Intent/Industrial Licence has 
been issued for setting up of Electronic 
industry in Domchanch in Hazaribagh dis-
trict of Bihar. However, Bihar State Electron-
ics Development Corporation (BEL TRON) 
prepared a project for an electronics indus-
trial estate at a site in Domchanch where 
land. earlier acquired for the education 
department, was avaiJable. Subsequently, it 
was decided to develop a multiproduct in-
dustrial estate and the State Government 
has since handed overthe land to the Ranchi 
Industrial Area Development Authority for 
this purpose. 

(b) and (c). Do not arise. 

INSAT-IB 

3115. SHRI KASHIRAM RANA: Will 
the PRIME MINISTER be please to state: 
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(a) whether INSAT .. IB satellite is dead 
for the last several months; and 

(b) if so, the steps taken by Government 
to make it operational or to launch a new 
satellite? 

THE MINlSTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF, HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) No, ~ir. It is expected that INSAT-IB will 
continue to be in operation till October, 
1990 but with increased orbital inclination. 

(b) INSAT-ID is scheduled to be 
launched in June, 1990 and win replace 
INSAT-IB. 

[English] 

Effect of Radiation on heaHh of people 

3116. DR. Y.S. RAJA SEKHAR REDDY: 

Tarapur 
(MANREM) 

1985 2780 

1986 2374 

1987 3043 

198B 1605 

1989 1784 

It will be seen from the above that the 
collective dose in 1989. though higher than 
1988, is not significantly higher than the 
range in previous years. 

Will the PRIME MINISTER be plaasld to 
state: 

(8) whether the total radiation dose in 
some of the count~'s atomic power stations 
had increased last year; 

(b) if so, whether any assessment has 
been made of the effect of radiation on the 
health of people; and 

, 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl- · 
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RES'1URCE DE-
VELOPMENT (PROF. M.G.K. MENON): 
(a) There has been an increase in the 
collective dose of radiation over the previous 
year in Tarapur, Rajasthan and Madras 
Atomic Power Stations. The oollective dose 
of exposure at these three stations for the 
last 5 years is given below: 

COLLECTIVE DOSE AT NUCLEAR 
POWER STATIONS DURING 1985-89 

Rajasthan Madras 
(MANREM) (MANREM) 

1484 552 

1665 1100 

1620 1737 

974 1634 

1759 1668 

(b) and (c). The total colledive dose at 
a power station during a year depends on 
the operation of the power station and the 
extent and the nature of maintenance car-
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ried out during the year. it ;s the sum total of 
the radiation doses received by all the work-
ers exposed to radiation. In certain circum-
stances. where a large number of workers 
are involved, even though each receives 
radiation well below the permissible dose, 
the total collective dose can be higher. The 
individual ~oses of the workers have been 
within the limits prescribed for occupational 
workers and hence no observable health 
effects are expected. This is confirmed by 
the annual medical check-up at the hospitals 
located at the sites of the Nuclear Power 
Stations. 

Allotment of land for Hotel in Orlsso 

3117. SHRID.AMAT: 
SHRI K. PRADHANI: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government of Orissa al-
lotted land near Sun temple at Konark forthe 
constructton of a beach resort; 

(b) if so, the details thereof including the 
names fo the allottee: 

(c) whether t~e land forms part of re-
serve forest; and 

(d) if so, the reasons for making this 
allotment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF Sl-ATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) Yes, Sir. 

(b) to (d). 28.49 hectares of land in 
Konark West Block. notified under Section 4 
of Orissa Forest Act 1972 with an intention to 
constitute it as Reserve Forest, was denoti-

fied and allotted by Gover~9nt of Orissa in 
favour of MIs East India Hotels Ltd. for devel-
opment of beach resort. 

Disposal of Nuclear Waste 

3118. SHRI SHANTILAL PURUSHOT-
TAMDAS PATEL: Will the PRIME MINIS-
TER be pleased to state: 

(a) the estimated radio-active waste 
produced annually by each of the nuclear 
power plants in the country; 

(b) the existing arrangements to dis-
pose of the nUClear waste and how are these 
considered to be foolproof; and 

(c) the details of major hazards from the 
nuclear waste when kept unsafe? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M~G.¥'. MENON): (a) 
Radioactive wastes are generated at differ-
ent stages of nuclear fuel cycle viz. mining 
and milling, fuel fabrication, reactor opera-
tion and fuel reprocessing. Annual nuclear 
waste arising from power reactors of 1000 
MWe capacity are estimated to be about 400 
cubic meters of low and intermediate level 
solid wastes with bulk of the liquid wastes 
being of very low level activity amenable for 
discharge after treatment. 

(b) All wastes are subjected to elabo-
rate treatment and conditioning before they 
are stored on site in a safe manner and only 
such very low leve: wastes which are safe 
are discharged after making sure that they 
are well within the prescribed limits. Continu-
ous environmental monitoring is also en-
sured in the vicinity of nuclear facilities to 
make sure that proper health and safety 
aspects are maintained. 
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Thera ~ also a constant programme of 
monitoring and surveiUance of the environ-
ment around the solid waste repository to 
check any spread of radioactivity. Safety 
analysis is done at each repository site to 
have long term assessment. Thase studies 
have shown that these facilities are safe for 
aJltimes to come till adivity decays down to 
innocuous level. 

(c) Like in any conventional tox ic chemi-
cal waste, the hazards to human population 
due to nuclear waste depends on the nature, 
content and method of handling. 

( Translation] 

Recognition to new Universities by 
U.G.C. 

3119. PROF. SAllENDRANATH SRI-
VASTAVA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Union Government and the 
University Grants Commission have laid 
down certain guidelines for opening and 
recognition of new universities; 

(b) if so, the details thereof; 

(c) the number of universities opened 
during 1989-90 with the prior approval 01 
Union Government: 

(d) whether some Univ~rsities have 
been opened during "r* . ·90 without seek-
ing prior sanctior. r' vernment; and 

(e) if so, the details thereof and action 
taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL· 
OGY AND MINISTER OF STATE IN DE .. 
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 

and (b). Universities are established by 
CentrallState Governments, and prior ap-
proval of University Grants Commission is 
not required before setting up a new univer-
sity. UGC had, however, issued a circular to 
all State Governm~nts in 1974 advising tham 
to make a survey of the existing facilities for 
higher education in the state and its pro-
jected needs. with a view to justifying the 
need for any additronal university, before 
considering the question of establishment of 
a new universities. Universities established 
after June, 1972, are required to be declared 
fit to receive Central assistance by the UGC 
under Section 12 B of the UGC Act. For this, 
the University should have the requisite in-
frastructure and facilities, number of teach ... 
ing departments and staff, management 
structure and other features as prescribed 
under the rules framed under Section 12 B of 
the UGC Act. 

(c) to (e). Prior approval of Central 
Government is not necessary before open-
ing a new university. State Governments 
usually inform the Central Govt, UGC and 
Association of Indian Universities of the 
opening of new Universities. According to 
the information available with UGC. the fol-
lowing Universities were opened during 1989~ 
90: 

(1) Yashwantrao Chavan Maharash .. 
tra Open University, Nasik. 

(ii) Tamil Nadu Veterinary and Animal 
Science University, Madras. 

[English] 

Changes in pay scales of Delhi teach ... 
ers 

3120. SHAI P.M. SAYEED: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government's attention 
has been drawn to the newsitem, published 
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in Indian Express dated 26 February, 1990 
unGer the caption "SeIST teachers to boy-
cott Holi"; 

(b) if so, the details of the changes 
made in the pay scales and other matters 
affecting\'the Delhi School teachers; 

(c) the number of teachers in Delhi who 
got adversely affected by these changes; 
and 

(d) the measures proposed to be 
adopted \0 meet the demands of these teach-
ers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINistER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Government is aware of the reports that 
appeared in a section of press under the 
caption "SC/ST teachers to boycott Hoff". 

(b) The Government revised the pay 
scales of the school teachers in the employ .. 
ment of Union Territories and Central au-
tonomous bodies on 12.8.87, effective from 
1.1.86. In the revised pay scales, promo-
tional avenues of the teachers have been 
stepped up by providing 3 pay scales for 
each category of teachers; and a teaching 
allowance of Rs. 100f. .. p.m. has also been 
sanctioned. These pay scales are applicable 
to SC/ST teache"s as well as genera: cate-
gory teachers equally. There is no discrimi-
nation against SC/STteachers in the revised 
pay-scales. The latter are better than the 
pre-revised pay scales with improved pro-
motional opportunities and a minimum 
monetary benefit. 

(c) and (d). Do not arise. 

[ Translation] 

Pilferage of Defence equipments 

3121. SHRI HUKUMDEO NARAYAN 
YADAV: Will the PRIME MINISTER be 
pleas"j to state: 

(a) whether heavy piHerage of defence 
equipments from Defence Stores has been 
detected in many parts of the country in the 
recent past; 

(b) if so, the details of Defence stores 
wherefrom such equipment was stolen dur-
ing the last three years with value thereof 
and the number of cases registered in this 
connection; and 

(c) the particulars of the persons in-
volved in these cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) No, Sir. 

(b) and (c). Do not arise in view of (a) 
above. 

Delay In completion of projects 

3122. SHRI RAMDAS SINGH: Wiltthe 
PRIME MINISTER be pleased to state: 

(a) the number of the projects in the 
public sector which were under construction 
during the Seventh Five Year Pian and could 
not be completed within the prescribed time 
limit and the details thereof; 

(b) the reasons for the delay; and 
(c) the original and revised cost of each 

such project? 

THE MINISTER OF STATE FOR ENVI-
RONMENT AND FOREST AND MINISTER 
OF STATE IN THE MINISTRY OF PRO-
GRAMME IMPLEMEN'~ATlotJ (SHRIMATi 
MANEKA GANDHI): (a) Of the central 
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sector projects under construdion during 
the 7th Plan, 181 projects, costing over Rs. 
20 crore each, were delayed with respect to 
the original date of commissioning as per 
information available in the Quarterly Moni-

(i) Atomic Energy 

(ii) Coal 

(iii) Fertilisers 

(iv) Mines 

(v) Steel 

(vi) Petro-chemicals 

(vii) Petroleum & Natural Gas 

(viii) Power 

(ix) Paper, Cement etc. (OPE) 

(x) Railways 

(xii) Surface Transport 

(xii) Telecommunication 

Total No. of delayed projects 

(b) Various reasons for delay in com-
pletion of projects identified by MPI. as a 
result of monitoring and analysis of the re-
ports received from the project authorities, 
can be summed up as follows:-

Delay in acquisition of 'and: 

Delay in obtaining clearance from 
forest/environmentaf angle and 
lack of advance action for devel· 
opment of infrastructure; 

Inadequate project preparation; 

toring System of. Ministry of Programme 
Implementation on 31.12 .. 1989. The proJ-
ects faU under different sectors as per details 
given below:-

2 

49 

7 

1 

7 

4 

2' 

34 

8 

·20 

21 

7 

181 

Delay in tie-upof adequate funds 
and sources of funds (budget-
ary, internal. extra-budgetary and 
external); 

Delay in technology tie .. up; 

Delay in finalisation of detailed 
eng in eering; 

Delay in import clearance; 

Frequent scope changes, 
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-

-

Delay in tendering and ordering; 

Lack of delineation of responsi-
bility with the Consultant and the 
project organisation: 

Industrial relation and law and 
order problems; 

Inadequate supply of inputs; 

Non-sequential and delayed 
supply of fabricated equipments; 

functioning of equipment; 

Selection of unproven technol-
ogy; 

Delays in Right of Use (ROU) 
clearances; 

DifficuH geoJogy of project sites. 

(c) The original and revised (latest 
anticipated) cost of each delayed project, as 
per Ouarterly Monitoring System of MPlf as 
on 31.12 .. 89, are given in the ann~xed state-

Teething troubles due to mal- ment. 
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Payment of Provident Fund amount to 
retired personnel 

3123. SHRIMATI JAYAWANTI NAV-
INCHANDRA MEHTA: Will the PRIME 
MINISTER be pleased to state: 

(a) the time taken in payment of Provi-
dent Fund amount to Centrat Government 
employees after their retirement; 

(b) what are the norms set for this: 

(c) how much time before the date of 
retirement of an employee, the work in con-
nection with the payment of provident fund 
amount is initiated by the concerned depart-
ment; 

(d) whether Government have issued 
any guidelines in this connection: and 

(e) if so, the details 1hereoi? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). 
Provident Fund amounts of Central Govern-

ment employees become payable on the 
day following the date of their retirement 
Such payments are normally made immedi-
ately after retirement if the employees sub-
mit their applications for final payment one 
year in advance before the date of their 
retirement as provided in the rules. Interest 
is paid upto the end of the preceding month 
of payment if there is delay in timely payment 
due to administrative reasons. Since a large 
number of employees retire every month all 
over 1he country and the work relating to 
sanction of General Provident Funds is 
decentralised the information about any delay 
in payment is not centrally available. 

(c) The work in connection with pay-
mentofprovident Fund amount is initiated by 
the concerned authority one year before the 
date of superannuation. 

(d) and (e). Government has issued 
guidelines for the speedy settlement of Provi-
dent Funds account of the subscribers on 
12.6.1985 (copy of the instructions are given 
in the statement below) 

STATEMENT 

Subject: 

No. 13 (3}/84-PU 
Government of India/Bharat Sarkar 

Ministry of Personnel & Training, Administrative 
Reforms and Public Grievances and Pension 

(Depar1ment of Personnel & Training) 

New Delhi, the 12th June, 1985 

OFFICE MEMORANDUM 

Speedy settfement of Provident Fund Account of subscribers on their retirement 
on superannuation. 

The undersigned is directed to say that unde"r the existing rules, the amount standing to 
the credit of a subscrtber to the G becomes payable to him immediately on the day following 
the date of his retirement. In accordance with the provisions of sub-rule (1) of rule 34 of the 
GPF (Central Services) Rules, 1960, when the amount standing to the credit of the subscriber 
becomes payab'e, it is the duty of the Accounts Officer to make payment of the amount on 
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rect:!ipt of a written application in this behalf from the person who claims payment of the 
amount. Sub ... rule (3) of rule 34 ibid provides that the subscriber shaH make an application one 
year in advance of the date of superannuation for the payment af the accumulations in his GPF 
account till that date and the authority authorising the payment is issued by the Accounts 
Officer atleast a month before the date of superannuation of the Government servant but the 
amount is payable on the date following the date of superannuation. In respect of deposits, 
including subscriptions and refund of advance made during the last year of service! the au-
thorisation is issued af1er the date of his retirement on another application from the 
Government servant. 

2. The question of simplifying the procedure for authorising the payment of GPF 
accumulations of a Government servant retiring on superannuation immediately on the day 
following the date of his retirement has been engaging the attention of the Government. Af1er 
careful consideration, the President is now pleased to decide that:-

(i) the present procedure to ask the Govt. servant to apply one year in advance before 
tr'te date of his retirement shaH continue to be followed: 

(ii) a Gov1. servanl due to retire on superannuation shalt be exempted from making any 
subscription 10 the GPF during the last 3 months of his service. The discontinuance 
of subscription would be compulsory and not optional: 

(Hi) for the purposes of rule 33-A of the GPS (Central Services) Rules, 1960 relating to 
Deposit-Linked Insurance Scheme. the Goverr,;Ylent servant would continue to be 
treated as a subscriber tilt his retirement even though recovery of subscription has 
been discontinued for the last 3 months of his service so that in the event of 
unfortunate death of the subscriber during that period the person entitled to receive 
the amount standing to the credi1 of the subscriber couJd be paid the additional 
amount as envisaged in rule 33-A ibid; 

(jv) The Govt. servant will make another application immediately after the last fund 
deduction has been made and the exemption from subscription to the Fund has 
begun to operate, for the payment of subscriptions made by him and the refund of 
instalments against advances, if any, during the periods not covered by the first 
application, referred to at (1) above. 

(v) The Accounts Officer on receipt of the application for final payment of GPF account 
rnade by the Govt. servant one year in advance of the date on which the, Govt .. 
Servant attains the age of superannuation shaH verify the ledger-account upto that 
period, and after receiving the second application verify the ledger-account for the 
remaining nine months and authorise the payment at least a month before the date 
of his super annuat ion. The amount would, however, be payable on the date foUowing 
the date of retirement of the Govt. servant; and 

(vi) The format of application (Part I) to be submitted by the subscriber one year in 
adva'1ce of the date of superannuation and application (Part II) to be submitted im-
mediately after the last fund deduction has been made and the exemption from 
subscribing to the Fund has begun to operate, are appended. 
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3. The main objective behind revised procedure indicated in the preceding paragraphs is to 
ensure timely review re-cast and completion of the Provident Fund accounts by the Accounts 
Officer well before the date of superannuation of the subscriber. Hence, as soon as Part I of 
the application is received by the Accounts Officer, he must complete action in all respects 
including tracing and adjustments of missing credits, if any, to ensure that the Provident Fund 
account is~omp'ete and upto date in aU respects as the revised procedure indicate in the 
preceding pcaragraph will give enough time to the Accounts Officer to verify the ledger-account 
of the concerned Govt. servant and to authorise the payment of GPF accumulations well in 
time so that the Govt. servant may receive the entire payment of GPF accumulations on the 
date following the date of his retirement. 

4. The above procedure will come into force with immediate effect. Formal amendment to the 
GPF (Centraf Services) Rules, 1960 will be issued in due co~rse. 

5. In so far as the persons serving in the Indian Audit and Account Depanment are concerned, 
those orders are issued after consultation with the Comptroiter and Auditor General of India. 

To 

AI! Ministries/Departments 
etc. 

FORM 

(S.R.AHIR) 
Deputy Secretary to the Govt. of India 

(80th G.Os & A.G.Os whose P.F_ accounts have been departmentalised. 

Form of Application for Final Payment/Transfer to Corporate Bodies/Other Government, of 
Balances in the ....................... _ ...... Provident Fund Account. 

To 

The Pay and Accounts Officer'Accountant General 

......... ,. • ~ III •• I • III .... '" ... ., • ~ • ~ to .... , " .... ,. • ,. • '" III • '" ..... " ... of" ................. '" " •• 

(Through the Head of Office) 

Sir. 

I am to retIre/have retired/have proceeded on leave preparator to retirement 
for .......... months/have been discharged/dismissed/have permanently been transferred 
to ...................... !have resigned finally -from Gover~nment service/have resigned service 
under ........................ Government to take up appointment with ................... and my resignation 
has been accepted with effect from .............. forenoon/afternoon. I joined service 
with .................... on., ........... forenoon/afternoon. 
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2. My Provident Fund Account No. is ................ . 

3. I desire to receive payment through my office. Particulars of my personal marks of 
identification, left hand thumb and finger impressions (in the case of illiterate subscribers) and 
specimen signature (in the case of illiterate subscribers) in duplicate, duly attested by a 
gazetted officer of the Government. are enclosed. 

PART I 

(To be filled in when the application for final payment is submitted upto one year prior to 
retirement) 

4. An Amount of Rs ........... stood to the credit in my General Provident Fund Account as 
indicated in the Accounts statement issued to me for the year .......... as appearing in my ledger 
account being maintained by you. J request that my G.P.F. Account may be reviewed and 
brought up-ta-date. 

5~ The undermentioned Life Insurance Policies were being financed by me from my Provident 
Fund Account. 

Policy Number Name of the Company Sum assured 

1. . .................. . 

2 .................... . 

3. . .................. . 

6. , will make another application immediately after last fund deduction has been made from 
my salary, in Part II of the Form. 

Yours faithfully 

Station ............ .. Signature .......................... . 

Date ............... ~ .. Name ....... 1It •••••••••••••••••••••••• 

Address .................. " ........... . 

.•..•......•. _ ..•.•..•...•..•..••.••... 
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Forwarded to the Pay and Accounts Officer Accounts GeneraL ..................... .for necessary 
action. 

2. The Provident Fund Account No. of Shri/SmtlKum. (As verified the Statements issued to 
him/her from year to year) is .......................... . 

3. Hb/She is due to retire from Govt. service on ....................... .. 

4. Certified that he/she had taken the following advances in respect of 
which .................... ;nstalments of As ............... are yet to be recovered and credited to the Fund 
Account The details of the fina' withdrawals granted to him/her after the period covered by 
the aforesaid Accnunts Statemen1 are indicated below:-

Temporary advances Final withdrawals 

1. . ............................. . 

2. . ............................. . 

3. . ......... , ................... . 

Signature of the Head of Office 

PART II 

(To be 5ubmit1ed by the subscriber immedta1efy after the last fund deduction has been made 
from his salary. ThiS Part is also applicable in the case of subscribers who apply for final 
payment for the first time) after the date of superannuation, discharge, resignation etc.) 

In continuation of my earlier applfc3tion, dated ........... .for the final payment of Provident 
Fund balances. I request that entire balance at my credit with interest due under the rules may 
be paid to me. 

Or 

I request that the entire amount at my credit with interest due under the rules may be paid to 
meltransferred to ............... . 

Signature ..... ~ ... , ............... . 

Name ............................... . 

Address ................. o ••• 0 ••••• 
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(FOR USE BY HEADS OF OFFICES) 

Forward to the Pay & Accounts Officer/Account GeneraL .................. ..for necessary action/ 
in continuation of endorsement No ................. . 

2. He/She is due to retire from service on ............... has proceed on leave preparatory to 
retirement for .................. months from .................. !has been discharged/permanently trans-
ferred to ............ .Ihas resigned finally from Government servicelhas resigned service 
under ................... Government total up appointment with .................... and his/her resignation 
has been accepted with effect from ............................ forenoon/afternoon. He/She joined 
service with ................ _ ........... on forenoon/afternoon. 

3.. The last fund deduction was made from his/her pay in this office Bill 
No~.~ ..... " .. ,.~ .. ~ .... d ated ......... for Rs ..... "." ......... (R upees ........... 0." .......... oo •.•••.• o), cas h voucher 
No ....................... of ....... * ••••• ,,~ •••••• Treasury, the amount of deduction being Rs ................... and 
recovery on account of refund of advances Rs ........................... . 

4. Certified that he/she was neither sanctioned any temporary advance nor any final 
withdrawal from his/her Provident Fund Account during the 9 months immediately preceding 
the date on which the last fund deduction has been made from his/her salary or thereafter. 

Or. 

Certified that the foUowing temporary advances final withdrawals were sanctioned to himl 
her and drawn from his/her Provident Fund Account during the 9 months immediately 
preceding the date on which the last fund deduction has been made from his/her salary or 
thereafter. 

Amount of advance/withdrawal Date Voucher number 

1. 

2 

3. 

5. Certified that no amount was wrthdrawn/the following amounts were withdrawn from hisl 
her Provident Fund account during the nine months immediately preceding the date on which 
the last fund deduction was made from his/her salary/proceeding on leave preparatory to 
retirement or thereafter for payment of Insurance premia purchase. 

Amount Date Voucher number 

1 . . ............... " 

2. . ........ '" ..... . 

3. . ................ . 
• ••••••• -411 .......... ., • ., 111 .. .. 
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6. Certified that he/she has not resigned from Government servi( with prior permission of the 
Central Government to take up an appo,ntment in another Department of the Central 
Government or under a State Government or under a body corporate owned or controlled by 
the State. 

Development of Gujarat Coast 

3124. 
SHAH: 

SHRI BABUBHAI MEGHJI 
Win the PRrME MINISTER be 

pleased to state: 

(a) whether Gujarat State is having a 
long coast along the Arabian sea: and 

(b) jf so, the amount spent so far on 
'"arious projects for development on Gujarat 
coast? 

(Signature of head of Office) 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (SHRI M.G.K. MENON): 
(a) Yes, SIr. Gujarat State has a coastline of 
about 1 ,500 km along the Arabian Sea. 

(b) The following important projects 
have been funded for development of oce-
anic resources of the Gujarat Coast: 
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[ Translation] 

Denudation of forests In north region 

3125. SHRI GlRDHARI LAL BHAR· 
GAVA: Will the PRIME MINISTER be 
pleased to State: 

(a) Whether RaJasthan, Haryana and 
Union Territory of Delhi are witnessing large 
scale denudation: 

(b) Whether the above regions ar& 
prone to onslaught oi desert and 

(c) If so, the steps being taken in ttqs 
regard? 

THE MINISTER OF 5T ATE I~~ THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE I~J THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATl MANEKA GANDHI): 
(a) No large scaJe denudation has been 
reported from Rajasthan, Haryana and Un-
ion Territory of De'h i. 

(b) Desertification is reported to be on 
the progress in Haryana and Rajasthaf1. 

(c) Steps taken to check desertification 
include sand dune fixation, affores1ation, 
pasture development, shelter-belts and water 
conservation works. 

Recognition of degrees of Shastri and 
Acharya by public sector undertakings 

2126. MAHANT ABEDY,~ NATH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether ·Shastri' and IAcharya' 
degrees in Sanskrit recognised by Govern-
ment as equivalent to graduation and post-
graduation respectively are recognised by 
Government, where applicab'e to promo-
tions and increments~ 

(b) if so, the names of public under-
takings which are following this policy: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISl ER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
~1I1'NiSTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON) (a) 
Yes. ~rlr. 

~u! and (c). Government do not maintain 
a itS! of pubUc. undertakings which are follow-
ing for the purp':)se of promotion and incre-
ments. The Governnlent policy of recogni-
~!(Hl of Shastri 2nd Acharya degrees in 
Sanskrit as equivalent to graduation and 
post-graduation. However, Government has 
issued a circular regarding equivalence of 
Sanskrit examinations. This has been sent 
inter alia, to public undertakings; and wilt be 
repeated to enable compliance. 

{EngJish) 

Board of Administration in Kendriya 
Bhandar 

3127. PROF," VlJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Board of Administration 
of the Kendriya Bhandar has not been formed 
for the past over three years: 

(b) whether irregularities in the pur-
chase of items aggregating to lakhs of rupees 
have been brought to the notice of the au-
thorities; 

(c) if so, the details thereof and the 
steps taken to investigate these irregulari-
ties: 

(d) whether a number of appointments 
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have been made in contravention of the 
provisions of the bye-laws of the Kendriya 
Bhandar; and 

\ 

(e) if so, the details thereof and action 
taken in the matter? 

THE PRIME MINISTER (SHR! VISH-
WANATH PRATAP SINGH): (a) Yes, Sir. 
The new bye-laws which were notified w.eJ. 
10.4.87 did not provide for such a Board. 

(b) and (c). Some complaints relating 10 
irregulariti8s in purchase have been brought 
to the notice of Government. However, the 
accounts for these years have been audited 
by the Auditors appointed by Registrar of 
Cooperative Societies. Delhi. They have not 
commented anything adverse about the 
purchases In their report. Further these 
accounts have been approved by the Gen-
era! Body Meeting held on 9.12.1989. 

(d) and (e). An appointments made in 
the Kendriya Bhandar have been approved 
by the Board of Directors which has fuU 
po\Ner in this regard. 

Amendments in Bye-laws of Kendriya 
Bhandar 

3 i 28. PROF. VIJAY KUMAR 
MALHOTRA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether certain amendments have 
been made in the bye-laws of the Kendr;ya 
Bhandar at the Instance of the Registrar of 
Cooperative Societies: 

(b) if so, the details thereof and the 
reasons therefor ~ 

(c) whether the amendments were 
approved by the Special General Body 
meeting before their incorporation In bye-
laws: and 

(d) if so, the date of such meeting and 
the meeting held was valid as per bye-laws? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). 
Certain amendments in the bye-laws of the 
Kendriya Bhandar were effected at the in-
stance of the organisation since the earlier 
bye-laws were not in keeping with the growth 
and requirements of the Kendriya Bhandar. 
The basic amendments relate to the compo-
sition of the General Body as also the Board 
of Directors, the abolition of the Board of 
Administration and enhancement of the· 
powers of the General Manager. The new 
bye laws were notified by the Registrar of 
Cooperative Societies Delhi with effect f.rom 
10.4.89. 

(c) The proposed amendments were 
discussed in the Special General Body 
meeting held on 6.2.89. These were, how-
ever, not approved by the delegates pres-
ent. 

(d) The Special General Body meeting 
was held in accordance with the provisions 
of the bye-law 20(a) of the Bye-Jaws of the 
Central Govt. Employees Consumer Coop-
erative Society limited. 

Conservation of fore~ts i~, KGr~!~ 

3129. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether any representation has 
been received by Government from the 
'Government of Kerala for any financial or 
other assistance to aid conservation of for-
est in that State: 

(b) if so, the details of aid sought; and 

(c) the steps taken in this regard? 
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THE MINISTER OF STATE IN THE 
- MINISTRY OF ENVIRONMENT AND FOR .. 

ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). The State Government of Kerala 
has submitted a proposal for eea-develop-
ment works in Periyar Tiger Reserve, requir-
ing Rs_ 734.85 Lakhs as 100 percent central 
assistance. 

(c) The central government would re-
lease financial assistance to the state sub-
ject to the avaiJability of funds and fulfilment 
of prescribed terms and conditions. 

Employment and pension to Sportsmen 

3130. SHRI MULLAPPALLY RAMA-
CHANDRAN" 

CH. JAGDEEP DHANKHAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have any 
schemes for employment and/or pension to 
outstanding sports persons who have repre-
sented India in the Otympics: 

(b) if so, the details thereof: 

(c) whether any facility is made avail-
ab'e to the Arjuna Award wlnners: and 

(d) it so, the details thereof? 

THE MINISTER OF STATE IN. THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b). Government has a Scheme to 
encourage sports by providing employment 
to meritorious sportspersons in various 
Departments/Offices of the Government of 
India. Under this Scheme, Meritorious sport-

spersons can be appointed to any Group CI 
o post upto SOlo of vacancies to be fined by 
direct recruitment, through the UPSC/SSC, 
in relaxation of the recruitment procedure, if 
they are eligible and suitable for the post in 
all respects. meritorious sportspersons are 
also atlowed age-relaxation upto 5 years (10 
years for those belonging to SC/ST) for 
appointment to all Groups of Civil posts/ 
services under the Government of India t 

fitled otherwise than through competitive 
examinations conducted by uPSet if they 
satisfy all other eligibility conditions. 

As regards pension, Government have 
instituted a National Welfare Fund for Sport .. 
spersons, under which financial assistance 
of pension is given to sportspersons injured 
during training for competitions or during 
competitions depending upon the nature of 
injury; and to outstanding sportspersons who 
have brought glory to the country and are 
disabled as an after-effect of their strenuous 
training or otherwise, or to alleviate distress 
among those who are in indigent circum-
stances. 

\c) and (d). The Ministry of Railways is 
gIving 50% concession to Arjuna Awardees 
on II Class rail fares since 1.4.1988. 

Housing scheme for defence personnel 

3131. SHRI MULLAPPAlLY RAMA-
CHANDRAN: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government have intro-
duced or propose to introduce any housing 
scheme for defence personnel and Ex ... serv-
icemen; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). Government have 
neither introduced any housing scheme nor 
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there is any proposal under consideration for 
the introduction of a housing scheme for 

. serving or retired defence personnel. How-
ever, twO', sociefies registered under the 
Societies Registration Ac1, 1860, viz. Army 
Welfare Houslng Organisation and Air Force 
Naval Housing Board, are functioning on 
'NO PROFIT NO LOSS' basis for construc-
tion of flats on self-financing basis and their 
membership ;s open to both serving and 
retired defence personneL 

Proposal to popularise computers 

3132. SHRI PRAKASH V. PATIL: \APf! 
the PRIME MINISTER be pleased to state: 

(a) whether there is any proposal to 
popularise computers in the country: jf so, 
the steps contemplated in this regard; 

(b) whether Government have also any 
proposal to set up vitlage-based computers; 
and 

(c) if so, the details thereof? 

THE MINISTRY OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF ED-UCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Government is encouraging the introduction 
of computers in various sectors such as 
Steel, Oil, Railways, etc. for increasing pro-
ductively and operational. efficiency while 
fully taking note of aspects relating to em-
ployment 

In order to promote computer aware-
ness among school children, the Govern-
ment has started a project called CLASS 
(Computer Literacy and Studies in Schools) 
in the year 1984 .. 85. This is being progres-
sively extended to more schools from year to 
year. 

Government has also taken action for 
using the capability of computers for input! 
output processing in various Indian Scripts 
which is important for wide scale use of 
computers in the Indian, particularly, rural 
environment. 

Electronic Trade and Technology De-
velopment Corporation limited (ET& T), a 
public sector undertaking under the Depart-
ment of Electronics, has initiated a project to 
make available personal computers at rea-
sonable prices which are affordable by the 
public. Underthe scheme, the various models 
of personal computers are available at prices 
from As. 10,950 onwards. 

(b) No, Sir. 

(c) Does not arise. 

Maintenance and repairing of Sri 
Jagannath Temple, Puri 

3133. SHRIGOPI NATHGAJAPATHI: 
Will the PRIME MINISTER be pleased to 
slate: 

I ~) the steps taken for the proper main-
tenance and repairing of Sri Jagannath 
Temple at Pur; in Orissa in last three years; 
and 

(b) the central allocation made there-
for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF ED'JCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VElOPMENT (PROF. M.G.K. MENON): (a) 
and (b). The following steps have been 
taken for the proper conservation and main-
tenance of the Lord Jagannath Temple 
Complex. Puri. 

(i) Removal of accretionary plaster 
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from the surface of the main temple 
for exposing the sculptured sur-
face as well as cracks if any. 

(ii) Replacement of corroded iron 
clamps/dowels with non-corrosive 
ones. 

(iii) Grouting of crackslfixtures on the 
structure by epoxy resin. 

(iv) Chemical treatment and preser~a­
ticn of exposed surface. 

(v) Providing watch and ward and 
supervisory/technicai staff for the 
proper maintenance of the monu-
ment. 

During the last three years, the work on 
Surya Temple, Narasim h a Temple and Ku rm i 
Bedi have been carried out white the conser-
vation work on the main Shikhara of Jagan-
nath temple and the subsidiary shrines, Sidha 
Ganesha Temple and Vimala Tempte IS In 

progress. 

The expenditure incurred on this tempte 
during 1987 -S8 and 1988 .. 89 is Rs. 
3,46.1811- and Rs. 3, 73,352/ .. respectively. 
The allocation for the year 1989 .. 90 is Rs. 
4,55,000/ ... 

Agreements with BiochemIcals manu-
facturers 

3134. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be ple~sed to 
state: 

(a) the various foreign" biochemical 
manufacturing concerns and the respective 
items for which agreements had been en-
tered into; and 

(b) the particulars of the imports made 

from each of these concerns? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M~G.K. MENON): (a) 
Government has not entered into any agree .. 
ment with foreign biochemicals manufactur-
ing concerns. A centralised facility for import 
and distribution of various kinds of essential 
fine biochemicals such as molecular biology 
products~ separation products, amino acids 
and proteins, biological detergents, strains 
and buffers. enzymes and enzyme sub-
strates, j m m uno ch ern ic~ls, glycoconjugates 
and lipids, nucleic acids and ;",:ucleosides. 
diagnostic reagents, tissue culture media 
and reagents and other general biochemi-
cals required by scientists working in Gov .. 
ernment funded institutions in the country for 
conducting research in blote9hnology, has 
been set up at the Council of Scientific and 
Industrial Research (CSIR) Centre for Bio-
chemicals, Delhi with the financial support of 
the Department of Biotechnology. The Facil· 
ity has entered into a formal agreement with 
Mis Boehringer Mannheim, West Germany, 
with the approval of Council of Scientific and 
Industrial Research, which provides for bulk 
Import and distribution of their chemicals 
needed by scientists. It has got only working 
arrangements with other overseas biochemi .. 
cats manufacturing concerns, namely, MIs 
Amersham pic, E"ngland; Mis New England 
Biolabs, United States of America; MIs Phar-
macia, Sweden; and MIs Sigma Chemical 
Co., United States of America. 

(b) The value of b;ochemicals imported 
from each of these overseas concerns dur· 
ing the period April, 1987 to January 31, 
1990 is as under: 
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Rs. in lakhs 

(i) M/~ Amershan pic. England 
I 

7.44 

(ii) MIs Boehringer Mannheim, West Germany 19.07 

(iii) MIs New England Biolabs, United States of America 9.83 

(iv) Mis Pharmacia, Sweden 28.35 

(v) MIs Sigma Chemical Co., United States of America 58.57 

Comprehensive Convention for the 
Preservation and Protection of Antarc-

tic Environment 

3135. SHRI SANATKUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state the follow ... up action taken or being 
taken by India and o1her countries concerned 
particularly the U.S.S.R. on the proposal 
made at the 15th Antarctic Treaty Consulta-
tive Meeting heid in Paris in October, 1989 
for a new comprehensive conven1ion for the 
preservation and protection of the Antarctic 
environment as a whole instead of the exist-
ing minerals convention which goes by the 
name of Convention on the Regulation of 
Antarctic Mineral Resource Activities 
(CRAMRA)? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL~ 
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCAT10N iN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
At the XVth Antarctic Treaty Consultative 
Party Meeting held in Paris from 9 to 20 
October 1989, a joint propos~~ of Australia 
and France was made for a new comprehen-
sive convention for environmental protec-
tion of Antarctica, in place of the convention 
on the Regulation of Antarctic Mineral Re-
source Activities (CRAMRA). The proposal 
was sUPJX)rted in principle by India. Belgium. 
Brazil, Italy. Greece and FAG. Another pro~ 

posal presented at the same Consultative 
Party Meeting made by Chile, USA ~nd New 
Zealand and supported by Argentina, UK, 
South Africa, USSR and Norway sought 
elaboration of the liability protocol envisaged 
under CRAMRA. 

It was agreed that Special Consultative 
Meeting could be held separately in 1990 to 
explore and discuss these proposals. 

Tiger Reserve 

3136. SHRI BHAKTA CHARAN DAS: 
Will the PRIME MINISTER be ptease to 
State: 

(a) the numberof Tiger Reserves set up 
in the Country~ 

(b) th~ names of the places where 
those tiger reserves are set up; 

(c) the amount of grants sanctioned by 
the Central Government for those tiger re-
serv~s in.last three years (year-wise); 

(d) whether Government have a pro ... 
posal to create some new tiger reserves in 
the current financial year: and 

(e) if so, the details thereof? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) 18 Tiger Reserves have been set up in 
the country. 

(b) The location of these Tiger Re .. 

serves is as given in statement. I below 

(c) The central assistance provided to 
the State Governmen1s during the last three 
years is as given in statement II below. 

(d) and (e). No proposal for setting up a 
Tiger Reserve during the current financial 
year is pending with the Central Govern ... 
ment. 
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Installation of Effluent Treatment Plants 

3137. SHRI K. PR.ADHANI: Will the 
PRIME MI~ISTER be pleased to state: 

(a) whether the Union Government 
have recently warned industrialists against 
violation of pollution laws; 

(b) whether Government have also 
served notices to industrial units for the 
installation of effluent treatment plants: and 

(c) if so, the details of those units to 
whom nottces have been served Statewise 
and further action Government propose to 
take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). Yes, Sir. 

(c) A list of names of the industrial units' 
to whom notices have been issued underthe 
Environment (Protection) Act, 1986, is given 
in the statement below. Prosecutions have 
been launched against the units which have 
not complied with the directions for closure/ 
setting up of Effluent Treatment Plants within 
the given time frame. 

STATEMENT 

The names of the Industrial units to 
whom notices have been issued under the 
Environment (Protection Act, 1986, are as 
follows: 

1. McDowell and Co. Ltd., Patna, Bihar 

2. Hindustan Petro-Chemicals, 
Meethapur, Delhi. 

3. Pawan Stone Crushing Co., 
Rajokari, New Delhi. 

4. Krishna Ston~ Crushing Co., Badar .. 
pur, New Delhi. 

5. Onkar Stone Crushing Co., Badar· 
pur, New Delhi. 

6. Garg Stone Crushing Co., Badar-
pur, Ne\~ Delhi. 

7. Vishkarma Stone Crushing Co .. , 
8adarpur, New Delhi. 

8. Yogmaya Stone Crushing Co., 
8adarpur, New Delhi. 

9. New Saraswati Stone Crushing Co., 
8adarpur, New Delhi. 

1 O. United Stone Crushing Co., Badar-
pur, New Delhi. 

11. KaJkaji Stone Crushing Co. Badar-
pur. New Delhi. 

12. Slaughter House, Idgah Road, 
Delhi. 

~ 3. Delhi State Industrial Development 
Corporation, (Bhatti Mines), Delhi. 

14. Guru Nanak Stone Mills, Delhi. 

15. P .S.Sachdeva and Co., Delhi. 

16. Vikas Stone Crushing Co., Delhi. 

17. Banwari Stone Crushing Co., Delhi. 

18. Nangla Stone Crushing Co., Delhi. 

19. Indraprastha Thermal Power Sta-
tion, New Delhi. 

20. 8adarpur Thermal Power Station, 
Delhi. 

21. Sri Ram Food and Fertilisers, New 
Delhi. 
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22. Kundan lal Ahuja, Stone Crushing 
Co., New DeihL 

23. Hindustan Insecticides, NewDelhi. 

24. Supreme Chemicals, Nandesari. 
Gujarat. 

25. Hindustan Chemicals. Nandesari, 
Gujarat. 

26. Jineshwar Chemicals. Nandesari. 
Gujarat. 

27. Sumish Chemicals Pvt. Ltd .. Narl· 
desari, Guiarat. 

# 

28~ WAst India Chforinators, Nande~ 
sari. Gujarat. 

29. Hynoup Food and Oil Industry, 
Gujarat. 

30. Toulechem Industry, Nandesari, 
Gujarat. 

31 ~ Associated Chemicals, Nandesari, 
Gujarat 

32. Pharmasynth Chemicals, Odhav, 
Gujarat. 

33. Jolly Industries, Gujarat. 

34. KumarProcessors,Jetpur~ Gujarat. 

35. Ruchi Ydyog, Jetpur, Gujarat. 

36. Jay Gayatri Prints. Jetpur, Gujarat. 

37. Surya Prakash D and P \Vorks, 
Jetpur, Gujarat. 

38. Jagdish Kala Printer, Jetpur, 
Gujarat. 

39. Bhawani Processors, Jetpur, 
Gujarat. 

40. Kailash processors. Jetpur. Gujarat. 

41. Gopal Prints, Jetpur, Gujarat. 

42. Kamla Trading Co., Jetpur, Gujarat. 

43. Jay HariKoopa ProceS50rs, Jetpur, 
Gujarat. 

44. Anuroop Textile Dyeing and Print· 
ing Works, Jetpur. Gujarat. 

i+5. GUjarat Dye Stuff Industries, Nan-
desari, Gujarat. 

46. CMC (India) Ltd., Gujarat_ 

47. Shatkari Sahakari Karkhana Ltd., 
Sangli, Maharashtra. 

48. National Posticides. Sangrur, 
Punjab. 

49. Raj Kumari Bohra and Co., Pali, 
Rajasthan. 

50. Jain Printing Works, Pali, Rajast-
han. 

51. M.G. Textiles, Pall, Rajasthan. 

52. Kanwar Textiles, Pali, Rajasthan. 

53. Gandhi Textiles, Pali, Rajasthan. 

54. Sati Dyeing and Printing Works, 
Pali, Rajasthan. 

55. Gopal Textiles, Pall, Rajasthan. 

56. Anand Kumar Prafuf Chand, Pali, 
Rajasthan. 

57. Deepak Textiles, Pali, Rajasthan. 

58. Panki Thermal Power House, 
Panki t Kanpur (U.P.). 
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59. Basant Paper Mills, Kanpur (U.P.). 

60. Atherton CIo1h Mills, Kanpur (U.P.). 
i, 

61. laxmi Rattan Cloth Mill, Kanpur 
(U.p:). 

62. Swedeshi Cotton Mill, 
Kanpur(U.P.). 

63. Elgin Mill (I). Kanpur (U.P.). 

64. Elgin Mill (II), Kanpur (U.P.). 

65. Cawnpore Woollen Mills. Kanpur 
(U.P.). 

66. Cawnpore Textile Mills, Kanpur 
(U.P.). 

67. Government OPIUM and Alkaloid 
Works, Ghazipur. 

68.. Hindustan -Vegetabte Oils, Kanpur 
(U.P.). 

69. Sma" Arms Factory, Kanpur (U.P .). 

70. Ordnance Factory,! Kanpur (U.P.). 

71. Nandganj Sihori Sugar Mills, 
Ghazipur, (U.P.). 

72. P.V.K. Distillery, Ghazipur (U.P.). 

73. Karam Chand Thappar Distillery, 
Unnao (U.P.). 

74. Vam Organics, ~uradabad (U.P.). 

75. Sahibabad Chemicals and Fertiliz-
ers Factory, Sahibabad. (U.P.). 

76. Cosmos Tanneries (P) ltd., Unnao 
(U.P.). 

n. Unnao Tanneries (P) ltd., Unnao 
(U.P.). 

78. Kunta Tanneries (P) Ltd., Unnao 
(U.P.). 

79. SamiExports (P) ltd., Unnao(U.P.). 
./ 

80. Common Facility Centre, Unnao 
(U.P.). 

81. Sterling Hides and Shoes Indus-
tries Pvt. Ltd., Unnao (U.P .). 

82. Sultan leather Finisheries (Unit I 
and II), Unnao (U.P .). 

83. Supreme Paper Mill, Nadia (W.B.). 

84. Papyrus Paper Ltd, Nadia (W.B.). 

85. Kesoram Rayons, Hooghly (W.B.). 

8S. Bengal DistiUerty, Hooghly {W.B.). 

87. India Paper and Pulp, 24 Parganas 
(W.B .. ). 

88. Gun and Shelf Factory, Cossipore, 
Calcutta (W.B .. ). 

89. Ichapore Metal and Steel Factory, 
Calcutta (W.S.). 

90. Eastern Distillery, Calcutta, (W.B.). 

91. Vegetable Produds L1d .. , Belghoria. 
(W.B.). 

92. Super Tannery (II), Jajmau, Kanpur, 
(U.P .). 

93. Sultan Tanning Industry, Jajmau. 
Kanpur, (U.P.). 

94. Allied Tannery, Jajmau, Kanpur, 
(U.P.). 

95. New light Tannery, Jajmau, 
Kanpur, (U.P.). 
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96. Upper India Tannery, Jajmau, 
Kanpur, (U~P.). 

97. Asia Tannery, Jajmau, Kanpur, 
(U~P.). 

98. Indian National Tannery, Jajmau, 
Kanpur, (U.P.). 

99. United Tanner, Jajmau, Kanpur, 
(U.P.). 

100. Model Tannery, Jajmau. Kanpur, 
(U.P.). 

101. Universal Leather Finishers, 
Jajmau, Kanpur. (U.P.). 

102. Northern Tannery, Jajmau. Kanpur. 
(U.P.). 

, 03. Mirza Tannery. Magarwara. Dis-
trict Unnao, (U.P.). 

104. ZamZamTannery,Unnao, (U.P.). 

105. Cawnpore SugarWorks 1 Padrauna, 
District Dionia (U.P.). 

106. Renusagar Power Co.. Ltd., Re-
nusagar, Mirzapur, (U.P.). 

Expansion of HospHals Set up by HAL 

3138. SHRI BHAKTA CHARAN DAS: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government have a pro-
posal for expansion of the hospitals set up by 
the Hindustan Aeronautics Ltd., a.nd 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN T~E 
MINISTRY OF DEFENCE (DR. F ,AJA 
RAMANNA): (a). No, Sir. 

(b) Does not arise. . 

Joint Venture for Production of Aero-
space Products 

3139~' SHRI MULLAPPAll Y RAMA-
CHANDRAN; Will the PRIME MINISTER be 
pleased to state: 

(a) whether a joint venture for manufac-
ture of high ... technology aerospace products 
including engine for light combat aircraft is 
proposed to be set up in Kerala; 

(b) whether sanction/licence for the 
same has since been granted; 

(c) the names of the Public Sector 
Undertaking that have signed the Memoran .. 
dum of Understanding in this regard; 

(d) the total estinlated cost and details 
of products of the proposed units; 

(e) the Joca1ion where the unit is pro-
posed to be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) No, Sir. Defence Ministry is 
not involved in any joint venture in the manu· 
facture of high-tech aerospace products~ 

(b) MIs Kerala' Hightech Industries 
(KEL TEe) has been formed as a 
State-Sector hitech engineering unit. 

(c) Till date DRDO and ISRO have 
signed memorandum of understanding with 
KEL TEe agreeing in principle to entrust 
hi-tech fabrication work under separate 
contract. 

(d)· The estimated project cost is about 
38 crores. 

(e) The unit is proposed to be set up in 
Trivandrum, Kerala. 
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Pollution Caused by Smoke of Cement 
Factory 

3140. DR. lAXMINARAYAN PAN-
DEYA:Wilithe PRIME MINISTER be pleased 
to state: 

(a) whether the cultivable land are 
becoming unproductive due to the Pollution 
caused by the Smoke of cement factory in 
Nayagaon in Madhya Pradesh: 

(b) whether the measures adopted to 
·contain this smoke are ineffective and the 
smoke preventive machinery is lying idle for 
a long time; and 

(c) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
EST AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). Yes, Sir. Inadequate systems 
and improper functioning of pollution control 
devices at the cement factory in Nayagaon in 
Madhya Pradesh is the cause of excessive 
emissions from the unit thereby adversely 
affec.1ing the growth of plants around the 
unit. 

(c) The Madhya Pradesh Pradushan 
Niwaran Mandai has withdrawn the consent 
to the industry and a case has been launched 
~inst the unit under the Air (Prevention 
f ~ 

and Con'trol of Pollution) Act, 1981. The 
cement factory has been directed to instal 
additional pollution control equipment in a 
time frame so as to meet the prescribed 
standards .. 

Unit of Hjndustan Aeronautics Ltd. In 
Bihar 

3141. SHRI RAMASHRA Y PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Government propose to set· 
up a Unit of the Hindustan Aeronautics 
Limited in Bihar in the near future; and 

(b) if so, the detai Is thereof and the 
action taken or proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE 
-

MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) No, Sir. 

(b) Does not arise. 

[English) 

CBllnvestigation Against Central 
Government Officers 

,/ 
3142. SHRI ./ M. V. CHAN-

jDRASHEKARA MUR-
THY: 

SHRI BANWARJ LAL PURO-
HIT: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Central Bureau at In-
vestigation has instituted investigation 
against a large number of Central Govern-
ment officers and officers of the Public Sec-
tor Undertakings for their aJleged involve-
ment in corruption as reported in the H.indus-
tan Times of 7 February, 1990~ 

, (b) if so, the qetails of the Central 
Government officers against whom the CBI 
has instituted investigations: 

(c) whether Government propose to 
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take nay action against the officers involved; 
and 

(d) if so, the details thereof? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir. A 
report has also appeared in the Hindustan 

Times of 7th March 1990 to that effect. 

(b) Department-wise details of Central 
Govemmant officer against whom the CSI 
have instituted investigations are given in 
the statement below. 

(c) and (d). Law will take its own oourse. 

STATEMENT 

Department-wise details of Central Government Officers against whom the CBI have 
instituted investigation 

51. No. Name of Ministry/Department Number of officers 

1 2 3 

1. Ministry of Agriculture and Cooperation 1 

2. Ministry of Home Affairs 2 

3. Ministry of Commerce 1 

4. Department of SCience and Technology 2 

5. Department of Railways 3 

. 
6. Department of Revenue (Income Tax) 3 

7. Department of Telecommunications -2 

8. Archaeological Survey of India 

Reservation for Neo-Buddhist In 
Government Service 

3143. SHRI MANORANJAN 
BHAKTA: 

SHRI KALP NATH RAI: 

Will the PRIME MINISTER be pleased 
to state: 

.(a) whether Government have decIded 

1 

to provide reservation to Neo-Buddhists in 
the matter of educational concessions and 
Government service as are available to SCs/ 
STs: 

(b) if so, the details thereof: 

~ 

(c) whether the above decision met with 
criticism from some quarters; and 

(d) if so, the reaction of Government 
thereto? 
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THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). 
Yes,Sir. A Bill has been introduced in the 
Rajya Sabha on 12.03.90 which seek to 
remove the present bar on the Scheduled 
Caste converts to Buddhism from betng 
deemed to be members of a Scheduled 
Caste. 

(c) and (d). Government have no infor-
mation about the ciriticism of the above 
decision. 

Missing Art objects from National 
Museum, Delhi 

3144. SHRI K. PRADHANI: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of art objects found 
missing/stolen from the National Museum, 
Delhi during 1987t .1988 and 1989: 

(b) the nature and estimated value of 
those art objects. 

(c) the number of art objets which have 
since been recovered: 

(d) whether Governr:nent have exam-
;ned the entire safety system of the precious 
art objects kept in the Museum to plug the 
loopholes; if so, the details thereof: and 

(e) wheth,er there is any accountability 
for the stolen/missing art objects or damage 
caused due to negligenca in their handling/ 
preservation: if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINiStER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
No objects have been reported stoten/miss-
ing duri.,g the period. However, comprehen-
Sive stock verification is in progress. 

(b) and (c). Do not arise. 

(d) Yes Sir, round the clock vigil by 
Armed Security guards is maintained. All 
modern security arrangements like. Burglar 
alarms system Close Circuit T~V. system, 
Hafon Gas fire fighting system etc., have 
been installed. 

(e) Officers incharge/persons in whose 
custody the art objects are kept, are ac-
countable in this regard. 

Strike by JNU Students 

3145. SHRI R.N.RAKESH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government's attention 
has been drawn to the news item which 
appeared in the "Indian Express" dated 2nd 
March. 1990 under the heading "JNU Stu-
dents hunger strike continues"; 

(b) if so, the main grievances of the 
students: and 

(c) the steps being contemplated by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCTION IN THE MIN IS-
TRY OF HUMAN RESOURCE DEVELOP-
MENT (PF10F. M.G.K. MENON): (a) Yes, 
Sir. 

(b) and (c). The main demands of the 
JNU Students Union were: 

Restoration of old admission pol-
icy, including prov;s;onaladmission. 

Students representation of Aca-
demic and Executive Councils, 
Finance Committee and Hostel 
Administration~ 
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Revocation of hostel rules prohibit-
ing entry of mape students to girls' 
hostels and vice-versa. 

Increase in hotel accommodation 
and reduction in mess btiL 

The strike was called off by the students 
on 14th March, 1990 after the Academic 
Council of the University had considered 
their major demands and resolved to take 
appropriate action on them. 

Programme for Development of Women 
and Children 

3146. SHRI BANWARI LAL PURO-
HIT: 

SHRI BHAGEY GOBARDHAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government propose to 
expand programmes relating to the develop· 
ment of women and children particularly for 
children upto the age of three year with the 
help of UNICEF: 

MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
UNICEF support is received as a supple-
ment effort to on-going Government pro-
grammes to fill in the gaps. 1990 is a bridging 
year between the last Master Plan of Opera-
tion (MPO) which concluded on 31 Decem-
ber 1989 and the next MPO which will be 
operational from 1991 to 1995. 

(b) and (c): The programmes are yetta 
be finalized and the approach and strategies 
would be worked out in consultation with 
UNICEF. 

(d) During 1990, an amount of US$32 
million has been allocated by UNICEF after 
adjustment of funds from the last MPO. The 
assistance is measured in financial terms 
without relating it to the number of benefici-
aries. 

Per Capita Plan Assistance to States 

3147. SHRI MANORANJAN BHAKTA: 
WiU the PRIME MINISTER be pleased to 

(b) if so, the details of such proposed state: 
programmes; 

(c) the manner in which these pro-
grammes would be implemented throughout 
the CXluntry: and 

(d) how many women and children will 
be benefited during 1990-91 under the pro-
gramme and nature of help and ~ssistance 
to be provided under the programme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 

(a) the per capita plan assistance to 
each State/Union Territory in the Seventh 
Five Year Plan and how did it compare with 
the per capita plan assistance in the Sixth 
Five Year Plan; and 

(b) the steps taken to improve the per 
capita plan assistance of Andaman and 
Nicobar Islands in the Eighth Five Year Plan? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Percapita 
plan assistance allocated to each State a~ 
each Union Territory in the Sixth and Sev-
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enth- Five Year Plans is given in the state-
ments I and II attached respectively. 

(b) The Plan outlay which was Rs. 80 

crores in 1989-90 has been raised to As. 97, 
crores for 1990-91 in the context of VIII Plan 
i.e. 21.250/0 higher than the previous year. 
The entire Plan of Andaman and Nicobar 
Islands is funded by C.entral assistance. 
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Women Colleges In Rural Areas 

3148. SHAI MANORANJAN BHAKTA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the number of women's coll~ges so 
far established in rural areas in the country: 

(b) the facilities beir:lg given to women's 
colleges in rural areas; and 

(c) Plan of Government to open new 
women's colleges in rural areas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
According to the latest information available 
with University Grant Commission, there were 
741 women's colleges in the country in 1985-, 
86, of which 99 were located in rural areas. 
Information for subsequent years will be 
collected and laid on the Table of the House. 

(b) UGC gives financial assistance to 
colleges for buildings, equipment, books and 
journals and facuhy improvement pro-
grammes. UGC has relaxed the minimum 
eligibility condition in respect of student 
enrolment from 250 to 150 and in respect of 
permanent teachers from 10 to 8 for such 

assistance for all women's colleges. 

(c) Colleges in rural areas are, gener .. 
ally established by private managements, 
universities or State Governments and it is 
for these agencies to determine where new 
colleges are to be established. 

Supply of Paper to State Governments 

3149. SHRI MANORANJAN BHAKTA 
Win the PRIME MINISTER be pleased to 

state: 

(a) whether white printing paper at 
concessional rates is issued to State Gov-
ernmentlUnion Territories as a matter of 
policy: and 

(b) if so, quota of the paper released to 
States/Union Territories during the last three 
years, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE· 
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir. 

(b) The quantity of concessional white 
printing paper allotted and supplied to the 
States/Union Territories during the last three 
years is as under: 

51. No. Year Quantity Allotted Quantity Supplied 

1 2 3 4" 

1. 1987-88 80,000 MTs. 79,990 MTs. 

2. 80,000 MTs. 55,501 MTs. 

3. 1989-90 80,000 MTs. 40,447 MTs. 
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Central A •• istance to Cochin UnIver-
sity for Science Congr ... 

3150. PROF. K.V.THOMAS: Will the 
PRIME MINISTER be pleased to state: 

\ 

(a) the amount of Central assi$tance 
given to Cochin University for the conduct of 
1990 Science Congress; and 

(b) whether the detaited account has 
been submitted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Cochin University, now renamed as Cochin 
University for Science and Technology, was 
provided a grant of Rs. 7.5 lakhs by the 
Department of Science and Technology and 
a grant of As. 3 lakhs by the University 
Grants Commission for the Seventy Sev-
enth Session of the Indian Science COn-
gress held in February, 1990. 

(b) No, Sir. 

Declaration of Sri Narayana Jayanthi as 
a Public Holiday 

3151. PROF. K.V.THOMAS: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Kerala Government have 
requested that Sri Narayana Jayanthi be 
declared as a holiday for Central Govern-
ment employees in Kerala; and 

(b) if so, the decision taken thereon? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) and (b). In 
1984 the Kerafa Government made a re-
quest in this regard but it was not found 

possible to accept the proposal. 

Central Assistance to Cochin Univer-
sity 

3152. PROF. K.V.THOMAS: Will the 
PRIME MINISTER be pleased to state the 
amount of the Central assistance given to 
Cochin University for research and other 
projects during the last three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl .. 
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): The 
University Grants Commission provided 
assistance of Rs. 64.88 Jakhs from 1986-87 
to 1988-89 for research and other projects to 
Cochin University, now renamed Cochin 
University of Science and Technology. 

Pollution of Environment and SUb-Soil 
Water in Yamuna Vihar 

3153. SHRIMATI GEETA MUKHER-
JEE: Will the PRIME MINISTER be pleased 
to state: 

(a) whether complaints have been 
recently received by the Central Pollution 
Control Board and the Ministry of Environ-
ment and Forests regarding pollution of 
environment and sub-soil water in Yamuna 
Vihar area; 

(b) if so, the details thereof; and 

(c) the action taken against the persons 
responsible for construction of drains and 
sewers in violation of laws? . 

T~iE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PRO(~RAMME IMPLEMEN .. 
TATION (SHRIMATI MANEKA GANDHI): 



395 Written Answers APRIL 4, 1990 Written Answ9fS 396 

(a) and (b). A complain has been filed by the 
Yamuna Vihar Residents· Welfare Associa-
tion before the National Consumers' Dis-
putes Redressal Commission regarding-the 
pollution and contamination of sub-soil wa-
ter in Yamuna Vihar area because of faulty 
construction of storm water drain and sew-
age system by the Municipal Corporation of 
Delhi and the Delhi Development Authority. 
The case is pending before the Commission. 

(c) A case has been filed in the Su .. 
preme Court on the maHer. Orders given by 
the Court will be implemented by the con-
cerned agencies. 

Recommendations of the Symposium 
of Environmental Pollution 

3154. SHRfMATI GEETA MUKHER-
JEE: Will the PRIME ~1INISTER be pleased 
to state: 

(a) whether Government have received 
the report and recommendations of the 
Symposium held on 8 July, 1989 at Gandhi 
Peace Foundation, New Delhi on 
Environmental-Water Pollution and Impend-
ing Epidemic in Delhi organised by the Centre 
fartota' integration of Engrneertng Contracts 
Construction Technologies and Services for 
Development: 

(b) if so, the details thereof; 

(c) whether same matter as discussed 
and recommended at the said sysmposium 
have also been gone into in an official report 
under consideration of Government; and 

(d) if so, which of the recommendations 
are being considered for action by Govern-
ment? 

THE MINISTER OF STATE IN ,. .-

MINISTRY OF. ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 

. MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). Yes, Sir. The recommendations 
mainly pertain to providing outfall structures 
to drains and connecting internal sewer lines 
to trunk sewers of certain colonies of East 
Delhi to prevent stagnation of water. 

(c) and (d). Certain schemes have been 
taken up byth~ Delhi Administration, namely, 

\ 

(i) schemes for laying of sewers, their 
repair and maintenance; 

(ii) schemes for construction of sew-
age pumping stations for pumping 
sewage into treatment plants .. 

Development of Indigenous Infra-Redl 
Detectors 

3155. SHRI HANNAN MOlLAH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether any progress has been 
made in the field of development of infra-red 
detectors: and 

(b) the work done in this regard in the 
Solid State Physics Laboratory and the 
National Aeronautical Laboratory? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) Yes, Sir. 

(b) Solid State Physics Laboratory had 
developed lead Sulphide Infra-red Detec-
tors and more recently the versatile Mercury 
Cadmium Telluride infra-red Detectors. Work 
is also in progress for development of multi-
elements· arrays of these thermal imagers 
for various applications. National Aero-nau-
tical laboratory is also working on develop-
ment of MeT materials for use as sansing 
elements in Infrared Detectors. 
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Demand and Consumption of Silicon 

3156. SHRI HANNAN MOLLAH: Will 
the PRIME MINISTER be pleased to state: 

(a) India's total annual requirement of 
Silicon: " 

(b) the quantum of Silicon imported 
annually; 

(c) the estimated consumption of Sili .. 
con by the end of this century: and 

(d) the steps taken/proposed to be-
come setf-reliant in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL .. 
OGY AND MINISTER OF STATE IN DE .. 
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE .. 
VELOPMENT (PROF. M.G.K. MENON): (a) 
India's total annual requirement of Silicon, 
both for Solar Photovol1aics and etectronics 
applications, is estimated to be around 55 
tonnes in 1988-89 and 65 Tonnes in 1989 .. 90 
in terms of equiva1ent Polysilicon. The Sill· -
con is consumed in the form of as cut wafers 
for Solar Photovottaics and processed wa-
fers, diffused wafers and chips for electron-
ICS. 

(b) The annual import 01 Silicon has 
been estimated to be around 50 Tonnes in 
1988-89 and around 55 Tonnes in 1989-90 
in terms of equivalent Potysilicon. 

(c) Based on the present plans for 
electronics industry the consumption of Sili .. 
con by the e"nd of century is estimated to be 
in the range of 150-200 Tonnes/year in terms 
of equivalent polysificon. Additionally there 
would be requirement for Sofar-Photovolta .. 
ics (SPV) applications in which 'the con-
sumption of polysilicon depends on the 
growth of demand as well as the technology 
which would be employed. 

(d) Encouragement would be given to 
the industry to build up adequate capacity to 
meet the needs. In addition, adequate sup-
port would be provided for indigenous devel-
opment at R&D institutions and production 
agencies. 

Alleged Misbehavior of Indian Officials 
at Auckland Commonwealth Games 

3157. PROF. RADHIKA RANJAN 
PRAMANIK: 

SHRI ANIL BASU: 
PROF. RUPCHAND PAL: 
SHRI BASUDEB ACHARIA: 
SHRI SANTOSH KUMAR 

GANGWAR: 
SHRI PARASRAM BHARD:. 

WAJ: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have received 
any report alleging unbecoming behaviour 
on the part of some of the high ranking Indian 
officials at the Auckland Commonwealth 
Games on the eve of Republic Day as re-
ported in the Statesman of 27 February, 
1990; 

(b) if so, the full details thereof; and 

(c) the action taken against the erring 
officials? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE .. 
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Government have received a copy of the 
Report of the Manager of the Indian Badmin-
ton Team which participated in the XIV 
Commonwealth Games at Auckland· early 
this year, a reference to which has been 
made in the Statesmen of February 27,1990. 



399 Written Answers APRIL 4, 1990 Written Answers 400 

(b) It was aUeged that Women Badmin .. 
ton players were deputed to serve liquor and 
wash up liquor glasses at the Reception 
organised on January 26, 1990 by the Indian 
Contingent. 

(c) The Indjan Olympic Association 
who were requested to comment on the 
allegations have forwarded the Report ot the 
Chef-de-Mission to the effect that no hard 
liquor was served but only wine and beer 
with light alcohoHc content. It has a\so been 
stated that the lady members of the Cantin ... 
gent were not asked to serve drir.ks. The 
matter is being examined. 

Mushroom Growth of Private CoUegr:.s 

3158. SHRI SUDHtR RAY: Vvdl the 
PRIME MINISTER be pleased to state: 

(a) the measures contemplated by the 
Union Government to check the growth of 
substandard degree colleges floated by pri-
vate management: and 

(b) the number of such c~lteges in the 
country~ Statewise, where teachers do not 
get the University Grants Commission pay 
scales or do not enjoy any service security? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
The agencies involved in the establishment 
of new colleges are State Governmen1, uni-
versities and in some cases private manage-
ments. A college can be established only 
after the university concerned agrees to grant 
affiliation to it. It is, therefore, only the univer-
sity and the State Government concerned 
which can ensure that no college is opened 
without having the basic minimum infrastruc .. 

ture. The University Grants Commission, 
however, has issued guideHnes to the State 
Government/universities indicating the terms 
and conditions which should be fulfilled be-
fore granting affiliation to a college. 

(b) Almost all States have now ac-
cepted the revised scales. "Adoption by a 
Slate·'Un;on Territory of the UGC revised 
pay scates irnplies its implementation in all 
roUeges in that State/Union Territory; to-
v,ard~ this financial assistance is provided 
by t1~ State/LI:1ion Territory. In two States 
VIZ Bif1ar and Sikkim, adoption of UGC scales 
is under-consideration of the concerned State 
Government, Government or UGC do not 
nave any other information regarding col-
'ages where UGC scales have not been 
granted, or the colleges in which teachers do 
not enjoy service security. 

Deemed to be Universities 

3159. DR. SUDHIR RAY: WiU the 
PRIME MINISTER be pleased to state: 

(a) the total number of Deemed to be 
Universities in the country; 

(b) State-wise names of these Univer-
sities: and 

(c) the amount of financial grants and 
assistance given to each of these Deemed to 
be Universities during the Seventh Plan 
period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
There are 28 Institution deemed to be Uni-
versnies in the country at present. 
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(b) and (c). The deemed to be Univer-
sities receive grants frort:' several sources. 
On the basis of information received from the 
University Grants Commission, Department 
of Agricultural Research and Education, 

Department of Culture and some of the Insti-
tutions themselves, a statement giving de-
tails of grants given to these institutions 
during the Seventh Plan is attached. 
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P'ojecta under National Natural Re-
8OUrc8S Management System 

3160. SHRI BALGOPAl MISHRA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether State Government have 
designed some projects under National 
Natural R,sources Management system; 

(b) if so, the projects designed by the 
Government of Orissa and the financial 
assistance sought for these projects: and 

(c) the funds allocated by the Union 
Government for those projects so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir. About 20 States have set up Remote 
Sensing Service Centres and have under-
taken projects under. the National Natural 
Resources Management System (NNRMS). 

(b) Government or Orissa has set up a 
State Remote Sensing Application Centre 
(ORSAC) in May, 1984 with a view to utilis-
ing the benefits of remote sensing technol ... 
ogy towards monitoring and management of 
natural resources. The centre is carrying out 
large number of application projects in the 
areas of soil, geok>gy, environment, urban 
landuS8, floods, watersheds, forest map-
ping, ocean resources mapping and ground 
water potential zone mapping_The Centre is 
presently participating in the National proj-
ects namely, National Landuse Mapping and 
Drough1 Monitoring Projects. Soil Mapping 
Project, Crop acreage estimation and Pro .. 
dudion Forecasting, National Resources 
Data Management System, Drinking Water 
Technology Uission, IRS-UP projects on 
crop and water quality monitoring etc. 

ORSAC has requested Department of 
Space for financial support for procurement 
of some machinery/equipment. 

(c) The Department of Space has pro-
vided Rs. 20.00 lakhs as financial support to 
ORSAC towards procurement of a com-
puter-based image processing system. 

Air Pollution Control Measure. In 
Cement Plant 

3161. SHRI BALGOPAL MISHRA: Wili 
the PRIME MINISTER be pleased to state: 

(a) whether the cement plant set up at 
Rajgangpur in Orissa has not taken any air 
pollution control measures: 

(b) whether air pollution in that area has 
been riSing steadily; 

(c) whether increasing air pollution has 
been posing a serious health hazard; and 

(d) if so, the action taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN· 
TATION (SHRIMATI MANEKA GANDHI): 
(a) No, Sir. MIs. Orissa Cement at 
RajgOangpur in Orissa has taken all the nec-
essary air pollution control measures to 
control air pollution and are meeting the 
emission standard. 

(b) No, Sir. The air pollution in that area 
has daa.asect considerably after the ce-
ment plant has installed the appropriate 
pollution control devices. 

(c) and (d). Does not arise. 
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Introduction of New Cour .. tor Kan-
drlya Vidyalayas by CBSE 

3162. SHRIMATI CHENNUPATI 
VIDYA: Will the PRIME MINISTER be 
pteased to state: 

(a) whether Government are aware of 
the reported introduction of a completely 
new course by CSSE for cKendriya 
Vidyalayas' XII class students only, which 
discriminates with other students in Con-
vents and Public Schools and put them at a 
disadvantageous position, particularly in 
science subjects and mathematics. 

(b) if so, the steps being taken to look 
into their grievances; and 

(c) whether proper trained teachers are 
available to impart these new courses in 
Kendriya Vidyalayas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE .. 
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
The new syUabi for Mathematics and the 
Sciences prepared by the National Council 
of Educational Research and Training in 
accordance with the new National Curricular 
Framework, have been introduced in the 
Kendriya Vidyalayas one year in advance of 
the other schools. However, adequate steps 
have been taken to ensure that the student 
of Kendriya Vidyalayas appearing in the AI~ 
India Senior Secondary Certificate Exami-
nation conducted by the Central Board of 
Secondary Education (CBSE) which com-
menced on the 15th March 1990 wilJ not be 
in any disadvantageous position. 

(b) In accordance with the decision to 
introduce the new synabi for Mathematics 
and the Sciences in the Kendriya Vidyalayas 

one year in advance to the other schools, 
new textbooks on these subjeds have also 
been introduced in Kendriya Vidyalayasone 
year in advance. Special arrangements were 
made by the Kendriya Vidyalayas for extra 
coaching in the Sciences and Mathematics. 
The eBSE brought out sample question 
papers and circulated them to all Kendriya 
Vidyalayas to give them an idea of the stan-
dards expected under the new syllabi of 
Sciences and Mathematics. 

(c) Yes, Sir. 

Retirement Age of other Rank. 

3163. SHRIMATI SUBHASHINI ALI: 
Will the PRIME MINISTER be pleased to 
state whether the retirement age of other 
ranks is going 10 be extended? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): No such proposal is under con-
sideration. 

Reservation Quota for Ex-Servicemen 

3164. SHRIMA TI SUBHASHINI ALI: 
Will the PRIME MIN1STER be pleased to 
state the steps being taken to see that the 
reservation quota in jobs for ex servicemen is 
fulfilled? 

THE MINISTER OF STATE IN ll:tE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): In order to achieve fuller uti Iisa-
tion vacancies reserved for ex-servicemen, 
the Central Government have issued orders 
providing for pooling of vacancies reserved 
for ex -servicemen; arranging special recruit-
ment drives; advance intimation of vacan-
cies to the Director Genera' Resettlement; 
giving 30 clear days notice to Director Gen-
eral Resettlement before de-reserving of 
vacancies reserved for ex .. servicamen in a 
year and carrying forward of unutilised va-
cancies for one year. 
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So far as the State Govemments and 
the Union Territories are concerned, they 
have bean requested to establish a review 
and monitoring sy~tem at high level to keep 
a close watch over the placement position of 
8x-servicemen against different jobs under 
them. 

In order to further improve the utilisation 
of vacancies , .. rved for ex-servicemen, 
review me .. tMbeen started with some 
of the major employing MinistriesJOepart-
mants!Organisations at the Centre. Simulta-
neo usly , discussions are also being held 
with some Rajya Sainik Boards, Zila Sainik 
boards ad District Employment Exchange 
authorities to assess the effectiveness of the 
Qxisting machinery for sponsorship and 
placement of ex-servicemen against re-
served vacancies. 

Evaluation of Farming out Work In 
Defence Establishments to Private 

Contractors 

3165. SHRIMATI SUBHASHINI All: 
Will the PRIME MINISTER be pleased to 
state: 

(a) Since when the practice of farming 
out the work in defence establishments is 
being done; 

(b) whether any evaluation about its 
impact on various aspects including the 
security quality standard, etc has been made; 

(c) if so, the outcome thereof; 

(d) whether this practice is proposed to 
be discontinued; and 

(e) H not, the reasons therefor? 

THE MINISTER OF STATE. IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) and (b). The practa of 
farming out work relating to production of 

Defence equipments either to Dafence pro-
dudion units or Civil Sedor I keeping in view 
the security reqUirements, quality standards 
etc. has been in vogue all along. 

(c) Does not arise. 

(d) No, Sir. 

(8) The policy of the Government is to 
make optimal use of national infrastructure 
both in DefenCe and Civil Sector for produc-
tion of Defence equipments, within the ambit 
of Industrial Policy Resolution, 1956. 

Setting up of Kendrlya Vldyalay. In 
Kanpur 

3166. SHRIMA TI SUBHASHINI AU: 
Will the PRIME MINISTER be pi8as8(f to 
state: 

(a) whether Government propose to set 
up a Kendriya Vidyalaya in Kanpur for chil-
dren of Railway employees; 

(b) if so, details thereof; and 

(c) if not. reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTME.NT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (M.G.K.MENON): (a) to. (c). 
No, Sir. The Kendriya VidyaJaya Sangathan 
has not received any proposal from Railway 
Board for opening a Kendriya Vidyalaya in 
Kanpur. 

Hike In Price. of Paper 

3167. SHAt KALP NA TH RAI: Will the 
PRIME MINISTER be. pleased state: 

(a) wh~ther the prices of papar needad 
for publishing books have increased 
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enormously in recent years; 

(b) whether such price rise has ad-
versely affected the book publishing industry 
in India and this fact was adequately brought 
out at the International Book Fair held in 
Delhi recently; and 

(c) if so, the steps being taken to en-
courage book publishing industry in the 
country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (M.G.K.MENON): (a) and (b). 
The price of paper has increased by about 
40% in the average over the last one and a 
half years on account of substantial increase 
in the prices of various inputs that go into 
productio n. 

Increase in the price of paper is a fac10r 
which has adversely affected the publishing 
industry; and this was brought out in discus-
sio~s at the various seminars organised 
during the Ninth World Book Fair,13-18, 
February, 1990 held at New Delhi, as was 
also seen in the prices of books on display. 

(c) Subject to ceilings, white printing 
paper is supplied at subsidised rates tor the 
Education sector for production of School 
Text Books. The following schemes/activi-
ties are also being undertaken by the Na-
tional Book Trust, India to encourage Book 
Publishing Industry: 

-
(i) scheme for the subsidised publica-

tion of books; 

(ii) an 8xploralory scheme to enc:our ... 
•. age private publishers and volun-

tary agencies to produce reading 
material for the continuing educa-

tion of neo-literates and school 
drop-outs; 

(iii) an exploratory scheme to encour-
age private publishers and volun-
tary agencies to produce books for 
children; 

(iv) scheme to set up a National Centre 
for Children'S literature; 

(v) organisation of Book fairs, book 
festivals and National Book Week; 

(vi) participation in international book 
fairs to promote export of Indian 
pu blications; 

(vii) scheme for financial assistance to 
registered voluntary organisations 
for holding book exhibitionslbook 
festivalslbook fairs to aug ment book 
promotional activities; and 

(viii) Readers' Club movement 

Publication of Books In Indian lan-
guages 

3168. SHRI KALP NATH RAI: Willthe 
PRIM'= MINISTER be pleased to state: 

(a) whether atthe recently held Book Fair 
in Delhi, it was noticed that publications of 
books in Indian languages was very less; 
and 

(b) if so, the steps proposed to be taken 
by Government to encourage the publication 
of more books in Indian languages? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl· 
OGY AND MINISTER OF STATE IN DE .. 
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (M .. G .. K .. MENON): (a) Yas, 
Sir. It is true that the number of books in 
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Indian languages displayed at the 9th New 
Delhi World Book Fair was less in compari-
son to the English books exhibited. 

(b) Government does encourage the 
publication of books in Indian languages. 
Underthe scheme of financial assistance tor 
publication in Indian languages, assistance 
to the extent of 800/0 of the approved expen-
diture is made available to voluntary organi-
sations and to individuals for meeting expen· 
diture on publication of books in Indian lan-
guages listed in the Eighth Schedule of the 
Constitution of Indians and their derivatives. 
Financial assistances is also provided by 
way of purchase of these books from organi-
sations and individuals under the above, 
scheme. Besides, publishing books in 12 
Indian languages, the National Book Trust 
provides assistance 10 publishers for pub-
lishing books for children and adults in.elud-
ing neo-literates. 

[ Translation1 

Offering Wasteland to Landless 

3169. SHRI RAM LAl RAHI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government propose to 
launch a scheme to generate more employ-
ment opportunities by offering waste and 
fallow land to landless persons for growing 
grass and to plant trees for fruits and fuel: 

(b) if so, when: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS AND MINISTER OF STATE IN 
THE MINISTRY OF PROGRAMME 
IMPLEMENTATION(SHRIMATI MANEKA 
GANDHI): (a) to (c). The Central Govern-
ment has circulated model guidelines to the 
States on a scheme titled the "Tree Patta 

Scheme". It gives usufruduary rights to the 
local landless poor in trees planted and 
grown on unculturable wasteland. The main 
emphasis ,S on growing fuel wood and fruit 
bearing trees a~~- fodder. The Tree Patta 
Scheme has the potential of enlisting partici .. 
pation of the landless poor in tree planting. 
and funding is permissible under the Rural 
Employment Programme. 

[English] 

Setting up of Vishwa Hindi Vidyapeath 

3170. SHRI SANTOSH KUMAR GANG-
WAR: Will the PRIME MINISTER be pleased 
to state: 

(a) whether there ·was a proposal to 
establish a Vishwa HinQi Vidya Peeth forthe 
benefit of foreigners interested in Hindi; 

(b) whether a sub-committee of the 
Karya Karini Up-Samiti of Hindi Shiksha 
Samiti has urged the- Government to go 
ahead with the establishment of the Paeth; 
and 

(c) the follow-up action taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOl .. 
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
to (c). On the basis of a decision taken in the 
Meeting of Karya Karini Upa-Samiti of Hindi 
Shiksha Samiti held on 15.9.1983, a sub .. 
committee was constituted to examine the 
proposal for the establishment of a Vishwa 
Hindi Vidyapeeth. The objective oj the 
Vidyapeeth as proposed was to diss&minate 
and advance knowledge and understanding 
of Hindi as an in1ernationallanguage. 

The views of the University Grants 
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Commission were invited on the proposal. 
The Chairman as well as the Commission 
have not favoured the proposal. 

The matter has been further examined, 
, keeping in view, interalia, the overall re-

source constraints and with particular refer-
ence to the concept of zero base budgeting. 
After review, it has been decided that the 
proposal may not be taken up for implemen-
tation for the present. 

Regional Science reference Centres 

3171. SHRI K.S. RAO: Will the PRIME 
MINISTER be pleased to state:-

(a) whether the Department 01 Science 
and Technology has projected a new scheme 
for creation a series of Reg;onal Science 
Reference Centres during the Eighth Five 
Year Plan; and 

(b) if so, the details of the scheme and 
k>cations of the proposed Regional Science 
Reference Centres? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
~v'ELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir. 

The scheme has, however, not been 
approved for inclusion in the 1990-91 annual 
plan. 

(b) Does not arise. 

Computer Technology for Indian 
Language 

3172. SHRI PYARELAL KHANDEL-
WAL: WiUtne PRIME MINISTER be pleased 
to state: 

(a) whether a programme is being en-
visaged for the development of computer 
technology for Indian language specially 
Sanskrit; 

(b) whether some specific projects in 
this regard are being launched; if so, the 
details of each such project; 

(c) the targets for Sanskrit-oriented 
projects to be achieved during the imple-
mentation of -9 programme; and 

(d) the df.~ails ot the Universities/Insti-
tutes to which lhese projects are being ear-
marked? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
The Department of Electronics has drawn up 
a programme, namely, Technology Devel-
opment for Indian Languages (lOll) for 
implementation during the Eighth Plan. This 
programme covers Sanskrit also. 

(b) to (d). A Sanskrit-oriented project. 
entitled "Computer Assisted Sanskrit Teach .. 
ing, Learning Environment" was launched 
by the Department of Electronics as a joint 
project at Jawaharlal Nehru University (JNC), 
New Delhi in June. 1988 and LaJ Bahadw 
Shastri Kendriya Sanskrit Vidyapeeth, New 
Delhi in November. 1989. 

A project on investigating the use of 
Sanskrit language for natural language proc-
essing was initiated at the Centre for Devel-
opment of Advanced Computing (C-OAC), 
Pune in March, 1989. 

During the implementation of the TOIL 
programme, project proposals will be called 
for. Those projects will cover areas such as 
language learning system, computer based 
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grammar and dictionary knowledge repre-
sentation schemes and natural language 
understanding system. These wiD be appli-
cable to atllndian languages including San-
skrit. All projects taken up will involve targets 
for achievement and monitoring. 

Apart from investigating the use of 
Sanskrit language for natural language proc-
essing, target of the project at C-OAC in-
cludes development of tools and techniques 
for Sanskrit language processing in t~p 
Paninian Grammar framework. 

Projed proposals will be invited under 
the TOIL programme during the Eighth Plan. 

Classification and Mapping of Waste-
land 

3173. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government have taken 
steps for classification and mapping of 
wastelands in the country; 

(b) whether such programmes are 
undertaken through any national project: 

(c) if so, the names of the States where 
such classification and mapping had been 
undertaken on wasteland; 

(d) whether the work has been launched 
in Orissa also: 

(8) if so, the progress made ~o far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS AND MINISTER OF STATE IN 
THE MINISTRY OF PROGRAMME 
IMPLEMENT A TION(SHRIMATI MANEKA 

_ GANDHI): (a) to (c). Yes, Sir. Classification 
and mapping of wastelands has been car-

ned out in 146 districts under the National 
Wastelands Identification Project. These 
districts ware identified on the basis that 
15% or more of their areas are wastelands. 
The,names of 19 States are given below:-

"_ 
Andhra Pradesh, Assam, Bihar. Gujar., 

Haryana, Himachal Pradesh, Jammu & 
Ka~hmir, Karnataka, Kerala, Madhya 
Pradesh, Maharashtra, Manipur, NagaJand, 
Orissa, "Punjab, Rajasthan. Tamil Nadu, Uttar 
Pradesh and West Bengal.. 

(d) and (e). Yes, Sir. Mapping of waste-
lands has been completed in Ganjam, Cut-
tack, Pun, Sundergarh, Bolangir, Kalahandi 
and Dhenkanal districts of Orissa. 

Tape Deck Mechanism VCR Units In 
Orissa 

3174. SHRI GOPI NATH GAJAPATHI: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government propose to 
establish some video tape deck mechanism 
units in Orissa; 

(b) if so, the sites selected in the State 
for manufadure of such video tape dad( 
mechanism units; 

(c) whether the Department of Electron-
ics has cleared the proposal; and 

(d) if so, when and how many such units 
are proposed to be set up in Orissa at pres-
ent and in near future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
to (d). There is no such proposal at present. 
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ArtIfIcIal Water Sheet Around TaJ 

3175. SHRI DHARMESH PRASAD 
VARMA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether an agreement has been 
reached with the United States National Park 
service for developing an artificial water sheet 
around Taj; 

(b) if so, the other development plans for 
the protection of Taj environs; 

(c) whether any master plan has been 
prepared; and 

(d) the extent to which United States 
Government have agreed to help? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS AND MINISTER OF STATE IN 
THE MINISTRY OF PROGRAMME 
IMPlEMEN1,\ TION(SHRIMATI MANEKA 
GANDHI): (a) to (c). Ministry of Tourism 
have entered into a Memorandum of Under-
standing with United States National Park 
Service for preparation of concept plan for 
development of a National Park in Agra 
around Taj. This does not cover any pro-
posal for development of an artificial water 
sheet around T aj. 

Year Target 
(seedlings in lakhs) 

1985-86 600 

1986-87 1200 

1987-88 1700 

1988-89 1750 

(d) The extent of assistance by the 
Government of U.S.A. will be restricted to 
the preparation and submission of detailed 
concept plan to Government of India 

Social Forestry In Karala 

3176. SHAI S. KRISHNA KUMAR: Will 
the PRIME MINISTER be pleased to state: 

(a) whether social forestry was imple-
mented in Kerala: 

(b) if so, the target set and the achieve-
ment made; and 

(c) the details of the programme for the 
current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS AND MINISTER OF STATE IN 
THJ= MINISTRY OF PROGRAMME 
IMPLEMENTATION(SHRIMATI MANEKA 
GANDHI): (a) Yes, Sir. Afforestationltree 
planting, which includes Social Forestry, is 
being undertaken in Kerala State. 

(b) In the first four years of the Seventh 
Five Year Plan, the targets and achieve-
ments have been as follows: 

Achievement 
(seedlings in Jakhs) 

'166 

1519.24 

1555.44 

1521.02 
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(c) The target for 1989-90 is 500 lakhs of 
seedlings, which is expected to be achieved. 

Review of Classification of Offices 

3177. SHRI MADAN LAL KHURANA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether a revitlw of the classification 
of offices into attached offices and subordi-
nate offices was suggested by the 2nd and 
3rd Pay Commission as welt as by the 
Administrative Reforms Commission: 

(b) if so, the action taken in this regarc.~: 

(c) the action taken to include An"ned 
Forces Headquarters in Central Secretariat 
Services Scheme: and 

(d) if no action has been taken the 
reasons therefor? 

THE PRIME MINISTER (SHRI YISH-
WANATH· P~ATAP SINGH): (a) and (b). 
Taking note of the main thrust of these 
recommendations, which was on integration 
into a single headquarters organisations, of 
the secretariat with non-secretariat organi-
sations engaged primarily in planning, im-
plementation and coordination of broadty 
similar functional areas, it was found on 
examination that such a complete integra-
tion would not be practicable. However, the 
main objective of the recommendations 'NOuki 
still be achieved by the introduction of a 
single file system for both the secretariat and 
the non-secretariat organisations. It was 
found that such a system already prevailed 
in a large number of organisations. In June 
1975, Government instructed every Ministry 
to consider the introduction of this system. 
wherever possible. 

(c) and (d). At the time of the oonstitution 
of the Central Secretariat Services, the civil-
ian officers and other members of the civilian 

staff of the Armed Forces Headquarters did 
not join those services. Later it was decided 
to constitute separate appropriate servica(s) 
forthem. Accordingly, three services namely, 
the Armed Forces Headquarters Civil Serv-
ice, Armed Forces Headquarters Clerical 
Service and Armed Forces Headquarters 
Stenographers Service were constituted .. 
Subsequentty, the merger of these services 
with the oorresponding Central Secretariat 
Services was considered but found not prac-
Hcab!e. I~S a result of the acceptance of the 
recommendations of the Fourth Central Pay 
Cornmission. there is no longer any disparity 
in terms of pay scales between the carre ... 
spending grades of these two categories of 
servIces. 

Common Script of Kannada and Telugu 

3178. SHRI C.P. MUDALAGIRI-
YAPPA: 

SHRI V. KRISHNA RAO: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Bangalore University has 
prepared a common script 'vijayayalipi' of 
Kannada and Telugu languages; 

(b) if so, the major changes made in the 
scripts to bring commonality; 

(c) the amount spent so far for this 
purpose; and 

(d) y,hether common script will help in 
understanding each other's language as the 
meaning of words are entirely different? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
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to (d). Information is being collected and will 
be laid on the Table of the House. 

Free Education for Girls 

3179. SHRI C.P. MUDALAGIRI-
YAPPA: 

SHRII,V. KRISHNA RAO: 
SHRI KUSUMA KRISHNA 

MURTHY: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether some States including Bihar 
have made education free for girls upto post-
graduate level and 

(b) whether such proposal would be 
considered at the all-India level to encour-
age women's education in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Education for girls upto Class VIII is free in all 
States in Government and local Body 
schools. At Secondary or Higher Secondary 
lavel, aD the States except Meghalaya, Punjab 
and Union Territory of Delhi have made 
education free for girls. At coUegelUniversity 
level. education for girls is free in Bihar, 
Gujarat, Jammu & Kashmir, Mizoram, 
Nagaland, Orissa, Rajasthan and Sikkim. In 
Madhya Pradesh and Tamil Nadu, it is par ... 
tially free. 

(b) Most educational institutions receive 
,< financial grants from their respective State 

Governments. Since making education free 
for girls involves additional financial burden 
on State Governments, such decision has to 
be taken by the concerned State Govern-
ment 

Software Development' Through Tan-
dem Alliance Programme 

3180. SHRIMATI BASAVA RAJES-
WARt: Will the PRIME MINISTER be pleased 
to state: 

(a) whether Tandem Computers Incor-
porated of the United States and Wipro Infor-
mation and Technology Limited have planned 
to jointly promote software development 
business for the US Company in India through 
Tandem alliance programme; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATtON IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VEL,OPMENT (PROF. M.G.K. MENON): (a) 
and (b). It is learnt from Wlpro Information 
and Technology Limited about their plan 
with Tandem Computers Inoorporatad for 
development of Software. However, no for-
mal proposal in this regard has been re-
ceived in the Department of Electronics. 

Creation of Autonomous Bod_ 
3181. SHRIMATI BASAVA RAJES-

WARI: 
SHRI PARAS RAM BHARD-

WAJ: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Planning Commission 
has decided to create various autonomous 
bodies to assist in the planning process; 

(b) if so, the details thereof; and 

(c) to what· extent such autonomous 
bodies win be benefk::ial for the Planning 
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Commission in formulating the Eighth Five THE MIN~STRY\ OF PROGRAMME 
Year Plan? IMPlEMENTAllON(SHRIMATI MANEKA 

GANOH!): (a) and (b). Conversion of forest 
THE PRIME MINISTER (SHRI VISH- viIIage$ into revenue viUages faUs within the 

WANATH PRATAP SINGH): (a) No, Sir. purview of the State Governments. This is 
subject to obtaining prior clearance of the 

(b) and (c) .. Do not arise. CentraJGovernmentasperprovisionsofthe 

3182. SHRI ARVINO NET AM: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government propose to 
amend the existing laws relating to the col-
lection and marketing of the minor forest 
prOduce to protect the economic interest of 
the Scheduled Tribes; and 

(b) if SOIt the details thereof? 

THE MINISTER OF STATE fN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS AND MINISTER OF STATE IN 
THE MINISTRY OF PRO_GRAMME 
IMPLEMENTATION(SHRIMATI MANEKA 
GANDHI): (a) Laws relating to collection and 
marketing of minor forest produce. are en-
acted by the State Governments. 

(b) Does not arise. 

Conversion of Forest Villages Into 
Revenue Villages 

3183. SHRI·ARVIND NETAM: Will the 
PRIME MINISTER be pleased to state: 

(8) whether Government pr:opose to 
convert aI forest villages into revenue vil-
lages; and 

(b) it so, the details thereof? 

THE MItISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS AND MINISTER OF STATE IN 

Forest (Conservation) Act, 1980. 

National Development Council 

3184. SHRI ARVIND NETAM: Will the 
PRIME MINISTER be pleased to state: 

(a) whether Government propose to 
activate the National Development Council 
in order to maintain a national consensus on 
Issues relating to planni~ and develop-
ment; and 

(b) if so, the steps contemplated in this 
regard? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir. 

(b) The Government has set up a Cabi-
net Committee to consider the Report of the 
Commission on Centre-State Relations, 
which includes, inter-.alia, reoommendations 
relating to socio-economic planning, as also 
a more active role for the National Develop-
ment Council in order to impart the neces-
sary dynamism to planned development. 

Working of Tarapur Atomic Power Plant 

3185. SHRI MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) how far the Tarapur Atomic Power 
Plant worked upto capacity during 1987-88, 
1988-89 and 1989-90; 

(b) how far it worked below capacity due 
to non-availability of enric~ed Uranium; and 
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(c) the arrangements made to meet this PARTMENT OF eDUCATION IN THE 
requirement? MINISTRY OF HUMAN RESOURCE DE-

VELOPMENT (PROF. M.G.K.'MENQN): (a) 
THE MINISTER OF STATE IN THE The capacity factors of TarapurAtomi;Power 

MINISTRY OF SCIENCE AND TECHNOl- Station during the last three years ~8 as 
OOY AND MINISTER OF STATE IN DE- follows: 

Financial Year Unit-1 

1987-88 32.3% 

1988-89 86.3% 

1989-90 61 .. 8% 
(upto 28th Feb.90) 

(b) The capacity factors of the units 
were not restricted by non- availability of 
enriched uranium during the last three years. 

(c) Does not arise. 

Air and Water pollution by Gold and 
Silver Raflnerles In Varanasl 

3186. SHRI MAOHAVRAO SCINDIA: 
WiD the PRIME MINISTER be pleased to 
state: 

(a) whether attention of Government 
has been drawn to the serious health haz-
ards presented by the functioning of numer-
ous gold and silver refineries in the holy city 
of Varanasi, causing enormous air and wa-
ter poRution; 

(b) if so, reaction of Government about 
the nat .... ~ extent of pollution caused by 
these refineries. especially to the Ganga 
Waters: and 

(c) the steps being taken by the Central 
and State Govemments to prevent this pol-
lution especially in view of the health hazard 
pre-entad for the tourists and pilgrims visit-
ing n Slaying in the holy town and the 
pOllutIon of the Ganga Waters? 

Unit-2 

81.9% 

49.3% 

44.4% 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS AND MINISTER OF STATE IN 
THE MINISTRY OF PROGRAMME 
IMPLEMENT A TION(SHRIMA TI MANEKA 
GANDHI): (a) Yes, Sir. 

(b) and (c) Three refineries have been 
directed underthe Air (Prevention and Control 
of Pollution) Act, 1981 to install polution 
control devices within a time frame. 

The effluent from the gold and silver 
refineries is being discharged into the public 
sewer and the sewage is being pumped 
and treated under the augmented scheme 
in the Ganga Action Plan. 

Manulacture of Fighter Aircraft by 
Pakistan 

31~7. SHRI MADHAVRAO SCINDIA: 
Will the PRIME MINISTER be pleased to 
s181e: 

(a) whether the attention of Govern-
ment has been drawn to Pakistan G0vern-
ment's 'eported decision to set up a project 
to manufacture fighter aircraft; 

(b) if so, what is Govemment's informa-
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(c) Government's reaction by way of 
raising matching defence capability in view 
of Pak's added fighting capability? 

THE MINSTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) Yes, Sir. 

(b) It would not be in pubJic intere~t to 
provide this information. 

(c) All developments having a bearing 
on India's security are kept under constant 
review by the Government and aU necessary 
measures taken to safeguard it. 

[ Translation] 

Indian Statistical Services Examination 

3188. SHRI RAMASHRAY PRASAD 
SINGH: Will the PRIME MINISTER be 
pleased to state; 

(a) Whether U.P.S.C. has conducted 
any examination for Indian Statistical Serv-
ice since 1988; 

(b) if not, the reasons therefor; and 

(c) the action taken or proposed to be 
taken to conduct the examination in the near 
future? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) No, Sir. 

(b) There are certain administrative and 
legal .problems including a stay from the 
Supreme Court against appointments to 
Grade IV of the Indian Statistical Service 
(ISS). 

(c) When the stay is vacated. the posi-
tion would be reviewed taking into account 
all relevant considerations. 

Pollution by Fertilizers and ~stlclde. 

3189. SHRI P.R. KUMARAMANGA-
LAM: Will the PRIME MINISTER be pleased 
to state: 

(a) whether the analysis of wat9r under 
Ganga Action Plan shows continued and 
increased pollution with fertiljzers and pesti-
cides; 

(b) the number of samples tested for 
fertilizers and pesticides during last two years 
and how many of these were above normal 
level; and 

(c) whether analysis was conducted for 
all pesticides in use in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STA·rE IN THE 
MINISTRY OF PROGRAMME IMP LEMEN· 
TATION (SHRIMATI MANEKA GANDHI): 
(a) While pollution from fertilizers and pes-
ticides in the Ganga water continues, an 
increasing trend has not come to notice. 

(b) About 600 samples have been tested 
during the last tHO years for the presence of 
fertilizers and pesticides. In the case of fer-
tilizers that were tested for, the levels are 
within permissible limits. In regard to pesti-
cides, the analysis shows that the presence 
of pesticides that were tested for were usu-
ally above acceptable levels. 

(c) Only those pesticides were ana-
lysed which are commonly used, are persis-
tent and of significant consequence to human 
and aquatic hoalth. 

Nuclear ~ow.r Plants 
3190. SHRI KUSUMA KRISHNA 

MURTHY: Will the PRIME MINISTER be 
pleased to state: 
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(a) whether Government propose to set 
up Nuclear Power Plants with the help of any 
developed nation; and 

(b) the details of any long-term plan 
conceived in the field of atomic energy to 
meet our energy needs during the Eighth 
Five Year Plar,1? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF M.G.K. MENON): (a) 
In terms of an Inter-Governmental Agree-
ment of cooperation between USSR and 
India, discussions are in progress for setting 
up a nuclear power plant in India with a 
capacity of 2 X 1 000 MWe. 

(b) At present six nuclear power reac-
tors are in commercial operation in India with 
a total capacity of 1230 MWe. An additional 
235 MWe unit is likely to commence com-
mercial operation from the financial year 
1990-91. By the endof Eighth Five YearPlan 
the total installed nuclear capacity is ex-
peced to increase to 2170 MWe. 

Computer Education in Orissa 

3192.- SHRI ANADJ CHARAN DA~: 
SHRI BHAJAMAN BEHERA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details of the pilot project in 
computer education in schools and the ex-
tent of its application so far; 

(b) the number of schools in the country 
included in the project and the number of 
schools in Orissa so far included/proposed 
to be included in the project: and 

(c) the "ames of resource centres which 

organise training courses to teachers in this 
respect and the number of teachers so far 
trained and proposed to be trained in Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF~ M.G.K.MENON): (a) 
A pilot project titled Computer Literacy and 
Studies in Schools (CLASS) was started in 
1984~85 in 248 selected secondary higher 
secondary schools to acquaint students and 
teachers with the range of computer applica-
tions _andits potential as a learning medium. 
The project has been extended on a year to 
year basis till 1989-90, covering 2350 addi-
tional schools. Under the Project, Computer 
hardware. software and necessary teachers 
train ing are provided to the selected schools. 

(b) So far, 2598 schools have been 
covered under the project of which 125 
schools are from Orissa. 

(c) Three Resource Centres. viz. (i) 
U1kal University, Bhubaneswar (ii) Regional 
Engineering Colfege, Rourkela and (iii) 
Regional College of Education. Bhubanes-
war have been established in Orissa in order 
to provide resource support to the schools 
participating in the CLASS Programme in 
the State. 265 teachers have so far been 
trained under the project in Orissa. 

Release of pension and retirement 
benefits to retiring government employ-

ees 

3193. SHRI ANADI CHARAN DAS: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the steps taken/proposed to be 
taken to eurp delays in releasing superanu-
ary pension and other retirement benefits to 
retiring Central Government seNants; 



439 Wnlten AnSMHS APRIL 4, 1990 Written AnsMHS 440 

(b) the number of employes retired from 
various Central Government Offices in 1988 
and 1989 respectively and the number out of 
them granted pension and pensionary bene-
fits; the number of cases where the pension 
cases took more than six months; one year 
ardbr still pending; 

(c) whether there has been inordinate 
delay in SE Railway in releasing pension; 
and 

(d) the directives issued/proposed to be 
issued to hand over the pension papers on 
the date of retirement and making it incum-
bent upon every office to complete the 
wanting service records in advance? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) to (d). The 
system of sanction and payment of pension 
operates on a,decentralised basis. The data 
in the manner desired is not therefore, avail· 
able. With a view to minimising delay in 
sandion of pensions instructions were is ... 
sued in January, 1987 making Heads of 
DepartmentslOffices accountable for strict 

compliance of the Government orders tor ' 
ensuring authorisation of pension and gratu-
ity-provisional or finaJ-by the date of re-
tirement on superannuation.. The retiring 
employees ~ did not receive Pension 
Payment Order by the date of retirement 
were advised to ~ng such cases to the 
notice of this Minis~ A Statement showing 
the number of complaints received in this 
Ministry during the years 1988 and 1989 
inter-alia showing the breakup of complaints 
relating to South-Eastem Railway, Railways 
other than South Eastern Railway and oth-
ers and their present status is enclosed. The 
concerned authorities have been dir8L1ed at 
appropriate level to ensure immediate set-
tlement of pending cases. The instructions 
of the Government for ensuring sanction of 
pension, provisional or final, on the date of 
retirement on superannuation are brought to 
the notice of concerned Ministries/Oepart-
ments from time to time. A brochure entitled 
"T awards an Enjoyable Retirement·h~ also 
been brought out in January, 1989 and sent 
to all MinistrieslOepartments to ensure 
prompt sanction of retirement benefits and 
minimiSing such complaints. 
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Disparity 1n . Canteen' Stores Department 

3194 .. SHR1 'RAMASHRAY PRASAD 
SINGH: Will' the PRIME MINISTER be 
pleased to stata: 

(a) wheth~r attention of Government 
has been drawn to the disparity existing in 
the Qffjcecs branch and . SoJdiers Branch of 
the Canteen Stores Department: 

(b) whether some items' are given to lf19 

officers' branch only: 

(c) if so, the justifjcation therefor: and 

(d) the deta~s of corrective s~eps taken 
or proposed to be taken ,by Governm.ent in 
this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a} to (d). There is no disparity 
among Commissioned Officers, Junior 

duded any Study or survey to examine the 
pOssibilities ofopening an Indian 1nstitUte' of 
Technology in Bihar to meet the ri~ing need 
for technical pSrsOnnel; . - , 

(b) if so, the details of steps -taken or 
proposed to be taken in this regar~; and 

(c) if not, the reasons therefor? . 

-THE MJNIS-TEB OF, STATE 41N. THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF' EDUCATtON '1N THE 
MINISTRY OF ·HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
No, Sir. 

(0) Does not ar;se~ 

(c) Except for the Indian Institute of 
TechncHogy in Assam which is'being estab.: 
fished as per the "Assam Accord" , thaJ9 isno 
proposal to set up any other Indian Institute 
of Technology elsewhere in the country.'· ' , 

Commissioned Officers (JCOs), Non-Com- [English) 
misstonedOfficers (-NCOs) and Other'Ranks 
(ORs) in regard to purchase of stores sup-
plied by Canteen Stores Department (CSD) 
except in the case of scooters ~anufactured' 
by 'Mi~ Bajaj Auto Ltd., the entitlem'ent of 
which has been limited to Commissioned 
Officers and JCOs. This restriction had to be 
imposQ4 ~'ue 'to~rest~lCted suPPly 'by the 

- -
manufacturer. As and when the position 
improves,a~~u~ely ~~s and DRs would 
be entitled to book and purchase scooters 
manuf~red tw Mis ~j Auto Ltd., through 
the Canteen Stores Department. 

Opening of I.T.I. in Bihar 
"... • ~ - .. ~. ". .: .... "'.: ~.... I ~ ~._. I -'~ ! 't: r"': ~. ~ J " 

. _: -.' , ';3" 95; --,'SHA1' '-RAMAS~AY' -'PRASAD 
SINGH:; 'Wilt' the :PR'IME' MiNrsTER . b~ 
p~~s~' to st81:e":,' '. " ;' :',', .' . :', ,:- " ,: ., 

I ". : .... ; ... - • I; ... 

(a) whether Government have con-

Encouragement 01 sports in rural areas 

3196.' CH. JAGDEEP DHANKHAR: 
Will the PRIME' MI~ISTER be- ple~s~ tc;) 

. . 
state: 

(a) the steps being taken to-~n~age 
sports in rural areas; and 

(b) the expenditure incurred on sports 
in the rural and urban areas separately .. dur-
ing last three years? 

THE M.NISTER ·OF STATE --jN---THE 
MINISTRY OF SCIENCE AND TECHNOL:~ 
OGY AND MINISTER OF STAtE IN >THe 
DEPART~1ENT OF EDUCATION IN THE 
~!N.ISTR\/:Qt·'HO,MAN, ~ESOUR.CES 
O~VE~9PMEN~ ~R6F. M~G.K.,~F~N): 
(a) Th*e-Government of lhdia-'pr6vides g=rants 
for the creation of sPorts infrastructure and 
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sports facilities in the rural areas. The Gov-
ernment of India also assists the State 
Governments in the conduct of Rural Sports 
Tournaments from Block level upwards. 

1986-87 

1987-88 

1988-89 

The 9 rants released for creat;on of sports 
infrastructure/sports fac~ities in the rural and 

Year Urban 

1 2 

1986-87 1398~ 14 

1987-88 1421.80 

1988·89 1199.57 

Underthe Jllncentive Scheme of promo· 
ticn of sports and games in schools through 
Prize Money", the following amounts have 
been spent in the last 3 years for giving cash 

1986-87 

1987-88 

1988-89 

(Translation) 

Fall out of Jwalamukhi 
3197. SHRI RAM SAGAR : Will the 

PRIME MINISTER be pleased to state: 

(b) The expenditure incurred on con-
dUding the All India Rural Sports Tourna-
ments during the last three years is as be-
Iow:-

Rs. 13,12,6001-

Rs. 16,60,8271-

Rs. 45.63,066/-

urban areas, separately. during the last three 
years, are as follows:-

(Rs. in Jakhs) 

Rural 

3 

80.96 

76.79 

55~OO 

prizes to winner schools, a substantial 
number of which would be situated in Rural 
Areas:-

As. 167.70 lakhs 

Rs. 234.50 lakhs 

Rs~ 219.60 lakhs 

(a) whether attention of Government 
has been drawn to the news-item appearing 
in the "Hindustan" (Hindi) dated 15.2.1990 
captioned "Garhwal Main Jwalamukhi Fatne 
ki Ashanka"; 
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(b) if so, whether Government have 
ordered any enquiry in this regard: and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) and (b). Yes, Sir. 

A team of experts from Geological Sur-
vey of ,India visited the site immediately after 
the event was reported. The cause of the 
disturbance is attributed to the reactivation 
of an old land slide. 

(c) Does not arise. 

Open Universities 
3198~ PROF SHAILENORANA TH 

SHRIVASTAVA: Will the PRIME MINISTER 
be pleased to state: 

(a) the places where Open Universities 
exist at present and the prescribed number 
of students and teachers separately in each 
of them; 

(b) whether there is any committee to 
look after matters relating to syllabus, teach-
ing and examinations in these universities; 
and 

(c) if not, the reasons tnerefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN' THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K-. MENON): 
(a) Information regarding existing Open 
Universities is as follows: 
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.' (b) and (c). The aca~emic policies in .. 
eluding matters relating to syll~us, t~aching 
and examinations are laid-down and their 
implementation monitored ~y the Academic 
Council, School of Studies or similar authori-
ties constituted underthe Act and Statutes of 
the concerned Open Univer.sities. 

[English] 

Conference on "Education for All" 

3199. SHRI P.M. SAYEED: Will the 
PRIME MINISTER be pleased to state: 

(a) whether India was represented at 
the world conference on UEducation for Ali" 
held in Thaitand in March, 90 and jf so, the 
names of Indian representatives: 

(b) the names of the countries which 
participated in the conference; 

(c) whether any action plan was adopted 
at the conference; 

-
(d) jf so, the detaits thereof: and 

(e) the steps proposed to be taken by 
Government to bring education to maximum 
number of people in India? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
M.INISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) and (b). The Indian delegation to the 
World Conference on Education for all held 
at Jomtien, Thailand from the 5th to the 9th 
March, 1990 comprised Minister of State for 
Education, Education Secretary, Adviser 
(Educatjon)Planning Commission, Indian 
Ambassador to UNESCO and Director 
(Elementary Education) In addition there 
were representatives of many non-Govern-
mental organisations from India who partiei .. 

pated. Practically all the countries of the 
world, numbering 147, participated in the 
Conference~ 

(c) and (d). The Conference adopted a 
'World Declaration on Education For AU' and 
a 'Frameworkfor Action to meet Basic Learn-
ing Needs'. These documents, inter aliea, 
called upon provision of prima.r:Y education 
to all children and substantial reduction in 
adult iHiteracy. They called for enhanced 
political commitment, involvement of all 
agencies for achievement 01 these goals 
and allocation of necessary financial re-
sources by Governments. They also stressed \ 
the need for g~eater international coopera-
tion and increased support by intergove"n-
mental organisations and industrialised 
countries. 

(e) Government proposes to review the 
National Policy on Education, 1986 keeping 
in view. inter alia, the need to provide educa-
tion for all. 

Colleges in Trans-Yamuna area 

3200. SHRI YADVENDRA DATI: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of Colleges in the tran_s-
Yamuna area of Delhi; 

(b) whether it is in commensurate with 
the needs of the people living in that part of 
the capital: and 

(c) if not, the steps Government pro-
pose to take in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINlSTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M .. G.K. MENON): 
(a) There are five Colleges of the University 
of Delhi in the trans-Yamuna area of Delhi, 
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0) Shyam Lal College; 

(ii) College of Business Studies; 

(iii) Vivekanand Mahila College: 

(iv) College of Applied f, -::;r "ees for 
Women: and 

(v) University College of Medical Sci-
ences. 

(b) and (c). The Colleges of the Univer-
sity of Delhi do not cater onty to the needs of 
the area in which they are located. There are 
several colleges in the main campus of the 
University and they have students from all 
parts of Delhi, including trans-Yamuna area. 
Delhi Administration has, however, informed 
that they have made a provision for opening 
two Colleges in the trans-Yamuna area in 
their Annual Plan for 1990-91. 

Opening of Kendriya Vidyalayas in 
Punjab 

3201. SHRI KAMAL CHAUDHARY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government have any 
proposal for setting up more Kendrrya 
Vidyatayas in Punjab: and 

(b) if so, the d~ - hereof; and if not. 
the reasons therefor'~' 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN'THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G_K. MENON): 

, (a) and (b). Kendriya Vidyalaya Sangathan 
has received proposals for opening of Ken-
driya Vidyalayas at the following places in 

the State of Punjab sponsored by the 9n-
cies indicated against each: 

(i) JaJaodhar Cant. 0 e 
fence 

(ii) Jalalabad (West) 
Ferozpur Distt. 

BSF 

The matter is under correspondence 
between the Sangathan and the sponsoring 
authorities. 

UGC assistance to Punjab Universities 

3202. SHRI KAMAL CHAUDHARY: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the nature and extent of assistance 
being given by the University Grants Com .. 
mission to the existing universities in Punjab; 

(b) whether any of the colleges in the 
backward areas of Punjab have been or are 
likely to be recipients of UGC grants particu-
larly those in Hoshiarpur district; and 

(c) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) The University Grants Commission pro-
vides development assistance and grants 
under special schemes to universities for 
strengthening institutional infrastructure like 
buildings, books and journals, equipment 
and other facilities designed to promote the 
quality and level of teaching and research. 
The details of the grants allocated and re-
leased by UGC to the universities in Punjab 
during the 7th Plan are as fonows:-
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University 

Guru Nanak Dev University, Amritsar. 

Punjabi University, Patiala 

Punjab University, Chandigarh 

(b) and (c). According to the norms 
prescribed by UGC, there are two educa-
tionally backward districts in Punjab, namety, 
Sangrur and Bhatinda. Six colleges in San-
grur and nine colleges in Bhatinda have 
been recognised by the Commission under 
section 2(f) of the UGC Act and declared fit 
for receiving assistance under section 12-8 
of the Act. The details of grants approved 

Rupees in lakhs 

Approved Grants 
allocation released 

161.38 134.28 

192.50 111.00 

180.37 132.52 

and released to these colleges by UGC 
during the 7th Plan are indicated in the 
attached Statement-I. 

In Hoshiarpur district, the details of 
grants approved and released to nine 
colleges during the 7th Plan period are . 
indicated in the attached Statement-ll.. 
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Pu'npb' 

" 3203'. SHRI KAMAL CHAUDHRY:: 'W.II , , , 

the PRiME MlNrSTER be pieased to state: 

(a) wh:ether Government propose to 
estab1ish ' a:' Remote' Se'nsing -Station In 
Punjab; 

(b) if so, the details thereof; and 

(c) the 1ime by which 1he station is likely 
( to be established and the estimated expen .. 

diture Ukely to be incurred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND M'IN1STER OF STATE IN ','HE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) Gover~ment of Punjab has already es-
tabljs __ h~d a State level Punjab Remote 
Sensing Centre in 1987. 

(b) The Punjab State Remote Sensing 
Centre has been established at Punjab 
Agticu1turarU'niv~rsity Campus, Ludhiana to 
act as a nodal Organisation in respect of 
formulation and execution of projects on 
natural resources mapping and monitoring, 
using remote sensing technology. The Centre 
has trained te<;:hnical manpower as well as 
laboratory facilities. The Centre has been 
carrying out a. number of projects relating to 
mapping and monitoring of different natural 
resources using remote sensing techniques 
which include .mapprng and monftoring of 
salt affected soils, oil salinity associated with 
water tOgging.' surta'te water bodies, floOds, 
wheat acreage'estimation etc. The Centre is 
also participating in Carrying out nafional 
projects on land use mapping f drinking water 
technolog'Y ~mission, etc.' ~ 

'3204. CH. JA-GDEEP DHANKHArt 
Will the PRIME MINISTER be pleased to 
state: 

(3) the'population of nons in' the country 
at present; 

(b) the steps proPosed to be taken to 
prevent poaching: and 

(c) the ~eps t~kenlpropo~- ~~ -be 
taken to save the' and increase the pOpula-
tion of lions in the country~ . 

-
THE MINISTER OF' STATE IN THE 

MIN ISTAY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE fN mE 
M1NtSTRY OF PROGRAMME IMPLEMEN-
TATlON (SHRrMATf MANEKA GANDHI): 
(a) As per census carried out in 1-985, there 
are 239 Asiatic lions in:Gir Forests, which is 
its only natural h-abitat. 

(b) and (c}.~Ste'pslakenlProposed to be 
taken to preyent poaching and to prot~ and 
propagate the species indude:-

(i) Stringent enforcement of the Witd-
life ~Protection) Ad, 1972. 

(in Strict patrolling of 'the' Gil' Sand~ 
ary by forest staff equipped with 
vehicles, arms and wireless com-
m u nicatiort facifities. 

(iii) Rehabilitation of Maldharis outside 
the san'ctuary. 

(iv) Provision of rubble wall fencing 
around sanctuary to exclude cattle .. 

, -' 

(v)" -Captive breeding of nons in Zoos. 
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irrigation projects In various statas 

-
3205. SHRI BAUBHAI MEGHJI SHAH: 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether some irrigation projects in 
various States have been held updueto-land 
marked under forest; and 

(b) if SOt the names of the projects? 

THE MINISTER OF STATES FOR 
ENVIRONMENT AND FORESTS AND 
MINISTER OF STATE ItJ THE MINISTRY 
OF PROGRAMME IMPLEMENTATION 
(SHRIMATI MANEKA GANDHI): (a) and 
(b). In accordance wnh section 2 of the 
Forests (Conservation)Act, 1980 prior. ap-
proval of the Central Government is required 
for diversion of forest land for non-forest 
purposes. The States Governments have to 
obtain prior clearance to all projects includ-

-_ ing irrigation projects before starting works 
involving forest land. 

Apna Utsav. in Bombay 

3206. SHRI BABUBHAI MEGHJI 
SHAH: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Apna Utsav show in the city 
of Bombay succeeded to attract crowd at all 
the places in city: 

(b) the places selected to conduct shows 
in Bombay; 

(c) the number of participants in vartous 
programmes and amount given as remu-
neration or as compensation to the partici .. 
pants; and 

(d) total expenditure incurred by Cen-
tral Government for Apna Utsav in Bombay? 

THE MINISTER OF 5TATE IN lHE 
MINISTRY OF SCIENCE AND TECHNOl-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) Yes, Sir. 

(b) The places at which different shows 
were conducted in Bombay are given be-
Iow:-

(i) Municipal Stadium (West), And-
heri-(opening ceremony) 

(ii) Veer Sambhaji Maidan, Dongril 

(iii) Nare Park, Parel 

(iv) Jambori Maidan, Worli 

(v) Sharmik Vidyapith Mandalffransit 
Camp Ground, Dharavi 

(vi) Colgate Palmolive Ground, Ban-
dra 

(vii) Lohia Ground, Santacruz 

(viii) Ismail Yusuf Azad College Ground, 
Jogeshwari 

(ix) Near Municipal Swimming Pool, 
Goregaon 

(x) 8 M C Maidan, Malad 

(xi) Municipal Ground, Kandivli 

(xii) Shivaji Maidan, Kurla 

(xiii) Acharya Atra Maidan, Ghatkopar 

(xiv) TiJaknagar Ground, Chembur 

(xv) Sambaji Udyan. Vikhroli 

(xvi) Cross Maidan/Rashtriya Maidan 
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(xvii) Wankhede Stadium-(Closing 
ceremony) 

(c) A total number of 3,773 artists 
participated in the various programmes .. 

Information relating to remunerations or 
compensations 'paid to the paJticipants is 
being collected. 

(d) As on 1.9.89, total expenditure 
incurred on the Bombay Ap!"a Utsav was Rs. 
805.42 lakhs (approx.) out of which the 
Central Government share has been As. 
500.00 lakhs. 

Progress in Indus Valley excavation 
and exploration 

3207. SHRI HET RAM: Will the PRIME 
MINISTER be pleased to state: 

(a) the progress made so far in the 
excavation and exploration of the Indus Valley 
and Harappa and decoding of the scriptures 
discovered in the valley so far; 

(b) the total expenditure incurred so far 
on the project stating whether any annual 
allocation is made for the purpose with de-
tails of the allocations made in the last three 
years; and 

(c) the details of the places/areas where 
excavation work is presently being carried 
out and the achievements made so far? 

THE MINISTER OF STATE IN THE 
MI.NISTRY OF SCIENCE AND TECHNOl-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) and (b). The Indus Valley and Harappa 
areas faU outside India. Exact details of the 
progress made tHi date are not available. In 
the past also, no scriptures have been re-
ported from the Inc;.l~ Valley and Harappa: 

hence the question of decoding such scrip-
tures under a project and incurring expendi-
ture on the same does not arise. There are, 
however, in India, many sites which relate to 
this period of human-civilization which have 
been and continue to be explored. 

(c) At present various CircleslBranches 
of Archaeological Survey of India are carry-
ing out excavations at the following sites:-

1. Dholavira, Distt Kutch, Gujarat 

2. Sanghol, Distt. Ludh,ana, Punjab. 

3. Adam, Distt. Nagpur. Maharashtra. 

4. Kolhua, Distt. Muzaffarpur, Bihar. 

5. St. Augustine Church, Goa. 

6. Chermangadu, Distt. Trichur, Kerala. 

7. Gudnapur, Distt. unara Kannada, 
Karnataka. 

8. Uda;g;ri, Distt. Cuttack, Orissa. 

As a result of these excavations new 
light on cultural sequences right from the 
proto-historic period through the historical 
period, have been obtained from these sites 
along with a number of antiquities., slrudural 
Mmains and ancient pottery. 

Participation in international and Asian 
events 

3208. SHRI HET RAM: Will the PRIME 
MINISTER be pleased to state: 

(a) the International/Asian 9Ver'its in 
which the country participatl3d in Hoc."~ey, 

Badminton, Table Tennis. \Ve~ght lifting ~:1; 
track 9v6nts during the last three year£, 
year-wise till date and the performance of 
the Indian contingent; 
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. (b) the existing procedure/arrangements 
for selecting· the sportsmen/sportswomen 
and to identify new talent to participate in the 
National and International games; 

(c) the measures taken by Government 
to ensure fair selection of talent for partici-
pating in National/International games from 
various parts of the country: and 

(d) the efforts made so far to identify 
talant in the rural areas to train them for 
national/international games? 

THE MINISTER OF STATE IN THI 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCI!$ 
DEVELOPMENT (PROF. M.G.K. MENON): 
{a) Information- is being collected. 

(b) and (c) The basic task of setectign.f 
sportspersons and identification of new ta!-
ent for participation in national and int.rn .... 
tional level competitions is that of sports 
organisations and federations. However, in 
order to ensure fair selection of sportsper-
sons in disciplines identified for the Olym-
pics, Commonwealth and Asian Games, and 
other prestigious events, Govesnment has 
prescribed the constitution ef a S-eiection 
Committee with the Presidem: d CQncerned 
National Sports Federation a. Hs Ghaiman 
and its Secretary/Secretary Generaf as 
Member, alongwith the Net;onat Coach. the 
representative of Sports Authority .f India 
and nominee of the Government whe is 
usually an ex-JnternatioAaJ (pref.raitty an 
Arjuna Awardee) as other Me ... lter&. This 
co.mmittee win be r.s,onsibJe _ setection 
to the preliminary coaching cam,ts a. well for 
the final selection. 

(d) The Sports Authority of India is 
implementing the Nationaf Sports Talent 
Contest (NSTC) Scheme under which it 
organises sports contests from Block level 

upwards and covers also the rural areas . 
Special efforts are aJso being made to iden-
tify talent from r~mot9 areas under the Special 
Area Games, also being implemented by the 
Sports Authority of India. Such areas are 
predominantly rural and tribal. The identifie'd 
talents are given intensive training at the 
training Centres of Sports Authority of India. 

Introduction of Judo and Karat. In 
SchoolslCellages 

3209. SHRI HET RAM:' Will the PRIME 
MINISTEA Be ,leased to state: 

(8) wtleth8f Government propose to 
introduce leatnfng of martial art of Judo and 
Karate particularly for girls in the scf~-.)olsl 
collegee and universities in the cou ,...J.ry to 
iACulcate in them a sense of courage and 
confidence to defend themselves against 
any attempt on their honour; and 

(b) if SOt the steps taken by Government 
in this regard? 

THE MINISTER OF Sl A I c: IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) No, Sir. 

(b) Does not arise. 

Representation of Women athlete. 

3210. SHRIHETAAM: WillthePRIME 
MINiSteR be pleased to state: 

(a) the percentage of representation of 
women athletes in the Indian contingent 
which participated in the National/Interna-
tional and Asian Games during the last three 
years, year-wise; 

(b) whether there ;s any special instruc-
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tions for the training and promotion of women 
athletes for various games; if so, the details 
thereof; 

(c) the incentives, if any, given by 
Government to encourage women, particu .. 
JarJy from the we\~ker sections, for various 
sports events; and 

(d) the percentage of sportswomen in 
the country represented by the women from 
the weaker sections in various sports like 

. Name of event 

(1 ) Asian Games 1986 (Seoul) 

(2) SAF Games 1987 (Calcutta) 

(3) Olympic Games 1988 (Seoul) 

(4) SAF Games 1989 (Pakistan) 

Hockey, Badminton. Swimming. track events, 
etc.? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 

-(a) The percentage of women in the Indian 
contingents during the last 3 years for Inter-
national events has been as follows:-

% 

16.58 

12.55 

12.32 

12.09 

(5) Commonwealth Games 1990 (Auckland) 11.59 

(6) Asian Winter Games 1990 (Sappon~») 12.50 
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The percentage of women athletes in 
the National Games, 1987 is being 
collected. 

(b) No, Sir. The Schemes of training 
and promotion of sportspersons apply equally 
to both women and men athletes. 

(c) and (d). Grants are also provided to 
National Sports Federations for conducting 
of National Championships for women. A 
Sports Festival exclusivety for women is 
conducted every year by th.e Sports Author-
ityof India at the All India level for which thEl_ 
cost is borne by the Government. Scholar-• 
ships under the general Schemes and also 
under the Scheme of 'Nattonal Sports Festi-
val for Women' are given to meritorious 
women-sportsperS0ns as incentives. Since 
Government does not distinguish women 
from the weaker and other sections from the 
rest, it is not possible to compute the per-
centage of sportswomen from the weaker 
sections in various sports events for women 
like Hockey, Badminton, Swimming and track 
events. 

letters from MPs to Kendriya Shandsr 

3211 ~ SHRI RAM SAGAR: Will the ' 
PRIME MINISTER be pleased to state: 

(8) the number" letters r_ived from 
MPs by the Kendriya !handar and in his 
Ministry on matters of Ken.mya Bhandar 
during the last 12 months; 

(b) the number out of these letters-that 
have since been replied and the reasons for 
not sending the replies to remainit1lietters; 

(c) whether Government have issued 
instructions t8 the Government departments 
with regard to sending of replies to the letters 
receive6 from MPs; and 

(eI) if so, the details thereof? 

THE PR1ME MINISTE~ (SHRi VI8H-
WANATH flRATAP SINGH): (a) tn aU, 16 
tet&ws fMm the members of Parliament have 
been receiveGI by the Kendriya Bha"r. 

(b) Replies to 14 letters have already 
been seAt. Replies to the remaining letters 
are under eensideratien. 

(c) and (.). Government instructions 
wittl regard tc sending of replies to the MPs 
have been issued Worn time to time. The 
lat ... t lnstrU8tions were issued viQe OM No. 
34/1190-Adm.llt, dated 13.3.-1990 (Copy laid 
on the Table of the House as Annexure) 

ANNEXURE 

No. 34/1/90·Adm. III 
Government of Ind,a 

Department of Personnel and Training 

New Delhi, 13th March, 1990 

OFFICE MEMORANDUM 

Subject-Action taken on letters received by P.-M. from M.Ps. 

The under-signed is directed to forward herewith a Copy of D.O. letter No. O.F. 122190--
PMA dated 7th March. 1990, from Shri B.G. Deshmukh, Principal Secretary to th8 Prime 
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Minister on the subject mentioned above and to say that instfuctioos contained therein may 
be noted for further compHance and guidance. 

To 

All Additional/Joint Secretaries 
PS to Secy(P) 

B.G. DESHMUKH 
PRINCIPAL SECRETARY 

Dear Secretary, 

Sd/-
(U.S. Pant) 

Under Secretary 10 the Govt. of India 

D.O. No. OF-122/90 PMA 
PRIME MIN ISTER OFFICE 
NEW DELHI-110011 

This office monitors the adion taken on letters received by PM from MPs, State Ministers 
and other prominent persons. Normally such letters are acknowledged by PM and copies of 
the tetter and the reply from PM are forwarded 10 the concerned Ministry. In a few cases, 
depending on the importance of the issue. we calt for a report for submission to PM. In other 
cases. the Ministries are expected to send a substantive reply to the individual who \vrote to 
PM with a copy to this Office. 

You are requested to please instruct all your officers to ensure that prompt adion is taken 
on such letters and necessary report or copy of the reply is sent to this office latest within two 
weeks of the receipt of the communication from this office. I would also request you to have 
an exercise undertaken to ascertain whether action ;s outstanding in respect of any such 
letters and see the same is completed as early as possible. 

Shri M. Dandapani, 
Secretary. 
0/0 Personnel & Training. 
New Delhi. 

Yours sincerely. 

Sd/ .. 
B.G. Deshmukh 
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[ Translation) 

National Book Trust 

3212. SHRI GIRDHARI LAL BHAR· 
GAVA: Will the PRIME MINISTER be 
pl_eased to state: 

(a) whether the objectivp ~)f establish-
ing--National Book Trust, lnd:~ \A;as to de .. 
velop interest among people rawards books; 

(b) if so, whether the '1 rUST has been 
able to achieve that ob!ective~ and 

(c) if so, the efforts n;ade to develop 
interest among people towards books? 

THE MINISTER OF 5T A TE IN TH~ 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) The efforts made by the Trust to 
develop interest in books among people 
are:-

Publication of books at reasonable 
pnces in well-defined series in 
var ,:jL""; 'rOta.n L3nguages and 
E:-,.:{' ~;. 

Provision of assistance to private 
publishers and voluntary agencies 
for bringing out books for children 
and adults including students atthe 
higher education level and neo-
literates; 

Arranging book Fairs, exhibitions 
and festivals in the country at differ-
ent 'eve's. 

Provision of assistance to volun-
tary agencies to hold book exhibi-
tions and fairs in the country .. 

Facilitation of participation in Inter-
national Book Fairs. 

3213. SHRI GIRDHARI LAL 
BHARGAVA: Will the PRIME MIN ISTER be 
pleased to state: 

(a) whether the prices of books on 
literary and historical and research have 
crossed the purchasmQ power of readers 
during last three decades; 

(b) whether the book industry has 
become dependent on Government pur-
chases; and 

(c) if so, whether Government propose 
to formulate book policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) There has been substantial increase in 
general in the prices of books, and of literary 1 

historical and research works in particular 
during the last three decades. 

(b) For the sale of library editions of 
literary, hIstorical and research works, the 
book industry receives substantial support 
and orders from Central and State Govern .. 
ments and Universities. 

(c) Government Books policy has been 
spelt out in the National policy on Education, 
(NPE) 1986 which says "Efforts will be made 
to secure easy accessibility to books for all 
segments of the population. Measures will 
be taken to improve the quality of books, 



485 Written Answers CHAITRA 14, 1912 (SAKA) , Written Answers 486 

promote the reading habits and encourage 
creative writings". NPE (1986) will be re-
viewed, for which modalities are being worked 
out. 

Literacy rate among Scheduled Tribes 

3214. SHAJ NANDLAL MEENA: Will 
the PRIME MINISTER be pl~ased to state: 

(a) the number of literate persons in 
various states and the State-wise percent .. 
age 01 literate peop'e belonging to Scned·, 
uled Tribes; and 

(b) the measures being taken by Gov-
ernment to bring Scheduled Tribes at par 
with others so far as literacy is concerned? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) A Statement showing State .. wise total 
number of literacy rate amongst Scheduled 
Tribes, based on the 1981 Census, is at-
tached. 

(b) Universalisation of elementary 
education, universal retention of children 
upto 14 years of age and imparttng func-
tional literacy to 80 miJtion adutt illiterate in 
15-35 age-group by 1995 from an integral 
part of a large programme to eradicate illiter-
acy, including amongst persons belonging 
to scheduled castes and scheduled tribes 

and women. Some of the specific steps 
being taken to raise the literacy level among 

~ 

persons belonging to scheduled tribes are 
as under:-

li) lJnder the programme of 'Opera-
tion Blackboard' f preference in 
selection of blocks is given to those 
which are educationally disadvan-
taged and have concentration of 
persons belonging to Scheduled 
Tribes. 

(ii) Under non-formal education pro-
gra~"!'f1eJ preference is given to 
operling Centres in hilly, desert and 
tribal areas. States/UTs have been 
advised to utilise at least 20%of the 
allocation under non-formal edu-
cation programme on scheduled 
tribes, 

(iii) States/UTs have been advised to 
accord priority to hamlets of sched-
uled tribes in opening adult educa-
tion centres; 

(iv) Funds have been earmarked un-
der Tribal Sub·Plan in respect of 
the Scheme of Rural Functional 
Literacy Projects: and 

(v) 'n the matter oi select,on of Instruc-
tors, both under the Non-formal 
Education as well as Adult Educa-
tion programmes, persons belong-
ing to Scheduled Tribes commu-
nity are to be given a preference. 
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Sanctuaries In Rajasthan 

3215. SHRI NANDlAL MEENA: Will 
the PRIME MINISTER be ,!eased to state 
the number 9f sanctuaries in Rajasthan and 
the number of sanctuaries proposed to be 
set "p? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
According to the information received from 
the State Government of Rajasthan, there 
are 24 sanctuaries in Rajasthan. 

Setting up of sanctuaries rests with the 
State Government. 

[English] 

Setting up of Senior Navyug School 

"3216. SHRI R.L.P. VEfitMA: Will the 
PRIME MINISTER be pleased t9 state: 

(a) whether 1he students. of Junior 
Navyug School who fail to secure minimum 
60 per cent or 58 per cent marks in V Class 
are not admitted to VI Class in Senior Na-
.vyug School: 

(b) whether these students face a lot of 
difficulty in gettrng admissions in other 
schools; 

(c) if so, whether Government propose 
to opeo more senior schools so that all 
students who get pass marks in V Class can 
get admission in Senior Navyug Schools 
itseH? 

(d) if so, the details thereof; and 

(.) if not, tWe reasons thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF SCENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN lliE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) to (e). According to the information 
furnished by the. New Delhi Municipal Com-
mittee, upto the academic session 1989-90, 
such of the students of class V of Junior 
Navyug Schools who secure 60 per cent or 
more marks could get admission to class VI 
in Senior Navyug Schools. With regard to 
SC/ST students, relaxation of 5% marks was 
also given. 

N.D .. M.C. has now decided to add class 
VI in all Junior Navyug Schools from the next 
academic session, i.e. 1990-91 and all the 
students of class Vof Junior Navyug Schools 
who pass in annual examination as per 
promotion rules, will be admitted to class VI 
in their respective schools, irrespective of 
percentage of marks secured. 

Introduction of T.Vs and Computers In 
K.ndriya Vidyalayas 

321,7. SHRI RAGHAVJI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether AU India Kendriya Vtdyalaya 
Teachers Association has been pressing for 
overhauting library servtce and introduction 
of TVs ane computers in teaching in Ken-
driya Vidyalayas; 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TEOHNQl-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) The All India Kandriya Vidyalaya Teach-
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- -

ers' Association (AIKVT A) has called for 
improvemantof Ubrary services and for intro-
duction and use of TV sets in class room 

_ teaching, In the Kendriya Vidyalayas. Ac-
cording to the information received from the 

Kendriya Vldyalaya Sangathan. no proposal 
has been received from the AIKVT A about 
introdudion of computers in the Vldyalayas .. 

(b) and (Cl .. A stat~ment .5 attached. 
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Purchase of Fire Fighting Equtpments 

3218. SHRI N. DENNIS: Will the PRIME 
MINISTER be pleased to state: 

(a) whether various offices attached to 
the Defence Ministry at Delhi and in other 
places are purchasing fire fighting services! 
mat_fals from private sector from inland and 
overseas; 

(tt) if sa, the details of the firms from 
whom these were purchased during the last 
three years: and 

(c) the quantity of the materials and the 
total amount incurred thereon? 

THE MINISTER OF STATE IN THE 
MI~STRY OF DEFENCE (DR. RAJA 
RAUANNA): (a) to (c). The information is 
being collected and wilt Be placed on the 

. taDle ef the House. 

Ulmerandum from Women organisa-
tions 

3!19. PROF. VIJA Y KUMAR 
MAlH(!):lRA: Will the PRIME MINISTER be 
pleased tc)...s'tate: 

(a) whether any Memorandum has been 
~jyeQ from the Women Organisations to 
defencd women's rights for equality and jus-
tice in the soc1ety; 

(fJ) if so, the details thereof and the 
action taken thereon: and 

(c) the specific raeasures proposed to 
be taken to safeguard the women's legiti-
mate rights? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
ItEt-ARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) Yes Sir. 

(b) and (c). The main demands in the 
memorandum relate to improvement in 
women's access to education, employment, 
health care and essential support services 
like child care to enable women to enjoy their 
constitutional and legal rights. Specific rec-
ommendations have also been made for 
priority areas of employment, education, 
health, and legislation which inter alia in-
clude establishment of a statutory autono-
mous Commission, 30% reservation for 
women in Panchayati Raj Institutions, rec-
ognition of the right to work as a Fundamen-
tal Right, time bound implementation of free 
compulsory elementary education, inclusion 
of child care within the Minimum Needs 
Programme for the Eighth Five Year Plan 
and implementation of land reforms with 
guaranteed joint pattas. These demands are 
under consideration of the concerned Minis-
tries/Depart ments. 

No Smoking Zones 

3220. SHRI SANAT KUMAR MANDAL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Ministry of Environment 
and Forests are working on a proposal to 
declare all pubiic places and Government 
Offices as "no smoking zones". 

(b) if so, whether its implications have 
been discussed with the Ministry of Law and 
other concerned Ministries; 

(c) if so, their reaction thereto: and 

(d) the stage at which the matter stands 
at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINIS'fRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) to (d). The matter ts under consideration 
by the Government. 



505 Written Answers CHAITRA 14, 1912 (SAKA) Written Answers 506 

Policy to provide employment to 
sportsmen 

3221. CH. JAGDEEP DHANKHAR: 
Will the P~IME MINISTER be pleased to 
state: 

)8> whether Government are planning 
to Kave a policy so as to encourage sports by 
providing employment to sportsmen at all 
levels; and 

(b) the steps being taken by Govern-
ment to provide employment 10 sportsmen? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) and (b). Government already has a 
scheme to encourage sports by providing 
employment to meritorious sports persons in 
various Departments/Offices of the Govt. of 
India. to any group C/O post lJpto 5% of 
vacancies ,to be filled by direct recruitment 
through the UPSC/SSC, in relaxation of the 
recruitment procedure if1hey are eligible and 
suitable for the posts in alJ respects. Merito-
rious sports persons are also allowed age 
relaxation upto 5 years (' 0 years for those 
belonging to SC/ST) for appointment to all 
groups of Civil Posts/Services under the 
Govt of India, filled otherwise than through 
competitive examinations conducted by the 
UPSC, if they satisfy all other eligibility con-
ditions. 

Reduction in office hours 

3222. SHRI H.C. SRIKANTAIAH: Will 
the PRIME MINISTER be pleased to state: 

(a) whether Governnlent have received 
any representation from the Central Govern-
ment employees for reduction in the working 
hours by ha"ff-an-hours per day; and 

(b) if so, the adion taken thereon? 

THE PRIME MINISTER (SHRI VISH-
WANATH PRATAP SINGH): (a) Yes, Sir. 

(b) It has not been found possible to 
reduce the existing working hours .. 

Rubber Plantation in reserve forest 
area of Orissa 

3223. SHRI GOVINDA CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the proposal submitted by . 
Orissa Government for rubber plantation in 
Reserve Forest Government for rubber plan-
tation in Reserve Forest Areas of Orissa has 
been rejected or is pending for quite a long 
time: 

(b) whether Government contemplate 
to reconsider the proposal and take a new 
poficydecision on rubber plantation in Orissa; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR .. 
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) The proposals submitted by Government 
of Orissa for raising rubber plantation on 
forest land have been rejected. 

(b) and (c). Cultivation of rubber consti-
tutes a non-forest purpose within the provi-
sions of the Forest (Conservation) Act 1980. 
Under the New National Forest Policy, 1988 
one of the basic objective is to meet the 
requirement'of the rural and tribal population 
with regard tofuelwood, fodder, minor forest 
produce and small timber. The proposals for 
raising rubber plantation on forest land can 
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not be encouraged at the cost of basic needs
of local communities.

Captive breeding

3224. SHRI GOVINDA CHANDRA
MUNDA: Will the PRIME MINISTER be
pleased to state the amount the Central
Assistance given and achievements made
during the last three years under the cen-
trally sponsored scheme for Captive Breed-
ing and Rehabilitation of endangered spe-
cies in Orissa with district-wise locations?

THE MINISTER OF STATE IN THE

MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI):
An amount of Rs. 2.00 lakhs was sanctioned
by the State Government of Orissa in 1987-
88, including Rs. 1.00 lakh (50% as Central
share, under the Centrally Sponsored
Scheme "Captive breeding and rehabilita-
tion of endangered species". Out of the above
amount Rs. 1.8451akhs have been spent as
per details given below. No Central funds
were released under this scheme during
1988-89 and 1989-90.
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Central assistance to Orissa for Sci-
ence education 

3225. SHRI GOVINDA CHANDRA 
MUNDA: Will the PRIME MINISTER be 
pleased to state: 

(a) the nature of assistance given to 
States for promoting Science Education in 
Primary/Secondary level separately; 

(b) the quantum of assislance given to 
Orissa during the last three years, sepa-
rately; and 

(c) the number of teachers employed for 
the purpose and details of expansion pro-
posed and details of proposals of Orissa 
resting with the Centre? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) Under the Centrally Sponsored Scheme 
of Improvem.ent of Science Education in 
Schools assistance is given to the States for 
the following purchases: 

(0 Provision of science kits to upper 
primary schools. 

(if) Upgradation of science laborato-
ries in secondary/senior secondary 
schools. 

Item 

(iii) Upgradation of library facilities in 
secondary/senior secondary 
schools. 

'(iv) Setting up of District Resource 
Centres. 

(v) Training of teachers. 

At primary level, assistance is given to 
States for science kits under Operation Black-
board. 

(b) The quantum of assistance given to 
Orissa during the last three years under the 
aforesaid Schemes is as under: 

Year Amount released 
(Rupees in /akhs) 

1987-88 229.51 

1988-89 51.12 

1989-90 268.82 

(c) The Scheme of Improvement of 
Science Education in Schools does not 
envisage Central assistance for appointment 
of science teachers. 

Details of expansion proposed by the 
State Government of Orissa and sanctioned 
by the Central Government from 1987-88 to 
1989-90 are as under: 

Number 

Proposed Sanctioned 

I. Provision of science kits to primary 
schools 30.498 20,156 

II. Provision of science kits to upper 
primary schools 2,700 2,200 
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Item Number 

Proposed Sanctioned 

ii i. Upgradation of deficient laboratories 
in secondary/senior secondary schools 1,270 770 

iv. Setting up of new laboratories in 
secondary/senior secondary schools 360 195 

v. upgradation of library facilities in 
secondary/senior secondary schools 2,000 1,275 

VI. Setting up of District Resource Centres 13 8 

VII. Training of teachers: 

a. Upper primary teachers 

b. Secondary teachers 

The expansion proposed by the State 
Government had to be scaled down due to 
financial constraints. 

Setting up of institutes for selected 
areas of technical education in Kerala 

3226. SHRI T. BASHEER: Will'the 
PRIME MINISTER be pleased to state: 

(a) whether Government have received 
proposals from Government of Kerala for 
setting up of some centrally sponsored insti-
tutions aimed at imparting specialised train-
ing in few selected areas of Technical edu-
cation; 

(b) ;f so, the details thereof; and 

(c) the action taken by Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION IN THE 

2,700 2,400 

4,014 2,600 

MINISTRY OF, HUMAN RESOURCES 
DEVELOPMENT (PROF. M.G.K. MENON): 
(a) to (c) A proposal for the approval of an 
institution called "Centre for Development of 
Imaging Technology· (C-DIT) at Trivandrum 
has been received recently. The proposal is 
being processed as per procedures laid down 
for the purpose. 

[ Translation] 

Rajasthan Atomic Power Project 

3227. SHRI NANDLAL. MEENA: Will 
the PRIME MINISTER be pleased to state: 

(a) the details of benefits that accrued 
to the State of Rajasthan from Rajasthan 
Atomic Project, Rawatbhata: 

(b) the prospects for the development 
of this project; and 

(c) whether there is any danger of 
radiation therefrom? 
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THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF. M.G.K. MENON):
(a) The electricity generated from the first
two units (2X220 MWe) of Rajasthan Atomic
PowerStation presently in operation is being
supplied totally to Rajasthan. The benefits to
the State of Rajasthan are the development
of industry and agriculture associated with
the availability of additional electricity from
these plants and the consequent generation
of employment opportunity.

(b) Two more units of 235 MWe each
are under construction. Government have
also decided to set up 4 additional units of
500 MWe each at the same site.

(c) No, Sir. Regulations are laid down
and precautions observed and monitored to
ensure this.

[English)

Accident of test model for INSA T-II
series

3228. SHRI H.C. SRIKANTAIAH: Will
the PRIME MINISTER be pleased to state:

(a) whether the test model for the IN-
SAT-2 series hit a telephone cable and fell
on the ground while being unloaded from a
truck:

(b) if so, when it happened and the
defails of damage caused;

(c) whether it will affect the INSAT-2
launch schedule; and

(d) the estimated cost of damage?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-

OGY AND MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCES
DEVELOPMENT (PROF. M.G.K. MENON):
(a) Yes, Sir.

(b) On 13th June, 1989, when the
structureofthe INSAT-II TSStructural Model
was being transported by an open truck to
the integration area within ISRO Satellite
Centre to be integrated into a Structural
Model a small projecting bracket at the top of
the model got entangled with a temporary
overhead telephone cable. This caused the
structure to topple over, resulting in minor
damage to a few structural parts and panels
of the model which were. immediately re-
paired.

(c) No, Sir. The schedule is not affected
due to this accident as this was only a test
model and not a flight mode. Furthertests on
the test model were continued after repairing
the minor damages.

(d) The estimated cost of repair is Hs.
1.87 lakhs only.

Crash of MIG-27 Plane in Meerut

3229. SHRI R.N. RAKESH: Will the
PRIME MINISTER be pleased to state:

(a) whether a MIG-27 plane had crashed
in Meerut on 2 March, 1990 as reported in
"The Hindustan Times" dated 3 March. 1990;

(b) if so, the details causes thereof;

(c) the estimated loss of property;

(d) the number of persons killed and
injured; and

(e) whether any inquiry has since been
conducted in this regard and if so, the details
thereof?
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THE MINISTER OF STATE IN THE 
M~NISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) Yes, Sir. A,MIG-27 plane 
crashed near Meerut on 1.3.90. 

(b) The aircraft was on routine training 
flight, when the pilot suddenly experien~ 
engine failure. His attempts to revive the 
engine were unsuccessful and he had to 
eject before the plane crashed. 

(c) The loss is being assessed in con-
sultation with the civil adm in istration. 

(d) Ten persons were killed and eleven 
. others were injured. 

(e) A court of inquiry has been insti-
tuted. 

Employment to educated unemployed 

3230. SHRI JANAK RAJ GUPTA: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of .. educated unem-
ployed persons in the country;\ and 

(b) the steps taken by Government to 
provide employment to the educated unem .. 
played? 

THE PRIME MINISTER (SHRI VISH· 
WANATH PRATAP SINGH). (a) According 
to the 43rd Round Survey conducted by 
National Sample Survey Organisation 
(NSSO) on employment and unemployment, 
the estimated numbpy ~ducated (Secon-
dary School educatlv 1 above) usually 
unempk;>yed (as pr'" principal or subsidiary 
status) persons aged 15 years and above in 
the country as on 1.1.1988 is e'stimated at 
about 3.7 million. 

(b) Besides various development pro-
grammes in different sectors, employment 
oriented programmes such as the SCheme 
for Providing Self-EmpJoyment for Educated 

Unemployed Youth"(SEEUY), the activities 
of the National Science' and Technology 
Entrepreneurship Development Board to 
create awareness of entrepreneurship 
among scientists and technologists and 
pro~ide entrepreneurship training, the entre-
preneurship development programmes of 
the Development Commissioner, Sma,U Scal~ 
Industries and the programmes in khadi and 
village industries for promoting skill oriented 
rural industries generate employment op-
portunities for the educated. Schemes like 
the Integrated Rural Development Pro-
gramme (IRDP), Training of Rural Youth .for 
Self-Employment (TRYSEM) and Self 
Employment Programme for Urban Poor 
(SEPUP) also generate employment oppor-
tunities for the educated and uneducated 
youth. 

Safety Examination of Narora Atomic 
Power Station 

3231. SHRI YASHWANTRAO PATIL: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whetherth~Narora Power Station is 
licensed for only five years and its safety 
factor is to be re-examined after five years; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND MINISTER OF STATE IN DE-
PARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
and (b).AII Atomic Power Plants including 
Narora Atomic Power Plant Unit-1 & 2 are 
subjected to a continuous process of review 
by Atomic Energy RegulatorY Board (AERS) 
with respect to safety. The regulatory clear-
ance by AERB a~ present is fdr operating the 
first unit of Narora Atomic Power Plant upto 
50"/0 of the full reactor power and application 
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has been made by the Nuclear Power Cor-
poration to AERB for raising the power level 
in steps upto 75% and subsequently to 1 00% 

of full reactor power. This is under consid-
eration by AERB. The Atomic Energy Regu-
latory Board has recently taken a decision to 
the effect that when an operational authori-
sation is given for ~ny atomic power plant, it 
shal~ be initially for a period fo five years and 
shall be 'reviewed thereafter. 

[ Trans~tjon] 

Manned Space Satellite 

3232. SHRI NANDLAl MEENA: Will 
the PRIME MINISTER be pleased to state: 

(a) the total amount spent on space 
research during last three years; 

(b) whether the programme of sending 
man into space will continue; if so, the names 
of astronauts proposed to be sent into space; 
and 

(c) whether any procedure has been 
taid down for their selection? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL .. 
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Details of total amount spent on Space 
Research during last three years are given 
below:-

(Rs. in Crores) 

1986-87 309.99 

1987-88 347.09 

1988-89 422.37 

(b) At present, the Department of Space 

has no plans for sending man into Space .. 

(c) DoS5 not arise. 

[English] 

Wasteland In Tamil Nadu .. 

3233. SHRI P .R.S. VENKATESAN: Will 
the PRIME MINISTER be pleased to state: 

(a) the total area wasteland in Tamil 
Nadu; 

(b) the total District-wise data of the 
wasteland has been proposed to be col-
lected; 

(c) if not, the reasons for not coll£:cting 
Districtwise data; 

(d) whether any new scheme is pro-
posed to be implemented forthe utilisation of 
th is land; and 

(e) if so, details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-
ESTS AND MINISTER OF STATE IN THE 
MINISTRY OF PROGRAMME IMPLEMEN-
TATION (SHRIMATI MANEKA GANDHI): 
(a) The total area of wastelands in Tamil 
Nadu has been estimated to be 44 lakh 
hectares. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) and (e). Central and State Plan 
Schemes for afforestation, social forestry 
and wastelands development are already 
under implementation in Tamil Nadu. The 
total cover~g8 achieved in the State during 
the Seventh Plan period has been about 
4.15 lakh hectares upto January 1990. 
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Exhibitions~Organised oy National
Museum in Foreign Countries

3234. SHRI GIRDHARI LAL BHAR-
GAVA: Will the PRIME MIN ISTER be pleased
to state:

(a) whether Government have been
receiving complaints regarding disappear-
ance of antiques and manuscripts form the
National Museum as also regarding irregu-
larities in the purchase of antiques;

(b) whether the National Museum or-
ganises exhibitions iriforeign countries; if
so, the names of countries where such
exhibitions were organised and the dates on

. which these were organised during lastthree
years; and

(c) whether off lcers are also sent abroad
in connection with exhibitions and if so,
whether such officers belong to the National
Museum or other Ministries and the critaria
for selecting them for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN
DEPARTMENT OF EDUCATION IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a)
Yes, Sir.

(b) Yes, Sir. The National Museum
organises exhibitions inforeign countries .
The position of the exhibitions sent abroad
during the last three years is as follows:-

Name of the year Name of the Exhibition Country
with dates

2 3

(i) "Classical Indian Art" USSR
4.7.87 to 20.10.87

(ii) "Indian Decorative Art" USSR
18.7.87 to 3.1.88

(iii) "South Indian Paintings" USSR
18.7.87 to 15.2.88

(i) "Silk Road Exposition" Japan
24.4.88 to 4.9.88

(ii) "Indian Miniature Paintings" Bulgaria
28.5.88 to 31.8.88

-Nil- -Nil-

1987-88

1988-89

1989-90

(c) Yes, Sir. Depending on the nature of
the exhibition, the accompanying personnel
are drawn from the National Museum, par-

ticipating museums, Archaeological Survey
of India and the Ministry of Human Resource
Development. The criteria for seleCting the~
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(Englsh) 

3235. PROF. GOPAlRAO MAYEKAR: 
Wil the PRIME MINISTER be pleased 10 
state: 

(a) total amount spent on operation 
black board scheme; 

(b) the items procured lIIlderthe scheme; 
arid 

(c) upto what extent the scheme has 
been successful? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCENCE AND TEcHNOl-
OGY AND THE MINISTER OF STATE IN 
DEPARTMENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE OE-
VELOPaENT (PROF. M.G.K. MENON): (a) 
An amount of Rs. 373.31 crores have b6en 
released during 1987-88 to 1989-9010 States! 
UT s under Operation Blackboard. 

(b) The amount is spent on payment of 
salaries to an additional te~her appointed 
in each single teacher school,. and a set of 
essential teaching-learning equipment to 
each school as described in the attached 
statement .. 

(c) Operation Blackboard is expected to 
increase the' retention and participation of 
-children in school, by improving the condi-
tion of school buildings and school environ-
ment and by making the process 01 learning 
more activity based & child oriented. The 
impact of the scheme on these indicators 

has not yet been evaliaatad .. 

STATEIENT 

List of T eat;/Jing Leaming Equipment 
5upJJIied Under the Scheme of ~ 

_ (annexed b UnstanBd 
0uesIi0n No. 3235 (tole SabiJa) 

(i) Sylabus 

(ii) Text Books 

(iii) Teachers' Guides 

II. CIass-room Teaching AIateriaI 

(i) Maps 

State 

Country 

fnl Plastic Globe 

[Ii) Educational Charts (HeaIIh, 
Social Studies, language) 

III. Play 112eria1s and Toys 

(i) Wisdom bkds (mnsltudion at 
different~ panamobjects 
etc.) 

(ii) Bird and Animal Puzzle (Jigsaw 
puzzle). 

(iii) Toys (Dolls, Human figures, 
Animals, Science toys). 

IV. Games Equjxnent 
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(ii) Balls Football 

Volleyball 

Rubber Balls 

Air Pump 

Ring 

Swing rope 

XII. Black Board 

Pin ... up board (Canvas) 

XIII. Chalk and Duster 

X IV. Water F aci/ify (Pitchers, Glasses and 
Lad/e) 

xv. Trash Can 

with tyre Radiation Board 

V. Primary Science Kit (of NCERT) 3236. SHRI P.R.S. VENKATESAN: 

VI. - Mini Tool Kit (of NCERT) 

VII. Mathematics Kit 

VIII. Books For Library 

(i) Reference 
Books Dictionaries 

Encyctopaedia 

(ii) Children's Books (at least 200) 
(NBT: Children:s Book Trust, 
Nehru Sal Pustakalaya and 
other) 

(iii) Magazine, Journals and News-
papers for teachers and children 
(one newspaper, one magazine 
and one professional journal) 

IX. School Bell 

x. Musical Instruments 

(i) Dholak or Tabla 

(Ii) Harmonium 

(iii) Manjira 

XI. Mats and furniture for students and 
teachers (one chair and one table ;')r 
one teacher+ 2 large boxes). 

Will the PRIME MINISTER be pleased to 
s1ate: 

(a) whether a new Radiation Board 
has been set up; and 

(b) whether this Board will also review 
policy on irradiated foods which are 
banned in UK and West Germany and are 
being reviewed elsewhere following the 
after effects of Chernobyl, Hiroshima and 
Nagasaki and other evidence? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNOL-
OGY AND THE MINISTER OF STATE IN 
DEPARTtJ1ENT OF EDUCATION IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (PROF. M.G.K. MENON): (a) 
Yes, Sir. Board of Radiation and Isotope 
Technology (BRIT) was formed in March 
1988 for application of isotope technology in 
the country in nuclear medicine, teletherapy, 
food irradiation and industry. 

(b) Government have in principle ap-
proved adoption of irradiation as a technol-
ogy for preservation of foods. A National 
Monitoring Agency (NMA) under the Ministry 
of Health has been constituted to oversee all 
aspects regarding food irradiation pro-
gramme in India NMA has cleared irradia-
tion processing of spices and frozen seafood 
for has cleared irradiation processing of 
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spices and frozen seafood for export pur~ 
pose. The responsibility of the BRIT is to 
implement these programmes on a commar-

-cial level. In UK the ban on irradiated food 
was lifted in June 1989 and a new Food Act 
will be introduced by the end of this year 
including Food Irr~diation Regulation. 

West Germany has never accepted ir-
radiation as a food processing method. Japan 
was the first country to successfully com-
merciaJise irradiation preservation of pota-
toes as early as 1973. 

Pension to World War II Veterans 

3237. SHRI SRIKANTHA DATTA 
NARASIMHARAJA WADIYAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether some World War II veter ... 
ans have urged to provide them with a m ini-
mum pension to save them from hunger and 
poverty; 

(b) if so, the number of such persons; 
and 

(c) the steps taken to grant pension to 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (DR. RAJA 
RAMANNA): (a) Yes, Sir. 

(b) While representations have been 
received from some World War II re-
trenchees, the total number of surviving World 
War II retrenchees is not available. 

(c) These persons are not eligible for 
pension as they were engaged for. short 
periods ranging from 2-6 years and did not 
have requisite qualifying service for pension. 
Several. States have, however, instituted 
schemes for grant of old-age pension to the 
needy persons which would cover the World 
War II veterans also. In addition, requests of 

such veterans for grant of financial assis-
tance from WeHare Funds at the disposal of 
Ministry of Defence/Service Headquarters 
are also sympathetically oonsidered. 

Construction of Dispensary In Shantl __ 
Niketan, Deihl 

3238. SHRI SANAT KUMAR MANDAL: 
Wi If the Minister of URBAN DEVELOPMENT 
be pleased tQ state: 

(a) whether a private organisation is 
going ahead with its plan for construction of 
a dispensary in Shantiniketan, Delhi. despite 
objection of the DDA and the Residents' 
Association; and 

(b) if so, the action taken or contem-
plated to prevent the unauthorised construc-
tion? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN): (a) 
Yes, Sir. 

(b) The M.C.D. has reported that since 
the allotment of land which had been can .. 
celled earlier has now been ordered to be 
restored, they have decided to regularise the 
construction. 

I.T.D.C cases Pending In Courts 

3239. SHRI SURY A NARA VAN SINGH: 
Will the Minister of LABOUR be pleased to . 
state: 

(a) the details of cases pending in 
various Labour Courts, High Courts and 
Supreme Court pertaining to various units of 
I.T.D.C.; 

(b) since when these cases are pending 
in the various courts and the present position 
of these cases; 

(c) the steps taken to settle the disputes 
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amicably between the parties _; ing in I ahour Courts,lndusbial tribunals and 
and the High Courts are given in the Annex. No 

case is pending in the Supreme Cowl 
(d) .if so. the details thereof? 

lHE MlNlSlER OF lABOUR AND 
WELFARE (SHRI RAM VIlAS PASWAN): 
(a) and (b) .. Unit-wise details of cases pend-

(i) More than 5 years 

Cul Between 3-5 years 

(ii) Below 3 years 

(e) and (d). The ITDC Management has 
stated that it has been making every endeav-
our m amicably settle the disputes ~ss 

The cases are either at the evidence or 
the argument stage. The period-wise 
pendency of the cases is given beIow:-

47 cases 

82 cases 

99 cases 

the table. Recently ,ITDC has settled 5 cases 
during the course of proceedings. in the 
Courts. 
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[ Translation] 

Casualties in Mines 

3240. SHRI RAMLAL RAHI: Will the 
Minister of LABOUR be pleased to state: 

(a) the number of mine workers killed in 
mine accidents in 1990, mine-wise; and 

(b) the details of assistance provided 10 
the famiJies of the deceased workers? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 

(a) The number of persons killed in accidents 
in mines during the year 1990 up to 28-3-90 
is given in the statement attached. 

(b) Payment of compensation by the 
management to the next of kin of the de-
ceased is regulated under the Workmen's 
Compensation Act, 1923 which is admini-
stered by the respective State Governments. 
Employment to the dependents of the de-
ceased on compassionate ground is also 
provided by some of the nine managements 
particularly in the Public Sector. Information 
on these aspects is not maintained. 
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(English] 

Foreign Exchange Earned by Food 
Processing Industry 

3241. SHRI M.M. PALLAM RAJU: Will 
the Minister of FOOD PROCESSING IN .. 
DUSTRIES be pleased to state: 

(a) the total revenue and foreign ex-
change earned by the Food Processing 
Industry, annually during the last three years; 
and 

1986-87 

Processed foods 136.17 

Seafood 460.67 

Clearance to Nohar and Siddhmukh 
Projects of Rajasthan 

3242. SHRI KAILASH MEGHWAL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Union Government are 
aware of the problem of acu1e water short-
age in Rajasthan and the lach of progress in 
regard to the clearance of Nohar and 
Siddhmukh projects; and 

(b) if so, the reasons for delay in giving 
clearance to these Projects? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WA TEA RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). The 
Sldhmukh and Nohar Projects of Rajasthan 
have already been accepted as techno-
economjcaffy feasible by the Central Water 
Commission and recommended to the Plan-

(b) the foreign exchange spent by the 
Industry; annually? 

THE MINISTER FOR TEXTILES AND 
FOOt) PROCESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) and (b). Food Proc-
essing IndL.:Jtries are in the organised, un-
organised and cooperative sectors. Infor-
mation in respect of all the food processing 
industries in different sectors is not being 
maintained Centrally. 

However the foreign exchange earn-
ings from exports by the processed food 
industries were as under:-

(Rs. in crores) 

1987-88 1988-89 

145.04 182.00 

531.20 597.85 

ning Commissjon for investment clearance. 

HUDeo Assistance to Tamil Nadu for 
Slum Clearance 

3243. SHRI N. DENNIS: Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state: 

(a) whether HUDeO provides financial 
assistance to Slum Clearance Board in Tamil 
Nadu; and 

(b) if so, the detaits of the assistance 
given during the year 1989-90? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) Ouring the year 1989-90 (as on 
28.2.1990), HUDeO has sanctioned 12 
projects to the Tamil Nadu Slum Clearance 
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Board with a project cost of Rs. 15 crores and 
HUDCQ'sloancommitmentofRs. 11 crores. 
These projects, on completion, would pro ... 
vide 50147 dwelling units and 5615 plots. 

Extension of Minimum Wages Act in 
Punjab 

3244. SHRI NIRMAlKANTICHATIER-
JEE: Will the Minister of LABOUR be pleased 
to state: 

(a) whether Union Government have 
extended the Minimum Wages Act, 1948 to 
the agricultural workers in Punjab; 

(b) if so, whether any rules have been 
framed to ~mplement the Act by the State 
Government; and 

(c) the' details of such ru'es framed by 
the Punjab Government under the Act? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). Yes, Sir. 

(c) The minimum wages rules,- 1950 
framed for other Scheduled Employment 
covered under minimum wages Act 1948 
are also applicable to the Agriculturai Work-
ers. 

Loss In Cooperative Sugar Mills of 
Karnataka 

3245. SHRI JANARDHAt~A POOJARY: 
Will the Minister of FOOD AND CIVil SUP-
PLIES be pleased to state: 

(a) whether Government are aware that 
out of 16 new units of sugar factories, in 
cooperative sector 12 are running in lois ift 
Karnata~a, whose loss of all units amounts 
of Rs. 72.5 crores; 

(b) whether it s afaa_ ~t.Mlequacy of 
sugarcane is the reason b sAckness; and 

(c) if so, the steps Union Government 
are taking to help sugar industry in Kama-
taka? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) to (c). The Government does not main-
tain profit and loss accounts in respect of 
sugar milts. Besides cane availability, the 
profitabiHty or otherwise of sugar mills de-
pe ilds Llpon a variety of factors such as size, 
Bg~ and condition of plant and machinery; 
technica: and nlanagerial competence and 
certa;!": other factors which are not directly 
regulated b)' the sugar policy announced by 
the Government of India from time to time. 

2 C3pacity Utilisation in cooperative sugar 
iTtiBs In Karrtataka during last2 seasons, viz., 
1987-88 and 1988-89 has been 98.07% and 
87.71 % respectively. 

3. For incr~asing the cane availability and 
improving the quality of sugarcane, the 
Government has sanctioned sugar Devel-
opment Fund loans to the extent of Rs. 
1392.07 lakhs in favour of 12 cooperative 
sugar mills in Karnataka out of which Rs. 
379.67 lakhs have already been disbursed 
for various cane Development Schemes. 

Dwelling Units For Jhuggi Dwellers 

3246. SHRI PIYUS TIRAKY: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the number of dwelling units con-
structed in Pandav Nagar, New Delhi for 
jhuggi dwellers; 

(b) the number of units out of them 
allotted so far; 

(c) whether some units have been allot-
ted to non .. jhuggi dwellers; 

(d) if so, the details and reasons there-



·561 Written Answers CHAITRA 14, 1912 (SAKA) Written AnswetS 562 

for; and 

(e) the steps taken or proposed for 
allotment of all units to jhuggi dwellers? 

THE MINISTER OF URBAN DEVEl-
OPMENT (SHRI MtJRASOLI MARAN): (a) 

I, 

322. 

(b) 99. 

(c) NOt Sir. 

(d) Does not arise in view of reply to part 
(c) above. 

(e) Identification of eligible jhuggi dwell .. 
ers from among those removed from en-
croached land and ali<?tment of dwelling units 
to them, is a continuous exercise. 

Better Health Care for Rural People 
During 8th Plan 

3247. SHRf SRIK·ANTHA DATTA 
NARASIMHA RAJA WADIYAR: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether Government have a pro ... 
posal to provide better health care to the 
rural people during Eighth Plan; 

(b) if so, whether any special scheme 
has been drawn up for that purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHAI NILAM,~NI 

ROUTRAY): (a) to (c). The Government of 
India is committed to provide better health 
care to the rural people. The Eighth Five 
Year Plan is still in the process of finalisation 
and no final decision has been taken in 
respect of this Plan. H'owever, during the 
Seventh Pian,. emphasis was given for creat-
ing/strengthening the rural infrastructure 

under Minimum Needs Programme. During 
1990-91, about 45 per cent to 50 per cent of 
State Health Budget has been earmarked 
for Minimum Needs Programme for estab-
lishment and improvement of quality of serv-
ices of the Rural Health infrastructure. 

The other schemes under the Central 
Sector for rural sector are being continued 
such as Village Health Guide Scheme. Dais 
Training Programmes, Human Resource 
Development, in-service and basic training 
of health functionaries. 

Import of Raw Material for Concentrate 
by Pepsi 

3248. SHRI PRAKASH V~ PATfL: 
SHRI T. BALA GOUD: 

Will the Minister of FOOD ·PROCESS-
ING INDUSTRIES be pleased to state: 

(a) the progress of the soft drink con-
centrate plant being set up-by Punjab -Agro-
Pepsi Co ... Voltas joint venture; 

(b) whether any raw material has been 
imported so far for the concentrate plant; 

(c) if so, the details of the raw materials 
imported; and 

(d) the prog.ress made towards export of 
soft drink concentrate so far? 

THE MINISTER FOR TEXTILES AND 
FOOD PROCESSING INDUSTRtES (SHRI 
SHARAD Y ADAV): (a) As per MIs. Pepsi 
Foods Pvt. Ltd., the soft drink concentrate 
plant is expected to be commissioned in 
1990. 

(b) As p~r information furnished by MIs .. 
Pepsi Foods Pvt. Ltd., no raw material has 
been imported so far for the concentrate 
plant. 
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(c) DOes not arise in view of (b) above. 

(d) As per Letter of Intent issued to MIs. 
Pepsi Foods Pvt. Ltd., they shall export 500/0 
of their turnover each year for a period of 10 
years from the commencement of cammer ... 
cial production, of which 400/0 will be from the 
company's own manufactured products and 
10% from Select List products manufactured 
by others. 

SC/ST Medical and Engineering Stu-
dents 

3249. SHR~ HET RAM: Will the Minister 
of WELFARE be pleased to state: 

(a) whether Government have con-
ducted any study/census of Scheduled 
Castes and Scheduled Tribes students study-
ing in recognised Medical and Engineering 

- colleges/institutions; 

(b) if so, the number of students in 
various courses, State-wise; 

(c) whether Books for such Scheduled 
Castes and Scheduled Tribes students have 
been able to cover all Scheduled Castes and 
Scheduled Tribes students; 

(d) if not, the number of students cov .. 

erad, expenditure incurred per student and 
the steps taken to cover all students under 
the schemes; and 

(e) the criteria for running such book 
banks and the steps taken for proper tunc .. 
tioning of the scheme? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). Data collected from the State 
Governments U.T. Administrations regard-
ing enrolment of SCs and STs in the Medical 
and Engineering courses during 1985/86 
are attached as statement. 

(c) to (e). The SC/ST students who are 
eligible for Post Matric Scholarships are 
entitled for benefits under the Centrally 
Sponsored Schemes of Book Banks for 
students studying in Medical and Engineer-
ing colleges. An amount of Rs. 57.59 lakhs 
was sanctioned as against an outlay of Rs. 
55.00 lakhs during 1989-90 to various State 
Governments to cover 26,067 SC and 8T 
students. Under the scheme, Central assis-
tance is provided to the State Governments 
on 50:00 basis for establishment of Book 
Banks. A set of text books costing Rs. 5.0001 
- is given to a group of three students. The life 
period of a set of books is fixed as three 
years. 
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3250. SHRI MUlLAPPAll Y RAMA-
CHANDRAN: .' Will the Minister of 
LABOUR be pleased to state: 

(8) the total numbor of cases/disputes 
pending before the Industrial Tribunals and 
Labour Courts in KeraB as on 31.~12.1989; 

(b) the numbarofcas asldisputes settled 
by these CourtsfTrbunais in Kerala suc-
cessful conciliations; 

(c) the actiontakenlproposed to be taken 
for dearing ~e backlog in these Courtsl 
Tribunals? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VIlAS PASWAN): 
(a) As on 30th "June, 1989, 934 industrial 
disputes and 879 applications were pending 
in the Industrial Tribunals and the labour 
Courts in Kerala .. 

(b) and (c). Conciliation is undertaken 
under the Industrial Disputes Ad by concili-
ation otrlC9fS. On failure of conciliation, an 
appropriate Government may refer an in-
dustrial dispute for adjudication by a Labour 
Court or an Industrial Tribunal. The following 
staps are proposed to be taken for clearing 
the backlog in these CourtsITribunals: 

(i) Improving and strengthening of the 
Conciliation Machinery so that a 
larger number of cases are settled 
at the oonciliation stage; 

(ii) Expeditious fdling up of vacancies 
in the posts of Presiding Officers of 
the Labour Courts and the Indus-
trial Tribunals; 

(ii) Setting up of additional labour 
Courts and Industrial Trbunals as 
appropriate; 

(iv) Holding of lok Adalats where pos-
sible. 

. (v) Organising training of the Presid-
ing Officers of these. Courts and 
Tribunals and holding Seminars and 
Workshops so as to re-orient them 
in the process of adjudication of 
labour matters. 

Housing FacilHles to Weavers In 
Tamllnadu 

3251. SHRt R. JEEVARATHINAM: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) the number of cooperative societies 
for the weavers functioning in Tamil Nadu 
and the number of weavers who are the 
members of these societies; 

(b) whether Government have any pro-
posal to provide free housing facitity to the 
weavers in Tamil Nadu; and 

(c) the total amount involved by way of 
bank loans given to the weavers cooperative 
societies in Tamil Nadu? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
There are 1665 Handloom Weavers C0op-
erative Societies functioning in Tamil Nadu 
and about 1.85lakhs weavers are members 
of these societies. 

(b) There is no provision by Govern-
ment of India to provide free housing facili-
ties to the weavers in the State. 

(c) Total credit limit to the tune of Rs .. 
114.06 crores upto January, 1990 has been 
sanctioned to the State Cooperative Banks 
to re-finance the Handloom Weavers C0op-
erative Societies in the State. 
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industrial Licence to Pepal Co Project (d) the details of the schamespt'OpOa8d 
for the economic upliftment of handlooml 

3252. SHRI T. BAlA GOUD: Will the powerlooms weavers in the (X)untry during 
Minister of FOOD PROCESSING INDUS- next financial year? 
TRIES be pleased to state: 

(a) whether the Pu njab Agro-Pepsi joint 
venture have converted their Letter of Intent 
into an Industrial Licence; 

(b) if not, the reasons for their products 
already in the market; and 

(c) the adion proposed to be taken by 
Union Government? 

THE MINISTER FOR TEXTILES AND 
FOOD PROCESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) The L~tt8r of Intent 

. granted to MIs. Pepsi Food Pvt. ltd. has not 
been converted into an Industrial Licence. 

. (b) It has come to Government's notice 
that MIs. Pepsi Foods Pvt. Ltd. have already 
undertaken manufacture of a few products .. 

(c) Whenever any violation comes to 
the notice of the Government, appropriate 
action is taken. 

Review of Schemes for Handlooma and 
Power looms 

3253. SHRI VASANT SATHE: Wilt the 
Minister of TEXTILES be pleased to state: 

(a) whether Government have reviewed 
the current schemes for promotion of hand-
Ioomslpowerlooms; 

(b) if so, the details thereof including the 
~ications proposed for provision o.f gain-
ful employment to rural poor- and artisans; 

(c) the efforts proposed of impartingJ 
upgrading of skills of rural weavers and 
provision of the required inputs and market· 
ing support; and 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTR.IES (SHRI SHARAD YADAV): (a> 
Yes, Sir. 

(b) to (d) .. A statement is attached. 

STATEMENT 

(b) and (c). As a part of the exercise 
relating to development of the handloom 
sector during the VIII Five Year Plan. the 
current schemes of handloom development 
have been reviewed.'These strategies inter-
alia envisage (i) a total restructuring of the 
typology of schemes with the beneficiary 
weaver as the centre-piece of Governmental 
intervention, (ii) Grouping of weavers on the 
basis of their skills and earning capacities, 
(iii) Grouping of the existing and certain new 
schemes under three integrated packages 
under which projects are to be prepared 
adopting one of the following approaches, 
viz. Target Group approach. Area Develop-
ment approach and Product Development 
approach. The strategies for the develop-
ment of the handloom sedor also provide for 
complete overhauling of the delivery sys-
tems with emphasis on professionalism in 
planning, implementation and monbilg of 
programmes. The restructuringt..lrptOVldes 
for skill formation and upgrading, better 
supply of yarn and other inputs and market 
development schemes. 

As regards powerlooms, it is proposed 
to set up Power looms Service Centres in 
areas of powerloom concentration to help 
powerloom weavers in achieving better 
methods of produdion. diversification of 
products and making production of cloth 
more remunerative. 
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(d) During 1990-91 t the following 
schemes will be in operation for the eco-
nomic upliftment of handloom weavers:-

(i) The Hank yarn Obligation 
Scheme to ensure production 
of hank yarn for the handloom 
sectO('. 

(ii) Loan assistance to the National 
Cooperative Development Cor-
poration towards share capital 
p~rticipation in Weavers Coop-
erative Spinning Mills for cap-
tive production of yarn for the 
handloom sector. 

(iii) Assistance to the National 
Handloom Development Cor-
poration for their yarn supply 
operations and development 
activities. 

(iv) Handloom Development Proj-
ects. 

(v) ~arket Development Assis-
tance including share capital 
assistance to Apex and Primary 
Cooperative Societies, State 
Handloom Development Cor ... 
porations and managerial sub-
sidy for giving market support to 
handloom products. 

(vi) Powerloom and JXlst-loom fa-
cilities. 

(vii) Modernisation of looms. 

(viii) Training. 

(ix) Weavers' Service Centres and 
Institutes of handloom Technol-
ogy. 

(x) A & D. Surveys and Studies. 

(xi) Subsidy for Janata Cloth 
Scheme. 

(xii) Workshed-cum-Housing 
Scheme. 

(xiii) Thrift Fund Scheme. 

(xiv) Enforcement of Handloom 
Reservation. 

(xv) Publicity & Exhibitions. 

(xvi) National Design Collection 
Programmes. 

Free Sale Sugar Quota 

3254. SHRI YASHWANTRAO PATll: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government propose to 
increase the free sale sugar quota during 
this year especially from May to July. 1990; 
and 

(b) if so, the details thereof? 

THE MINISTER OF FOOD AND CIVil 
SUPPLIES (SHRI NA THU RAM MIRDYA): 
(a) and (b). Freesale sugar quota is released 
on month to month basis keeping in view the 
demand, supply position, stocks availability 
etc., with a view to ensuring adequate availa-
bility of freesale sugar in the open market at 
reasonable prices. It is, therefore, not pos-
sible to indicate the quantities of freesale 
release of sugar for the months from May to 
July I 1990 at this stage. However, during the 
current season 1989-90 (October to April, 
1990) a quantity of 391akh tonnesoffreesala 
sugar has been released as against 34.90 
lakh tonne,s during the corresponding period 
last season .. 
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Palm-QII to Kerala 

3255. PROF.' SAVITHRI lAKSH-
MANAN: 

SHRI T. BASHEER: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Union Government pro-
pose to increase the monthly a! 0"' "'9nt of 
palm oil and other edible oils for public distri-
bution in Kerala; if so, the details thereof; 

(b) whether the present allotment is 
sufficient for supply in the state; and 

(c) if not, the steps taken to increase the 
allotment? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) The allocation of palmolein under POS to 
Kerala has been increased from 2 .. 500 MTs 
in- February, 1990 to 3,000 Mts in March, 
1990. 

(b) and (c). The monthly allocation of 
edible oils under Public Distribution System 
is made keeping in view the overall availabil-
ityof indigenous oils. Supplies through PDS 
are supplemental in nature and are not in-
tended to meetthetotal requirement of Statesl 
UTs. 

Mass Rapid tranail System in Banga-
lore 

3256. SHRI H.C '1 {ANTAIAH: Win 
the Minister of URBAN ..., I: VELOPMENT be 
pleased to state: 

(a) whether the Rapid transit System 
(Circular railway project) for Bangalore city 
is yet to be cleared by Union Government; 
and 

(b) if so, the reasons for the delay? 

THE MINISTER OF 'URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). The Metropolitan Transport Project 
(Railways), Madras, had carried out a feasi-
bility study for Rail Rapid Transit System and 
Suburban Services for Bangalore Metropoli-
tan Area, at the cost of the State Govern-
ment of Karnataka. The Study report fur-
nished to the State Government in July. 
1983, envisaging a total investment of about 
Rs. 650.70 crores, estimated at 1982-83 
price level, was submitted by the State . 
Government to the Planning Commission for 
inclusion of the scheme in the Seventh Plan. 
Since the Seventh Plan provision for all 
Metropolitan Transport Projects in the Rail-
way's plan was limited to As. 400 crores. it 
was not possible to take up such new 
schemes. No revised proposal have been 
received from the State Government. 

Modernisation of Kamla Canals 

3257. SHRI BHOGENDRA JHA: Will 
the Minister of WATER RESOURCES be 
pleased to refer to the repiy given on 14th 
March, 1990 to Unstarred Questioll No, 247 

\ 

regarding renovation of Kamla Balan Em-
bankment at Jayanagar in Bihar and state: 

(a) whether in view of the construction of 
the barrage-cum-canal upstream at Godar 
in Nepal, the Eastern and Western Kamla 
canals are water-less during the lean months 
thereby rendering its modernisation project 
at Jayanagar incomplete; and 

(b) the present stage of this modernisa-
tion project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) There is no irri-
gation project under modernisation at Jay-
anagar. 

(b) Does not arise. 
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Buffer Stock of Rice In Orissa 

3258. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the buffer stock position of rice in 
Orissa especially l,in Keonjhar district; 

(b) the steps taken to increase buffer 
stock level of rice in the State; 

(c) whether Government propose to set 
up storage facility in the Keonjhar District of 
Orissa; and 

(d) if not, the reasons therefor? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) The stock position of rice with. Food 
Corporation of India in Orissa as on 1.3.1990 
is 188.6 thousand tonnes including 8.8 
thousand tonnes held in Keonjhar District as 
against 152.9 thousand tonnes of rice with 
Food Corporation of India in Orissa including 
5.4 thousand tonnes in Keonjhar District on 
the same date of previous month. 

(b) Having regard to the monthly rice 
allocation to Orissa of 20.25 thousand ton-
nes, the stock position of rice with Food 
Corporation of India in Orissa as on 1.3.1990 
is more than adequate to cover six months 
requiren,ents. The sjtuation is however 
continuosty kept under review and steps are 
taken to build up enough stocks by moving 
from surplus states whenever needed. 

(c) and (d). Food Corporation of India 
has no proposal at present to set up any 
additional storage capacity in Keonjhar Dis· 
trict, since the storage capacity of 1 0000 
tonnes already owned by Food Corporation 
of India in the District is adequate to meet the 
requirement of two month allocation of 
foodgrains and sugar. 

Centre for Technical Education to 
physically Handicapped 

3259. SHRI T. BASHEER: Will the 
Mjnister of WELFARE be pleased to state: 

(a) whether Government have received 
proposals from Kerala Government to state 
Training and Technical Education Centres 
for handicapped as part of Union Govern-
ment programme to train the physically 
handicapped; 

(b) if so, the details thereof; 

(c) the action taken by the Government; 
and 

(d) the financial assistance Union Gov-
ernment propose to grant to Kerala Govern-
ment for these projects? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. This Ministry has not received 
any such proposal. 

(b) to (d). The question does not arise. 

[ Translation] 

Labour in Copper Wire Factories In 
·Delhi 

3260. SHRI RAMESHWAR PRASAD: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether it is a fact that labourers are 
required to work for 12 hours a day in facto-
ries manufacturing copper wire in the Union 
Territory of Delhi; 

(b) the measures contemplated by 
Government to save these labourers from 
exploitation; and 

(c) the time by which thesa measures 
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are likely to be implemented? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The Delhi Administration have reported 
that no specific complaint in this regard has 
been brought to their notice. 

(b) and (c). Do not arise. 

[English] 

Unani Physicians 

3261. SHRI RAMJI LAL SUMAN: Wilt 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of Unani PhysicIans in 
CGHS recruited by UPSC since 1986 tiil 
date; 

(b) the number of Unani Physicians 
recruited on ad-hoc basis and are still work-
ing in CGHS and since when they are work-
ing there; 

(c) the steps taken to regularise all ad-
hoc Unani Physicians in CGHS; and 

(d) the norms prescribed, if any forthe;r 
transfer f~m one station to another, the 
number of Unani Physicians who are con-
tinuing in Delhi beyond the prescribed ten-
ure and the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMAN~ 

ROUTRAY): (a) Four. 

(b) One Unani Physician is working on 
ad-hoc basis since 5.5.1988. 

(c) Recruitment to the post of Unani 
Physicians is made through UPSC and there 
is no provision in the rules for regularisation 
of ad-hoc appointees. 

(d) Unani Physicians are transferred 
from one station to another keeping in view 
the administrative convenience and require-
ment of public service. 

Girls Hostels for Scheduled Castes In 
Punjab 

3262& BABA SUCHA SINGH: Will the 
Minister of WELFARE be pleased to state: 

(a) the details of -girls hostelsforSched-
uled Castes constructed by the Government 
of PU"ljab; 

(b) whether these hostels are function-
ing properly; and 

(C) if not, the steps being taken to 
ensure their proper functioning? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) A Statement is attached. 

(b) and (c). Due to certain delicate 
circumstances in Punjab, occupation in some 
hostels is less. District Welfare Officers have 
been directed to contact the Principals of 
these institutions to encourage the students 
to make use of these hostels to the maxi-
mum extent possible. 

STATEMENT 

1. Shri Guru Ravidas Sabha (Regd.), 
near Samadh Mal Chands, Ludhi-
ana .. 

2. Punjabi University, Patiaia. 

3. Shri Guru Govind Singh Khalsa Col-
lege, Mahilpur. Hoshiarpur. 

4. Guru Nanak CoJlege for Woman, 
Nakedar, Jalandhar. 

5. Guru Ravidas HighIHighar Secondary 
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6. Shahid Bhagat Singh Khalsa Col-
lages, Patiala, Ropar. 

7. Khalsa Girls Colleges, Morinda, 
Ropar. 

8. Kamla Nehru Girls High School, Nihar 
Singh Wala, Faridkot 

9. Guru Nanak National College, 
Doraha, Ludhiana. 

10. Kanya Maha Vidyala, Tenda Road, 
Jalandhar City. 

11. Hans Raj Mahila Maha Vidyala, Jal~ 
andhar City. 

12. Bhai Asha Singh Girls Colleges, 
Goniana Mandi, Bhatinda. 

13. Guru Nanak College tor Girls, 
Muktsar, Faridkot. 

14. S 0 College for Women, Suttanpur 
Lodhi, Kapurthafa .. 

15. Shahid Kanshi Ram College of Physi-
cal Education, Bhago Majra, Ropar. 

16. Khalsa College for Women, Civil lines, 
Ludhiana. 

17. Dev Samaj Girls Higher Secondary 
School. Maga, Faridkot. 

lS. AkaJ Degree College for Women. 
Sangrur. 

'9. layalpur Khalsa College for Women, 
Jalandhar City. 

20. G T B ColJege Dakha. Ludhiana. 

21. Mata Mishri Devi DAV College, Gid-
darwaha, Faridkot 

22. DAV'College, Daya Nand Nagar, 
Jalandhar City . 

23. Guru Nanak Khalsa College for 
Women, Model Town, Ludhiana 

[ Trans/ation] 

Mad lum Irrigation Project of Madhya 
Pradesh pending with Union Govern-

ment 

3263. SHRI RESHAM LAL JANGDE: 
Will the Minister of WATER RESOURCES 
be pleased tp state: 

(a) . since when the medium irrigation 
projects of Madhya Pradesh are pending 
with Union Government; and 

(b) whether AgarHaH and Arpa projects-
have been submitted for approval? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWA TEA RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Techho-eco-
nomic appraisal of five medium irrigation 
projects namely. Bah, Sutiapat, Mahuar, Gej 
and Barchar received during the period from 
June, 1984 to June, 1989 has been com-
pleted and comments sent to the State 
Government for compliance. 

(b) Comments on 'Hap Irrigation Project 
received at the Centre in March, 1975 were 
sent to the State Government for compli-
ance. The State Government has to submit 
a modified report. 

[Eng/ish] 

Export of Textiles 

3264. SHRI K.S. RAO: Will the Minister 
of TEXTilES be pleased to state: 

(a) whether the export of textiles in the 
current financial year is likely to exceed the 
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targets fixed therefor; and 

(b) if so, the details of the targets fixed 
and the estimated exports for the co~rrent 
year for garments, cotton fabrics,· cotton 
yam, wool and woollens, silk items, man-
made fibres, knitware and handlooms? 

Item 

t 

Garment-

Cotton Textiles 
(including yarn) 

Cotton Handlooms 

Wool and Woollens 

Silk 

Man-Made Fibres 

-Includes knitwears also. 

[ Translation] 

Fake Family Planning Cases 

2 

2600 

1250 

300 

140 

400 

400 

3265. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) whether Government are aware of 
the fake cases of Family Planning reported 
from various States; 

(b) if so, the details thereof; and 

Cc) the steps being taken/proposec to 
be taken in this regard? 

THE MINISTER OF TEXTLES AND 
FOOD PROCESSING INDUSTRIES (SHAI 
SHARAD YADAV): (a) Yes, Sir. 

(b) The details of the targets fixed and 
the estimated exports for the year 1989-90 
are as under:-

(ValUf'- in Rs. crores) 

Estimated Expotts 

3 

3100 

1350 

310 

160 

400 

550 

THE MINISTER OF HEALTH AND 
FAMIL't' WELFARE (SHRI NILAMANI 
ROUTRA Y): (a) to (c). Field verification on 
a sample basis of F amity Planning aa:eptors 
reported by the States is carried out by three 
Government agencies. The findings of these 
agencies are fed back to the States for taking 
necessary remedial measur~s to improve 
the quality of the programme performance. 

Based on the latest information 001-
lacted for 1987 ~88 and 1988-89. a cJc:lwn-
ward trend is observed in respec,1 of propor-
tion of acceptors (i) who could not be traced 
(ii) who were found not eligble and ~) who 
denied of having availed services.·Besidas. 
specifIC complaints regarclng Family Plan-
ning acceptance when recliwd .. ralerred 
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to the cOncem~ Stat. Governments for . 
I 

taking appropr~e action. 

[English] 

Wellar. Fund Scheme for indians 
Wor~lng Abroad 

I, 

3266. PROF. K.V. THOMAS: Will the . 
Minister of LABOUR be pleased to state: 

(a) wether ~erala Government has 
submitted a weHate fund scheme for the 
benefit of Indians WOrking abroad; 

(b) if so, whether. this scheme has been 
accepted; 

(c) whether arrangements would be 
made for Indians and their families abroad to 
get adequate medical facilities in the event of 
accidents; and 

(d) whether the investme!1ts made by 
the Indians working abroad will get the bene-
fits and concession given to export promo-
tion measures? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not arise. 

(c) The employment contracts of emi-
grant workers provide for medical benefits to 
them as per local labour laws. Families of 
such workers do not usually accompany 
them when they go abroad for empi9yment. 

(d) The information is being coll8ctad. 

·Wage Policy In Fr .. Export Zone 

3267. SHRIMATI GEETA MUKHER-
JEE: Win the Minist!irof LABOUR be pleased 
to state: 

.- (a) whether Govsrnment are aware that 
at the 'Free Export Zones' no wage policy is 
followed; and 

(b) if so, whether.Government propose 
to fix a wage policy for these 'Free Export 
Zones'? 

THE MINISTER OF lABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The 'Free Export Zones' are governed by 
the wage policies of the respective states in 
which they are located. 

(b) Does nat arise. . 

Insurance for Agricultural Work •• 

3268 DR. K. KAlIMUTHU: WiH ,the 
Minister of LABOUR be pleased to state: 

(a) whether there is a proposal under 
consideration of Government to introduce a 
nationwide personal insurance sCheme for 
workers engaged in agricultural operations; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). There is no proposal to introduce 
any new personal insurance scheme, for 
workers engaged in agricultural operations. 
However, a Group Insurance Scheme for . 
Landless AgricUltural Labourers operated 
bY the Life Insurance Corporation is already 
in operation allover the country. 

implementation of CIvil Rights Act 

3269. SHRI J. CHOKKA RAO: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Government are taking 
measures tor inlplamentation of the CivH 
Rights ki, 1955; 
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(b) the State-wise number of cases 
registered and pending in courts under this 
Act during 1989·90 and the number of ac-
cused convicted; and 

(c) the steps Government contemplate 
to eradicate untouchability? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) The information is being collected 
and will be laid on the Table of the House. 

(c) State Governments have been 
addressed to effectively implement the vari-
ous provisions of the Protection of Civil Rights 
Act, 1955. The measures already taken for 
effective implementation of the Protection of 
Civil Rights Act 1955. include appointment 
of officers for initiating or exercising supervi-
sion over prosecutions for contravention of 
the provisions of the Act, setting up of Spe-
cial Courts for speedy trial of untouchability 
offences, setting up of Committees by the 
State Governments at appropriate levels to 
periodically review implementation of the 
Act, provision of legal aid to untouchability 
victims, intensive mobilisation of mass media 
through exhibition of films, documentaries 
and organisation of Seminars. Apart from 
these, Central Assistance is being provided 
to various State GovernmentslUnion Terri-
tory Administrations for strengthening the 
machinery for implementation of Protection 
of Civil Rights Act, 1955, including setting up 
of Special Courts. Efforts are also being 
made to develop thgm educationally, eco-
nomically and socially in such a way as to 

integrate them with the main stream of the 
Society. 

( Translation] 

Irrigated Area for Agriculture 

3270. SHRI SATYNARAYAN JATIYA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the total irrigated and non-irrigated 
-area in the country, State-wise; 

(b) the existing modes of irrigation, the 
criteria for fixing the irrigation rates and steps 
taken to bring uniformity in these rates; and 

(c) the steps taken for increasing the 
irrigated area for agriculture and the targets 
fixed to meet the demand of foodgrains? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) A Statement is 
given below. 

(b) Irrigation is primarily by surface 
canals, ground water pumps or lifts from the 
rivers. Water rates vary from State to State, 
and at present there is no uniformity with 
regard to such rates. However, all States 
have been advised to revise their water rates 
to at least recover operation and mainte-
nance cost of irrigation systems. 

(c) Several major, medium and minor 
irrigation schemes are being undertaken for 
increasing the irrigated area, and for meet-
ing the demand for foodgrains. 
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Flood. In Bihar 

3271. SHRI TEJ NARAYAN SINGH: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Bihar experience heavy 
floods due to Kosi, Kamla, Bagmati and 
other rivers originating from the Himalayas; 

(b) whether negotiations with Govern-
ment of Nepal are in progress to construct 
reservoirs etc. on these rivers; and 

(c) if .so, the details of the schemes 
formulated by Government in this regard 
and the progress made in the negotiations 
being held with Government of Nepal? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Yes, Sir. 

(b) and (c). India has suggested a 
storage reservoir project of Kosi river to 
Nepal which will also include flood control 
benefit. No agreement has been concluded. 

[English] 

District Consumer Forum In Delhi 

3272. SHRI P.R.S. VENKATESAN: 
WilJ the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a) whether Delhi ;s poineering Union 
Territory in the promotion and implementa-
tion of Consumer Protection Act, 1986; 

(b) whether District Consumer Forum 
has been set up in Delhi; and 

(c) if so, the number of cases filed 
before I and decision taken; if any, in respect 
of supply of detective goods services sepa-
-ear? 

THE MINISTER OF FOOD AND CIVil 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) and (b). Delhi Administration has consti-
tuted the State Consumer Protection Coun-
cil, District Forum and State Commission as 
envisaged in the Consumer Protection Act, 
1986. 

. 
(c) As per information furnished by 

Delhi Administration. 2766 cases were filed 
in the District Forum as on 26.3.90 of which 
1690 cases had been disposed of as on that 
date. Out of the 1690 cases decided, as 
many as 502 related to defective goods and 
1188 cases were of deficient services. 

Procurement of Cotton by CCI In 
Karnataka 

3273. SHRI S.T. PATIL: Will the Minis-
ter of TEXTILES be pleased to state: 

(a) the total quantity of cotton cleared 
for export by Union Government for Cotton 
Corporation of India (CCI) in the current 
season; 

(b) the quantity of cotton which CCI has 
already procured from Karnataka in the 
current season; and 

(c) the expected quantity to be procured . 
by CCI from Karnataka in the current sea-
son? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Government have so far allotted qoota for 
export of 5.40 lakh bales of cotton of Cotton 
Corporation of India during the current ses-
sion. 

(b) Tilll)ow there has been no need for 
procurement at support price. The Corpora-
tion has made commercial purchase of 
16,415 bales of cotton from Kamataka upto 
28.3.90 during tlwt current cotton season. 
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(c) The commercial purchase of cotton 
by Cotton Corporation of India from Karna': 
taka is dependent upon factors like the price 
situation, requirements of mills, export pros .. 
pects, etc. 

[Translation] I, 

RaJghat Project 

3274. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the total amount spent by Union 
Government so far on the Rajghat Project 
under Betwa River Board set up with the 
concurrence of the Uttar Prades'h and 
Madhya Pradesh Government; and 

(b) thetime by which this project is likely 
to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Funds for the 
Rajghat Dam Project are made available by 
the States of Madhya Pradesh and Uttar 
Pradesh in equal proportions. An amount of 
Rs. 129 .. 14 crores has been spent on the 
project till the end of January, 1990. 

(b) The head-works are scheduled for 
completion in 1992. 

[English] 

Examination for Head Clerks and UDCs 
In EPF Organisation 

3275. SHRI GIRDHARI LAL BHAR-
GAVA: Will the M:nister of LABOUR be 
pleased to state: 

(a) wheth.er complaints from various 
unions, including the complaints from some 
Members of Parliament, have been received 
by Government/Ministry of Labour, demand-

ing a probe by the Central Bureau of Inves-
tigation in the scandal of leakage of question 
papers of Head-clerks and U.D.C. in the 
Employees' Provident Fund Organisation; 
and 

(b) if so, whether the investigation has 
been handed over to the Central Bureau of 
Investigation and if not, the reasons thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) The investigation has been en-
trusted to the Crime Branch of Delhi Police. 

Stainless Steel Utensils Conforming 
Indian Standards 

3276. SHRIMATl JAYAWANTI NAV .. 
INCHANDRA MEHTA:· Will the Minister of 
FOOD AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether Government are aware that 
a large number of stainless steel utensil$ 
manufactured from rolled sheets do not 
conform to the prescribed Indian Standards; 

(b) if so, the details thereof; and 

(c) if so, what check is exercised by 
Government to ~nsure that stainless steel 
utensils are manufactured conforming to the 
prescribed Indian Standards only? 

THE MINISTER OF. FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) Yes, Sir. 

(b) and (c). Though the Bureau of 
Indian Standards (8IS) h~ve formulated a 
few Indian Standards in respect of some 
stainless steel utensils as well as stainless . 
steel sheets, coils and strips, these Stan-
dards are voluntary in character. The Bu-
reau administers a Certifications Marking 



607 Written Answers APRIL 4, 1990 Written Answ91S 808 

Scheme underwhich manufadures licenced 
by the Bureau are aut~rised to affix the lSI 
Standard Mark on the products manufac-
tured by them in token of their conformity to 
the respective Indian Standard specifica-
tion. The Bureau also monitors the perform-
ance of such licenced manufacturers by way 
of periodic surprise checks at production 
stage. There are only three manufactures in 
India,'who are licenced by B.I.S. B.I.S. are 
not empowered to take action against any 
stainless steel utensil manufacturer for sub-
standard or inferior quality of stainless steel 
utensils manufactured by him if he is not a 
licencee of the Bureau. BIS, however, through 
its publicity campaign keep on educating the 
consumer at largetogo in foronly lSI marked 
products to get quality. 

Wakf Properties in Lakshadweep 

3277. SHRI P.M. SAYEED: Will the 
Minister of WELFARE be pleased to state: 

(a) the number of Wakf Properties in 
Lakshadweep which have been notified in 
the official gazette since 1965; 

(b) the number of new Wakf-Properties 
which have not been notified in the official 
gazette so far; and 

(c) the reasons therefor and the time by 
the which the new properties are expectetf to 
be notified? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) 256 (Two hundred and fifty six) Wakf 
prop4ll1ies have been notified since 1965. 

(b) 35 (Thirty five) new Wakf properties 
have not been notified in the official gazette 
so far. 

(c) According to the information re-

cawed from Lakshadw8ep Administration. 
the verification and assessment of these 35 
new Wakf properties is yet to be completed. 
As these properties are distributed in 10 
inhabited islands lying scattered in the Ara-
bian Sea, their exact position could be as-
sessed and ascertained only after survey 
and inspection. This work could not b& un ... 
dertaken by the official~ of the Lakshadweep 
Wakf Board during the current financial year 
1989-90forwant of funds. It is now proposed 
to conduct the inspection of these properties 
during the financial year 1990-91 after get-
ting sufficient grants-in-aid. 

[ Translation] 

Plantation of Mulberry Trees 

3278. SHRI HARISH RAWAT: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether a comprehensive scheme 
has been formulated by Government re-
garding plantation of Mulberry trees in the 
Eighth Five Year Plan in hill areas of Uttar 
Pradesh; and 

(b) the steps proposed to be taken ,by 
Government to promote Silk production in 
these areas in the said plan period? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). National Sericuhure project (1989· 
94) being implemented by the Central Silk 
Board envisages development of 4,000 acres 
of "mulberry plantation to yield 120 tonnes of 
raw silk in the State of Uttar Pradesh cover-
ing Deharadun District (which is part of the 
hill areas of State) and the Saharanpur Dis-
trict. The project envis'ages the setting up of 
the following supporting infrastructures in 
the States:-



609 Wrllten Answers CHAITRA 14, 1912 (SAKA) Written Answers 610 

1. Basic Seed Farms 2 

2. Grainage 1 

3. Technical Service Centres 8 

4. Chawki Rearing Centres 40 

5. ~n Markets 2 

6. Cocoon Drying Chambers 40 

7. Demonsration cum-Training Centre for reeling 1 

[English] 

Increase In Water Supply in Delhi 

3279. SHRI KALP NATH RAI: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether any plan has been worked 
out for increasing the water supply to the 
residents of Delhi; and 

(b) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). Delhi Water Supply and Sewage 
Disposal Undertaking ~as reported that it 
has taken" several long term measures and 
short term measures (scheduled for comple· 
tion within the current year) to increase the 
supply of drinking water in DeihL Some of the 
measures are:-

Short term measures 

(i) Construction of 180 MlD water 
treatment plant at Wazirabad. First 
phase already completed. 

(N) 

(iii) Con -::--uction of 5 ranney wells in 
Alipur expected to yield about 67.50 
MLD. 

Long term measures 

(i) Construction of second 450 MlD 
Water Treatment Plant at Haiderpur 
(2 years). 

(ii) Construction of 180 MLD (40 MGD) 
Water Treatment Plant at Nangloi 
(2-3 years). 

(iii) Construction of 450 MLD Water 
Treatment Plant at GokuJpuri in 
Trans-Yamuna (5-6 Years). 

Grants to InstHutions for Mentally 

Retarded Children 

3280. SHRI P.C. THOMAS: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Union Government have 
any scheme to provide grants to institutions 
where mentally retarded children are taught 
and rehabilitated; 

(b) the details of grants given together 
with the terms and conditions thereof; 
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Rs. 1,03,8781-(c) whether "NIRMALA SADAN" a 
school for mentally retarded children at 
Muva~upuzhia in Ernakulam district in Ker-
ala was being given financial assistance, if 
so, the details thereof; 

(d) whetherthis grant has been discon-
tinued and if so, the reasons tr . -l~r: and 

(e) . whether Government propose to 
increase the grantslfinanciaJ assistance for 
the benefit of more mentally retarded chil-
dren? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) Underthe Scheme of "Assistance to 
Organisations for the Disabled Persons", 
Grants-in-aid are released annually to insti-
tutions which are registered under the So-
cieties Act, and are engaged in the fol1owing 
activities: 

(i) Detection and intervention of 
primary nature, and also the 
prevention of disability J 

(ii) Education andlor training, and 

(iii) Rehabilitation-Physical, psy-
chological, social and economic. 

The applications f",. the projects are 
normally acceo~,:,t~, ';' the State Gov-
ernments/Union Ttl r ~s. The State Gov-
ernments scn:tli \\~td each application/proj-
ect and forwards it to the Ministry. A list of 
Organisations for the mentally retard'ed re-
ceiving grants-tn-aid is given below in the 
statement. 

(c) Yes, Sir. The details are: 

1987-88 Rs. 45,275/-

1988-89 Rs. 1 ,00,095/-

1989-90 

(d) No, Sir. 

(e) Yes, Sir. 

STATEMENT 

Andhra Pradesh 

1. The General Secretary t Andhra 
Pradesh State Council for Child Wel-
fare, Raj Bhavan, Road, Hyderabad. 

2. Radha Institute for Mentally Retarded, 
8555, M.G. Road, Opp. T.V.S. Rani-
ganj, Secunderabad (A.P.) 

3. Pamencap Centre, 2-8, Vasavi Col-
ony, Picket, Secunderabad-500003. 

4. Hyderabad Special School for Chil-
dren in need for special care, 1-3/20/ 
90, Mahankali Street, Secunderabad. 

5. Thakur Hari Prasad Institute for the 
Mentally Handicapped, Hyderabad. 

Assam 

, . President, Gauhati, Mental WeHare 
Society, Ratnagri Lane Bamuni-
maidem, Gauhati. 

Gujarat 

1. The Administrator, Shishu Kunj, 
Special School for M. R. Children, 
Rupaliba Garden, MG Road, Porban-
dar (Gujarat). 

2. Managing Trustee, Shri Sharda 
Charitable and education Trust, 
Kothari Sadan, Kashav Nagar, Ahme-
dabad .. 380027. 
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Hatyana 

1.. District Red Cross Society, Rohtak. 

Jammu & Kashmir 

1.. The Secretary. Rotary Innerwheel 
Home for Mentally Retarded Children, 
Bharat Chhawni, P .B. No. 57, Jammu. 

Kamataka 

1. The Hony. Secretary, Association for 
the Mantally Handicapped, 8yra 
'Sandra Bangalore-39. 

2. The Diredor, Institute of Speech and 
tte.ing, Hennur Road, 8angalo re-
SIOOIM. 

3. Oindar. DL Steiner's Curative Edu-
c.lion Instt. for Mentally Retarded 
Children. Vidyagiri, Dharward-
580004. 

Kerala 

1. The Secretary, Social Welfare Centre, 
Trichur-650005. 

2. The President, Bala Vikas Society, 
PEROORKADA Trivandrum-695005. 

3. The Secretary, Young Women's 
Charistian Association, Quilon (Ker ... 
ala). 

4. Hony. Secretary, Rotary Instt for 
children in need of special care, 
Behind Tagore Theatre, Trivandrum. 

Maharashtra 

1. The Executive Secretary t National 
Society for Equal Opportunities ter 
the Handicapped, Postal Colony 
Road, Opposite to Beggar's Home, 
Chembur,. Bombay-400071. 

2. The Project Officer .. Community Aid 
and Sponsorship Programme A-2. 
Rasadhara Cooperative Housing 
Society Ltd.. 385, S. V.P. Road. 
Bombay-40004 (India). 

3. ASTITVA, P!ot No.8, Phase IMIDe 
Dombivli (E), Distt. Thane. 

4. The Hony. Director, Society for Care, 
Treatment, Training of Children in 
need of special Care. Sewfi Hills, 
Sowri Road. Bombay-400033. 

5. Poona Seva Sadan Society, 613-14, 
Sadashiv Path, Pune-411 030. 

6. The Executive, Vice-President, Soci-
ety for the Vocational Reh. of Re-
tarded, Kalichand Mansion. 298, 
Shamaldas Gandhi Marg, Bombay-
2. 

7. Kamayani Udyog Kendra, Society, 
1137/64, Shivaji Nagjar, Poone-
411005. 

8. Probodhini Vidya Mandir (A School 
for the Mentally Retarded Children) 
Circle Cinema Compound, Old Agra 
Road, Nasik-2. 

Manipur 

1. Secretary, Centre for Mental Hygien. 

Orissa 

Sagar Road, Thiangam Loikai Imphal 
(Manipur). 

.1. Handicapped Welfare Organisation 
Balasore, Orissa. 

Tamil Nadu 

1. BaJa Vi"., twa 
Madras-600010. 
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2. ~bagam Instt. for the Mentally Re-
tarded, Race Course Road, Madurai-
2 (T.N.) 19538. 

3. The Executive Director. Andhra 
Mahila Sabha, Iswari Prasad Datta-_, 

treya Orthopaedic Centre, 10, Dr. 
Duragabi Desh Muk Road, Madras-
600028 (T.N.) 

4. The Secretary. Pathway Centre for 
Rehabilitation and Education for the 
Mentally Retarded Children, 15, 1 st 
Main Road, Gandhi Nagar.' Adyar. 
Madras-600020. 

5. Church of South India Trust Associa-
tion Oicese Office, 204. Race Course 
Road, Coimbatore (T.N.) 

Uttar Pradesh 

1. The Secy. Bureau of Child We Hare 
and Research, tT. Building. Hazrat 
Ganj, Lucknow-226001. 

2. The Diredor RAPHAEL, Ryder 
Cheshire International Centra. P.P. 
157. Dehradun. 

3. The Secretary, MANGALAM, 96. 
Society Park. Narahin, lucknow. 

4. The 'General Secretary. Chetna 
School for the Mentally Retarded 
Children, 8-8, NiraiaNagar, Lucknow. 

5. Manager. Akhil Bhartiya Vikfang Kal-
yanSamiti. Distt. Faizabad, Ayodhya. 

West Bengal 

1. The Secy. Prabhartak tnstt. of Ma.n-
tally Ret.dad, P.O. Chandennagar, 
Distt. Hooghly. 

2. Prabartak Sangha, Chandannagar, 
(West Bengal). 

3. The Director, Alakendu Bodh Nikatan, 
Plot No. CIT Scheme, VII-54, V.I.P_ 
Raod, Kankurgachi, Calcutta. . 

4. The Chairman, Society for Remedial 
Education Assessment Counselling 
Handicapped, 73-11 A-Palam Avenue, 
Calcutta-700010 

5. Secretary, Abhinav Bharati, (Ma-
navikas Kendra) 11. Pretorial Street, 
Calcutta-700071. 

6. Secretary, Reh.. India. P-91, Hellen 
Keller Sarani, Majerhat, Calcutta-
700053. 

1. The President, Federation tor the 
WeHare of the Mentally Retarded. 
(India), Shaheed Jest Singh Marg. 
KaIwaria Sarai,lnstitutional Are~ New 
Delhi-11 0067. 

2. lheManagar.BaJwantraiMehtaVldya 
Bhavan, 1 apat Bhavan, Lapat NaQar, 
New Delhi-11 0024. 

3. Director Sanjivini Society for Mental 
Health. 190, Under Defence Colony 
Fly Over. New Delhi.. 

4. Secretary, Delhi Society for the Wei-
far. c:A MentaUy Retarded Children. 
Okhla Road, New Delhi. 

5. Director-cum-Hony. Secretary Sa .. 
madhan, J-32, South Extension, Part .. 
I, New Delhi. 

6. GenenraJ Secretary, 7amana' 183. 
Munirka Enclave. New Delhi. 
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Strike by Employees of Cooperative 
Sugar Mills In Punjab 

3281. SHRI KIRPAL SINGH: Will the 
Minister of LABOUR be pleased to state: 

I 
\ 

(a) whether there has been a strike in 
the Co-operative Sugar Mills in Punjab; 

(b) if so, when the strike was called off; 

(c) the details of terms and conditions of 
settlement for calling off the strike; 

(d) whatherthe conditions of settlement 
were implemented by all the co-operative 
milts of Batata; and 

(8) whether all the employees of the 
sugar mills were reinstated including daily 
wages employees after the strike was called 
off? 

THE MINISlER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(8) Yes, Sir. 

(b) The strike was called off uncondi-
tionally on 11.12.1989. 

(c) Aoaording to information received 
from the Government of Punjab, the terms of 
~ I8ltlement provided that (i) thS scales of 
par d the workers of Co-operative Sugar 
Mils in Punjab should be strudured as per 
the recommendations of the Third Wage 
Board on Sugar Industry set up by the Gov-
ernment of India, (ii) payment of emolu-
ments to the workers of _ the Cooperative 
Sugar. Mills in Punjab should be on the 
patt"n laid down in U.P. for their workers, 
subject to their final fixation on the basis of 
the recommendations of the Third Wage 
Board for Sugar Industry as accepted by the 
Government of India. and (iii) there will be no 
victimiaation of workers. 

(d) Ves, Sir. 

(8) The Govemment of Punjab have staled 
that no worker was victimised. The wo .... 
empioyed on daily wage basis were en-
gaged by the Mills keeping in view the re-
quirements of casual labour for the crushIftg 
season 1989-90. 

HospHal for Beedl worke,s at Dhullan 
(Mur8hldabad ... West Bengal) 

3282. SHRI BASUDEB ACHARIA: Will 
the Minister of LABOUR be pleased to state: 

(a) Whether Government had a pro-
posal to set up a hospital for beadi workers 
at Dhulian in the District of Murshidabad, 
West Bengal; and 

(b) if so, the details of the progress 
made so far in this regard? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes Sir. 

(b): CPWD authorities have been re-
quested to prepare a fresh estimate. 

Infant Mortality Rate And foreign AId 

3283. SHRI G.S. BASA VRAJ: Wil the 
Minister of HEAlTH AND FAMILY WEl-
FARE be pleased to state: 

(a) the infant mortality' ~te in the coun-
try as a whole and State-wise for first five 
years since 1952 and ruing the last three 
years; 

(b) the extent of foreign aid received for 
immunisation and rehydration programmes 
during the last three years; 

(c) State-wise allocation of Central 
resources for immunisation and rehydration 
programmes; and 

(d) the amount actually released to 
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State Governments and the amount actually 
spent by State Governments State-wise? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) The Infant Mortality Rate in 
the country and State-wise for the first five 
years since 1952 is not available. According 
to reports prepared by Census Actuary, the 
Infant Mortality Rate during the decade 1951-
61 was 146 per thousand live births. For 
subsequent years estimates of infant Mortal-
ity rate are based on Sample Registration 
System of RGI and data are available upto 
1988 as given in the attached statement .. 1. 

(b) Details of foreign assistance re-
ceived for immunisation and Rehydration 
Programmes during last three years, includ-
ing assistance in kind are given below: 

Immunisation 
Programme Rs. 9069.00 lakhs 

Rehydration 
programme : Rs.703.81 lakhs 

In addition to this, supplies for Immuni-
sation Programme worth Rs. 7040.00 lakhs 
(44 million US$) are in pipeline and are 
expected during the calender year 1990. 

(c) and (b). Details of Central assis ... 
tance to St~tes and Union T arritories for 
Implementation of Immunisation and Oral 
Rehydration Therapy Programme alongwith 
details of actual amounts releases and the 
expenditure reported by States/UTs is given 
in the attached statement II & III for Immuni-
sation and ORT Program me respectively. In 
addition to cash assistance, supplies were 
also made available in the form of vaccines, 
equipment, vehicles and oral Rehydration 
salt. 
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Central Assistance for Upper Indravatl 
Project 

3284. SHRI BHAKTA CHARAN OAS: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the total amount of Central Grants 
sanctioned for the Upper Indravati Project in 
Seventh Five Year Plan; 

(b) the amount spent on that project 
during the above plan period; 

(c) the target date of the completion of 
that project; and 

(d) the progress made in the completion 
of the multipurpose project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTABIA): (a) Irrigation proj-
ects are planned, formulated and executed 
by the States. Centre gives block grants and 
loans unattached to any sector of develop-
ment. In the State's Seventh Plan, outlay for 
the project was Rs .. 380.5 crores. 

(b) Approximately As. 245 croreS upto 
February t 1990. 

(c) 1995-96. 

(d) The progress reported on different 
components upto February t 1990 is approxi-
mately, Indravati Dam 750/0, Podagada Dam 
580/0, Kapur Dam 700/0, Moran Dam 55%, 
left Main canal 95% and Right Main Canal 
100/0. 

Development of Und_ground Water 
Resources 

3285. SHRI SAMARENDRA KUNDU: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Union Government have 
any plan to harness underground water; 

(b) if so, the details thereof; 

(c) the quantum of under ground-water 
available in lnd;a and the quantum utilised 
therefrom; 

(d) whether there has been a survey of 
underground water reserves in Balasore and 
Mayurbhanj Districts in Orissa; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MJNISTRYOFWATERRESOURCES(SHRI 
MANUBAHI KOTADIA): (a) and (b). Plan-
ning and development of ground water re-
sources are carried out by the State Govern-
ments. There is a proposal to develop an 
irrigation potential of 10.00 million hectares 
through ground water resources in the 
Country during the Eighth Plan period, in-
volving construction of 17.11 lakh dug wells, 
16.89 lakh shallow tubeweUs and 11 thou-
sand public 1ubewells. 

(c) India's annually reptenishableground 
water resources have been provisionally 
estimated at 45.22 million hectare metres of 
which about 10.65 million hectare metres 
are being utilised for irrigation. 

(d)-and (e). Hydrogeological surveys 
have been completed in both the districts. 
The annually replenishable ground water 
resources of Balasore and Mayurbhanj dis-
tricts have been provisionally estimated at 
0.194 million hectare metres and 0.141 mil-
lion hectare metres, respectively. 

Hostels for SCIST Boy. 

3286. SHRI JAG PAL SINGH: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Union Government is con-
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sidering the construction of hostels for the 
SC/ST boys all over the country; 

(b) if so, the expected expenditure 
involved and how many such hostels would 
be constructed; 

(c) whether Government have realised 
the magnitude of suffering of such· boys 
studying in various parts of the country; and 

(d) whether this project is expected to 
be launched by Union Government? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The Centrally Sponsored Scheme of 
construction of Girls Hostels for Scheduled 
Castes and Scheduled Tribes has been 
extended to Scheduled Castes and Sched-
uled Tribes boys also from the year 1989-90. 

(b) to (d). During the year 1989-90 an 
amount of Rs .. 50.00 lakhs was sanctioned to 
various State Governments for the construc-
tion of 13 hostels buildings with 816 inmates. 
An salty of Rs. 8 crores has been provided 
for this scheme during 1990-91, 

Handicapped Persons In the Country 

3287~ SHRI P. R. KUMARAMANGA-
LAM: Will the minister of WELFARE be 
pleased to state: 

(a) the detai1s of various categories of 
the handicapped persons in the country; 

(b). _ the average number of persons 
rendered handicapped daily due to acci-

, dents or otherwise; 

(c) the capacity of trt:tatment centres in 
this regard in the country in Government and 
Voluntary sectors; and 

(d) the measures proposeeJ to be taken 
in the matter? 

'THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN) 
(a) During 1981, National Sample Survey 
Organisation conducted a country-wide 
sample survey on disabled persons to arrive 
at reasonably accurate estimates of the 
incidence and prevalence of disability in the 
country. According to this survey, in 1981, 
there were an estimated 12 million phys~­
cally disabled persons in the oountry consti-
tuting 1 ~ 8% of the total population. Disability-
wide, there were 5.43 million orthopaedically 
handicapped, 3.47 million visually handi-
capped; 3.02 million hearing handicapped 
and 1 .75 million speech handicapped. Some 
of the disabled persons have more than one 
type of disability. 

(b) to (d). The matter falls within the 
purview of State Governments. The Ministry 
of Health and Family WeHare have no statis-
tically based data in. this regard. However, 
facilities 'for medical treatment of victims of 
accidents are available in most of the major 
Civil Hospitals in the country including dis-
trict Hospitals and Hospitals attached to 
Medical Colleges .. 

New Drug for Migraine 

3288. SHAI NARSINGRAO SURYA· 
WANSHI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether a new drug 'SUMA-
TRIPTAN' has been devel~ for Migraine; 

(b) if so, whether Government have 
tested its efficiency; and 

(c) when it is likely to be available in the 
Market? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Yes, Sir. The drug is mar-
keted in U.K. by MIs. Glaxo for the treatment 
of Migraine. 
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(b) No application has been received 
under the provisions of Drugs and Cosmet .. 
ics Rulas for approval for the new drug 
·Sumatriptan' . 

(c) Does not arise. 

Poor Facilities in Dr. Ram Manohar 
Lohia Hospital 

3289. SHAI R. N. RAKESH: 
SHRI KAMAL NATH: 
SHRI MANORANJAN SUR: 

Wifr the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether patients are facing a lot of 
difficulties due to poor facilities in Dr. Ram 
Manohar Lohia Hospital, Delhi as appeared 
in the 'Indian Express' dated 8th March, 
1990 under caption 'Lohia Hospitars prob-
tem D.Ts.'; 

(b) if so, the reasons theroof; and 

(c) whether any action has since been 
taken by Government to remedy the situ-
ation and if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). A Committee has 
gone into all the aspects mentioned in the 
News'ttem. In the report submitted by the 
Committee, the short-comings in patient care 
in the hospital has been mainly attributed to 
the frequent agitations of doctors, Nurses 
and group 'e' and '0' staff of the Hospital, 
over-crowding in the Hospital etc. Agitations 

~ were settled by the Government in consulta-
tion with the various Unions. Generally, there 
is no shortage of medicines, disposables 
and equipments. Whenever, there is a short-
age of a particular medicine, efforts are 

made to replenish the same by utilising the 
imprest money. 

Blindness In Rural Areas 

3290. SHRI D. M. PUTTE GOWDA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether blindness is a major prob-
lem in rural areas in the country; 

(b) whether Union Government have 
taken/propose to take any steps to provide 
specialised eye care services particularly in 
the rural areas of the country; and 

(c) if so, the details thereof and the 
details of assistance Union Government 
propose to give to State Governments to 
deal with the problem of blindness in the 
country? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI .'lILAMANI 
ROUTRAY): (a) Yes, Sir. 

(b) and (c). Under the National Pro-
gramme for Control of Blindness Ophthalmic 
Care Services are being rendered for rural 
and remote areas through PHCs. Central 
Mobile Units and the District Mobile Units. 
The services of voluntary organizations are 
also being utilised. 

More specialised services to the rural 
population are made available through the 
up-graded departments of Ophthalmology 
at District Hospitals, Medical Colleges as 
welt as at the Regional Institutes of Ophthal-
mology. In 1990 .. 91 Central assistance to 
the tune of Rs. 594.151akhs to all States and 
UTs (details given in the statement below) is 
envisaged. 
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STATEMENT 

1990-91 

National Programme for Control of Blindness 

51. No. A ... State Rs. in LaJchs 

1 . Andhra Pradesh 56.32 

2. Arunachal Pradesh 0.35 

3. Assam 17.31 

4. Bihar 51.38 

5. Goa 7.49 

6. Gujarat 28.24 

7. Haryana 10.12 

8. Himachal Pradesh 10.99 

9. Jammu & Kashmir 11.00 

10. Karnataka 42 .. 46 

11. Kerala 13.42 

12. Madhya Pradesh 44.54 

13. Maharashtra 43.39 

14. Manipur 12.21 

15. Meghalaya 3.05 

16. Mizoram 3.23 

17. Nagatand 6.84 

18. Orissa 20.51 

19. Punjab 13.46 

20. Rajasthan 18.03 



645 Written Answers CHAITAA 14, 1912 (SAKA) Written Answers 646 

SI.No. A-State 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh 

25. West Bengal 

Total (A) 

a .. UTs without Legislature 

1. Pondicherry 

C-UTs without Legislature 

1 . Andaman & Nicobar Islands 

2. Chandigarh 

3. Dadra Nagar Haveli 

4. Daman & Diu 

5. Delhi 

6. Lakshadweep 

Total (C) 

Total A+B+C 

Vigilance Committees on Working of 
Fair Price Shops 

3291. SHRI V. KRISHNA RAO: 
SHRI C. P. MUDALAGIRI-

YAPPA: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

Rs. in Lakhs 

2.98 

45.95 

7.22 

66.62 

35.91 

573.02 

7.38 

0.17 

1.02 

0.59 

2.97 

8.83 

0.17 

13.75 

594.15 

(a) whether vigilance committees have 
been set up to look into the working of the 
Fair Price Shops; 

(b) if so. the manner in which the 
Members were selected; and 

(c) the nature of the duties and respon-
sibilities of members of the committee? 
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THE MINISTER OF FOOD AND CIVil ther they are in the organised, un-organised 
SUPPLIES (SHRI NATHU RAM MIRDHA): and cooperative sectors, Information in re .. 
(a) AdvisoryNigiiance Committees have spect of all the food processing industries in 
been set up in most States/UTs at various different sectors is not being maintained 
levels viz. State, District, Block and Fair price Centrally. 
shop levels by State Govts/U.T. Admns. 

(b) Members are nominated by State 
GovtslU. T. Administrations and generally 
include elected representatives, ~~~ . .:11 work-
ers, and representatives of voluntary organ1-
sations, consumers, women"s organisatjons, 
SC/STs etc. 

(c) In general terms such committees 
keep vigil over the distribution of PDS items 
through the network of fair price shops. As 
the actual implementation of Public Distribu ... 
tion System rests with the State Govts/U.T. 
Administrations, the exact responsibilities 
and nature of duties of the members of such 
Committees could vary from State to state. 

Sea Food Processing in Kerala 

3292. SHRI S. KRISHAN KUMAR: Will 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state: 

(a) the names of States where food 
processing industries have been set upduring 
the last three years; 

(b) whetherthese industries have helped 
the fruit-growers in those States; 

(c) if so, the fact~ 7reof; 

(dj whether t~o\/ernment propose to 
expand sea-food processing industry in 
Kerala; and 

(e) if so, the details thereof? 

THE MINISTER FOR TEXTILES AND 
FOOD PROCESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) Most of the food 
processing Industries are delicensed. Fur-

(b) and (c). The production of fruit and 
vegetable products covered by the Fruit 
Products Order which was O.96lakh tonnes 
in 1980 had gone up to 2.15 lakh tonnes in 
1 988. The production of fruit and vegetable 
products during 1989 has been estimated at 
2.40 lakh tonnes. This indicates growing 
utilization of fruits & vegetables grown in the 
country. 

(d) and (e). Sea food processing indus-
try is delicensed. Some Plan schemes have 
been formulated for support to the growth of 
sea food processing industries. Some 
schemes are also being operated by the 
marine Products Export Development Au-
thority for the development of sea food proc-
essing industries. 

Cases Pending Before industrial 
Tribunal/Labour Courts, Maharashtra 

3293. SHRI BABANRAO DHAKNE: 
Wilt the Minister of LABOUR be pleased to 
state: 

(a) the number of industrial disputes 
pending before each Industrial Tribunal/ 
Labour court in Maharashtra as on the 30th 
November, 1989; 

(b) the number of the cases pending for 
more than two years; 

(c) whether any additional industrial 
Tribunal/Labour Court has been set up in 
Maharashtra during the last one year to 
dispose of the pending cases; if not, the 
reasons therefor; and 

(d) the steps being taken forthe speedy 
disposal of long pending industrial disputes? 
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THE MINISTER" OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). The number of cases pending 
before the State Industrial Tribunals and 

Labour courts in Maharashtra and those 
pending for more than two years as on 30th 
November, 1989 are as fotlow:-

No. of cases pending No .. of cases pending for 

(i) Industrial Tribunals 23,665 

(ii) Labour Courts 75,626 

The number of cases before each In-
dustrial Tribunal and Labour Court is not 
readily available. 

(c) and (d). In addition to 19 Industrial 
Tribunals and 35 Labour Courts in the State, 
Maharashtra Government have decided to 
establish 13 additional Industrial Tribunals 
and 6 Labour Courts during 1989-90 and 
i 990-91 for speedy disposal of the pending 
cases. Out of the, 7 Industrial Tribunals and 
3 Labour Courts have been sectioned with 
effect from 1.10.1989. The State Govern-
ment has advised the Presiding Officers of 
the Industrial Tribunals and Laoour Courts to 
give priority to cases pending for a tong tine 
and dispose of them expeditiously. 

Uniform Acceptance of Family Planning 
Norms 

3294. DR. VENKATESH KABDE: Wili 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether there is perceptible in~ 

crease in the population of certain communi-
ties including weaker sections in the last four" 

" decades; 

two years or more 

9,284 

36,874 

(b) whether this has made an adverse 
impact on section of people where popula-
tion has shown a decline; and 

(c) if so, what steps Union Government 
propose to take to correct this imbalance and 
instill confidence in the people developing 
apprehension about family planning pro-
gramme? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Information pertaining to 
growth rates in JXlPulation of certain com mu-
nities including weaker sections on the basis 
of the last four Censuses is at statement I 
and II. below. 

(b) and (c). The Family Welfare Pro-
gramme in the country is being promoted on 
a voluntary basis amongst all secti<;>ns of 
society without making any distinction of 
caste, creat or religion. Benefits of 'small 
family" are being conveyed through all pos-
sible media channels and efforts are being 
made to involve all communities in the pro-
gramme through persuasion. 
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Decade Growth Rate (%) 

Scheduled Caste Scheduled Tribes 

1 2 

1951-61 25.46 

1961-71 24.20 

1971-81 30.93 

Fish Destroyed by Deep Sea Trawlers 

3295. SHRI K. PRADHANI: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state: 

(a) whether Union Government have 
computed the quantity of fish destroyed or 
thrown into the sea by de:lp sea trawlers due 
to lack 01 adequate price and marketing 
facilities on the coastal area; and 

(b) the steps proposed by Union Gov-
ernment to avoid this waste? 

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b).. No such computation has been 
done by the Government (.,f India. Various 
schemes for support to the development of 
sea food industry have been developed by 
the Ministry of Food Processing Industries 
and Marine Products Export Development 
Authority. A scheme to prepare a feasibility 
report for utilisation of low-value fish has 
been 10rmulated in the Annual Plan for 1990-
91 by the Ministry of Food Processing Indus-
tries. 

Underweighlng by FPS Owners 

3296.SHRI M. G. SEL<HAR: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

3 

57.83 

25.99 

35.81 

(a) whether Government are aware that 
many a Fair Price Shop owners indulge in 
under-weighing of essential items; 

(b) if so, what steps government have 
taken to check under-weighing; 

(c) whether it is a fact that ration cards 
are not being issued to the needy and JX>Or 
for want of proper residentiai address; and 

(d) if so, the corrective steps taken in 
this regard? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) and (b). The weights and measures used 
by Fair price shop owners are verified peri-
odically by the state Authorities for enforce-
ment of the laws relating to weights and 
measures. The Authorities also frequently 
make surprise inspections of the fair price 
shops with a view to checking malpractices. 

(c) and (d). The actual implementation 
of PiJblic Distribution System lies with the 
State Governments/U.T. Administrations. 
The norms for issue of ration cards are 
decided by them. 

Food Allocation to Tamil Nadu 

3297. SHRI KANCHI PANNEER SEl-
VAM: Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 



655 Written Answers APRIL 4, 1990 Written Answers 656 

(a) the States which are not seH .. suffi· 
c;ent in food production; 

(b) whether any additional allocation of 
foodgrains has been made to these States 
during the current season; if so, the details 
thereof; and 

(c) how much allocation has been made 
to Tamil Nadu over the last three years 
including the current season to tide over 
shortfall infoodgrains production, year-wise? 

Year Rice 

1987-88 6.30 

1988-89 7.30 

1989-90 6.00 

[Translation] 

Setting up of Regional Provident 
Commissioner Office at Katihar (Bihar) 

3298. SHRI YUVRAJ; Will the Minister 
of LABOUR be pleased to state: 

(a) whether there is a proposal to set up 
1he office of the Regional Provident Com-
missioner at the Industrial City of Katihar; 
and 

(b) the time by which the office is 
expected to be set up? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASW,\f\!): 
(a) No, Sir. 

(b) Does not arise. 

THE MINISTER OF FOOD ~ND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) India is seH-sufficient in the matter of 
foodgrains given normal rainfaH and weather 
conditions. On the basis of available data it 
is not possible to classify the States as self-
sufficient or otherwise. 

(b) Does not arise in view of (a) above. 
(c) The allocations of rice and wheat 

made to Tamil Nadu for Public Distribution 
System from the Central Pool during the last 
three years are as under: ... 

(In lakh tonnes) 

Wheat 

3.60 

3.60 

[English] 

Production and Consumption of 
Sugar 

3299. SHRI BALVANT MANVAR: Will 
the minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the estimated production and con-
sumption of sugar during the current Sugar 
year; 

(b) whether there is any gap between 
the two; and 

(c) if so, the steps proposed to.be taken 
to bridge the gap? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHP.I NATHU RAtvi tv1IRDHA): 
(a) As a result of various measures taken by 
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I the Government, the sugar production dur-
ing the current season 1989 .. 90 (October-
September) is estimated to be about 101 
lakh tonnes. The internal consumption dur-
ing the current season is expected 10 be 
about 102 lakh tannes. 

(b) and (c). With the increased level of 
sugar production during the current season 
and the carryover stocks at the beginning ~f 
the season, there would be sufficient availa-
bility to meet the internal demand during the 
current season. 

Rural Population 

3300. SHRI KUSUMA KRISHNA 
MURTHY: 

SHRI SHOPAT SINGH 
MAKKASAR: 

WilJthe Ministerof LABOUR be pleased 
to state: 

(a) the total population of agricultural 
labour in the country, State-wise; 

(b) the percentage of rural population 

the depends on agricultural work'; and 

. (c) the percentage of women labour 
force in agricuJ1urai labour in the country? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS ~ASWAN): 
(a) A Statement is given below. 

(b) and (c). No data is available in the 
Census on rural population that depends on 
agricultural work, as also the percentage of 
women labour force is agricultural sector in 
the country~ as such. 

However, the cultivators and Agricul-
turallabourers both amount main and mar-
ginal workers were '61, 668, 218 for the 
country as per 1981 Census. They consti-
tute 31.85% of the total rural population of 
507,607, 678, excluding Assam. 

The female agricultural labourers (both 
among main and marginal workers) for the 
country as per 1981 Census were 28,490, 
216 which constitute 44.850/0 of the total 
female workers, both main & marginal. 
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Creche. For Children of Working 
Women 

3301. SHRI DHARMESH PRASAD 
VARMA: Wi.1I the Minister of LABOUR be 
pleased to state: 

i, 

(a) whether Government are consider-
ing to review the labour laws and to create a 
special fund for creches and child care serv-
ices; 

(b) if so, whether a memorandum has 
been received by Government in this re-
gard; and 

(c) if so, Government's reaction thereto? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a to (c). There is no proposal for creation of 
a special fund for Creches and child care 
services under the labour laws. However, 
some voluntary agencies working in the field 
of creches and child care services have 
submitted a memorandum to the Planning 
Com mission for starti ng a network fo creches 
and child care services. The memorandum 
will be taken note of while framing the poli-
cies and programmes for the Eighth Plan. 

Manpower Export 

. P. J. KURIEN: Will the 
Minister of lABOUR be pleased to state: 

(a) whether Government have explored 
the possibility of man·power export to the 

Year Demand 

1989 399.0 

1990 97.0 

countries other than the Gulf Countries; and 

(b) if so, the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not arise. 

3303. 

Rice to Orissa 

SHRI BALGOPAL 
MISHRA: 
SHRI GOPI NATH GAJA-
PATH I: 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the demand, allotment and off-take 
of rice to State of Orissa during the year 1989 
and 1990; 

(b) whether Government plans to re-
lease higher quantity of rice for the Public 
Distribution System in the scarcity hit areas 
of Orissa and other States ion view of record 
procurement of rice this year; and 

(c) if not, the reasons thereof? 

THE MINISTER OF FOOD AND CIVil 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) The demand, allotment and off-take of 
rice for Public Distribution System in respect 
of Orissa for the years 1989 and 1990 is as 
under:-

(In '000 tonnes) 

Allotment Offtake 

312.5 175.1 

88.0 23.9 

(upto April) (upto April) (upto February) 
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(b) and (c). Under the Public Distribu-
tion System the reJease of higher quantities 
of foodgrains in the scarcity hit areas is the 
concern of the State Government. As re-
gards increase in the allocation of rice to the 
States from the Central Pool it may be stated 
that the allotments of foodgrains (wheat and 
rice) are made to StateslUnion Territories on 
a month to month basis taking into account 
the overall a~ailability of stocks in the Central 
Pool, relative needs of the various States, 
market availability and other related factors. 
These allotments are, however. only supple-
mental to open market availability. 

Privata Practice by State Government 
Doctors 

3304. SHRI MADHAVRAO SCIN-
OIA: 

SHRI R.L.P. VERMA: 

Will the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) whether the delegation of Uttar 
Pradesh Junior Doctors Association who 
called on Prime Minister demanded amongst 
others, central intervention to stop private 
practice by Government Doctors; and 

(b) if so, Government reaction thereto? 

THE MINISTER OF HEALTH AND 
FAMilY 'WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Yes. 

(b) This is a matter to be settled by the 
State Government. The Central Government, 
however, requested all the State Govern· 
ments in March, 1983 that as per the recom· 
mendations of the Central Council of Health 
and Central Council of Family WeHare and 
as per the poliCy directio~s in the National 
Health Policy Statement, it is for the States to 
take steps to phase out the system of private 

practice by medical personne' in Govt. serv-
ice. providing at the same tim€: for payment 
of appropriate compensatory Non .. Practis-
ing Allowance. The U.P. Government ac-
cordingly abolished private practice by 
Government doctors with effect from Sep. 
tember, 1983 against which approximately 
600 doctors got stay orders from the Lucknow 
Bench of the High Court as informed by the 
State Government. State Government's 
report about the final outcome of the petition 
in the High Court has not yet been received. 

Compulsory lodlsatlon of SaH 

3305. SHRI BANWARt LAL PUROHIT: 
Will the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether several representations 
have been received by Government to re-
move the restriction of compulsory iodisa-
tion of salt; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). Yes, a few repre-
sentations have been received by the Gov-
ernment against the potiey of Universal sah 
lodisation. 

The surveys carried out by the Ole. 
G.H.S., l.e.M.R. and the States have re-
vealed that no region in the country can be 
considered completely free from goitre and 
other Iodine Deficiency Disorders. Iodiza-
tion of saft is the cheapest and proven method 
of prevention of goitre and ether Iodine 
Deficiency Disorders. No scientific report ~ 

suggesting adverse sffeds of iodised sah 
has come to knowledge of this Ministry. 
Following receipt of representations, the 
I.L.M.R. has been advised to review the 
technicat issues in the matter. 
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[Trans/ation} 

Land Scandal. In Villages of Deihl 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No information is maintained on loss of 
mandays owing to shortage of power. How-

3306. SHRI BALESHWAR YADAV: ever, information is maintained on loss of 
Will the Minister of URBAN DEVELOPMENT mandays arising out of lay~ff and lockout 
be lpleased to state: 

(a) whether it is a fact that some per-
sons have been involved in land scandals in 
some villages of Delhi; 

(b) if so, the details thereof; and 

(c) the action taken or proposed by 
Government in this regard? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) 29 cases of land scandals in the 
viUages of Delhi have been registered with 
the Delhi Police during the period 1988 to 
1990 (upto 15.3.90). 

(c) Out of the 29 cases, 22 cases are 
sutrjudice~ 6 cases are under investigation 
and in one case the accused has been 
challenged. 

(Englishj 

Mandays Lost in Andaman and Nicobar 
Islands Due to Power Shedding 

3307. SHRI MANORANJAN 
BHAKT A:Wi!f the Minister of LABOUR be 
pleased to state: 

(a) the number of mandays lost in the 
Andaman and Nicobar Islands due to power 
shedding during the last two years; and 

(b) the details of the Small Scale Indus-
tries that have been closed due to power 
shedding in the Islands during that period? 

caused by shortage of power. According to 
provisional information available with the 
Labour Bureau, there was no loss of man~ 
days on account of lay-off and lockout caused 
by. shortage of power in the Andaman and 
Nicobar Islands in the years 1988 and 1989. 

{b) According to provisional information 
available with the Labour Bureau, no unit 
was closed owing to shortage of power in the 
Andaman and Nicobar Islands during 1988 
and 1989. 

[ Translation] 

Excess Child Tax 

3308. SHRI R.L.P. Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether Government propose to 
enforce the family planning concept of 'Small 
family, Happy famity' in the national interest; 

(b) if so, whether Government pro-
posed to impose 'Excess Child Tax' on lnose 
parents who go in for more than two children 
to discourage Indians from having more than 
two children; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). Family Welfare pr0-
gramme in India is being promoted on a 
voluntary basis in keeping with the demo-
cratic traditions of the country. The pr0-
gramme seeks to promote responsible par-
enthood with a two-child norm-male, female 
or both-through independent choice of the 
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1amily planning method famity norm to the 
people, motivational, educational and per-
suasive efforts are made without resort to 
any form of coarcion. In line with this policy. 
there is no proposal to impose "Excess Child 
Tax' on those parents who go in for more 
than two children. 

[English] 

Decline in CoHon Handloom Exports 

3309.SHRI M. SELVARASU: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether there has been a steep 
decline in cotton handloom exports since the 
second haH of the year,1989; 

(b) if so, the details and reasons there-
for; and 

(c) the steps proposed to be taken to 
check it? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN .. 
DUSTRIES (SHRI SHARAD YADAV): (a) 
No, Sir. The exports of cotton handloom 
fabrics and made .. ups during period July-
December, 1989 have been Rs. 171 .9 Crores 
as against the exports of Rs~ 141.8 crores in 
the corresponding period of 1988, repre .. 
senting an increase of over 21 %

• 

(b) and (c). Do not arise. 

Tomatoes for Pepsi Project 

3310. SHAI RAM SAJIWAN: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state: 

(a) the quantity of Potatoes and Grains 
from Punjab being utilised by the Pepsi 
Project in the first year of operation; 

(b) the value in Rupee paid to the 

Punjab farmers under this arrangement: 

(c) the quantity of tomatoes being lifted 
by the Papsi Project for making tomato paste; 
and 

(d) at what price tomatoes are being 
bought from the farmers? 

THE MINSTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). According to the information fur-
nished by MIs. Pepsio Foods Private Limited 
the estimated quantum of potatoes and grains 
which are being utilised by them in the first 
year of operation is about 4,000 tonnes. 
Pepsi Foods plans to procure most of its 
agricultural raw material requirements di-
rectly from the farmers. It has been indicated 
that they are currently paying Rs. 1.35 per 
kg. for potatoes delivered to the factory and 
the total amount received by the Punjab 
farmers will depend upon the quantity sup-
plied QY them to the fadory. 

(c) and (d). According to Mis. Pepsi 
Foods Pvt. Ud. in the first year of operation 
the project has contracted to lift about 35,000 
tonnes of tomatoes from the Punjab farmers. 
It has been indicated that the prices agreed 
range from Rs. 600/-· per tonne to Rs. 850/-
per tonne depending on the time of delivery 
at the fadory. It has also been stated that to 
help farmers, Pepsi Foods Pvt ltd. has 
provided hybrid varieties of seedlings free of 
cost. 

Allotment of Government Accommod. 
lion to Taachers by Deihl Administra-

tion 

3311. SHRI KALKA DAS: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the categories of employees of Delhi 
Administration, particularly the Directorate 
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of Education, entitled for allotment of Gov-
ernment accommodation from general pool; 

(b) whether it is a fact that teachers 
working in various Government Schools 
under the Directorate of Education are not 
entit!ed for allotment of Government accom-
modation from the general pool; 

(c) if so, the reasons therefor and when 
this ban on allotment of Government accom-
modation ~rom General Pool to teachers is 
likely to be lifted; and 

(d) if not. the reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). The information is being collected and 
will be laid on the Table of the House. 

Norms for Allotment of Bungalows 

3312. PRO'f. SAJF-UD-DIN SOZ: Will 
the Minister 01 URBAN DEVELOPMENT be 
pleased to state: 

(a) the norms for alloning bungalows to 
officers/others from the General Pool; 

(b) whetherthere have been artY devia-
tions in application of those norms since last 
one years: and 

(c) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Allotment of bungalow type accommodation 
in general is governed by the Allotment of 
Government Residences (General Pool in 
Delhi) Rules, 1963. Such accommodation to 
Union Council of Ministers is governed under 
the Salaries/Allowances of Ministers Act, 
1952 as amended from time to time. Simi-
lary. such accommodation to Members of 
Parliament is governed by Housing and 
Telephone Facilities (Members of Parlia-

ment) Amendment Rules 1986. For allot-
ment of bungalow type of accommodation 
from general pool, guidelines have been laid 
down by the Government vide Policy orders 
dated 24.10.1985. 

(b) and (c). Allotment of a particular 
type of bungalow, In relaxation of rules, is 
permissible by the Competent Authority. 

Dark Zones of Jhunjhunu District 

3313. CH. JAGDEEP DHANKHAR: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the details of Dark Zones lOr. 

Jhunjhunu District; and 

(b) the steps being taken to develop the 
alternative sources of water supply to meet 
the water requirements in that area? 

THE MINISTER OF STATE IN THE 
MIN ISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Chirawa, Sujan· 
garh, Khetri and Udaipurwati Blocks of 
Jhunjhunu District have been categorised as 
'Dark' Blocks. 

(b) Development of water supplies is 
carried out by the State Government. How-
ever, ground water exploration in Jhunjhunu 
district is included in the annual programme 
of the Central Ground Water Board during 
1990-91. 

Licences for Sugar Mills in A. P. 

3314. SHRIMATI J. JAMUNA: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) whether licences have been given to 
set up New Sugar Mills in the cooperative 
sector in Andhra Pradesh recently; 

(b) if so, the details thereof: 
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(e) whether and applications have been 
received from the private industrialists also; 
and 

(d) if so, the number of such applica-
tions received and those which were cleared 
and the number of proposals under consid ... 
eration? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) and (b). Yes, Sir, The details of letters of 

intent issued for setting up of new sugar 
factories in Andhra Pradesh jon cooperative 
sector (As on 15.3.1990) are given at state .. 
ment-I below. 

(c) and (d). During 7th Plan, six applica-
tions have been received for establishment 
of new sugar factories in the Private Sector 
in Andhra Pradesh till 15.3.1990. The posi .. 
tion of these applications is given in the 
statement-II below. 
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Development of N.e.R. Plan 

APRIL 4, 1990 Written AnsW9IS 684 

3315. SHRI TARIF SINGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) the total allocation made by Govern-
ment for the development of National Capita t 
ReQion Plan during the Seventh Plan period 
and the share of the participating States 
stating the percentage by which the anoca-
tion fell short of the projection: 

(b) the details of the plans submitted by 
the participating States, state ... wise with esti· 
mated cost of the projects and the extent to 

Central Government 

Parttcipating States as reportee 
by them 

(b) As indicated in the statement below. 

(c) The NCR Planning Board has pro-
posed an Investment Plan of Rs. 2900 crores 

which the axtimates have been scaled down 
by Government in each case; and 

(c) the projections for the development 
of NCR during the Eighth Plan period and the 
manner in which these are proposed to be 
achieved? 

THE MINISTER· OF URBAN DEVEL-
OP~.4ENT (SHRI MURASOll MARAN): (a) 
Sharing between the Centre and the States 
is on 50:50 basis. A total of As. 60 crores was 
released during the Seventh Five Year Plan 
period. There is no shortfall in the expendi-
ture incurred during this period which is as 
undp., : 

33.54 crores 

44.75 crores 

Total 78.29 crores 

(Rs. 1750 crores in the Central Sector and 
As. 1150 crores in the State Sector) for the 
Eighth Plan. 
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Allotment of Ftats by,Anand Lok Coop· 
eratlva Group +fouslng Societies 

3316. SHRt~MAl CHAUDHRY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on 10 May, 
1989 to Unstarred Question No. 8950 re-
garding draw of lots by Cooperative Group 
Housing Societies and state: 

(a) the date of conducting allotment of 
flats by Anand Lok Group Housing Society 
and the date when Registrar Cooperative 
Societies DDA were informed of the same; 

(b) whet"er Registrar Cooperative 
Societies held verification of membership of 
the said society about two years after allot-
ment of flats; 

(c) if so, the reasons therefor; and 
details of the verification made; 

(d) whether enrolment of some mem-
bers was found in violation of Rules 65(5) 
and 30(4) of DeS Rules 1 973; and 

(e) if so, the action taken in the matter? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN): (a) 
to (c). Allotment of flats was conducted on 20 
& 21.7.1985. Intimation to the Registrar of 
Cooperative Societies was sent by the Soci-
ety on 2.6.87 under direction of the High 
Court. Verification was taken up thereafter. 
The membership list, Certificate of architect, 
survey of financing institution and affidavits 
of 303 members were examined during 
ve rif ication. 

(d) Yes. Sir. 

(8) An enquiry was initiated but it could 
not proceed because of stay order given by 
the High Court on a writ petition filed by the 
society on 17.2.1987. The case is still pend-
ing in the High Court. 

[Translation] 

Service CondHlons of Nationalised 
Textile Mills 

3317. SHRIMATISUMITRAMAHAJAN: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether Government propose to 
formulate any policy regarding the pay and 
service conditions of the labourers and 
workers in the nationalised textile mills; and 

(b) if so, the details thereof? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) At 
present, there is nc proposal under consid-
eration of Government forformulating a policy 
on pay and service conditions of the labour-
ers and workers in the nationalised textile 
mills run by National Textile Corporation: 

(b) Does not arise. 

Ken Multi-Purpose Project 

3318. KUMARI UMA BHARATI: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Madhya Pradesh Govern-
ment has submitted Ken-multi-purpose proj-
ect to Union Government for approval; and 

(b) the share of Uttar Pradesh and 
Madhya Pradesh in this project? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWATERRESOURCES(SHRI 
MANUBHAI KOTADIA): (a) and (b). After 
examination, the project report received in 
July, 1982 from the Government of Madhya 
Pradesh was returned in February. 1987 to 
modify the same after finalisation of hydro-
logical studies between the State Govern· 
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ments of Madhya Pradesh and Uttar Pradesh. 
The modified report has not been received at 
the Centre. 

[Eng/ish] 

Misappropriation of Provident Fund by 
Textile Mill OWners 

3319. SHRI VAMANRAO MAHADIK: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether it is a fact that textile mill 
owners have misappropriated the amount of 
Provident Fund and Gratuity of their employ-
ees; 

(b) if so. whether an enquiry has been 
conduc1ed in this regard; 

(c) the details of textile .. mins which have 
misappropriated the amount; and 

(d) the details of action taken against 
them and also to arrange payment to the 
workers? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILLAS PASWAN): 
(a) to (d). The requisite information is being 
collected and will be laid on the Table of the 
Sabha in due course. 

Review of Family Planning Programme 

3320. DR. Y. S. RAJA SEKHAR 
REDDY: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Govemment propose to 
review the existing family planning pro-
gramme to make it more effective in view of 
its failure in achieving the targets set under 
programme; and 

(b) if so, the dataUs thereof? 

THE . MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). The entire family 
weHare strategy is being reviewed particu-
larly in the context of the 8th Five Year Plan. 
Various proposals and alternatives to make 
the programme more effedive are under 
consideration. 

Tribal Development Plan 

3321. SHRI RAMDAS SINGH: Will the 
Minister of WELFARE be pleased to state~ 

(a) whether a tribal sub-plan has been 
chalked out with respect to tribal develop-
ment in States; and 

(b) if so, the details of the sub-plan 
indicating the scheme and programmes 
contemplated and the target fixeq thereun-
der? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) An outlay of Rs. 1983.48 Crores has 
b~en proposed by the 19 StataslUTs imple-
menting the Tribal Sub-Plan (TSP) under 
TSP 1990-91. State-wise breakup is given in 
the statement below. The outlay is proposed 
to be spent on different schemes and pro-
grammes under various sedors, such as-
agriculture, animal husbandry, cooperation, 
social and community services, industries 
and irrigation. 

During 1990-91, tentatively 8,51,037 
Scheduled rrbe families are targett8d to be 
economically assisted. 
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State-wise' Tribal Sub-Plan (TSP) Outlay proposed for the year 1990 .. 91 

StatelUT Amount 
fRs. in Crores) 

1 . Andhra Pradesh 69~94 

2. Assam 100.76 

3. Bihar 430.67 

4. Himachal Pradesh 33.7a 

5. Gujarat 121.41 

6. Karnataka 12.85 

7. Kerata 9.70 

8. Madhya Pradesh 345.55 

9. Maharashtra 175.95 

10. Manipur 95.05 

11. Orissa 298.18 

12. Rajasthan 91.41 

13. Sikkim 19.5-1 

14. Tamil Nadu 14.07 

15. Tripura 101.12 

16. Unar Pradesh 2.43 

17. West Bengal 42.28 

18. Andaman & Nicobar Islands 17.99 

19. Daman & Diu 0.83 

TOTAL 1983.48 
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[Translation J 

Central Subsidy to Gujarat for Under-
ground and Surface Water Develop-

ment 

3322. SHRI BABUBHAI MEGHJI 
SHAH: Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether Union Government has 
sanctioned 50 per cent subsidy to Gujarat for 
organisations engaged in development of 
surface water and underground water re-
sources between 1977-78 and 1979-80; and 

(b) if so, whether the said subsidy is 
proposed to be restored as demanded by 
Gujarat? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) A Centrally 
Sponsored Scheme for strengthening of 
ground water and surface water Minor Irriga-
tion Organisations in the StateslUnion Terri-
tories is under operation since 1976-77. 
Matching Central assistance of fifty percent 
is given as grants under this Scheme. The 
Central assistance given to Gujarat between 
, 977-78 and 1979-80 is Rs. 28.78 lakhs. 

(b) Does not arise. 

Water Drainage Scheme in Bihar 

3323. SHRI DASAI CHOWDHARY: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the scheme of water drain-
age for Chaud, North Bihar which was sent 
to Union Government for approval during 
1984-85 by Bihar Government is stiff pend-
ing clearance; and 

(b) if so, the time by which this scheme 
is likely to be approved? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). A 
comprehensive drainage project for Gandak 
and Kosi command area was submitted in 
January, 1988. The Planning Commission 
has given sanction to six schemes and oth-
ers can be considered after the performance 
of these six schemes has been evaluated. 

Durgavati Resl!rvolr Project 

3324. SHRI CHHEDI PASWAN: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Durgavati Reservoir Proj-
ect was scheduled to be completed in 1980: 

(b) whether it is stjH to be completed; 
(c) if SO~ whether the cost of the Project 

is escalating: and 

(d) the time by which it is likely to be 
completed? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWATERRESOURCES(SHRI 
MANUBHAI KuTADIA): (a) to (d). The proj-
ect was conditionally approved in May, 1975 
that detailed surveys be conducted by the 
State Government tv finalise location and 
alignment of dam and spillway before con-
struction. After completion of surveys and 
removal of initial difficulties, the work was 
resumed from December, 1986. As per re-
sults of detailed surveys, cost of the project 
got revised. The Project is monitored since 
198B. Essential portions like, dam, spillway 
as also componant of distribution network 
are scheduled for completion in the VIII plan. 

Allotment of land to Cooperative Group 
Housing Society 

3325. SHRI HUKUMDEO NARAYAN 
YADAV: Will the Minister of URBAN DEVEl· 
OPMENT be pleased to state: 
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(a) whether it is a fact that about six 
Cooperative Group Housing Societies in-
cluding Members of Parliament and E-x-
Members of Parliament were allotted land in 
Khel Gaon for construction of houses; 

, (b) whether that allotment has been 
cancelled under court order; 

(c) if so, the details of the Court Order; 

(d) whether Government propose to 
allot land to those Cooperative Group Hous-
ing Societies in some other place: and 

(e) if so, when and the location thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN). (a) 
No, Sir. 

(b) to (e). Do not arise. 

Handlooms in U.P. 

3326. SHRI KALPNATH SONKAR: WiJl 
the Minister of TEXTILES be pleased to 
state: 

(a) the total number of handlooms and 
weavers in Uttar Pradesh at present: and 

(b) the steps being taken by Govern-
ment to ensure better returns to weavers? 

1-HE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
According to the National Handloom Census 
(1987-88). there are 2.61 lakhs of hand-
looms ;n Uttar Pradesh. 6.41 lakh persons 
are engaged in preparatory and weaving 
activities. 

(b) The following steps have been take,n 
by Government for the development of the 
handloom sector and for ensuring better 
returns to handloom weavers including those 

in Uttar Pradesh:-

(I) Various steps have been t.aken by 
Government to ensure adequate supplies of 
yarn to the handloom sector in the country, 
including Uttar Pradesh at reasonable prices, 
such as the Hank Yarn Obligation Scheme, 
Loan assistance to National Cooperative 
Development Corporation for setting up of 
new Weavers' Cooperative Spinning Mills 
and expansion of existing uni1s and through 
the operations of the National Handloom 
Developmer: Sorporation. Further, A Yarn 
Depot Schef. ' '. lS introduced in Septem-
ber, 1989 ur: "J8i th8 aegis of the National 
Handloom uevelopment Corporation 
(NHDC) for S: :PP'Y of hank yarn to the hand-
loom sector at mill-gate prices. 

(ii) For providing marketIng support to 
handloom products, Government of India is 
implementing Market Development Assis-
tance Scheme besides organising National 
Handloom Expos, National Design Collec-
tion programmes and setting up of market-
ing complexes through the National Hand-
loom Development Corporation. 

(iii) In order to ensure higher earnings 
for the handloom weavers, the Central 
Government have been making efforts 
through various measures such as:-

(1) Financial assistance for modernisa-
tion of tooms: 

(2) Scheme of decentralised training to 
train weavers on improved technology; 

(3) Scheme of training a cadre of slBunkar 
Sevaks" for assisw.g weavers in transfer of 
improved technology; 

(4) Scheme for the production of mixed 
and blended fabrics on handlooms; 

(5) Protection to handlooms by reserv-
ing certain varities of cloth for their exclusive 
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production in the handloom sector; 

(6) Design support and provision of 
technological inputs through a number of 
weavers" Service centres in the country; and 

(7) A number of fiscal concessions to 
the hand loom sector to remove the cost 
handicap of handlooms vis·a-vis the power-
looms. 

Minimum Wages of Workers ot Salt 
Factories 

3327. SHRI SUDHIR GIRl: Will the 
Minister of LABOUR be pleased to state: 

(a) whethe~ rules have been framed 
regulating the minimum wages of the work-
ers of salt factories; 

(b) If so. the details thereof: and 

(c) if not, when such rules are proposed 
to be framed? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (e). The information is being collected 
and will be laid on the Table of the House as 
it pertains to State Governments. 

CPWD Enquiry Office, R.K. Puram, New 
Delhi 

3328. SHAI NATHU SINGH: Will the 
Minister of UNRBAN DEVELOPMENT be 
pleased to state: 

(a) the number L". . plaints registered 
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and not attended by the C.P.W.D. Enquiry 
Office, Sector IV, R.K. Puram, New Delhi 
during the last three years, year-wise; 

(b) the time by which the complaints are 
usualJy attended; 

(c) whether any surprise check had 
been conduded to inquire the cause for not 
attending the complaints; and 

(d) ~ so, the deatial thereof and if not, 
the reasons therefor and action Government 
propose to contemplate against the officials 
responsible for the lapse? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
The information is as furnished in the State ... 
ment below. 

(b) No time limit has been fixed as such 
for attending to complaints. However, com-
plaints of a minor nature like replacement of 
washers, electric fuses, etc., are attended to 
on the same day. Complaints regarding 
repairs to plaster, doors windows, etc., take 
a little longer. Some major complaints like 
replacement of overhead tanks, damaged 
shutters, etc., could not be attended to 
immediately due to paucity of funds. 

(c) and (d). Yes, Sir. Surprise checks 
were conducted. As stated in reply to (b) 
above major complaints remained unat .. 
tended for want of adequa!e funds and not 
due to any lapse on the part of any official. 
The question of taking action against any-
one, therefore, did not arise . 
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[Translation] 

Bodhghat Project of Madhya Pradesh 

3329. SHRI YAMUNA PRASAD SHAS-
TRI: Witt the minister of WATER RE .. 
SOURCES be pleased 10 state: 

(a) whether a large amount has been 
spent on the construction of Bodhghat Irriga-
tion and Hydel Project in Bastar district of 
Madhya Pradesh; 

(b) if so, the total amount spent on this 
project so far; 

(c) whether the work on this project has 
been discontinued for the last three years; 

(d) if so, the reasons therefor; and 

(e) the time by which this project is likely 
to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WA TEA RESOURCES (SHAI 
MANUBHAI KOTADIA): (a) and (b). An 
amount of As. 30.13 crores has been spent 
on Bod hg hat Hydro-electric Project upto 
March, 1989. 

(c) to (e). Th~work on the project could 
not be continued due to non-clearance under 
Forest Conservation Act. 1980. The State 
Government is required to obtain forest cfear-
ance and prepare revised construction pro-
gramme. 

[English] 

Builders of muttl Storeyed Commercial 
Complex, New DeIhl 

3330. SHRIMA TI USHA SINHA; Wilt 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whatherGovernment are aware that 
the builders of multi-storeyed commercial ,. 
complexesjn New Delhi, charge from the flat 
owners Rs.SO/- per Sq. Yard, without any 
legal authority; 

(b) if so, the details thereof; and 

(c) the action taken/proposed by Gov-
ernment in this regard? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN) (a) to 
(c). This issue which is a matter between two 
private parties where the Government does 
not come into the picture, has not been 
reported to the Government.. 

[ Translation] 

Dam on River Son. 

3331. SHRI SUBEDAR: Will the Minis-
ter of WATER RESOURCES be pleased to 
state: 

(a) whether Union Government and 
State Governments of Uttar Pradesh. 
Maqhya Pradesn and Bihar have decided to 
construct a dam on River Sone at Kadhvan 
in Palamau district of Bihar; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
UfNISTRYOFWATERRESOURCES(SHRJ 
MANUBHAI KOTADIA): (8) and (b). Gov-
ernments of Bihar and Uttar Pradesh have 
agreed in principle in June 1989 for under-
taking of the Kadwan Dam by Bihar on the 
Sone river. Bhar has to carry out further ' 
detailed surveys and propose a revised 
project report. Hydropower generated at the 
dam will be shared by Bihar with Uttar 
Pradesh. 
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[English] 

Profit and Loss In NT,C Mills (South 
India) 

3332. SHRI E.S.M. PAKEER MO-
HAMED: Will the Minister of TEXTILES be 
pleased to state: 

(a) the details of Profit and loss account 
incurred by NTC units located in southern 
States during the last three years, year-wise; 

(b) the reasons for incurring loss, if any; 
and 

(c) the steps being taken 10 make up 
losses in these units? 

THE MINISTER OF TEXTILES AND 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) A 
Statement showing the mill-wise profit/loss 
position in respect of textile units run by NTG 
(APKK & M) limited and NTC (TN & P) 
Limited, during the years 1987-88 to 1989-
90 (up to December, 1989) is given below. 

(b) Most of these mills have started 

earning profits during the current year .. The 
major reasons for losses of these mills are 
excess labourforce, inadequate modernisa-
tion, power-cuts etc. 

(c) N.T.C. has drawn up a strategy for 
improving the performance of these mills, 
which includes:-

1. Phasing out of uneconomic 
capacity from production. 

2. Selective modernisation and 
upgradation of technology_ 

3. Rationalisation of surplus labour 
force through special voluntary 
retirement scheme. 

4. Product upgradation and diver-
snication. 

5. Procurement of a raw material 
at economic prices from the open 
market. 

6. Enlarging the network of sales. 
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Comput.lSatlon of Ey. Testing Faclll-

tie. In Deihl Hospitals 

3333.SHRI PRA T APRAOB. BHOSALE: 
Will the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(8) whether computerised eye-testing 
facilities are available commonly in all shops 
and private hospitals in Delhi; 

(b) whether computerised eye-testing 
has been found very useful; 

(c) if so, whether Government propose 
to make available this facility in all Union 
Government hospitals in Delhi; 

(d) if so, the detials thereof; and 

(8) if not, the reasons therefor? 

MINISTER OF HEAlTH AND FAUlL Y 
WELFARE (SHRI NILAMANI ROUTRAY): 
(a) No, Sir. 

(b) Not found useful. 

(c), (d) an~ (e). Not adv~bIe to procure 
for Government Hospitals. 

Rice to Karala 

3334. SHRIA. VIJAYARAGHVAN:Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state: 

(a) the dataHs of rice allotment for the 
State of Kerala from 1987 to 1989; 

(b) whether Union Government have 
received any representation from Kerala 
Government for increasing the rice allot-
ment; and 

(c) if so, the steps taken in this regard? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) A statement giving the information is 
given below. 

(b)and (c). Yas Sir. The allocation of 
~ce to Kerala for Public Distribution System 
has been increased from 1 lakh tonnes to 
1.25 lakh tonnes from February, 1990. 
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Labour Welfare Schemes In Industrial 
Unit. 

3335. SHRI KAILASH MEGHWAL: Will 
the Minister of LABOUR be pleased to state: 

(a) whether Government are consider-
ing more progressive labour welfare schemes 
in Industrial Units in which Public Fjnancial 
Institutions have a majority share holding; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not arise. 

(c) The ¥arious welfare schemes which 
are implemented under different labour laws 
have been made forthe we Hare of workers in 
general. While implementing such schemes, 
no distinction is made whether the same is 
implemented for a unit where Public Finan-
cial Institutions have a majority share hold-
ing or otherwise. 

Committee for Jhuggi Dwellers 

3336. SHRI RAVI NARAYAN PAN I: Will 

Minimum Wage. In Punjab 

3337. SHRI NIRMAL KANTI CHAT-
TERJEE: Will the Minister of LABOUR be 
pleased to state: 

(a) whether the minimum wages of 
agricultural workers announced by the Punjab 
Government have been given to the workers 
working in Government firms and in other 
rural developments, forests, roads construc-
tion works; 

(b) if so, the rates of minimum wages 
being paid category-wise; 

(c) whether the minimum wage fixed by 
the Punjab Government has been given to 
the agricultural workers in the State; and 

(d) if not, the steps being taken to 
implement the payment of minimum wages 
in Punjab? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The minimum wages announced by the 
Punjab Government by its notification dated 
18.9.1989 are being. paid to the workers 
working in Government frames. In other 
employments, minimum rates are fixed 
separately. 

the Minister of URBAN DEVELOPMENT be (b) The minimum wage rate as on 
pleased to state: 1.9.89 being paid to workers in different 

employments are: 
(a) whether Government propose to set 

up any Committee for resettling jhuggi dwell-
ers in Delhi; and 

(b) if so, the details thereof? 

THE MlNlSTER OF URBAN DEVEL-
0pMENT (SHRI MURASOlI MARAN): (a) 
No, Sir. ' 

(b) Does not arise in view of reply to part 
(a) above. 

Agriculture Rs. 33.30 
per day (without 
meals) 
Rs.29.30 
per day (with meals) 

Forestry Rs. 825.00 
per month 

Roads Under fixation 
Construction by the Punjab 

Government 
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(c) Yes, Sir. 

(d) Does not arise. 

Irrigation Facilities In Hilly and Tribal 
Areas 

3338. SHRI PIYUS TIRAKY: Will the 
Minister of WELFARE be pleased to state: 

(8..\ whether Government have intro-
duced the scheme of installation of tubew ... 
ells in the difficult and hilly tribal areas for 
irrigation purpose; and 

(b) if so, the State-wise details of the 
progress achieved together with details of 
the schemes? 

THE MINISlER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). Government of Indiai~providing 
assistance on a matching basis to the States 
under the Centrally Sponsored Scheme to 
small and marginal farmers Programme for . - " 

increasing ag·ricuhura'· production. This in-
cludes assistance for shallow tubewells and 
dug wells. The scheme is in operation in all 
5047 Blocks in the country since 1983-84. 
including the Blocks in difficult and hilly tribal 
areas. During the year 1989-90, Rs. 119.64 
crores were released to the States under the 
Scheme, of which As. 66.28 crores were for 
shallow tubewells and dug wells. Statewise 
releases of the amount are given in the 
state'ment below. 
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Cost of Upper Krishna Project

APRIL 4, 1990

thousand hectares.

3339. SHRI SRIKANTHA DATIA
NARASIMHARAJA WADIYAR: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) the original estimated cost of the
Upper Krishna Project, phase-wise;

(b) the amount spent on that project so
far;

(c) whether the cost of the project was
again revised;

(d) if so, the revised estimated cost of
that project and the period when the cost
revision was made;

(e) the steps taken to increase the
allocation of funds for that project; and

(I) the progress made in the implemen-
tation of that project?

THE MINISTER OF STATE IN THE
MINISTRYOFWATER RESOURCES (SHRI
MANUBHAI KOTADIA): (a) -Uppsr Krishna
Project Stage I was approved by the Plan-
ning Commission in April, 1978 for an esti-
mated cost of Rs. 283.65 crores. Upper
Krishna Stage 11Project has not been re-
ceived at the Centre.

(b) .An amount of Rs. 560 crores has
been spent till end of Je'" iary, 1990.

(c) and (d). The r .sed estimated cost
of the Project at 1'::186-87price level is Rs.
1214.19 crores.

(e) The World Bank assistance has
been secured for the project.

(f) Against the ultimate irrigation poten-
tial of 425 thousand hectares, irrigation po-
tential created till January, 1990 is about 109

Written Answers 740

Separate Ques for Old People at Union
Government Hospitals

/

3340. SHRI SANAT KUMAR MANDAL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government are aware that
orders issued by his Ministry sometimes
back for formation of separate queues for
registration at the two Central Government
Hospitals in the Capital for people aged 60
years and above are not being followed in
letter and spirit;

(b) whether these orders covered all the
Reg istration Counters at the various depart-
ments in these hospitals viz. Medical, Surgi-
cal, Dental Orthopaedic, ENT, X-Ray, Dress-
ing Rooms and others;

(c) whether Government are aware that
CGHS beneficiaries aged 70 and above,
even including those who are entitled to
'Direct Consultation' have to undergo excru-
ciating mental agony and torture waiting for
their turn for consultation by the Medical!
Surgical Specialists, Dental, Surgeon etc;
and

(d) if so, the action Government pro-
pose to take to remedy the situation?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI NILAMANI
ROUTRAY): (a)to (d). In Dr. Ram Manohar
Lohia Hospital, there are separate queues in
all the registration counters for registration of
patients aged 60 years and above. In
Safdarjang Hospital, this has been possible
only in the Rehabilitation Department. How-
ever, elderly patients are being looked after
thereby the Social Workers working in the
Hospital, in all OPDs and are also being
examined by doctors without queue. So far
as CGHS beneficiaries are concerned, there
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are separate CGHS counters in both 
Safdarjang and Dr. A.M.l.Hospital to take 
care of the patients who are entitled to have 
CGHS benefits. Instructions will be issued to 
the Chief Medical Officers in-Charge of dis .. 
pensaries to ensure that elderly CGHS 
beneficiaries are looked after sympatheti-
cally and with due consideration. 

I.L.O. Report About Shorter Working 
Hours to Overcome Unemployment 

3341. SHRI SANAT KUMAR MANDAL: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether Government have seen the 
Report of the International Labour Organisa-
tion (ILO) that short working hours could be 
regarded as benefits of economic progress; 

(b) if so, whether reduced working 
hours are considered a method for combat-
ing unemployment by workers' organisation; 
and 

(c) Government's reaction tothe shorter 
working hours to combat unemployment? 

THE MINISTER OF LABOUR AND 
WELFARE (St-JRI RAM VILAS PASWAN): 
(a) Yes, Sir. The reference appears to be to 
the fLO Report entitled "Working time issues 
in industrialised countries." 

(b) Yes, Sir. However, the report in 
question refers to the views of the Workers' 
organisation in some of the industrialised 
countries only. In fact, a workers' organistio:1 
in one country expects no employment 
advantage from shorter hours. 

(c) According to the ILO Report, it is 
difficuh to assess the real impact of working 
time reduction on employment and various. 
studies have come to different conclusions. 
It is thus doubtful whether shorter working 
hours would necessarily lead to increase in 

employment. 

Pregnancy Test Kit 

3342. SHRI SANATKUMAR MANDAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether a 2-minute pregnancy test 
which is expected to cost less than Rs. 5 has 
been developed by the National Institute of 
Health and Family Planning, New Delhi; 

(b) if so, steps taken to carry large-scale 
testing of the new test kit; and 

(c) how long will it take to market it 
throughout the country particularly in the 
rural areas? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). A colour test 'PRE .. 
GELISA' has been developed. The change 
of colour from blue to colourless occurs 
within 2-3 minutes, depending upon the stage 
of pregnancy. The kit materials are being 
accumulated to carry out large scale tests in 
property packed Kit packages jn some locaJ 
hospitals as well as at the I nstitute for the 
next six months to one year. If the text kit 
stands the rigorous testing procedures and 
is found suitable for field conditions, it shall 
be possible to market it throughout the coun-
try including rural areas. 

National Scheduled Castes and Sched-
uled Tribes Finance and Development 

Corporation 

3343. SHRI HET RAM: Will the Minis-
ter of WELFARE be pleased to state: 

(a) whether it is a fact that National 
Scheduled Castes and Tribes Finance and 
Development Corporation has been estab-
lished by Government of India; 
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(b) the amount alloCated to the Corpo-
ration duing the year 1988~9 and 1989-90; 

(c) whether it is a fact that ·a large 
amount of allocation has been deposited by 
the corporation in various banks for varying 
periods; 

(d) if so, the details thereof and reasons 
for depositing the money in various banks; 
and 

(e) the details of achievements made 
by this corporation during the last two years 
and what are its plans for the year 1990-91 ? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) During the year 1988-89 an amount 

ofRs.50CroreswuallocatedtotheNSFDC. 

(c) to (8). The Corporation was set up 
on 8th February, 1989. So far, it has sane-
tio~ term Ioanlseed capital of As. 366.19 
lakhs for the economic upliftment of 6038 
beneficiaries belonging to the Scheduled 
Castes and Schedule Trbes. The Corpora .. 
tion is finalising large number of programme., 
examining their viability, etc. for implemen-
tation during 199().91. Pending finalisation 
of these projads, the Corporation has de-
posited its funds in vaiious banks. The Na .. 
tional Corporation has not been provided 
with any managerial, orothersupports.lntar-
est earned on deposits is helping in meeting 
these" needs. The details of the amount 
deposited in the various hanks have been 
given in the statement I below. A summary of 
the Corporation's plan for 1990-91 is given in 
statement II below. 
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Aid to Voluntary Organisation 

3344. SHRI HET RAM: Will the Min-
ister of WELFARE be pleased to state: 

(a) the details of expenditure incurred 
by Union Government on "Aid to Voluntary 
Organisation" (Schemes) for socio-economic 
weHare of Scheduled Castes/Scheduled 
Tribes in year 1987 ·88, 1988-8~ and 1989· 
90; 

(b) the details of the organisation which 
received the aid under the above scheme 
and nature of scheme undertaken by them; 
and 

(c) the extent of the progress achieved 
so far in this regard? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Under the Central Scheme of Aid to 
Voluntary Organisations for the Welfare of , 
Scheduled Caste and Scheduled Tribes fol-
lowing grants-in-aid were given: 

Year 

1987 .. 88 

1988-89 

1989-90 

Amount of grant-in-aid 
(in Rs.) 

1,83,57,698 

2,06,32,937 

3,00,83,974 

(b) _ The details of he organisations 
which received grants-in-a.id under the above 
SChen)8 are given in the statement below. 
The nature of the schemes undertaken by 
them tor the weHareof the Scheduled Castes 
and Scheduled Tribes include Ashram 
schoo1s. hostels, removal of unt~uchabili~, 
maternity and child welfare centras/hospi-
tals and sub-centres, d;~nsaries. balwa .. 
dis, audio-visuals, Samai Seva kendras, 
crafts training. coaching in typewriting, short-

hand, seH ... employment carpentary, weav-
ing, knitting, tailoring, industrial training pro-
grammes, installation of hand-pumps, and 
adult education and functional literacy 
centres. 

(c) The progress achieved is by and 
large satisfactory. 

STATEMENT 

Names of the voluntary organisation 
who have been given grants during the last 
three years. Under the Central Scheme of 
Aid to Voluntary Organisations for the we/-
fare of Scheduled Castes and Scheduled 
Tribes. 

51. No. Name of Voluntary organisa-
tion 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Harijan Sevak Sangh, 
Kingsway, Delhi. 

Indian Red Cross Society, 1 
Red Cross Road, New Delhi. 

Servants of Indian Society, 
Poona. 

Hind Sweepers Sewak Samaj, 
198 .. H, Kalibari Marg, New 
Delhi. 

Ramakrishna 
Ashrama, Ra·nchi. 

Ramakrishna 
Ashram,Puri. 

Mission 

Mission 

RamaKrishan Mission 
Ashrama. Narendrapur. 24-
Parganas, West 8angal. 

RamaKrishan Mission, 
Vidyapith P.O., Vivekanendan-
agar, Oistt. PUfulia, West Ben-
gal. 
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9.. Social Work and Research 
Centre, Tilonia, Madanganj. 
Ajmer, RAJASTHAN. 

10. Bhartiya Samaj Unnati Man-
dai, Bhiwandi, Dist. Thane, 
MAHARASHTRA 

11. Bengali Scheduled Castesl 
Schduled Tribes Welfare As-
sociation, (Regd.) 22/13. 
Pushp Vihar, Sector I, New 
Delhi. 

12. Bangal Gram Vikash Kendra, 
Panisala Hat Village, West 
Dinajpur Distt .• West 8angal. 

13. Bengal Scheduled Castes and 
Scheduled Tribes Develop-
ment, Society, P.O. Mat-
uadha~, Distt. 24 .. Parganas 
(N), West Bengal. 

14. Samaj Sewa Sangh (Regd.) 
No. 69/1 0, Gali No. 16, Bra-
hampuri, Delhi. 

15. Theosophical Society, Adyar. 
Madras. 

16. lswar Saran Ashram, 
Allahabad. 

17" Rashtriya Shoshit Parished 
(Regel.), 167-Palika Bazar, 
New Delhi. 

18. Kavaru Charitable Trust, 
Gudivada, Kr1shna. Distt., 
Andhra Pradesh. 

19. Sri Lal Bahadur Shastri 5eva 
Niketan: 1~ MatUal Nehru 
Place, New Delhi. 

20. West Bengal Scheduled 
Castes Scheduled Tribes and 
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Minorities Welfare Association. 
Rabindranagar, P.O. and Distt: 
Midnapu" West Bangal. 

21. Jan Jagran Pari shad , Said-
abad, Allababad. 

2~. Shosham Unnmulan PariShad, 
48-8.. Chandralok Colony t 
Shahdara, Delhi. 

23.. All India Scheduled Castes 
Fedration, 39, Pataudi House, 
Canning Lane, New Delhi. 

24. Shri Mkhtair _ Singh Smar:iti 
Shiksha Samitee, Poothkalan, 
Delhi. 

25. Dr. Baba Saheb Ambedkar 
National Institute of Social 
Science, Indore Mhow, 
Madhya Pradesh. 

26. Akhil Bharatiya Adivasi Vikas 
Parishad, 15. Canning Lane, 
New Delhi. 

27. AkhH Bharatiya Adivasi Vikas 
Parishad. Ratu Branch, Ran-
chi. 

28. Akhil Bharatiya Dayanand 
Seva Sangh, Maharishi Oaya-
nand Bhavan Ramlila Maklan, 
New Delhi. 

29. BanasthaIi Vidyapith, P.O. 
Banasthafi. Rajasthan. 

30. Bharatiya- Adimiatl Sevak 
Sangh~ New Del~i. 

31. Bharatiya Agor .. lndustr •• s· 
FoundationJ Pune-18. 

32. D.A. V. C()lIage. Trust .and 
Managing SocietY, New Delhi. 
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33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

Foundation for Rural Develop. 
and Social ACtion, Delhi. 

Gharmora ,Model Satra Hills 
and Plain Cultural Institution, 
Narth Lakhimpur, Assam. 

harijan Sevak Sangh, Bangal, 
97/3, Nasharpara Raod, 
Ghusuri,Hawrah, West Ban-
gal. 

Nilgiris Adivasi Welfare 
Association ,Fair Glen Annexe, 
Kota Hall Road, Kotagiri, The 
Nilgiris, Tamil f~adu. 

nagaland Gandhi Ashrama, 
Nagaland. 

Nikhil Bharat Banbasi pan-
chayat, P.O.Jhargram, 
Midhnapura, West Bengal. 

People's Council for Social 
Justice. Layam Road, Er-
na~u'am. Cochin, Kerala. 

Prantiya Samaj KaJyan KAn-
dra, North lakhimpur (AS .. 
SAM), P.O.Kimin, Arunachal 
Pradesh. 

Ramakrishna Mission School, 
Along, Siang Distt., Arunachal 
Pradesh. 

Ramakrishan Mission Ashram, 
Cherrapunj98, P.O. Cherra 
Bazar, Magna\aya. 

Ramakrishna Mission Ashram, 
Chatribari fi1oad,Guahati, 
Assam. 

'Ramakrishna Mission Viveke .. 
nanda Society, L .. Road •. Bis-
tupur, Jamshedpur. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 
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Sri Ramakrishna Advaita 
Ashrama, Kalady, kerala. 

Ramakrishna MisSion, 
P .O.narottam Nagar, Distt. 
Tirap, Arunachal Pradesh. 

Ramakrishna Mission, Tuber-
culosis Sanatorium, Ranchi. 

Ramakrishna Mission. 
Ramakrishna Mission Road, 
Shillong. Maghalaya. 

Ramakrishna Mission Sav-
asharam, Silchar. 

Servants of India Society, 
Pune, Maharashtra. 

5.S.8. Cabinet Sectt., New 
Delhi. 

Tagore Society- for Rural De-
velopment, Khudi Ram Bose 
Road. Calcutta: 

Ramakrishna 
Mysore .. 

Mission, 

Ramakrishna Mission Viveka-
nanda Ashrama, Raipur, 
Madhya Pradesh. 

Ramakrishna Mission Boy's 
Home~ P.O. Rahara, Distt.24-
Parganas, WEST BENGAL. 

Ramakrishna Mission Hospi-
tal, New \tanagar, "runacha\ 
Pradesh. 

Women in Social Action, 
Reghunathpore, jhargram, 
West Bengal. 

J1arijan ~avak Sangh, kerala 
Branch, Shant; Niketan, Kat-
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Malappuram takkada, P.O. Trivandrum. 

59. HMAR Student's Association. 
P.O. Churachandpur 795128, 
MANIPUR. 

60. Vinoba Niketan, Distt. Trivan-
drum, KERALA. 

61. Ramakrishna Mission, Viveka-
nanda Nagar, Rajahmundry. 

62. Institute of Social Research 
and Applied Anthropology, 
727, Lake Town, Calcutta. 

Nilambur 

KanjirappalJi Koltayam 

Attappady Palghat 

Kaipetta Wynad 

Cannanore Cannanore 

(b) The number 01- tribal families 
targetted to be assisted in the Seventh Plan 
under family beneficiary oriented pro-
grammes in Kerala was 22,380. 

Tribal Sub-Plan In Kerala (c) Some of the important programmes 
implemented for rehabilitating the tribals in 

3345. SHRI MULLAPPALLY RAMA- the Seventh Plan are: 
CHANDRAN: Will the Minister of WE LF ARE 
be pleased to state: 

(a) the areas in Kerala that have been 
identified for implementation of the Compre-
hensive sub-plan for Tribal Development 
during 1989-90; 

(b) the number of Tribal families in 
Kerala that were to be given assistance 
under the sub-plan during the Seventh Plan 
period; and 

(c) the details of rehabilit~tion pro .. 
grammes for tribals aauaJly implemented 
during the Seventh Plan period? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRt RAM VILAS PASWAN): 
(a) The areas in Kerala that have been 
identified for the Tribal sub-plan are the 7 
Integrated T ribs I Development project (ITDP) 
namely: 

ffDP DISTRICT 

Nod um anged Trivandrum 

Idukki Idukki 

1. Priyadarshini Tea Estate 

2. Sugandhagiri Cardamom Project 

3. Pookot Dairy Project 

4. Collective Farm, Vattachira. 

Kallada irrigation Project In Karals 

3346. SHRI MULLAPPAlL Y RAMA-
CHANDRAN: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whether Karala Government has 
sought Central assistance for proceeding 
with the work on the Kallada irrigation/water 
conservation project in Quilon district of 
Kerala; 

(b) the reasons for the World Bank 
refusing to further fina~ the scheme; 

(c) the amount spent and the extent of 
work CX)mpl~ad on the project so far; and 

(d) the reasons for delay in completing 
the project? 
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TIE MINISTER OF STATE IN THE THE MINISTER OF TEXTILES AND 
M .. IRYOFWATERRESOURCES (SHAI MINISTER OF FOOD PROCESSING IN. 
WJ«aW KOTADIA): (8) and (b). The DUSTRIES (SHRI SHARAD YADAV): (a) 
Kat.dalnigation and Tree Crop Develop- No, Sir. 
ment Proj~ was under implementation with 
World Bank assistance amounting to US $ 
80.3 million during the period from Septem-
ber, 1982 to March, 1989. The World Bank 
CreditJloan assistance to this project was 
closed on 31.3.1989 after being fully dis .. 
bursed. The State Government of Kerala 
has not come up with any proposal forfurther 
World Bank assistance to this Project. 

(c) The cumulative expenditure on this 
project upto the end of March, 1990 is ex-
pected to be As. 2692.4 million. As for physi-
cal achievement, about 99% of the work on 
Masonry dam is complete. Pick-up weir at 
Ottakkal has been completed. The left and 
right main canals are about 920/0 complete. 
The overall progress on the branch canats is 
about 8~/o. The progress on the distribution 
system is about 70.5%

• Against the ultimate 
potential of the project estimated at 92.80 th. 
ha., a potential of 18.88 tho ha. is reported to 
have been created by June, 1989. 

(d) the main reasons for delay are 
construction and contractual problem and 
delays in land acquisition. 

Working Conditions of Employe.s of 
Advanced Training Centre in cane and 

Bamboo 

3347. SHRI MULLAPPALl Y RAMA-
CHANDRAN: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether Government have received 
any representation regarding the working 
conditions of the employees of the Advanced 
Trained Centre in Cane and Bamboo Craft at 
Cannanore; and 

(b) if so. the details thereof and the 
reaction of Government thereto? . 

(b) Does not arise. 

Sugar Mills 

3348. SHRIV. SREENIVASAPRASAD: 
Will the Minister of FOOD AND CIVil SUP-
PLIES be pleased to state: 

(a) the number of the sugar manufac-
turing plants existing in the country as on 31 
st March, 1990; and 

(b) the rate of capacity utilisation 
thereof? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) There were 394 installed sugar factories 
in the country as on 31.3. 1990. 

(b) Capacity utilization of sugar indus-
try during the last two years was as under: 

Season Capacity utilisation % 

1987-88 112.17 

1988-89 105.42 

Central Assistance for West Bengal 

3349. SHRI SANAT KUMAR MANDAL: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether West Bengal Government 
has submitted a memorandum to the Centre 
seeking an aliocation of As. 300 crores to 
check erosion along the banks of the river 
Ganga; 

(b) whether State Government has also 
sought necessary funds for flood control in 
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North Bengal and modernisation of the 
Subamarekha and Kangasabati projects; and 

(c) if so, the reaction of the Union 
Government thereto and the funds likely to 
be made available during the next financial 
year? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No, Sir. 

(b) State Government has sought funds 
for implementation of T eesta Project. 

(c) State Government has been ad-
vised to send a formal proposal to the Plan-
ning Commission. 

Dispute between deep sea fishermen 
and Traditional Fishermen in Karala 

3350. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether disputes between deep sea 
fishermen and traditional fisherman in Ker ... 
ala have been brought to the notice of Gov-
ernment; and 

(b) if so, the steps being taken to 
promote deep sea fishing and to extend the 
operation to other areas? 

THE MINISTER FOR TEXTILES AND 
FOOD PROCESSING INDUSTRIES (SHRI 
SHARAD YADAV): (a) and (b). Information 
is being collected and will be laid on the 
Table of the House. 

HIke in groundnut 011 Price 

3351. SHRIMATI BASAVA RAJES-
WARI: WtH the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government have noticed 
unprecedented spurt in ground nut oil price in 
midst of the current busy season; 

(b) if so, the reasons therefor; and 

(c) the steps taken to reduce the Price 
of the groundnut oil? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) and (b). The uptrend in the price of 
groundnut oil is due to shortfall in the produc-
tion of groundnut during the current year. 

(c) Government has taken a series of 
short-term and long-term measures to con-
tain rise in prices of edible oils. including 
groundnut oil. Some of these measures are, 
monitoring the prices of edible oil and its 
availability. strid enforcement increasing the 
allocation through PDS from 28,490 MT in 
February to 35,200 MT in Ma:ch, 1990. 

Textile Exports 

3352. SHRIMA TI BASAVA RAJES-
WARI: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether ,there has been a steep 
decline in textile exports during the last year; 

(b) if SO, the details thereof, month-wise 
and the reasons therefor; and 

(c) the steps proposed by Union Gov-
ernment to boost the exports? 

THE MINISTER OF TEXTilES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): <a) 
No, Sir. 

(b) Does not arise. 

(c) The Government have taken a 
number of steps to boost textile exports such 
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_ dDWlng InIpOlt of a number of sophisti-
cal. d m.:hineries at concessional duty; 
pnJViding export credit at reduced interest 
rates. exemption of tax on export earnings; 
proVicIng financial assistance for study tou rs, 
~ion in exhibitions, overseas public-
ly ate. Besides several schemes such as 
setting up of a technical and research insti-
tute Ttrupur etc. have been sanctioned. 

SllIIce by CGHS Employees In Deihl 

3353. SHRIMATI BASAVA RAJES-
WAR I 

SHRI lOKNATH CH-
OUDHARY 

SHRI V. KRISHNA RAD: 
SHRI C.P.MUDALA-GIRI-

YAPPA: 

Will the Minister of HEALTH AND 
FAMilY WELFARE be pleased to state: 

(a) whether CGHS employees in Delhi 
remained on strke for a long time; 

(b) if so. what are their demands; 

(c) whether the strike has been called 
off; and 

(d) I so, the terms on which the settle-
ment was reached? 

THE MINISTER OF HEALTH AND 
FAMLY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Group 'e' and '0' employ-
ees m CGHS were on strike from 3.3.90 to 
23.3.90. 

(b) Their main demands were 

(i) Promotional avenues for 
Group Ie' and 10' employees. 

(ii) Grant of Hospital Patient Care _to Group 'C' and to' 
employees. 

(c) and (d). A Memorandum of Settle-
ment has been entered into with All India 
CGHS Employees Association (Recognised) 
as a resuh of which the Association called off 
the strike with effect from 23.3.90. A copy of 
the Memorandum of settlement in given in at 
statement below. 

STATEMENT 

Memorandum of settlement between the 
Ministry of Health and FW and the AI/India 

CGHS Employees Association 

Whereas the agitation of the All India 
CGHS Employees' Association (hereinafter 
referred to as the Association) hasadversely 
affected patient care services in CGHS dis-
p3nsaries and whereas both Government of 
India and the the Association are desirous of 
restoration of normal patient care services 
under the Central Government Health 
Scheme at the earliest, now, therefore, 
Government having sympathetically consid-
ered the demands of the Association and the 
said Association having adopted a realistic 
attitude in the matter of fulfilment of its 
demands, thefolfowing agreement is reached 
between the DGHS, Ministry of Health and 
FW and the Association. 

(a) it is noted that the promote on policy 
for 'e' and '0' group employees is to be 
finalised by the J.M.C. at the national level 
on an agenda item: pending beforetheJMC. 
It is agreed that the promotion policy. that 
may be decided by the JMC at national level 
on this agenda will be applied to all catego-
ries of CGHS C and D Groups from the same 
date. H no promotion policy is settled by the 
national. level JMC by 31.3.1991 J the All 
India CGHS Employees Association will be 
free to take up the matter of promotion op-
portunities for CGHS C and 0 group employ-
ees. 

(b) 35 posts of nursing sister (Rs. 1640-
2900) would be created by upgrading equiva-
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lent number of posts of staff nurses. Such 
post of nursing sisters will be filled up by 
30.5.1990. 

(c) Patient care allowance at Rs. 70 per 
month will be paid to non-ministerial C and 0 
group employees of CGHS with effect from 
1.4.1987. 

(d) The Association withdraws the strike 
with im mediate effect. 

Date: 23.3.1990. 

Water Crisis in Orissa 

3354. SHRI GOPI NATH GAJAPATHI: 
Will the Min;sterof URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Government are aware of a 
serious water crisis in some parts of Orissa, 
and 

(b) if so, the steps taken to tackle the 
problem of water crisis in those regions? 

THE MINISTER OF URBAN DEVEl-
OPMENT (SHRI MURASOLI MARAN): (a) 
As per the information received from the 
Government of Orissa. 19 urban local bod-
ies in 9 districts have been affected by drink-
ing water scarcity due to dry spell. In the rural 
areas, no scarcity has been reported till now .. 

(b) The State Government has ma~e 
immediate arrangements for water supply 
by tankers in the scarcity pockets and has 
also prepared a scheme costing As. 30 lakhs 
to solve the problem permanently in most of 
the problematic areas. 

Incentiv •• for . Sma II Family 

3355. SHRI GOPI NATH GAJAPATHI: 
WiU the Minister of HEALTH AND FAUll Y 
WELFARE be pleased to state: 

(a) ~8ther Government hay. a pro-
posal to introduce a series of incentives to 
populariese small family norms; 

(b) if so, the details thereof; 

(c) when those incentives are proposed 
to be introduced; and 

(d) what other steps are proposed to be 
taken to give further boost to small family 
norms? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRt NILAMANI 
ROUTRAY): (a) to (d). Entire family welfare 
strategy is being reviewed particularly in the 
context of thp 8th Five Year Plan. Various 
proposals and alternatives including those 
relating to incentives and disincentives are 
under consideration. 

Shikayat Adalat 

3356. SHRI RAM SAGAR (Saidpur): 
Win the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether any "Shikayat Adalat' to 
look into the grievances of C.G.H.S. benefi-
ciaries and the rest of the Public about 
treatment at Union Government hospitals 
has been set up; 

(b) if so, the details thereof; and 

(c) the details of the complaints that 
were received after the setting of the Shikayat 
Adalat along with details of action taken 
thereon? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). Yes, Sir. The 
'Shikayat AdaJa!' consisting of Senior Offi-
cers of D.G.H.S. and this Ministry has bean 
constituted to look into the grievances of 
CGHS benefICiaries relating to CGHSIHos-
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pitafs in Dalhi only. The Shi~yat Adalat are 
required to hold its meetin~once in 3 months. 

(c) Information is being collected and 
will be laid on the Table of the House. 

Facilities to C.G.H.S Orthopaedic 
Patients 

3357. SHRI RAM SAGAR (Saidpur): 
Will the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether steps have been taken to 
examine the Orthopaedic cases of C.G.H.S. 
beneficiaries by doctors in Safdarjang Hos-
pital with separate arrangement for their 
registration like Skin OPO; and 

(b) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). At present there is 
no arrangement for separate registration of 
Orthopaedic cases of C.G.H.S. beneficiar-
ies in Safdarjang Hospital as no post of 
Orthopaedic Surgeon has been sanctioned 
for CGHS wing of the Hospital. 

DDA Flats Registration Charges 

3358. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether Government have received 
any demand from Apex Body of Various 
DDA Flats Owners' Association for reduc-
tion of charges of registration and convey-
ance deed in respect of DDA Flats in DeJhi; 

(b) if so, the decision taken in this 
regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). There is not distinction in the law 
between properties built by the DDA and the 
properties owned otherwise. The statutory 
charges of various types pertaini!19 to trans-
fer of th e prope rty a re un ifo rm Iy applicabf e to 
aU the properties throughout the country. 

[ Translation] 

Inter-State Water Disputes 

3359. SHRI GOPAL PACHERWAL: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether a number of Inter .. State 
water disputes between Rajasthan and its 
neighbouring States are pending with Union 
Government; 

(b) if so, the details thereof including the 
names of the concerned States; and 

(c) the time by which a final decision is 
likely to be taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WA TEA RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). Three 
inter-state issues of Rajasthan are unre·· 
solved, namely, sharing of Yamuna waters 
upto Okhla between co-basin States of 
Himacha' Pradesh, Haryana, Utter Pradesh. 
Rajasthan and Union Territory of Delhi; inter-
pretation of 1962 agreement between Gujarat 
and Rajasthan regarding inclusion of Ka-
dana projects Command under the com-
mand of Narmada Canal, and utilisation under 
medium chems in Madhya Pradesh upstream 
of Gandhisagar Dam on the Chambal River. 
Centre helps the States to resolve the issues 
through mutual discussion .. No timalimit can 
be set for such processes. 
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[English] 

Production of Viscose Fibre 

3360. SHRI SHANTllAL PURUSHOT-
TAMDAS PATEL: Will the Minister of TEX-
TILES be pleased to state: 

(a) the statistics of productions of vis-
cose fibrelfilament industry; 

(b) the licenced capacity of viscose 
fibrelfilament industry; 

Item 

Viscose Staple Fibre: 

i) Regular Viscose Staple Fibre 

ii) HWMlPolynosic Fibre 

Viscose Filament Yarn: 

(b) 

Viscose Staple Fibre: 

i) Regular Viscose Staple Fibre 

ii) HWMlPolynosic Fibre 

Viscose Filament Yarn: 

(c) There has been no change in the 
approved licensed capacity of Viscose Fila-

(c) whether the Iicancad car-:My ~1his 
industry was revised in Iastthl88 years; Iso. 
the details thereof; 

(d) was there any variation bMwlln 
licenced capacity and actual production of 
viscose fibrelfilament yarn; and 

(e) if so, the action taken by G0vern-
ment for such violation? -

THE MINISTER OF TEXTIlES AND 
FOOD PROCESSING INDUSTRIES (SHRI 
SHARAD YADAV): Ca) 

(Oty. in tonnes) 

Production 

1986-87 1987-88 1988-89 

90585 114598 121330 

5715 4852 4371 

45933 .4366 

Approved Capacity 

Licensed Capacity covered by 
Capacity Letter of Intent 

33000 

362350 56000 

54052 

ment Yarn. However, in VISCOS8 Staple Fbal 

one Letter of Intent with an annual capacity 
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of 11,000 tonnes for the manufacture of 
Potynosic Fibre and one Industrial Licence 
with an Annual capacity of 7,000 tonnes for 
Polynosic Fibre were revoked in December, 
1988 and July, 1989 respectively on the 
reques1 of the company. 

(d) and (e). Actual production of Regu-
lar Viscose Staple Fibre and HWM Fibre for 
the year 1988-89 was 56,451 mt. about 
licensed capacity and actual production of 
viscose Filament Yarn for the same period 
was 9686 mt. below licensed capacity. A 
case of Regular Viscose Staple Fibre being 
manufactured beyond the approved licensed 
capacity has come to the notice of Govern-
ment and this is being looked into as per 
procedure. 

Development of Textile Sector 

3361. SHRI SHANTILAL PURUSHOT-
TAMDAS PATEL: Will the Minister of TEX-
TILES be pleased to state: 

(a) whether textile sectors are able to 
meet the country's demand for cloth: 

(b) if not, the reasons therefor; 

(c) whether mills are concentrating on 
exports and powerlooms and hand looms 
sectors cater to the domestic requirement; 

(d) whether the above policy hampers 
the harmonious growth of all the sectors; and 

(e) if so, the steps taken in this direc-
tion? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN .. 
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yas, Sir. 

(b) Does not arise. 

(c) No, Sir. 

Cd) and (8). Do not arise. 

Development of Powerlooms 

3362. SHRI SHANTILAl PURUSHOT-
T AMDAS PATEL: Will the Minister of TEX-
TILES be pleased to state: 

(a) the role and contribution of po\, t::r .. 
loom sector in the cloth production targets; 
and 

(b) the steps Union Government have 
taken for the development of the powerloom 
sector? 

THE MIN! :;TER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (~HRI SHARAD YADAV):(a) 
The powerloom sector accounted for about 
53% of the total cloth production in the miil, 
handloom and powerloom sectors in 1988-
89. 

(b) (1) Installation of powerlooms 
employing below 50 persons 
has been delicensed. 

(2) Government have established 
Powerloom Service Centres in 
areas of powerloom concen-
tration to help powerloom 
weavers in the decentralised 
sector in achieving better 
methods of production, diver-
sification of products and 
making production of cloth 
more remunerative. 

(3) Powerlooms in the decentral-
ised sector can avail of finan-
cial assistance both for work-
ing capital and block capital 
through the schemes of NA-
BARD and lOB'; and 

(4) State Government have been 
requested to provide yarn at 
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reasonable prices to power .. 
looms in the decentralised 
sector through State owned 
mills, Cooperative mills etc. 

Powerlooms In Cooperative Sector 

3363.SHRI SHANTILAL PURUSHOT .. 
TAMDAS PATEL: Whether wo :~: .~ capital 
to powerloom sector is provided only if they 
are in the cooperative fold; 

(b) whether powedooms are given 
working capital on the same terms and 
conditions as are applicable to organised 
textile milts; and 

(c) H not, the reasons therefor? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
NOt Sir. Powerlooms which are not in the 
cooperative sector can get their working 
cap;tal requirement form banks and State 
financiat institutions. 

(b) Banks provide working capital to 
powerloom sector and mill sector on same 
terms and conditions as per guidelines of 
RBI. However, NABAAD provides working 
capital to powerlooms in the cooperative 
sector onty. 

(c) NABARD does not provide loans to 
organised mill sector. 

Draw of Plo • ...>r Rohini 

3365. SHRI GANGA CHARAN LOOHI: 
Willthe Ministerof URBAN DEVELOPMENT 
be pleased to state: 

(a) Y/hen the next specific draw for plots 
in Rohini will take place: 

(b) likety number of plots in the next 
draw, category-wise; 

(c) the number of persons waiting for 
allotment in different categories, category-
wise; and 

(d) what steps are being taken to expe-
dite allotment of plots in Rohini? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (8) 
By the end of this year. 

(b) 5296 plots as per break up given 
below;: 

EWS/Janta 1100 Nos. 

llG 1760 Nos. 

MIG 2436 Nos. 

Total 5296 Nos. 

(c) 45,856 as per break up given below: 

EWS/Janta 5803 

LIG 23473 

MIG 6580 

Total 45856 

(d) Steps include development of land 
already acquired and acquisition of addi-
tional land. 

Violation of Apprentices Act by Public 
Sector Undertakings 

3366. SHRI K.S.RAO: .. 
SHRI KAILASH MEGHWAL: 

Will the Minister of LABOUR be pleased 
to State: 

(a) whether all the public sector under-
takings are taking full quota of apprentices 
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as statutorily required under the Apprentice 
Act. 1961; 

(b) if not, the reasons for the low intake; 

(c) whether his Ministry has taken up 
the matter with other concerned ministries; 
and 

(d) ,f so, the reaction of those Ministries 
and further action, if any taken by his Minis-
try? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No. Sir. 

(b) Reasons for low intake: 

(1) Workers rendered surplus due 
to modernisation of industr:es; 

(2) Sick Units suffering losses; 

(3) Creation of industrial relation 
problem due to agitation by 
apprentices for employment 
after Apprenticeship Training. 

(c) Yes Sir. 

(d) The Ministries are looking into the 
matter. 

Effects of Smoking on Women 

3367. SHRJ K.S.RAO: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether medical experts have opined 
that smoking by women results in spontane-
ous abortions, still-births and low baby weight 
apart from the danger of cancer to mothers 
and their offsprings; 

(b) if so, whether the social scientists 
have demanded for immediate legislative 

measures to ban advertisements encourag-
ing women for smoking; and 

(c) the steps Government propose to 
take in the matter? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). Yes, Sir. 

(c) A proposal for anti-smok!ng legisla .. 
tion ;s under active consideration of the 
Government. One of the items in the pro-
posal is prohibition of advertisements on 
cigarettes. 

Sperm icida I Condoms 

3368. SHRI K.S.RAO: Will1he Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Hindustan Latex Lim-
ited has launched twc new spermicidal 
condoms in the market recently as reported 
in Economic Times dated 27th February, 
1990: 

(b) if so, the salient features thereof; 

(c) whether the Hindustan Latex Lim-
ited has also developed condoms for women; 

(d) if so, when these are likely he 
marketed; 

(e) whether the Hindustan Latex Um-
ited Plans to diversify into manufacture of 
latex gloves and disposable se'f destructing 
syringes: and 

(t) jf so, the details of investment and 
collaborators etc.? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRA'y): {a} and (b). Yes. The new 
spermicidal condoms of Hindustan Latex 



779 Wlif&n AnSwelS APRIL 4, 1990 Wrilten Ans..,. 780 , 

linfIa d (~LL)aremark8ted by H.LL under 
Is own brand names the New Moods and 
Rakshak. The condoms are smeared with a 
special lubricant that has the property of 
killing sperms thus preventing pregnancy. 
Also condoms offer effective protection 
against sexually transmitted diseases. 

(c) No. 

(d) Does not arise. 

(8) and (f). H.L"l. are setting up a plant 
for the manufacture of Latex gloves with a 
Capital outlay of 192 lakhs without any for-
eign collaboration arrangement. In regard to 
disposable sen destructive syringes, the 
proposal is still under conskJeraiion, 

Inter-State Water Disputes 

3369. PROF. K.V.THOMAS: ltViH the 
Minister of WATER RESOURCES be 
pleased state: 

(a) the number of Inter-State water 
disputes pending settlement; and 

(b) the steps being taken for their early 
settierneRt? 

THE MINISTER OF STATE IN THE 
UNSlRYOFWA TERRESOURCES (SHRI 
_ KOTADIA): (a) Two. 

(b) Tamil Nadu Government's request 
under Inter-State Water Disputes Act, 1956 
regarding Cauvery Waters is with the Centre. 
Inter-State meeting at Chief Ministers' level 
has been convened on 5.4.1990. Ravi and 
Beas waters Tribunal constituted on 2nd 
April. 1986 forwarded its report to the Central 
(~overnment on 30th January. 1987. The 
Central Government and the States con .. 
cerned have made further references to the 
tribuna! 5eek~niJ expianation and guidance 
on ~ertain points in the report. 

Aitsistance' for Underground Water 
Resources 

337C. PROF. K.V.THOMAS: Will the 
rv1~n:ster of WATER RESOURCES be 
pl~a5ed to state the details of Central assis-
ta!1ce prOVIded to Kerala for the develop-
ment of underground water resources there? 

THE MINISTER STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): Central assistance 
to the States is given in the form of block 
grants and loans for the Annual Plans. In 
addition, Rs. 1001.59 lakhs was released to 
the Government of Karala under various 
Centrally Sponsored Schemes related to 
ground water development as perthe details 
given in the statement below: 
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Central Assistance to Kerala fQr Maet· 
Ing Sea·Erosion Problem 

3371. PROF.K.V.THOMAS: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Union Government are 
aware that there is a continuous sea-erosion 
in Kerala; and 

(b) if so, the details of Central assis ... 
tance provided to Kerala to protect its coastal 
areas from sea-erosion? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Yes, Sir. Sea-
erosion in Kerala is exte!1sive. 

(b) Apart from extending technical 
advice through the Beach Erosion Board, 
Central Government is giving Central loan 
assistance to the Government of Kerala for 
strengthening the existing sea walts, in 
specified reaches. Upto March 1990, Cen-
tralloan assistance of about As. 47 crores 
has been released. 

Memo Submitted by Voluntary OrganI-
sations to ICUR Regarding AIDS 

3373. SHRI PRAKASH V. PATIL 
SHRI PRAKASH KOKO 

BRAHMBHA IT: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether some of the Voluntary 
organisations have submitted a Memoran-
dum to the Indian Council of Medical Re-
search in regard to identifying the AIDS 
victims; 

(b) if so, the details of points raised in 
the Memorandum; 

(c) whether the Indian Council of Medi-
cal Research has evolved a policy on AIDS 
treatment; and 

(d) jf not, by what time the new policy on 
treatment of AIDS is likely to be initiated? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE {SHRI NILAMANt 
ROUTRAY): (a) Yes. 

(b) to (d). The information is given in the 
statement below: 
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Abolhlon of Contract Labour 

3374. SHRI PRAKASH V.PATIL: Win 
the Minister of LABOUR be pleased to state: 

(a) whether Union Government are 
considering to abolish the contract labour 
engaged by various agencies for construc-
tion work; 

(b) if so, by what time Government 
propose to introduce new policy in the inter-
est of the contract labour; and 

(c) the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No such propo!1al is under consideration 
at present. 

(b) and (c). Question does not arise. 

irrigation Potential and b UlIII.1Ion 

3375. SHRI J. CHOKKA RAO: WiR the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Union Government have 
made any review of the irrigation potentials 
created in the country, State-wise and actu-
ally utilised by the farmers; and 

(b) the extent of area irrigated in 1989-
90 under each projed? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Yes, Sir, A State-
ment giving the details is attached. 

(b) The utilisation of irrigation potential 
at the end of 1989-90 is anticipated to be 
70.64 m~ ha., of which 28.02 m.ha. is by 
major and medium projects and 42.62 m. ha. 
by minor irrigation schemes. 
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Amount Spent on Major Irrigation 

Projects 

3376. SHRI J. CHOKKA RAO: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the amount spent_on major irrigation 
projects so far and during the Seventh Five 
Ye.ar Plan in particular; 

(b) the amount spent so far in Andhra 
Pradesh; 

(c) the total amount likety to be spent 
during the next two years thereon; and 

(d) the steps proposed to be taken by 
Union Government for providing irrigation 
facilities in the country? 

THE MINISTER OF STATE IN THE 
MINISTRYOFWATERR£SOURCES(SHRI 
MANUBHAI KOTADIA): (a) An amount of 
Rs. 14879 crores has been spent upto VI 
plan on major and medium irrigation projects 
in the Country. As. 11108.04 crores is the 
anticipated expenditure during VII Plan on 
these projects. 

(b) An amount of Rs. 2838.90 crores 
(anticipated) has been spent upto VII Plan 
on major and medium irrigation projects in 
Andhra Pradesh. 

(c) The expenditure for the next two 
years can not be anticipated at this stage, as 
the 8th Plan is not yet finalised. 

(d) The State Governments have been 

advised to prioritise the projects for optimal 
allocation of available resources and fay 
stress on completion of on-going irrigation 
projects and encourage development of 
ground water wherever feasible. 

[ Translation] 

Uplifitment of SC/Backward Women 
and Girls 

3377. SHRI RAM LAL RAHI: Will the 
Minister of WELFARE be pleased to state: 

(a) whether some institutions are func .. 
tioning in Delhi and other States to make the 
women self-reliant and to uplift the girls and 
women of Scheduled Castes and backward 
classes; 

(b) if so, the details of such institutions; 

(c) the details of assistance provided to 
these institutions by Government; and 

(d) if not, the reasons therefore? 

THE MINISTER' OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) , (c) and (d). So far as the Ministry of 
Welfare is concerned details of financial 
assistance provided to InstitutionsNolun-
tary Organisations for upliftment of Sched-
uled Castes including women/girls function-
ing in Delhi and other States during 1989-90 
are given in the statement below. 
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[English] 

Impact of Computerlsatlon on Employ-
ment 

3378. SHRI BASUDEB ACHARIA: Will 
the Minister of LABOUR be pleased to state: 

(a) whether Government pro~ose to set 
up a Committee to study the impact of 
computerisation on employment potentiali-
ties; and 

(b) if so, the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) Does not arise. 

Bonded Labour 

3379. SHRI BASUDEB ACHARIA: Will 
the Minister of LABOUR be pleased to state: 

(a) the progress made in raducing the 
number of bonded labourers, State-wise, as 
on 31.12.1989; 

(b) whether the National Commissioner 
of Rural Labour has submitted its study 
report on the problem of bonded labourers; 
and 

(c) if so, the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Available information as reported by State 
Governments is given in the Statement be-
low. 

(b) No Sir. 

(c) Does not arise. 
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capacity of Konark Spinning Mill, 
Orissa 

3380. SHRI BHAKTA CHARAN DAS: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) the capacity of the Konark Cotton 
Growers Co-operative spinning Min which is 
proposed to be set up at Kesinga in Kalahanc i 
district, Orissa: 

(b) if so, the steps taken to set up that 
cotton spinning mill; and 

(c) the details of the assistance given 
by Union Government for setting up the 
mill? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
The Kenark Cotton Growers Cooperative 
Spinning Mills limited propose to set up a 
capacity of 19,200 spindles and 504 rotors 
against a Letter of Intent for 25,000 spindles 
issued to them on 30.06.1988. 

(b) The Society has acquired a plot of 
Jand and commenced civil construction 

thereon. 

(c) No request for any assistance has 
been received by the Union Government 
from the Konark Cotton Growers Coopera-
tive Spinning Mitts Limited. Flnancial 'nst\tu-
tions have sanctioned financial assistance 
of RS.720 lakhs by way of term loans. 

National Seminar on Agricultural 
Labour 

3381. SHRI PRAKASH KOKO 
BRAHMBHA TT: Will the Minister of LA-
BOUR be pleased to state: 

(8) whether a National Seminar on agri-

cultu rallabour was inaugurated by the Prime 
Minister in New Delhi on 8 March, 1990; 

(b) H so, the main purpose of the Semi-
nar and who attended the Seminar from 
various States; 

(c) the outcome of the Seminar, and 

(d) whether anytime schedule has been 
laid down to implementthe suggestions made 
or consensus achieved at the Seminar? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) The purpose of the seminar was to 
consider various issues relating to agricul-
tural labour requiring immediate attention 
and to identify further course of action. The 
issues related inter-alia to legislation for 
agricultural labour, implementation of labour 
laws, organisation of agricultural labour, 
Employment guarantee, employment gen-
eration and Land Reforms. the participants 
in the Seminar included representatives of 
Central/State Governments, Trade Unions. 
Voluntary Agencies and Social Action 
Groups, Research Institutes, Members of 
the Parliamentary Consultative Committee 
for the Ministry of Labour & WeHare and 
Chairmen and Members of the concerned 
study groups set up by the National Commis .. 
sian on rural Labour. 

(c) The suggestion made in the sem4nar 
included inter-alia enactment of a suitable 
Central law for agricultural workers provid-
ing certain safeguards to protect their inter-
est, starting an employment guarantee 
scheme through labour intensive productive 
work. more concerted implementation of land 
reforms measures and inclusion of all land 
reforms laws in the Mint Schedule of the 
Constitution. 

(d) Action is taken as appropriate on the 
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suggestions made in the seminar. 

[ Translations] 

Underground Water Level In Uttar 
Pradesh 

3382. SHRI HARISH RAWAT: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether underground water level 
has gone down in some parts of unar 
Pradesh; 

(b) if so, the details thereof and the 
reasons therefor: and 

(c) the steps proposed to be taken by 
Union Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). De-
clines in ground water levels ranging from 
0.01 metre to 7.47 metres have been re-
corded in certain localised pockets of Uttar 
Pradesh. These fluctuations are due 10 vari-
ation in the quantity and distributk)n of rain-
fall and excessive ground water withdraw-
als. 

(c) Development and management of 
ground water are carried out by the State 
Governments. Remedial measures include 
land and water management practices to 
augment ground water, and artificial re-
charge. 

[English] 

RecognHion of Private Hospitals for 
Treatment of CGHS Beneficiaries 

3383. SHRI HARISH RAWAT: Will the 
Minister of HEALTH AND FAMILY WEL-
F ARE be pleased to state: 

(a) whether Union Government have 
received a proposal from CGHS 8angalore 
to recognise some private hospitals for the 
treatment of CGHS "beneficiaries; 

(b) if so, whether Govemm,nt have 
accorded the recognition to those hospitals; 
and 

(c) if not, by when the recognition is 
likely to be accorded? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). A proposal to recog-
nise M.S. Ramaiah Medical Teaching Hos-
pital under CGHS, Bangalore is under con-
sideration. 

[ Trans/ation] 

Carpet Weaving Centre in U.P. 

3384. SHRI HARISH RAWAT: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether carpet weaving training 
centre functioning at Pnuvanaula in Almora 
district of Uttar Pradesh has been shifted to 
some other pJace; 

(b) if so, the reasons therefor; 

(c) whether local public he been de .. 
manding for not shifting this centre from 
there and also to upgrade it; and 

(d) if so, the reaction of Union Govern-
ment thereto? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN .. 
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. 

(b) The centre had completed 4 con-
secutive sessions of training at Pnuvanaula .. 
The drop out in the 4th Session was as high 
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as 5~k. The training scheme being a peripe-
tiate in nature, the centre was shifted to 
Dwarahat in the same district of Almora. 

(c) Yes, Sir. 

(d) In view of the facts stated at (b) 
above, there does not seem to be anv ground 
for changing the decision already taken which 
is as per policy of the Carpet Training 
Scheme. 

[English] 

Wheat & Sugar to West Bengal 

3385. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether the West Bengal State 
Government has requested Union Govern-
ment to allot more quantity of wheat and 
sugar to the State: and 

(b) if so, the month-wise requirements 
projected by West Bengal Government and 
allotments made by Union Government so 
tar? 

THE MIN'STER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM M1RDHA): 
(a) and (b). Yes, Sir. The Government of 
West Bengal had in the month of December, 
1989 requested for enhancement of their 
monthly allocation of wheat from 80,000 
tonnes to 95,000 tonnes and sugar from 
25,000 tonnes to 40,000 tonnes. 

The wheat allocation to Government of 
West Bengal has been enhanced to 90,000 
tonnes per month from January, 1990. The 
allocation of levy sugar to State Govern-
ments/Union Territories is not made on 
demand or request but on the basis of a 
uniform norm of ensuring minimum 425 gms 
per capita monthly availability for projected 
population as on 1.10.86, effective from 1 st 

February, 1987. Accordingly, the State 
Government's normal quota of levy sugar is 
25,888 tonnes per month. 

News-Item Captioned "Health Car. 
UI,;der utilised" 

3386. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whetherGovernment's attention has 
been drawn to the news item captioned 
"Health Care Underutilized" appearing in the 
'Statement' dated 7th March, 1990; and 

(b) if so, the steps Government propose 
to take to' educate the women about the 
health care during pregnancy and child birth 
and to make use of the existing facilities 
properly? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Yes Sir. 

(b) The following steps have been taken 
to educate the Women about health care 
and make use of the existing facilities: 

~ . 

2. 

3. 

4. 

lntensive educationa\ campaign 
through mass media like T.V., ra-
dio, posters, pamphlets etc. and 
inter personal communication 
through health personnel and 
Drama Division, Field Publicity Units 
etc. for better utilisation of existing 
services. 

Rapid expansion of the health in-
frastructure net work such has 
community health centres, Primary 
health centres, and sub-centres. 

Training of the traditional birth at-
tendants. 

Development of the skin and know'-
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5. 

6. 

7. 

8. 

~ 

edge of existing doctors and para ... 
medical workers through induction 
and orientation training. 

Supply of iron folic acid and Vit. A to 
pregnant lactating mothers and 
children to control problems related 
to anaemia and blindness. 

Intensified immunisation pro-
gramme specially for coverage oi 
the pregnant mothers with IT 
through existing hearth institutions. 
outreach approach, observation of 
fixed immunisation days. 

Facilities for n1edicai termination of 
pregnancies have been provided 
through about 6000 centres. 

Schemes like Integrated Child 
Development Services, Adult Liter-
acy, Rutal Development etc. are 
also educating the women about 
health care and better utilisation of 
the existing facilities. 

Trunk Sewer Lines in Yamuna Vlhar 

3387. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of URBAN DEVELOp .. 
MENT be pleased to state: 

(a) whether Delhi Development Author-
ity has entristed the work of laying Trunk 
Sewer lines to connect the internal sewers of 
Yamuna Vihar with the Sewage Treatment 
Plant to Delhi Municipal Corporation; if SOt 

when; and 

(b) the details of the scheme prepared 
by MCD in this regard estimated cost and 
time schedule for execution of the project? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN): (a) 
Yamuna Vihar was developed by DDA. The 
internal sewers, temporary pumping station 

with interim arrangement of sewage treat-
ment which were executed by DDA were 
transferred to MCD in 1989. 

(b) M.C.D. has prepared an estimate of 
~s. 7. 781ak., for repair of Trunk Sewer, time-
span for completion of which is around one 
year. Conventional sewage treatment plant 
of 10 MGD capacity has been proposed to 
replace the existing temporary oxidation 
pands. The completion time for this work is 
around 30 months and the cost around Rs. 
521 fakhs. 

Faulty Construction of Drains 

3388. SHRIMATI GEETA MUKHER-
JEE: Win the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether there has been faulty con-
struction of drains and sewers by Delhi 
Development Authority in Yamuna Vihar; 

(b) if so, the reasons therefor; and 

(c) the actio" taken or proposed against 
the persons responsible for this? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). According to DDA drains and sewers 
were laid as per the approved scheme of 
M.C.D. and that there is no apparent defect 
in Storm Water drains. A portion of sewer 
line sank near the sump-well and DDA has 
paid an advance of Rs. 251akh to M.C.D. for 
this work. 

External Assistance for the Construc-
tion of Embankments 

3389. SHRI JAG PAL SINGH: Will t_ 
Minister of WATER RESOURCES bA 
pleased to state: 

(a) whether the World Bank and the IMF 
have allocated funds for the construction of 
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embankments and bunds to safeguard the THE MINISTER OF HEALTH AND 
northern region of the country from the fury FAMILY WELFARE (SHRI NllAMANI 
of floods; ROUTRAY): (a) Yes, Sir. 

,(b) if so, the percentage of funds there-
from allocated by Union Government to the 
States for the same purpose; 

(c) whether Union Government also 
propose to take up some of the projects; and 

(d) the policy of Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WA TEA RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d). Flood Protection Schemes 
are planned, funded and implemented by 
the State Governments. Central Govern-
ment extends technical and financial assis-
tance to the states where necessary. 

Practitioners of Indian System of 
Medicine 

3390. SHAI P.R. KUMARAMANGLAM: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether National Health Policy has 
emphasised the role of Indian System of 
Medicine in health care; 

(b) whether any census of the existing 
Indian System of Medicine practitioners has 
been done. if so the details thereof; and 

(c) whether legal protection is provided 
to non-institutionalised Indian System of 
Medicine practitioners to promote traditional 
systems. if so, the de~. th8{eof? 

(b) and (c). No separate census of the 
existing practitioners has been done .. How-
ever, there is provision of registration of 
practitioners of Indian Systems of Medicine 
under the various State and Central Acts. 
Among the registered practitioners, there 
are many non-institutionally trained also. 
The rights of registered practitioners are 
protected under respective State Boards! 
Councils of Indian Medicine with which they 
are resistered. However, as per provision of 
IMCC Act, 1970, resistration is now limited 
only to qualified persons possessing any of 
the qualification included in the Schedule of 
the above Act. 

Cause of Neurocysticerosis 

3391. SHRI NARSINGRAO SURYA-
WANSH I: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether some of the green vege-
tables, wh,en taken without washing can 
cause Neurocysticerosis (NeC), an infec-
tion of the Central Nervous System, spe-
cially the brain; and 

(b) if so, the remedial measures pro-
posed by Government to make common 
people aware of the above dangers? 

MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI NILAMANI ROUTARY): 
(a) and (b). Eating of unwashed green green 
leafy vegetables may cause an infection of 
the worm but would normally not lead to 
ne u rocyst icercosis. 

Technology Import for Food Process-
Ing 

3392. SHRI NARSINGRAO SURYA- ,~ 

WANSHI: Will the Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state: 
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(a) whether Union Government propose 
to have a comprehensive policy govern,ing 

_- technology import instead of setting up Joint 
Ventures, which relegate indigenous tech-
nology; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(c). Every proposal in respect of food proc-
essing industries involving technology im-
port or joint venture is considered on merits. 
There is no proposal to ban setting up of joint 
ventures in food processing industries. 

Minimum Wage for Handloom Weavers 

3393. SHRI V. KRISHNA RAO: 
SHRI G.S. BASAVARAJ: 
SHRI C.P. MUDALAGIRI-

YAPPA: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whether the wages of handloom 
weavers differ in States; 

(b) if so, the State-Wise details of wages 
of such weavers; 

(e) whether there is a proposal under 
consideration to bring forward a legislation 
for fixation of wages of handloom weavers in 
the country; 

Cd) if so, the details thereof; 

(e) what are the foreig n exchange earn-

ings through export of handloom goods during 
the past three years, State-wise; 

(f) whether there is any conflict of sur-
vival between handloom weavers and pow-
erloom weaverSj and 

(g) if so, the steps taken to reconcile the 
dispute amicably? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) Statement is given below. c 

(c) There is no such proposal at present. 

(d) Does not arise. 

(e) All India figures for the Export Earn-
ings of all fibres including garments during 
the last three years are indicated below:-

1886-87 Rs. 447.39 crores 

1987-88 As. 516.20 crores 

1988-89 Rs. 630.78 crores 

(f) and (g). ~re is no such conflict of 
survival between handloom weavers and 
powerloom weavers. Handloom products are 
unique in their own way and have their 
special consumer appeal, while powerloom 
products cater to the requirements of con-
sumers in a range of products, enjoying 
certain cost, economic and technological 
advantages. A number of fiscal concessions 
has been extended to the hand loom sector 
in ord6r to remove the cost handicap of 
handloom vis-a-vis the powerlooms. 
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Shifting of Govemment Offtces 

3394. SHRI MADAN LAL KHURANA: 
Will the Minister of URaAN DAVELOPMENT 
be pleased to state: 

(a) whether there is any proposal to shift 
some of the Government offices to the East 
and North-west of Delhi to check congestion 
and crowd on the roads; 

(b) i1 so, the details thereof; and 

(c) if not, the reasons thereof together 
with steps taken by Government to check 
congestion and crowd on the roads? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHAI MURASOLI MARAN): (a) 
to (c). The information is being collected and 
will be laid on the Table of the House. 

Rules for Change of Government 
Accommodation 

3395. SHRI MADAN LAl KHURANA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Government servants are 
eligible for change only once in the case of 
their accepting an offer of allotment of ac· 
commodation; 

(b) whether Government propose to 
review the rules to ensure that the applica-
tions of employees for ch~nge of accommo-
dation remain valid till they get the desired 
change of their preference; 

(c) if not, the reasons therefor; and 

(d) the details of the employees who 
were not offered accommodation after ttrey 
rejected the allotment offered once' during 
1989-901 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir. 

(b) and (c). Since change of accommo-
dation is given on their preference, there is 
no proposal for review of the existing policy. 

(d) No such record IS maintained. 

Facility for Fi1ling up Teeth in Hospital 

3396. SHRI MADAN LAL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether facilities are not available to 
the patients in the Union Government Hospi-
tals in Delhi for filling up teeth cavities etc. 
and the patients are 'eft at the mercy and 
exploitation of dentists outside; 

(b) if so, the details of steps taken to 
provide this facility to the patients in hospi-
tals on charges; and 

(c) if not, the reasons thereof? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRJ NILAMANI 
ROUTRAY): (a) Facilities for filling up teeth 
cavities etc. to the patients in the Union 
Government Hospitals in Delhi are avail-
able. 

(b) and ( c). Does not arise. 

CommHtee to Review Working of D.D.A. 

3397. SHRI MADAN LAl KHURANA: 
Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 

(a) whether a committee was appointed 
to assess the working of the D.D.A. to find 
out ways and means to reduce the heavy 
expenditure on O.D.A. establishment; and 
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(b) if so, the details of the report submit-
ted, if any, by the said committee? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes. Sir. 

(b) The Sub Committee has not yet 
given its report. " 

Wag. Period Under ESI Act 

3398. SHRI S. KRISHNA KUMAR: Will 
the Minister of LABOUR be pleased to state: 

(a) wether the change over from 'week' 
as the unit of contribution to 'wage period' 
under the Employees State Insurance Act, 
1948, has caused disadvantage to the 
cashew workers in Kerala; 

(b) if so, whether Government propose 
to amend it to restore 'week~ as the unit of 
contribution; and 

(c) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. The change has deprived them 
of certain untended benefits. 

(b) No, Sir. 

(c) Prior to the am endment of the Act in 
1984, a worker who worked for just one day 
in a week was required to pay contribution 
for a week. After the amendment, a worker 
who works for one day .pays contribution for 
one day only. The amended provision is, 
therefore, considered more rational. 

Proposal to Review Purchase Proce-
dure of Medicines for CGHS 

3399. SHRI S. KRISHNA KUMAR: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether CGHS goes by the lowest 
tender in the supply of medicines; 

(b) if so, whether it has resulted in the 
supply of substandard medicines; 

(c) whether Government propose to 
review the purchase procedure; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTARy): (a) to (d). CGHS is procu~ing all 
allopathic medicines induded in the formu-
lary from Med~1 Store-Organisation. Ef-
forts are being made to improve the working 
of the Medical Stores Organisation. 

Amendment To The Bonus Act 

3400. SHRI BABANRAODHAKNE: Will 
the Minister of LABOUR be pleased to state: 

(a) whether it is a fact that a large 
number of workers in Public Sector are 
deprived of the bonus due to low limit of 
ceiling on income for payment of bonus; and 

(b) if so, whether there is a proposal 
underconsideratio"nof Govemmentto amend 
the Act to raise the ceili~ in view of rise in 
price index? 

THE MINISTER OF LABOUR AND 
WELFARE (SI-IRI RAM VIlAS PASWAN): 
(a) Information on the number of workers 
covered by the Payment of Bonus kt is not 
maintained by the Ministry. 

(b) There is no immediate proposal to 
raise the ceiling limit. 

Attachment of Propertle8 of PrOVident 
Fund Defaulter Employee. 

3401. SHRI BABANRAO DHAKNE: Will 
the Minist.rot LABOUR be pleased~ state: 
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(a) whether there is a proposal to bring 
forward a legislation to anable Government 
to attach the private properties of the owners 
of industrial establishments in case of de-
fault of payment of Provident Fund to their 
employees; and 

(b) if so. the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). There is already a suitable pro-
vision in Section 88 (1) of the Employees' 
Provident Funds and Miscel!aneous Provi-
sions Act, 1952 providing inter-aliafor reco'/-
ery of the arrears of EPF dues by attachmpr.1 
and sale of movable and Immovable proo-
erty of the defaulting establishment and whe rp. 

necessary .. of the employers. 

Memo Submitted by Consultant Instltu· 
tion on Incidence of Heart Attack 

3402. SHRI N. DENNIS: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether any consultant instltJtion on 
cardiology has submitted memorandum to 
Union Government on the problem of heart 
attack; and 

(b) if so, the details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NllAMANI 
ROUTARY): (a) and (b). The information is 
being oolleded and will be laid on the T'able 
of the Sabha. 

Rehabilitation of Textile Workers in 
Maharashtra 

3403. DR. VENKATESH KABDE' \\t,l: 
tt,e Minister of TEXTilES be pieasec '" 
... 'te .· l\.l C. 

(a) whether the number of textile work-
ers in Maharashtra has tremendously de-
creased during the last three years; 

(b) if so, the details therefor; and 

(c) the measures taken by Union Gov-
ernment to absorb or rehabilitate the work .. 
ers and their families? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN .. 
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. 

(b) The number of workers in the organ .. 
ised m ill sector in Maharashtra eame down 
from 2.76 iakhs as on 31.3.87, to 2.57 lakhs 
on 31 .3.88, to 2.20 lakhs on 31.3.89. 

(c) The Textile Workers Rehabilitati9n 
Fund Scheme has been set up to provide 
interim relief to workers rendered unem-
ployed due to permanent closure of textile 
units. The State Governments were also 
advised to take measures for redeployment! 
rehabilitation of the affected workers. 

Wastage of Foodgrains 

3404. SHRI M.M, PALLAM RAJU: Wilt 
the Minister of FOOD AND CIVll SUPPLlES 
be pleased to state: 

(a) whether foodgrains worth crores of 
rupees are lost annually due to the lack of 
adequate storage and transport facilities; 

._ ..... I 

.i SOt the details of foodgrains lost 
',. ;,:"lst three years, year-wise; and 



835 Wliten AnswefS APRil 4. 1990 

(c) the steps proposed to 'be taken to 
check the wastage? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) and (b). Transit and storage losses arise 
due to a variety of reasons, such as vagaries 

. 
of weather, deterioration in quality during 
storage. moisture loss, losses flue to mUl-
tiple handling and movement ate. or due to 
theft and pilferage. Oe~ils of transit and 
storage shortages of foodgrains incurred by 
Food Corporation of India during 1986-87 to 
1988-89 are given beIow:-
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(c) The Food Corporation of India has 
taken a number of steps to reduce losses on 
account of storage and transit shortages. 
Some of the important measures ·taken in 
this regard are: 

(i) 

(ii) 

(i ii) 

(Iv) 

~v) 

(vi) 

(vii) 

Strict enfercement of quality speci ... 
fications relating to moisture during 
procurement of foodgl il:; • .;)~ 

Reduction in the quantum of 
foodgrains filled in each bag: 

Installation of weigh .. bridges in 
depots having capacity of 5000 
tonnes or more: 

Minimising the use of open wag-
ons: 

Administrative measures such as 
tightening of security at depots, 
intensifying surprise checks, en-
suring regular stock verifications 
etc. 

Augmentation of covered storage 
capacity: 

Introduction of machine stitching of 
bags. 

Stopping the Use of TUDs 

3405. SHRI M.M. PALLAM RAJU: Will 
the Minister of HF H AND FAMILY 
WELFARE be pier_, . state: 

(a) whether Government propose to stop 
the use of IUDs (Intera Uretary Devices) in 
family planning operations for women since 
they are known to cause internal bleeding in 
a number of cases: and 

(b) if so, by when? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NtLAMANI 
ROUTRAY): (a) No, Sir. 

(b) Does not arise. 

Telugu-Gunga Project 

3406. SHRI M.G. SEKHAR: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the estimated cost of the Telugu 
Ganga Project; and 

(b) the share of Tamil Nadu, Andhra 
Pradesh and Union Government to the cost 
of the project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA):(a) Rs. 834.49crores 
at 1985-86 price level. 

(b) Tamil Nadu~s share in the cost of the 
project is As. 228.62 crores and balance Rs. 
605.87 crores is to be borne by Andhra 
Pradesh. 

Exemption of Khadi and Village Indus-
tries Institutions form Labour Laws 

3407. SHRI VASANT SATHE: Will the 
Minister of LABOUR be pJeased to state: 

(a) whether the Khadi Mission has 
submitted a memorandum to Government 
seeking inter-alia exemption from Labour 
Laws and to stop prosecution of the Khadi 
and Village Industries Institutions pending 
decision to be taken on the report of the 
Karnai\ Singh Committee; 

(b) if so J the details thereof; and 

(c) the action take nIp ro fX) sed to be taken 
by the Government on the issue? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (c). The Khadi and Village Ind.ustries 
Commission had sent a letter to the former 
Deputy Labour Minister requesting for grant 
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of exemption to Khadi and Village Industries 
Institutions from the labour laws and to keep 
the action against these institutions under 
various labour laws in abeyance till a deci-
sion was taken on the report of the Study 
Gro~p headed by Shri Karnail Singh. The 
Government has already examined in detail 
the report of the Study Group and has come 
to the conclusion that it is not possible to 
exclude these institutions from the purview 
of the labour laws. All concerned have al-
ready been informed of the above decision. 

Modernisation of NTC Mills in Mahar .. 
ashtr a 

3408. SHRI VASANT SATHE: Win the 
Minister of TEXTILES be pleased to state: 

(a) whether Government have received 
proposals from the Maharashtra State for 
modernisation of textile units under Nationai 
Textile Corporation: 

(b) if so, the details of the proposal 
received unit-wise: 

(c) the action taken/proposed there on; 
and 

(d) what plan of action is formulated! 
proposed for modernisation of textile units in 
Vidarbha Region of Maharashtra State and 
funds provided during 1990-91? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to 
(c). Modernisation of Textile Mills under NTC 
is a continuous process. So far, Modernisa-
tion Schemes amounting to about Rs. 87.85 
crores have been Impiemented in NTC Milts 
ioeated in Maharashtra. A Statement show-
ing the amount spent on Modernisation of 
NTC Mills in Maharashtra, mill-wise, is at-
tached. 

(d) NTC has received a modernisation 
proposal envisaging an investment of Rs. 
899.98 lakhs from Model Mills, Nagpur in 
Vidarbha region of Maharashtra State. The 
same is under consideration at NTC (Hold-
ing Co.). Necessary funds will be provided 
by NTC as margin money, once the project 
is cleared by NTC and financial institutions .. 
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Fruit Processing In Maharashtra (d) Ministry of Food Processing Indus-
tries have no such proposal. 

3409. SHRI VASANTSATHE: Willthe 
Minister of FOOD PRQCESSING INDUS- (9) Does not arise. 
TRIES be pleased to state: 

(8) the policy of Union Government in 
encouraging development of F~ Process-
ing Industry in selected fruit producing ar-
eas; 

(b) if so, the details thereof and the 
action taken/proposed to be taken in respect 
of the proposal pending with the Ministry 
from Maharashtra State and Vidarbha Re ... 
gion in Particular; 

(c) number of food processing propos-
als from Maharashtra pending with the Min-
istry and reasons for delay; 

(d) whether Government propose to 
review the current policy and restructure the 
schemes for development of food process-
ing industry; and ' 

(8) if so, the details thereof? 

THE MINISTER FOR TEXTilES AND 
FOOD PROCESSING INDUSTRIES (SHRI 
SHARAD YADAV): Ca) to (c). Various policy 
initiatives have been .taken to support the 
growth of food processing industries includ-
ing fruit basad industries. The major policies 
include delicensing of most food processing 
industries. inclusion of most food processing 
industries in AppendilC-l. fiscal' incentives, 
setting up of Development Councils, etc. 
Some Plan Schemes have also been formu-
lated tor supporting the growth of food proc-
essing industries. 

Information in respect of application for 
industrial licences for setting up food proc-
essing industries pending from Maharashtra 
Stat. is baing colaCled and will be laid on the 
Table of the House. 

Inter-State Wat~ Disputes 

3410. SHRI KANCHI PANEER SEL-
VAM: Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether Union Government propose 
to appoint a permanent judicial body to adju-
dicate inter-State water disputes; 

(b) whether Government propose to 
bring forward a legislation for utilising all 
water resources in the country; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWA TEA RESOURCES (SHRI 
MANUBHAI KOTADIA ) (a) and (b). No, Sir. 

(c) Does not arise. 

[ T rans/ation] 

Katlhar Jute Mills 

3411. SHRI YUVRAJ: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether Government propose to take 
over Katihar Jute Mills; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF TEXTILES ,AND 
MINISTER OF FOOD AND 'PROCESSING -
INDUSTRIES (SHRI SHARAD YADAV): (a) 
NQ. Sir. 

(b) Not applicable. 
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(c) The mill has been taken over on 
lease by the Bihar State Industrial Develop-
ment Corporation. While the Central Gov-
ernment are of the view that taking over of 
the management or 'Nationalisation of jute 
mills is not the solution for the problems of 
the jute industry, a series of measures have 
been introduced to facititate modernisation 
and diversification in the jute sector. In the 
case of Katihar Jute Mills, the State Govern-
ment can avail of these facilities. 

[English] 

Capacity in Textiles Sector 

3412. SHRI BALVANT MANVAR: Will 
the Minister of TEXTILES be pleased to 
state: 

(a) whether textile IXllicy of 6th June, 
1985 clearty pointed out the prevailing ex-
cess capacity in the textile industry: 

(b) if so, the extent of the excess capac-
ity noticed in 19B7, 1988 and 1989 in differ-
ent sectors of textile industry; and 

(c) the steps taken or proposed to be 
taken by Union Government in this regard? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
No, Sir. 

(b) and (c). The information is being 
collected and will be laid on the table of the 
House. 

Delivery of Imported Sugar 

3413. SHRI SAl VANT MANVAR: Will 
the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state: 

(a> whether Government paid a higher 
rate tor import of sugar than one wt1lCh were 

ruling atth~ intemational market during 1989. 
if so, the reasons thereof; 

(b) whether a higher rate was paid for 
prompt and early delivery; 

(c) if so, how much sugar was delivered 
before 20th October, 1989; and 

(d) whether suppliers which delivered 
sugar after 20 October, 1989 were paid less 
price than the contracted price, if so, the 
details thereof? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) and (b). Yes, Sir. Valid tender offers were 
higher than the ruling prices in the interna· 
tional market. This was apparently because 
of a tight schedule prescribed, allowing much 
shortertime than usual and the insistence on 
vessels arriving at Indian Ports by prescribed 
dates due to imperative need of imported 
sugar being available immediately. 

(c) A quantity of 1.42 lakh tonnes of 
imported sugar arrived at Indian Ports upto 
20th October. 1989. 

(d) It was provided in the contract that 
the Buyer may extend the delivery period at 
a disoount as may be mutually agreed to 
between the Buyer and the Seller. Accord-
ingly. a discount of USS 1 per tonne per day 
has been proposed by the Government for 
delayed arrivals beyond 20th October, 1989 
for reasons other than force measure .. 

Import of Sugar 

3414. SHRI BALVANT MANVAR: Will 
the· Minister of FOOD AND CIVil SUPPLIES 
be pleased t:) state: 

(a) whether a number of parties with 
whom the orders for import of sugar were 
placed during Oct.JNov. ,1989 could not ful-
fill the contracts, H 80. the details thereof; 
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(b) whether Government have imposed 

any penalty or invoked any bid bond per-
formance bank guarantees against them, if 
so-, the details thereof; 

(c;:) whether it is a fact that the guarantee 
amount could not be realised; and 

(d) if so, the reasons thereof? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) Yes, Sir. Two parties viz. MIs. S. & T. 
Diamonds Incorporation, los Angeles and 
MIs. Arosan Enterprises Limned, Ontario did 
not fulfil the conditions of contracts placed on 
them. Hence, their contracts had to be can- . 
celled. 

(b) Yes sir, The Government invoked 
encashmant of Bid BondlPreference Bank 
Guarantee as applicable in their cases. 

(c) and Cd). In the case of MIs. S. & T. 
Diamonds Incorporation, Los Angeles, Bid 
Bond could not be encased as the firm 
obtained a stay order from the High Court 
New Delhi, restraining the Union of India, 
Food Corporation of India and the Banker 
concerned from encashing the Bid Bond 
Longed by them. In the case of m/s. Arosan 
Enterprises, Performance Bank Guarantee 
has been encashed. However, this party has 
filed case in High Court, Delhi, against the 
encashmant of the Bid BondlPerformance 
Bank Guarantee and the matter is subjudice. 

Sale of Banned Drugs 

3415. SHRI P.C.THOMAS: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

(a) whether banned drugs and medi-
cines .. even nowbelng sold in open market 
..., It 10, the names of such drugs and the 
manufacturing companies; 

(b) the action taken by Government in 
this regard; and 

(c) whether the folloWing drugs ara 
banned in foreign countries or in India (i) 
Analgin (ii) Reducin (iii) Dolopar (iv) Baral-
gan (v) Chlorompcetin (vi) Lasix (vii) Cotrim 
(viii) Melromidazele? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) and (b). The drugs banned 
under Section 26 A of the Drugs and Cos-
metics Act are not sold in the market except 
fixed dose combination of Chloramphenicol 
with Streptomycia and fixed does combina-
tion of Corticosteroid with other drugs, the 
manufacturers of which got stay order from 
different-High Courts. Necessary Counter 
Affidavits have been filed to get the stay 
order vacated. 

The names of Companies who are 
marketing these drugs under Stay Order are 
MIs vVyeth Labs., Bombay; Roussal Pharma, 
Bombay; MIs Fulford India Ltd., Bombay; MJ 
s Lyka Labs., Bombay; MIs Days Medical 
Stores, Calcutta; MIs IDPL, Haryana; MIs 
Systolic Labs., Haryana and MIs M.P.Strep 
Utpadak Samiti t Madhya Pradesh etc. 

(c) While drugs Analgin (Dipyrone), 
Reducin (Oxyphenbutezone), Baralgan have 
been withdrawn in some countries, these 
drugs continue to be marketed in many other 
countries including some developed coun-
tries. Government is not aware of any ban on 
rest of the drugs given in the question. 

[ Translation] 

New National Policy for Adlvasis 

3416. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of WELFARE be 
pleased to state: 

(8) whether Union Government are 
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formulating a New National Policy to check· (1) M/S.MewarSugarMills Ltd., Bhapal-
large scale displacement of adivasis and to sagar Chittoregarh. 
rehabilitate already displaced adivasis; and 

(b) . if so, the details of area as in 
Rajasthan where adivasis would be benefit-
ted by this policy? 

THE MINISTER OF ·LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) A draft National Policy for Rehabili-
tation of Scheduled Tribes displaced under 
development projects from Integrated Tribal 
Development Projects (ITDP), Modified Area 
Development Approach (MADA) area in the 
country, and the Scheduled Areas as de-
fined under the 5th Schedule of the Consti .. 
tution, is under active formulation with the 
Government of India. 

(English] 

Central Assistance Under Sugar 
Development Fund 

3417. SHRI GIRDHARI LAl SHAR-
GA VA: Will the Minister of FOOD AND CIVIL 
SUPPLED be pleased to state: 

(a) whether the Central assistance has 
been sought by the Various sugar mills of 
Rajasthan from Sugar Development Fund 
during 1988-90 if so, the details t~8reof mill-
wise; and 

(b) the action taken thereon? 

THE MINISTER OF FOOD AND MINIS-
TER OF CIVIL SUPPLIES (SHRI NA THU 
RAM MIRDHA): (a) and (b). Yes, Sir. Two 
~ application have been received from 
Raja_an for Development of Sugarcane 
from Sugar Development Fund during 1988-
1990; 

Details of these are given below: 

The mill has submitted a summary pro-
posal for Development of Sugarcane in 
January, 1990 and the proposal has been 
accepted by the Screening Committee in 
principle. However, mill is yet to submit the 
detail scheme. The application would be 
processed aftar the detail scheme is re-
ceived from the mill. 

2. MIS. The Ganganagar Sugar Mills, 
Sriganganagar. 

The mill has submitted their proposal for 
Sugarcane Development in March, 1990. 
The application would be examined in the 
next Screening oommittee meeting. 

Incentive. to SUgar Worker. 

3418. SHRl DHARMESH PRASAD 
VERMA: Will the Minister of FOOD AND 
CIVil SUPPLIES be pleased to state: 

(a) whether Union Government have 
formulated any scheme to give more incen-
tives to sugar workers so as to increase 
sugar production in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU R"M MIRDHA): 
(a) No, Sir. 

(b) Does not arise. 

Foreign Technology for Food Proce ... 
Ing 

3419. PROF. P.J. KURIEN: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state: 

(a) whether Government propose 10 
discourage foreign technology in the field of 
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food processing; 

(b) if so, the reasons therefor; 

(c) whether the export potential of the 
p~8SSed food products has been assessed; 
and 

(d) if so, the 9teps being taken to boost 
export including introducing modern tech .. 
nology in this field? 

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). Every proposal regarding bringing in 
foreign technology in the field of food proc-
e~sing is considered on merits. 

(c) and (d). Agricultural and Processed 
Food Products Export Development Author-
ity has assessed that potential for increase in 
exports exists in certain areas of processed 
food items. 

There are various ways in which ex .. 
ports from the processed food sector are 
being encouraged. These include cash 
compensatory support, duty drawback, set-
ting up of 100% export-oriented units, etc. A 
number of schemes for the development of 
marine products industry which is highly 
export·oriented have also been formulated. 

Inclusion of Backward Sections in the 
List of Scheduled caste. 

3420. PROF. P.J.KURIEN: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Govemment propose to 
amend the Scheduled Castes and Sched .. 
uled Tribes Presidential Order, 1950 to in-
clude more categories of backward sections 
in the list of Scheduled Castes; and 

(b) If so. the details thereof? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) and (b). A Cabinet note on the compre-
hensive revision of the lists of Scheduled 
Castes and Scheduled Tribes was prepared 
and subm itted to the Cabinet of the previous 
Government for their consideration. The 
Cabinet in their meeting held on 26.12.88 
had ~eferred the matter. The present Gov-
ernment is examining afresh all the propos-
als, recommendations, suggestion, etc., 
received in this regard. Further, any amend-
ments to the eXisting lists of Scheduled 
Castes and Scheduled Tribes have to be 
made only through on Act of Parliament, in 
view of Articles 341 (2) and 342 (2) of the 
Constitution. 

Foodgrains to Kerala 

3421. PROF. P.J. KURIEN: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state: 

(a) the per capita requirement of 
foodgrains in Kerala for distribution through 
Fair Price Shop6; 

(b) how much is being supplied per 
months; 

(c) whether Union Government have 
assured the Government of Kerala that the 
quantity of foodgrains would be increased; 
and 

(d) ~ so, the details thereof? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES,(SHRI NATHU RAM MIRDHA): 
(a) to (d). The allocation of rice and wheat to 
the State Government from the Central Pool 
for Public Distribution System are not made 
on per capita basis. These are made on a 
month to month basis taking i;oto account the 
stocks in the Central Pool, market availabil-
ity, of take trend, relative needs of various 
States and other related factors and are 
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supplemental in nature. The distributie1n within 
the State including its coverage and scale of 
issue to the consumers is decided by the 
concerned State Government. The monthly 
allocation of rice to Kerala has been in-
creased from 1 lakh tonnes to 1.25 lakh 
tonnes from February, 1990 .. 

Potable Water for Scarcity Districts 

3422. SHRl BAlGOPAl MtSHRA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether Government have identi-
fied the districts in different States which 

I face drinking water shortage during the 
summer months; 

(b) if so, the details thereof (State-
wise); 

(c) whether there are any plans to 
provide potable water to those areas; and 

(d) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPEMENT (SHRI MURASOLI MARAN): (a) 
to (d). Water supply is ~ State subject. It is 
the responsibility of the State Gogernments 
and local bodies to provide potable water to 
the people. In the even of acute scarcity of 
drinking water during drought the concerned 
State Government submits momorandum to 
the government s~eking drought assistance 
for making drinking water supply arrange-
ments in the affected areas. Based on the 
memorandum, visit of Central team to the 
Scarcity affected areas and recommenda-
tions of the High Lev.' Committee on Relief. 
the Central GOvernment approves ceiling of 
expenditure under Advance plan Assistance 
for drought relief measures. 

IIIInlbhadra Project of Orl ... 

3423. SHRI BALGOPAl MISHRA: Will 
the Min_., of WATER RESOURCES be 
pleased to stale: 

(8) whether Union GOvernment pro .. 
pose to implement the Manibhadra Project 
in Orissa; 

(b) if so, the present stage of the pro-
posal; 

(c) the total area likely to be submerged 
by the proposed dam; and 

(e) the expected number of villages and 
people likely to benefit from the project? 

THE MINISTER OF STATE IN THE, 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). Com-
ments on Manibhqdra Flood Control cum 
Power Projf#Ct received at the Centra in 
October, 1985 were sent to the State Gov-
ernment from June, 1986 to September, 
1987 after examination. The Project is not 
included In the Seventh Plan .. State Govern-
ment is required to submit modified pro-
posal. 

(c) Approximately 63,000 h&etaras 
including 12, 150 hectares of river bed .. 

(d) Flood Control benefit is expected to 
accrue to a population of about 46 lakh in 64 
blocks of Cuttack and Pur; districts. 

Scheduled Tribe. Croued Poverty Line 

3425. SHRJ MADAVRAO SCJNDIA: 
Will the Minister of WELFARE be pleased to 
state: 

(a) the number and percentage of 
scheduled tribe families who have crossed 
the poverty line during the Seventh Plan; and 

(b) the amount spent in Seventh Plan 
for development of Scheduled Tribes.on 
infrastructural development of tribal are .. 
and on direct economic development of tribal 
famHies? 
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THE MINISTER OF LABOUR AND THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): WELFARE (SHRI RAM VILAS PASWAN): 
(a) During the Seventh Ptan, upto February, (a) Yes, Sir. 
1990 about 50.181aKh scheduled tribe fami-
lies have been economically assisted under 
family beneficiary-oriented programmes. 
Precise data as to the number and percent-
age of schedu led tribe families actually cross-
ing the poverty line are not available. 

(b) The total investment by the Centre 
and the States in the Seventh Plan for tribal 
sub-plans is estimated to be of the order of 
Rs. 7,896.22 crores, of which about 35 to 40 
per cent amount is accounted for capital 
intensive infrastructural sector, like major 
and medium trrigation~ flood control, large 
and medium industries, mining and miner-
als, power (other than rurat electrification), 
major road project civil aviation, Ports, urban 
development. The actual investment for 
economic development schemes is difficult 
to compute since many of the schemes n01 
leaotng to direct economic development of 
these tribal families. 

IlO study about the Salaries of Civil 
Servants 

3426. SHRI MADHAVRAO SCINDIA: 
Will the Minister of LABOUR be pleased to 
state: 

(a) whether according to an ILO study 
the pay packets of civil servants are getting 
thinner in terms of real value. in certain 
countries nose diving to 50 per cant of what 
they were getting a decade earlier; 

(b) if so, the comparative figures for 
~ndia. and the other developed and develop-
ing countries of the SAARC: and 

(c) the steps contemplated to improve 
the lot of Civil,Servants in India. 

(b) No comparative figure for all the 
SAARC countries have been given in the 
Repeat in question. 

(c) As and when it is felt that the salaries 
drawn by Government servants have be .. 
come inadequate keeping in view the total 
packet of benefits in cash and kind including 
retirement benefits and various other fac-
tors, Government of India set up a Pay 
Commission to recommend a suitable revi-
sien as well as rationalisation of the any 
scales. The last such Pay Commission was 
set up in 1983 and its recommendation in 
regard to pay scales have been made effec- . 
tive with effect from 1.1.1986. Government 
of India also constantly review the All India 
Consumer tlrice Index and Dearness Allow-
ance of the Government servants :s now 
revised twice a year w.e.f. 1st January and 
1 st July in proportion to the increase in the 
price index. These steps are considered 
adequate to take care of any erosion in the 
pay packets of Government servants. 

Bifurcation of D.D.A. 

3427. SHRI MADHAVROA SClNDIA: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether Government have taken a 
final decision on the Sorkaria Committee's 
recommendation tor bifurcating the DDA and 
setting up a separate body to handle con-
strudion activity i",the capital; and 

(b) if not, the reasons thereof? 

THE MINISTER OF URBAN DEVEl-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). The recommendations of the Com-
mittee are under examination of the Govern-
ment. 
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News-Item captioned tLaser Tr.atment 
may cause Visual Loss 

3428. SHRI BANWARt LAL PAROHIT: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether attention of Government 
has been drawn to the news-itent captioned 
"Laser Treatment any cause Visula loss" as 
reported in 'Indian Express· dated 11 March, 
1990; 

(b) whether the factual position in this 
regard; and 

(c) what steps Government have taken 
to make doctors aware about the adverse 
effects of treatment by laser in 'rural areas? 

THE MINISTER OF HEALTH AND 
FAMilY WELFARE (SHRI N.LAMANt 
ROUTRAY): (a) Yes, Sir. 

(b) and (c). Th~ Government of InGia 
have not undertaken any research study in 
this regard. However. literature regarding 
laser therapy indicated that laser therapy is 
a treatment of choice in certain visula dis-
eases such as disabetic retinopathy and 
EaJs disease, glaucoma. The 'aser therapy 
is used only in those centreslhospitals where 
experts trained in this field are available. 
lasertraatment does not cause vishalloss if 
used properly. 

Garment Export cargo 

3429. SHRI YASHWANTRAO PATll: 
WiD the Minjster of TEXTILES be pleased to 
state: 

<8> whether large export cargo of gar-
ments has pilied up at the international air .. 
ports of Delhi and Bombay resulting delay in 
execution of orders and likely cancelation 
thereof; and 

(b) if so, the details thereof and maasw 

ures taken to resolve the problem? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING INw 
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). An estimated 3,700 tonnes of garw 

ments have piled up at Delhi and Bombay 
Airports due to cargo congestion. The fol-
lowing steps have been taken to case the 
situation: 

(i) The 'Open Sky Policy' under 
which foreign airlines are allowed 
to operate special extra sections 
freighters has been extended 
upto end of 1992. 

(ii) Efforts are being made to ar .. 
range additional freight services 
including chartering of flights to 
clear the backlog. 

[ Translation] 

Lal Dora In Deihl Villages 

3430. SHAI BA_lESHWAR YADAV: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether it is a fad that the work of 
extending 'Lal Dora' in rural areas of Delhi is 
under consideration; 

(b) H so, the number of viltages in which 
it is proposed to extend the 'lal Dora'; and 

(c) the reason thereof? 

THE MINISTER OF URBAN OEVEL ~ 
OPMENT (SHRI MURASOLI MARAN): (a) 

....... 

to (c). The Delhi Administration has inform. 
that keeping in view the incre ... in popula-
tion they have a proposaJ to extend laldora to 
cover 76 villages, which do nOt fall within the 
urbanisabla limit. 
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Welfar. of Agricultural Worke,s In 
Andaman and Nlcobar Islands 

3431~ SHRI MANORANJAN BHAKTA: 
Will the Minister of LABOUR be pleased to 

, state: 

(a) the details of weHare schemes 
approved by Union Government for the 

I 19ricuhural labour in Andaman and\Nicobar 
slands during the last three years; and 

(b) the extend to which agricultural 
labour in the Islands have been benefited 
thereby? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRt RAM VILAS PASWAN): 
(a) and (b). The information is being col .. 

! lec1ed and w~U be laid on the Table of the 
Sabha. 

Sick Cooperative Sugar Mills 

3432.SHRIJANARDHANAPOOJARY: 
Will the Minister of FOOD AND CIVIL sup-
PLIES be pleased to state: 

(a) whether Government are aware that 

most of the sugar factories in cooperative 
sector in different States have become sick 
for want of sugarcane; 

(b) if so, the State .. wise break-up of 
such factories; and 

(c) the steps proposed to be taken to 
bring back such factories to health? 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MlRDHA): 
(a) and (b). The profitability/sickness of a 
sugar factory depends upon a variety of 
factors which include cane availability tech-
nical and manCJ2erial competence, size, age 
and condition Ul :he plant and machinery and 
certain other factors. As such, it is not pos-
sible to indicate the state-wise list of such 
factort8s. How8ver, the state-wise capacity 
utilisation of cooperative sugar factories for 
the tast two seasons viz, 1987-88 and 1988-
89 is given in the statement .. 1 below. 

(c) The Government is providing tinan .. 
cia I assistance on soft terms basis for cane 
D~velopment and modernisation/rehabilita .. 

. tion purposes. The funds' sanctioned/dis .. 
bursed under S.D.F. are given in the state-
ment-II below. 
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Impact of Income and Literacy on 
population Control Programme 

3433. SHRIJANARDHANA POOJARY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the States alongwith their per capita 
income and literacy rate where population 
control programmes have shown poor re-
sults during the last three years; 

(b) the States, their per capi1a income 
and literacy rate where results of population 
control programme have been good during 
the last three years; and 

(c) the steps taken to achieve better 
results in States which have shown poor 
performance? 

THE MINISTER OF HEALTH AND· 
FAMILY WELFARE (SHRI NILAMANI 
ROUTARY): (a) and (b). A statement indi-
cating the names of 17 major States of the 
country showing their birth rate, which is an 
indication of the performance of their popu-
lation control programme over the last 3 
years is given below. The Statement also 
indicates the latest available estimates of 
per capita income and the literacy rates of 
these States. 

(c) To achieve better results in respect 
of States whose periormance is poor, a 
number of Area Projects have been startedl 
are proposed to be started for augmenting 
the infrastructure for health and family wel-
fare services, delivery system and training of 
medical and para-medical staff. 



875 Written Answers 

I ct 
~~ -..; ,__ 
.~ 
._J 

~ , 
.! ~~ 
cu~O) 
~t3,._ 
CI)~-.... ..... "'0(1) 
;! ~ .~ 
.~ ~ Q. 
~ 1n ~ 
(.) Q) I 

'- ~ ~ cfQ 0') ..... 

I-
Z ~ W 
:E O'l 
LU 

".._ 

l-e 
I-m 

Q) ...... "'-~ Q;) 
0) 

..c:; 

.~ 
..... 

CQ 

Q) .... 
~ ..... 

C/) .._ 
~ 
~ 

~ 
-.: 
C/) 

~ 
0 
" 

0) 
('t) 
<D .. 

Ol 
(j) ..-

r--. 
..-
N 

IJ'") 

C\I 
N 

tG -<U ... 
Q) 
~ 

...... 

OJ 
co 
'lilt 

LO 
~ m 

to 
N 
N 

0 
-.:: 
C'\1 

ex> 
C") 
N 

:3 
"'C co 
Z -.-E 
,(0 
t-

C'\I 

en 
~ m 

N 

Q) 

~ .. 

CD 
<0 
C\I 

M 
0 
C"') 

~ 
U> 
Ql 
"0 as 
"-
D-
to ... ..r:. 
"'0 c: 
<: 

M 

APRil 4. 1990 

0) 

0 
~ 

(1) 
0 
0) 

.-
CX) 
C\I 

'" 0 
M 

,...._ 
O'l 
N 

ttl 
0) c 
Q) 

CD ..... 
U) 
Q) 
~ 

-tti 

at 
0 
~ 

t/) 
It) 

'" ..-

L() 
Q) 
N 

,...... 
<X) 
C\J 

.L:J co ._ 
c: 
:) c.. 

LI) 

~ 
CX) 
M 

to ,...... 
,...... 

......... 
CX) 
C\J 

()) 

OJ 
(\J 

o 
a) 
C\J 

to .x co 
«S 
c: .... cu ::x:: 

. 
to 

C\I 

'" 'lit 

Ol 
U') ..-...... 

N 
0> 
N 

en 
00 
N 

o cry 

co ..... .-.r; 
(/) co 
"-('Q 
~ 
nJ 
::E 

~ 

,....._ 

~ 

C") 
Ll) co 

('I') 

en 
(\J 

co 
0 
('l) 

N 
(\J 
M 

.... ns ..... 
ctS o_ 
:::3 

(.!J 

CD 

Writt.n AnsWBIS 876 

C\I 
~ 
(t) 

ex) 

~ 

cD 
...... 
C') 

0 
.,-
(Y) 

&./) 

N 
M 

ns 
(/'J 

.~ ._ 
0 

m 

Y1 
N ...,. 

U') 
l() 
<Xl • 

Q) 
.,.... 
C') 

co 
0 
(") 

CD 
o 
M 

.c. 
(,/) 
Q) 

'"C 
<G 
~ a. -t'O .r:. 
~ 
t: 
J_ 

0 .,.... 

< ": 
Z <0 

N 

\t) ~ an GO 
(Q CD • 

tl) to 
N N 
('l) M 

C\J 0 
~ ,.-
("') (") 

~ 

E 
J:: 
fIJ co 
~ 
otj 

E ::3 
E ca E (/) 

(I) «5 <t ..., 
. N 't-,,_ ..-



an Written Answers 

~ rt 
tl'i ; .. 

.1:: 
-.J 

.! 
~ 
...: 
~ co 

Q) .... 
.! 
(/} 
'--
.~ 
~ 

.. 

i 
-..: 
(/.) 

'" <Xl 
Ol .,_ 

...,. . 
~ 
C\I 

M 
ex> 
U") 

T'"-.. 
l() 
C"') 

c: as s= ... 
C/) 
<0 'm 

CI: 

. 
('t) 
~ 

....... . 
CD 
('f) 

~ 
q-
M 

M .. 
Lt') 
M 

«S c co 
~ co ::r.: 

. 
~ ..-

CHAITRA 14, 1912 (SAKA) Written Answers 878 

(7) ~ N . .-...... ........ U) 
N C\I C\I 

~ 0') <.0 
to r-.... CD 
M C'J (1') 

LI) . ,...... 
M 

,....._ 

.t= CD Q) , 
C/') ",-
Q) 

~ oo~ "'0 (/) Ol:-=: res (l) ,.... rn "- > Q.. "0 0 cu C'O ... co .... 
Q) off'J 

~ a.. ... 0 
lro- ~ C .s::. ~ <0 I "'0 ra ..r::. ro c:{ co .~ 

Co ... z ~ ::> • 

. . 
U') cD " ,_. ...- ..-



879 Written Answers APRil 4, 1990 Written AnswetS 880 

Employee. In Papsl Co. (USA) in the THE MINISTER OF FOOD AND CIVil 
Country SUPPLIES (SHRI NATHU RAM MIRDHA): 

3443. SHAt RAM SAJIWAN: Win the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state: 

(a) the number of employees of Pepsi 
Co. (USA) employed in the country in the 
Punjab~s Agro-Pepsi Projects; and 

(b) the details of Departments of 
Punjab Agro Pepsi Project in which they are 
working? 

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a). 
MIs. Pepsi Foods Pvt. Ltd. have indicated 
that two employees of Pepsico. USA. are 
employed by them, both as full time Direc-
tors. 

(b) According to the information fur-
nished by MIs Pepsioo Foods Private lim-
ited both the employees referred to at (a) 
above are in charge of potato and grain 
based business operations and export busi-
ness development. 

[ Translation] 

Supply of Essential Commodities to 
States 

3435. SHRI R,6.JENDRA AGNIHOTRA: 
Will the Minister of FOOD AND CIVIL SUP .. 
PLIES be pleased to state: 

(a) whether supply of essential com-
modities to States are in adequate as com-
pared to their demands; and 

(b) if so, the efforts made by Govern-
ment to increase the supply of essential 
commodities through Public Distribution 
System and to streamline the producer in 
this regard? 

(a) and (b). The Allocation of essential 
commodities to StatestUTs under Public 
Distribution System are made on the basis of 
the following criteria: 

Rice & Wheat: Allocation of these items 
is made on a monttl to month basis, taking 
into account overall availability of stock in 
Cerrtral Pool. relative needs of various states, 
market availability t past off take and other 
related factors .. 

Levy sugar: Allocation of levy sugar is 
made on a uniform norm of 425 grams per 
capita monthly availability for the projec1ed 
population as on 1.10.1986. 

Edible Oils: The allocatiion of imported 
edible oiis is made keeping in view the availa-
bility of indigenous oils in the open market, 
stock of imported oils with the Government. 
and other related factors. 

Kerosene: Allocation 01 this items is 
made by allowing a suitable growth over the 
allocations made in the corresponding pe-
riod of the previous year. 

The supply of essential commodities 
under Public Distribution System is supple-
mental in nature and not intended to meet 
the entire requirement of States IUTs. 

Amount Spent of Indira Gandhi canal 
Project 

3436. SHRI GOPAl PACHERWAl: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the time by which Indira Gandhi 
Canal Project is likely to be completed; and 

(b) the amount spent on this Project so 
"" 

far and the total amount expected to be 
spent on this Proj~? 
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1he U~an Land (Ceiling & Regulation) Ad, 
1976 IS not applicable to agricultural lands 
provided such land has not been shown in 
the Master Plan for a purpose other than 
agricu"ure. 1n order to give further protection 
to the agricultural lands, which are not cov", 
ered under the point mentioned above, this 
Ministry had issued guidelines No. 21311771 
UCU(;). dated 19-12-77 asking the State 
GovernmentslUTs. to grant exemptions to 
such lands subject to certain terms and 
conditions specified therein. 

. 
THE MINISTER OF STATE IN THE 

MINISTRY OFWA TER RE~OURCES (SHRI . 
MANUBHAt KOTADIA): (a) and (b). the 
expenditure on State I & II of the Project by 
31 st March. 1990 is anticipated to be Rs. 723 
erorss. The completion of the Project will 
9xtendtothe Tenth Plan. A further amount of 
As. 1222 crores would be required for the 
Project. 

[English] 

Amendment to the Urban land CeUing 
Act 

3437. SHRISANTOSHKUMARGANG-
WAR: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether the Urban Land Ceiling Act. 
1976 is applicabte to farmers of agricultural 
lands in the vicinity of urban cities such as 
Bareilly in Utter Pradesh etc; 

(b) if so. thedetai's of ceiling on agricu\-
turalland fixed for each rural family: 

(c) whether under the Act the farmers 
are debarred from disposing of their Jand 
above the fixed ceiting~ 

(d) if so. the reasons therefor; 

(e) whether the surplus 'and cannot be 
acquired under the Land Acquisition Act as 
an when needed for urban development: 
and 

(f) whether Government propose to 
take any step to remove the grievances of 
the farmers from the operation of the Urban 
Land Ceiling Act. 1976 by an amendment of 
the law. etc.? 

THE MINISTER OF URBAN DE~VEl .. 
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Within the Urban Agg'omerations 
covered by the Act. such as. Bareilly in U.P. 

(d) to (f). Do not arise. 

Hospital for Spinal Injuries 

3438. SHAI P.M. SAYEED: Will the 
Minister of WELFARE be pleased to state: 

(a) whether Government propose to set 
up a hospital in Delhi for the persons who' 
suffer from spina' injuries; 

(b) if so, the estimated cost of the 
hospital, its capacity and location thereof; 

(c) whether Delhi Administration is also 
likely to contribute some amount and if so, 
the details thereof: and 

(d) by when'the hospital is likely to start 
functioning? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRt RAM ViLAS PASWAN): 
(a) A non-govemmental Organisation namely 
the Indian Spinal Injury Centre, New Delhi, is 
setting up an institution in Delhi for the treat~ 
ment and rehabilitation of patients with spi-
nal injuries. This proiect is being financially 
aided by the Governments of India and Italy · 

(b) The cost of the 50-bedded hospital. 
which will be located of Vasant Kunj, New 
Delhi (including the present market value of 
the land and assistance from the Govern-
ment of Italy in terms of equipments, man-
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- power training, ate.) is presently estimated 
,.to be approximately Rs. 32 crores.. . 

(c) The Government of India has al-
ready provided '8 grant of Rs. 1.5 crores to 
the Indian Spinal Injury Centre, New Delhi 
for the Project. Further assistance has not 
yet been decided. The contribution of Delhi 
Administration is being ascertained. 

(d) The Centre is expected to start 
functioning by March 1992. 

Ganga-Luni Link Schema 

3439. CHI JAGDEEP OHANKHAR: Will 
the" Minister of WATER RESOURCES be 
pleased to state: 

(a) whetherthere is nay scheme to Unk 
Luni with Ganga; and 

(b) it so, the progress made in this 
- regard so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) No, Sir. 

(b) Does not arise. 

Plant lor Drinking Water 

3440. SHRI MANORANJAN BHAKTA: 
Wtllthe Minister of UFWAN.DEVELOPMENT 
be pleased to state: 

(a) whether Government propose to set 
up any second plant for making soft water fit 
for drinking; and 

(b) the details of steps taken or pro-
posed to be taken to provide pure drinking 
wate, to the people in remote areas? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHAt MURASOLI MARAN): (a) 
and (b). There is no such proposal under 

consideration of the Government. However, 
under the National Drinking Water Mission, 
administered by the Department of Rural 
Developme~, 127 desalination plants are 
being set up by the Government in order to 
control the problem of brackishness of drink-
ing water inthe rural areas of various States! 
Union Tarritories. 

case. decided by Central Consumer 
Protection Council 

3441. CH. JAGDEEP DHANKHAR: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be plea9ed to state: 

(a) the number of cases decided by the 
Central Consumer Protection Council; and 

(b) the number of casas still pending 
with the Council? 

THE MINISTER OF FOOD AND CIVil 
SUPPLIES (SHRI NATHU RAM MIRDHA): 
(a) The Central Consumer Protection Coun-
cit set up under the Consumer Protection 
Act, 1986 (No. 68 of 86) ;s advisory in nature 
and does not decide cases. There is a sepa .. 
rate three tier machinery envisaged under 
the Act to deal with the grievances of the 
consumers. 

(b) In view above, question does not . arase. 

Surajrnal Stadium, NangloJ 

3442. SHRI TARIF S'NGH: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) when the foundation Slone of the 
Surjmal Stadium, Nangloi, Delhi was laid by 
the Delhi Development Authority; 

(b) whether any time schedule has 
been fixed for the completion of the work; 
and 
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(c) if so, the details thereof? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
1 st July, 1983. 

(b) '~nd (c). DDA has reported that the 
work is likely to be completed by December, 
1992. 

Programme for Artificial Recharge of 
Water 

3443. SHRI BABUBHAI MEGHJI SHAH: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the Central Ground Water 
Corporation has chalked out a plan with the 
assistance of United nations Development 
Programme and Government of Gujarat for 
artificial recharge of water in Mehsana and 
coastsl area of Saurashtra in Gu)arat; 

(b) if so, the details thereof; and 

(c) whether Union Government pro .. 
pose to sponsor this Plan in Kutch also? 

THE MINISTER OF STATE OF THE 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b) In col-
laboration with the Government of Gujarat, 
the Central Ground Water Board conducted 
an experimental artificial recharge projec1 in 
Mehsana and coastal Saurashtra in Gujarat 
from 1981 to 1985 with the assistance of the 
United Nations Development Programme. 
No further programme is under considera-
tion. 

(c) No such proposal has been re .. 
ceived. 

Election of Co-Opeflttv. Group Hous-
Ing SocIetl .. 

3444. SHRI KAMAL CHAUDHRY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to stat.: 

(a) whether any of the Co.operative 
Group Housing Societies in Delhi was is-
sued requisitions u/s 30 (1) of Delhi, Co. 
operative Societies Act by Registrar Co-
operative Societies during last three years; 

(b) if so. the details thereof with dates of 
requisitions and dates of elections held by 
the said societies; and 

(c) the details' of action taken against 
the defaulting societies? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c) The details of societies who were 
issued requisitions u/s 30 (1) of Delhi Co-
operative Societies Act, dates of elections 
held and action taken against defaulting 
societies are given in statement I and II 
[Placed in Library. See No. LT 6701901 

Letter From Members of Parliament 

3445. SHRI RAM SAGAR (Saidpur): 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the umber of letters received from 
Members of Parliament in his Ministry from 1 
january, 1990 tin date; 

(b) the number of letter out of them 
disposed of and the reasons for other letter 
pending; and 

(c) the details of steps taken to expedite 
replies to these letters? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The position of letters received from 
Member of Parliament during the period is as 
follows: 

No. of letters received 1004 

No. of letters disposed of 827 

No. of latters pending 
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The delay in final disposal of pending 
letters is due to the time required fo, collec-
tion of information from various sources viz., 
the field officer. State Government and other 
organisations like DOA, MCD, etc. The in-
structions exist prescribing steps to keep a 
special watch on speedy disposal of com ... 
munications from the Members of Parlia-
ment are strictly followed. 

National Institute of Fashion Technol-
ogy 

3447. SHRI Y.S. RAJA SEKHAR 
REDDY: Will the Minister of TEXTILES be 
pleased to state: 

(a) whether Government have decided 
to wind up the National Institute of Fashion 

• 
Technology (NIFT); and 

(b) if so, the reasons therefor? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (S~RI SHARAD YADAV): (a) 
No, Sir. 

(b) Does not arise. 

[ Translation] 

Juice Factory In Rosera, Bihar 

3448. SHRI DASAI CHOWDHARY: 
Will the Ministar of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether Rosera Parliamentary 
Constituency of Bihar state is backward and 
no-industry area; 

(b) whether mango, lichi, tomato and 
banana are cuhivated on a very large scala 
in Samaslpur district; and 

(c) if so, whether there is any proposal 
to _ up a juice factory in Rosera? 

THE MINISTER FOR TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRt SHARAD YADAV): (a) 
Information is being collected and will be laid 
on the Table of the House. 

(b) While thasa fruits and vegetables 
are being grown in Samastipur area, there is 
no official estimate for actual production. 

(c) Ministry of Food Processing Indus-
tries has no proposal to set up a juice factory 
in Rosera in Central Public Sector. 

expulsion from membership of the 
Cooperative Societies 

3449. SHRI KAMAL CHAUDHARY: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) whether the approval of the Regis-
trar of Cooperative Societies, Delhi is neces-
sary before a resolution regarding expulsion 
of a member from the Cooperative Society 
passed by its General Body is made affec-
tive; 

(b) if so. the details of the group housing 
societies which started treating their mem ... 
bers ~xpelled from the society right from the 
date of the resolution but before the approval 
of the Registrar and the action taken against 
those Societies; and 

(~) what is the remedy provided to 
members under the law against the high-
handedness of officers of such erring socie-
ties? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOll MARAN): (8) 
Yes. Sir. 

(b) No such record is maintained. 

(c~ Underth. Delhi Cooperative Socie-
ties Rutes, na resolution expelling a member 
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is valid unless the member has been given 
an opportunity to represent his case to the 
General Body and no resolution shall be 
effective unless it is apprc,ved by the Regis .. 
trar" Cooperative Societies. Once such a 

I. 

resolution is passed. it is open to the Mem-
ber to make an application to the Registrar 
for remedial action and an opportunity is 
given by the Registrar in such cases. 

Completion of statutory requirements as 
to maintenance of minutes etc. by Group 
Housing Cooperative Societies in Delhi 

<3450. SHRI KAMAL CHAUDHARY: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 

(a) the details of Group Housing Coop-
erative Societies in Delhi not maintaining the 
records including minutes, membership list 
and accounts as per requirements of the law; 
and 

(b) the action taken against such socie-
ties? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). The details of 27 societies regis-
tered before 1983 and 175 Societies regis-
tered in 1983 and later, which are reported to 
be not maintaining the records as per law 
and the action taken against them are given 
in Statement 'I' and ·11' below respectively. 
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Uncultlv.ble land In Bihar 

3451. SHRIMA 11 USHA SINHA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

<a> whether ten thousand acres of land 
have been rendered uncultivable in Paru. 
Saroyan, Vaishali and lalganj blocks of North 
Bihar; 

(b) whether Bihar Govemment lack 
resources for tackling this problem; 

(c) if so, whether Union Government 
propose to take up the Scheme for making 
the uncultivable land cuhivable; and 

Cd) if so, the time by which the said 
scheme is likely to be taken up by Union 
Government? 

THE MINISTER OF STATE IN THE 
MIHISTRYOFWATER RESOURCES (SHAI 
MANUBHAJ KOTAOIA): (a) to (d). For the 
drainage affected areas of the Gandak Basin, 
including Vaishali District. 5 drainage 
schemes prepared by Government of Bihar 
have been tachno-economically appraised. 
In addition 10 the provision from the State's 
plans tor the fkJod affected areas of North 
Bihar, Central assistance tor strategic flood 
proofing measures has been provided for in 
the annual plan of the Ministry for 1990·91. 

CGHS DiIIpInury In HOlDA 

3G2.. SHRI KAMAl CHAUDHARY: 
Wil1M Mnster of HEAlTH AND FAMILY 
WElFARE be pleased to state: 

(a) whether Government propos. to set 
up a CGHS dispensary in NOI>A during the 
curr .... year, 

(b) if 10. the detais theteof; and 

(c) the time t" which the CGHS diapen-

sary is likely to start functioning at HOlDA? 

THE MINISTRY OF HEALTH AND 
FAMilY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) to (c). There is no proposal 
to set up a CGHS dispensary in NOIDA 
during the current year. 

Govemment _allon to em-
ployees below their entitlement 

3453. SHRI HUKMDEO NARAYAN 
YADAV: Will th. Minister of URBAN DE-
VELOPMENT be pleased to state: . 

(a) the criteria for allotment of Govern-
ment accommodation; 

(b) whether employees are also allotted 
one type below or one type higher accom .. 
modation than the entitled type; and 

(c) if so, the details of such allotments 
made in Delhi and the reasons for adopting 
such policy? 

THE MINISTER OF URBAN DEVEl· 
OPMENT (SHRI MURASOlI MARAN): (8) 
Allotment of general pool accommodation to 
Govemment servants is made as per the 
Allotment of Government Residence (Gen-
eraJ Pool in Delhi) Rules. 1963. 

(b) and (c). Allotment of a particular 
type of accommodation by competent au .. 
thorily is covered under the existing Allot .. 
men! Rules. 

Con8Iructlon of buildings In DeIhl 

3454. SHRI HUKMOEO NARAYAN 
YADAV: WI the Minister of URBAN DE-
VELOPMENT be pl •• led to stat.: 

(a) whether Union Government have 
NCeNed complaints regauding illgal con-
atrudiDn of Builclnga in Delhi bv priv-
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(b) if so, the details thereof; and 

(c) the adion takenlproposed to be 
taken by Government in this regard? 

") THE MINISTER OF URBAN DEVEl· 
OPMENT (SHRI MURASOll MARAN): (a) 
to (c). Bulk of the buildings in Delhi are 
constructed by private buildings and no record 
of such oomplaints is maintained. Such cases 
are processed by the concerned authorities! 
k>cal bodies as per the provisions of the 
relevant law/policy. 

[English) 

'HospHal for aNdl workers at Panikuiii 
(Orissa) 

3455. SHRI ANADI CHARAN DAS~ 
Will the Minister of LABOUR be pleased to 
state: 

(8) the details of action taken/proposed 
to be taken for the weHare and medical care 
of beedi workers in Orissa and the details of . 
facilities provided in the dispensarieslhospi-
tals for beedi workers; 

(b) whether there is a proposal to set up 
a 100 bed hospitals for Oee,j. workers at 
P anikoili in Jaipur sub-Oiv ision to serve beedi 
workers in the adjoinin~ ~:~:=k .. :s. 

(c) it so. the details thereof; and 

(d) when a final decision in this regard 
is expected to be taken? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VIlAS P~WAN): 
(a) Several schemes to provide health, 
housing, recreational, educa1ional & family 
welfare facilities to baed; workers & their 
families are being implemented under the 
Beedi Workers Welfare Fund in Orissa. Free 
Medical treatment from 14 dispensaries 
under Beadi Fund is being provided to beedi 

Workers. 

(b) There is no proposal for construc ... 
tion of a 1 OO-bed hospital for beadi workers 
at Panikoili in Jaipur sub-division. . 

(c) and (d). Question does not arise. 

Bhimkund irrigation project In Orissa 

3456. SHRI ANADI CHARAN DAS: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether Union Government have 
been receivi:-lg proposals from Orissa Gov-
ernment since 1967 for inclusion of the 
Bhimkund Multi-propose Irrigatien Project 
over river Ba!tarani in the Five-Year-Plans 
for executions; 

(b) whether Govemment propose to 
include this project in the Eight Five-Year-
Plan period; and 

(c) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER Of STATE IN THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) to (c). Bhimkund 
Muhipurpo&e Project Stage-l has been 
returned to the State Government after 
examination in ~1983 to prepare a mod Hied 
project report. The modified project report 
has not been received at the Centre. 

Measure. to control Filaria 

3457. SHRI OOVINDA CHANDRA 
MUNDA: Will the Minister of HEAlTH AND 
FAUll Y WELFARE be please to state: 

(a) whether Government are aware that 
the number of fil~ria patients are much higher 
in Orissa as compared to other States; 

(b) the number of Control Units, Survey 



931 ~ Answers APRIL 4, 1990 

Units and clinics sat up Stat.wise in the 
country and locations thereof in Orissa; 

Cc) whether Government have any plan 
to launch a Rural Falarisis Project in Orissa 
as taken up in Gujarat and Andhra Pradesh; 

• 

(d) if not. the reasons therefl)r~ and 

(8) the action taken during the last three 
yearslproposed to be taken in future tooontrol 
filaria? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) Based on surveys c0n-
ducted from time to time, It is estimated that 
there are 1.37 million filaria dis .. s. patients 
in Orissa as compared infer-alia to 6.87 
million filaria cases in 'Uttar Pradesh and 
5.41 million cases in Bihar and 2.24 mlion 
in Karata. 

(b) The number of oontrol units, survey 
units and clinics set up in the country and 
their location in Orissa are as under: 
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'~ 

(c) and (d). The Rural Filaria projects 
taken up in Gujarat and Andhra Pradesh 
~emonstrated that anti-parasitic measu re by 
detection and treatment of microofilaria car ... 
rJars and disease persons in rural areas was 
found feasible, acceptable and effective. In 
view of the objective obtained no further pilot 
project for rural filaria control is envisaged. 

(8) The action taken to control filariasis 
in urban areas is as follows: 

1. Anti-larval measures with applica-
tion of chemicals Ijke temephos, 
fenthion and mosquito larvicidal oil 
to all the breeding places at weekly 
intervals. 

2. Source redudion of breeding pJaces 
through bio-environmental meth-
ods. 

3. Detection and treatment of filaria 
patients and microfilaria carriers. 

4. Supply of adequate quantity oflaP1i-
cides and drugs by the Central 
Govemment under National Filaria 
Control Programme. The same 
methods of anti·larvaces measures 
are to oontinue in future through 
intensified efforts. 

[ Translation] 

Wage. to Worke,. in Gevra Project 

3458. SHRI YAMUNA PRASAD SHAS· 
TRI: Will the Minister of LABOUR be pleased 
to state: 

(a) whether it is a fact that the workers 
of Gevra Project in Bilaspur district of South 
Eastern Coalfields limited are being paid 
wagesattherateofRs. 7/-toRs. 10/·perday 
by transport contractors for the last three 
years: 

(b) whether the matter regarding Na-
tional Coal Wage Award-III and IV, was 
taken up with the Chief labour Commis-
sioner, New Delhi; and 

(c) if so, the measures~ Government 
contemplate to ensure payment of prescribed 
wages to workers? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) The available d~ta shows differential 
rates of payment to mechanics drivers, help-
ers, and other three categories of workers 
engaged by the transport contractors of Gevra 
Project during last three years, and all were 
found to be getting more than Rs. 1 0/- per 
day_ 

(b) Yes, Sir. 

(c) The Government would take all legal 
action to ensure payment of wages' pre-
scribed by due process of law. 

[English] 

Implementation of Pharmacy Act 

3459. SHRI PRAKASH V. PATIL: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether during National Convention 
of Pharmacists held on 4-6 March, 1990 in 
New Delhi it was demanded that section 42 
of Pharmacy Ad. 1948 should be imple-
mented strk;tly; and 

(b) H so. the reaction of union Govern-
ment thereto? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): (a) VeSt Sir. 

(b) Under section 42 of the Pharmacy 
Act. no person other than a registered Phar-
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macist shall compound, prepare. mix or 
.dispense any medicine on prescription of 

..__ any medical practitioner on or after such 
data as the State Government may by noti .. 
fication in the Official Gazette appoint in this 
behalf. Provided that where no such date is 
appointed by the Government of a State, this 
seG1ion shall take effect in that State on :he 
expiry of the period of 8 years from the 
commencement of Pharmacy Act. Accord-
ingly, the provision has been brought into 
effect w.eJ. 1 st September, 1984. State 
Governments have been advised 'hat no 
ineligible person should be allowed to fll(1C· 

tion as a Pharmacist after that date .. The 
Government of India have again addressed 
the State Governments on the 4th July, ~ 989 
to ensure the strict enforcement of the Phar ... .. 
macy Act by appointing Inspec10rs as pertht? 
relevant provisions of the Ad. It 1$ for the 
State Government to enforce the provisions 
of the Act. 

Expansion Projects In N.T.C. 

3460. SHRIV.SREENIVASAPRASAO: 
WiR the Minister of TEXTILES be pleased to 
state: 

(a) whether the National T axtile C0rpo-
ration Umited had directed some of its sub-
sidiary oorporations to stop the on1JOing 
expansion projects due to resource con-
straints; 

(b) whether as a result of which invest-
ments already made in these projects have • 
become infructuous; 

(c) whether estimate of such infructu· . . 
ous expenditures have been ascertained; 

(d) if so, the facts and details thereof; 
and 

Ce) the further steps being taken to get 
the projects completed? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN· 
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes, Sir. The N.T.C.limited had directed its 
Subsidiary Corporations way back in 1983 to 
curtail ~me of the on-going expansion proj-
ects due to resource constraints. 

(b) To ensure timely implementation of 
the planned modernisation scheme, the civil 
construction v"ork was already taken in hand 
in case of two units namely Bengal Fine Mills 
No.2 and Bengal Texttle Milts both underthe 
Subsidiary of NTC (WBASO) ltd Conse-
quent on the decision to not to go anead with 
the expansion in spinning capaci!t@s due to 
limited financial resources avc:..!::ble. the 
buildings have not been used for the pur-
pose planned. But attha same ti,ne dialogue 
with the civil ccntractors is on to complete 
the incomplete buildings so that the same 
could be utilised gainfully for some other 
purposes. No capital machinery item, how-
ever, was procured tor expansion tor these 
projects. 

(c) to (a). Do not arisa. 

3461. SHRI PRATAPRAO B. 
BHOSALE: Wtl the Minister of WELFARE 
be pleased to state: 

(a) whether Government propose to set 
up a centre to air. the spinal injuries in 
Maharashtra; 

(b) if so, the details thereof; and 

(c) if not, 1M reasons therefor? 

THE MINISTER OF lABOUR AND 
WELFARE (SHRt RAM VILAS PASWAN): 
(a) Government of India has no such pro-
posal. 
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(b) and (c). Question does not arise. 

Flats Under Self-Plnanc'ng Schame, 
1985 

3462. SHRIMATI USHA SINHA: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Delhi Development 
Authority announced a Self-Financing 
Scheme during the year, , 985 with a prom-
ise of giving flats within two years and took a 
deposit of Rs. , 5000/- from each applicant; 

(b) if so, whether they have handed 
overthe flats proposed under Sen-Financing 
Scheme. 1985: 

(c) if not, the reasons therefor; and 

(d) the time by which Government 
propose to hand over the flats? 

THE MINISTER OF URBAN DEVEL-
0pMENT (SHRI MURASOLI MARAN): (a) 
to (c). Under the VI Self Financing Scheme? 
1985 the registration deposit was Rs. 10,0001 
- and Rs~ 15,000/- for category II and cate-
gory Itl flats respectively. Init,any se"mi -fin .. 
ished flats were to be constructed and 
completed within a peroo of 2 years. How-
ever. the construction of semi finished flats 
was not found feasible and it was decided to 
offer fully oonstruded flats. 

(d) Completed ilats are being handed 
over on allotment done on the basis of sen .. 
IOrity . 

Textile India Study Team 

3463~ SHRIMATI BASAVA RAJES-
WARI: 

SHRI PRAKASH KOKO 
BRAHMBHA IT: 

WiU1he Minister of TEXTILES be pleased 
to 'datA-

(a) whether the Textile India Study 
T earn has suggested monitoring and control 
of prices of feedstocks, fibres, filament yarns, 
cotton, blended yarns and fabrics etc; 

(b) if so, what are the other suggestions 
made by Textile India Study Team; and 

(c) the reaction of Union Government 
thereto? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV)· (a) 
Yes, Sir. 

(b) Details of such suggestions are 
given in the statement be'ow. 

(c) Such recommendations are received 
from time to time from various quarters and 
Government consider them generally in the 
course of policy deliberations. 

STATEMENT 

Other suggestions made by Textile India 
are as under: 

1. Elimination of middlemen in cotton 
distribution system. 

2. Growth-oriented long-term fiscal 
policies. 

3. Single point excise to prevent tax 
evasion. 

4. Better financing facilities and en-
couragement for powerlooms and 
handlooms. 

5. Introdudion of public distribution 
system for cloth. 

6. Import prudently and export aftec-
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Per Capita Consumption of Cloth fabrics in the last three years; and 

3464. SHRI BALVANT MANVAR: WiH 
the Minister of TEXTILES be pleased to 
state: 

(8) the growth in the per capita con-
sumption of fabrics in the last three years in 
respect of cotton fabrics, art silklrayon fab-
rics and synthetic/synthetic blended fabrics; 

(b) the per capita annual growth rates 
and total consumption of these varieties of 

Year Cotton Non-Cotton 

1 2 3 

1985 10.75 2.17 

1986 10.71 2.36 

1987 19.75 2.40 

(c) the projections of the demand in 
respect of above three varieties of fabrics by 
the year 1994-95, both in respect of per 
capita consumption and the total demand in 
million metres? 

THE MINISTER OF TEXTIlES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YAOAV): (8) 
Per capita consumption of fabricS in last 3 
years is as under:-

(Million Metres) 

BJendedlAfixed Total 

4 5 

2.43 15.35 

2.72 15.79 

3.20 16.35 

(b) Estimated annual consumption of fabrics is as under:-

(Million Metres) 

Y9ar Cotton Non-Cotton BlendedlAfixed Total 

1 2 3 4 5 

1985 8116.25 1638.35 1834.65 11589.25 

1986 8246.70 1817.20 2094.40 12158.30 

1987 8438.75 1884.00 2512.00 12834.75 

During 1980-87, the annual growth rate in per capita consumption of fabrics is as ynder:-

(In %) 

PIIriod:~· . ...,~ ... · Cotton Non-Cotton Blsnd«JlMixed Total 

1 2 3 4 5 

1180-87 (-) 0.26 10.28 9.82 2.85 

/ 
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(c) Projected Demand for cloth during 

1994-95. 

(Million Metres) 

Cotton 13860 

100% Non-Cotton 5775 

BlendedlMixed 3465 

Total: 23100 

Projected per capita consumption· of de-
mand is not available. 

[ Translation] 

Water Crisis In Jalpur 

3465. SHRI GIRDHARI LAL SHAR-
GAVA: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state: 

(a) whether the citizens of Jaipur in 
Rajasthan are facing acute shortage of water 
due to inadequate rainfall and limited sources 
of drinking water; 

(b) if so, whether Government propose 
to link Jaipur Drinking Water Project with 
Banas River and then to Chambal River to 
ensure adequate water supply there; and 

(c) if so, whether Union Government 
propose to instruct the State Government to 
utilise the allocations made to the State 
Government for solving drinking water cri-
sis? 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
As per the memorandum on scarcity submit-
ted by the Govemment of Rajasthan in 
January, 1990, failure of rainfall has caused 
acute shortage of drinking water in Jaipur. 

(b) The Government of Rajasthan pro-

pose to augment water supply for ~ipur city 
from Bisalpur Dam on Banas river. This 
would cater to the requirement of Jaipur city 
upto the year 2021 . . 

(c) Since water supply is a State Sub-
ject, it is the responsibility of the State Gov-
ernment and local bodies to plan and imple-
ment urban water supply schemes accord-
ing to their priorities out of the plan provi-
sions in the State sedor. 

[Eng/ish] 

Strengthening of Ground Water 

3466. SHRI BAlGOPAL MISHRA: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whether a Centrally Sponsored 
Scheme for strengthening of surf ace ground 
water in some States is being implemented; 

(b) if so, the States where this scheme . 
,s being implemented; 

(c) whether Orissa lift Irrigation Corpo-
ration has been assigned this task in Orissa; 

(d) the total estimated cost of this 
scheme; and 

(e) the year in which the scheme was. 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OFWA TER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Yes, Sir. 

(b) All States except Goa. 

(c) During VII Plan period, a sum of Rs. 
82.30 lakhs has been given to Orissa Lift 
Irrigation Corporation as Central share for 
this Scheme. 

(d) The total amount of Central assis-
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tance released to StateslUTs so far. is As. 
42.72 crores. 

(9) The scheme has been in operation 
since year 1976-77. 

Flour Mills in Delhi 

3467. SHRI HUKUMDEO NARAYAN 
YADAV: Will the Minister of FOOD PROC-
ESSING INDUSTRIES be pleased to state: 

(a) whether various products are being 
manufactured by flour mills in Delhi; and 

(b) if so, the quantity and nature of these 
products manufactured during the last three 
yaars? 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YAOAV): (a) 
and (b). The roller flour mills in Delhi are 
manufacturing products like Atta, Maida and 
Suji. After the de-licensing of roller flour mills 
in 1986. the flour mills are not required to 
fumish information relating to production and, 
therefore. no authentic figures regarding the 
quantity manufactured by them for various 
products is available. 

Flooding of "-n801 Coal MIne. 

3468. SHRI MANDHATA SINGH: Will 
the Minister of LABOUR be pleased to state: 

(aJ whether some coal mines in the 
Asansol area were flooded resulting in loss 
of life and property; and 

(b) if so, the reasons therefor and the 
steps being taken in the matter? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM ViLAS PASWAN): 
(a) and (b). The Mahabir Colliery of Mis. 
Eastern CoaIfteids Limited was flooded on 
the 131h November. 1989 as a resutt of 

inrush of water from an abandoned shaft 
connected to an upper seam I both of which 
were waterlogged. into a seam where devel-
opment work was in progress. The accident 
resulted in loss of six lives. 

It has been decided to set up a Court of 
Inquiry under section 24 of the Mines Act, 
1952 to inquire into the causes of and the 
circumstances attending the accident. 

Torturing of Children In 50S Children 
Homes 

3469. SHRIMATI CHENNUPATI 
VIDYA: 

SHRI C.K. KUPPUSWAMY: 

Will the Minister of WELFARE be 
pleased to state: 

(a) whether there are complaints about 
the children having been subjected to torture 
in SOS Children Homes; 

(b) if so, whether Government have 
instituted any inquiry into the functioning of 
such 50S Children Homes; 

(c) if so. the outcome thereof; and 

(d) the steps being taken to stop such 
brutal acts against children? 

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) to (d). The information is being collected 
and will be laid on the Table of the House. 

12.00 hr •• 

( Interrl.f'lions) 

[English] 

MR. SPEAKER: Pleaaetakeyoureea. 
first. 
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SHRI VASANT ~ATHE (Wardha): Sir, 
albwthe adjoumment ~ion. (Interruptions) 

PROF. SAIFUDDIN SOZ (Baramulla): 
Sir, a reign of teror has been unleashed in 

t, 

Jammu and Kashmir State. 

MR. SPEAKER: You are a senior 
Member Mr. Soz, please take your seat. 

( Interruptions) 

PROF. SAIFUOOIN SOZ: Sir. you permit 
me. I will tell you the story of State terrorism 
in Kashmir. 

[ Translation] 

MR. SPEAKER: I have not permitted 
you. Please sit down. 

[English) 

SHRI VASANT SATHE: A very un-
precedented event has taken place in Punjab 
in the form of bombing a 'Ramnavami' pro-
cession where members of different com ... 
munitias. including women and children, have 
been blown to pieces. This is such a serious 
matter, it shows that the very administration 
has totally ooIIapsed in Punjab and that is 
why we have given this adjournment motion. 
You remember Sir, when they wanted to 
extend the President's rule in Punjab, most 
relUdantly we agreed to oooperate and to-
day that motion is being introduced for waiver 
also. W. are all going to extend our coopera-
tion to the Government. AlII am submitting is 
that in view of the seriousness of this matter. 
kindly aa;apt the adjournment motion. As 
soon as the motion for waivar is voted, we 
should go in for discussion of the adjourn-

f em · ,m motion. 

[ T tansIation] 

$HAl MADAN LAL KHURANA (South 
Deh): Mr. Speaker. Sir, ragning yest.,-

day's incident in Punjab, I would like to say 
that at least someone should be hekt re-
sponsible for this incident. The people of the 
country want to know as to how long the 
killings of innocent people will continue in 
Punjab. Throwing a bomb on a religious 
procession is a matter of grave concern fOJ 
the people throughQut the country and they 
are very much distressed over the incident. 
I have given notice of Calling Attention and 
also discussion under Rule 193. My submis-
sion is that a discussion should be held on 
this matter. 

[English) 

SHRI G.M. BANATWALLA (Ponnani): 
The adjournment motion on the Punjab 
question is important; I support it But in 
addition to that there is the serious question 
of communal violence spreading in Gujarat 
specialty in the Kheda District. I have given 
an adjournment mouon; you have disallowed 
it. At least call upon the Home Minister to 
make a statement about this situation of 
spreading communal violence in Gujarat and 
the measures being taken for protection of 
life and property and for communal har-
mony. A statement from the Minist$r is abso-
lutefy necessary. Please ask the Minister to 
give a statement. 

[ Translation] 

SHRI YAMUNA PRASAD SHASTRI 
(Rewa): Mr. Speaker. Sir, my friends in the 
Congress Party are insisting on acceptance 
of Adjournment Motion on the issue. In this 
regard. my humble submission is this that 
the Adjournment Motion is a half censure 
motion. " the Government itself have in-
dulged in the killings, than you can definitely 
bring an Adjoumment Motion. Such tragic 
incidents have been taking place in Punjab 
for the last nine years ...... (/nt9~ns) •••• 
Several such incidents have taken place 
there but the present Government cannot be 
held responsible for these incidtJnts.· The 
present situation in Punjab is the cteation of 
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( InlfllnJ'lions) the Congress Party. Yesterday's incident 
has upset us but this matter cannOt be raised 
through an Adjournment Motion. My submis-
sion is that this matter should be discussed 
under Rule 193. " is not a matter from any 
points of view, which is justified to be dis-
cussed ttirough an Adjoumment Motion. 

[English] 

PROF. SAIF-UO-OIN SOZ: Sir, I sup-
port the Adjournment Motion on Punjab. I 
retumed from Kashmir recently, I would lil(e 
to tell you the story of State terrorism which 
has been unleashed in Kashmir ....... (Intsr-
ruptions) .... 

[ Translation] 

MR. SPEAKER: No, No. At present 
question relating to Punjab is being raised. 

.... ( Interruptions) .. .... 

MR. SPEAKER: It is not a matter to be 
raised through an Adjournment Motion. 

[English] 

PROF .. SAIF-UO-OIN SOZ: The Gover-
nor will have to be removed .. (/nte"uptions) 
As long as he continues, there can be no 
political activity there.. (Inte"uptions) How 
has the Central Government given licences 
to the State administration to kill innocent 

-people? (Interruptions) I am walking out along 
with other National Conference Members in 
protest. 

12.07 hr •• 

AI this stage, Prof. Saif-ud-din Soz and 
SOI1JB other han. Members left the Houss 

'4R. SPEAKER: I am going to admit the 
Motion under Rule 193, on Punjab. 

( Intenuptions) 

SHRI JANARDHANA POOJARY 
(MangaIor.): Sir t you said that you are going 
to give a ruling on the Adjoumment Motion, 
und. Rule S6~ Pie ... give the ruling. 

MR. SPEAKER: I have got notices 
under Rule 193. 

( Intenuptions) 

MR. SPEAKER: I think there is a)totice 
under Rule'l93, which stands in the name of 
Shri Harish Rawat .. 

( Intenuptions) 

MR. SPEAKER: I am admitting the 
Motion under Rule 193, whidl stands in the 
name of Shri Harish Rawat. I think, we can 
taka it up at 4 p. m. 

( Intenuptions) 

SHRIJANARDHANA POOJARY: What 
is your ruling on the Adjournment Motioa 
under Rule 56? (lntenuptions) 

MR. SPEAKER: I have not given my 
consent to the Adjournment MOODn. Shri 
Harish Rawat has given a Motion under Rule 
193 and I have admitted it 

( Int9nuptions) 

[ Translation] 

SHRI V ASANT SADIE: I would Ike to 
stress the urgency .... (lntem"ptions) .... 

MR. SPEAKER: Youwillgattwooppor-
tunities..... (lnlenuptions) ..... 

(English] 

MR. SPEAKER: On the 65th Constitu-
tion Amendment Bill also you can discuss 
about Punjab. I thinkShri Salhe should agree 
10 this. I have admitted the Motion under 
Rule 193, which stands in the name of Shri 
Harish Rawat. who is an hon. Member of 
yo&M' party. 

(lnten1f'lions) 

MIt SPEAkER: Now. Papers to be 
laid. 
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12,,10 hrs. 

PAPERS LAID ON THE TABLE 

[ Translation] 
I, 

Annual Report and Reviews on the work .. 
ing of Silk and All Mills Research Asso-
ciation, Bombay and the Man-made Tex .. 
tile Research Association, Surat for 1988-
88 alongwlth Statements showing rea .. 

sons for delay in laying these papers 

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-, . 

, DUSTRIES (SHRI SHARAD YADAV): 'beg 
to lay on the table: 

1. (i) A copy of the Annual Repor1 (Hindi 

2. 

3. 

and English versions) of. the silk 
and Art Silk Mills Research Asso-
ciation, Bombay. for the year 1988-
89 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Silk and 
Art Silk MiUs~ Research Associa-
tion, Bombay, forthe year 1988-89. 

A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. [Placed in Library. 
See No. L T 605/90] 

(i) A copy of the Annual Report (Hindi 
and English versions) of the Man-
made Textile Research Associa-
tion. Sural, for the year 1988-89 
along with Audited Accounts. 

(ii) A copy of the the Review (Hindi and 
English versions) by the Govern-
mSr"i on the working of the Man-
made Textile Research Associa-
tion, Surat. for the year 198a~89. 

4. A statement ,Hindi and English ver-
sions) showing reasons for delay in laying 
the papers mentioned at (3) above. 
[Placed in Library. See No. L T 606190} 

Employees Provident Funds (Amend-
ment) Scheme, 1990 

THE MINISTER OF LABOUR At..JD 
WELFARE (SHRI RAM VILAS PASWAN): I 
beg to lay on the Table: 

A copy of the Employees Provident 
Funds (Amendment) Scheme, 
1990 (Hindi and English versions) 
published in Notification No. G.S.R. 
54 in Gazette of India dated the 
27th January, 1990 under section 
6D of the Employees' Provident 
Funds and Miscellaneous provision 
Act, 1952. [Placed in Library. See 
No. L T 607/90] 

Prevention of Food Adulteration (Sev-
enth Amendment) Rules, 1987, Annual 
Report and Review on the Working of the 
Institute of Post Graduate Teaching and 
Research Gujarat Ayurved University, 
Jamnagar, for 1988-89 along with state-
ments showing reasons for delay in 

buying these papers 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI NILAMANI 
ROUTRAY): I beg to lay on the Table: 

, . 

2. 

A copy of the Prevention of Food 
Adu~eration (Seventh Amendment) 
Rules, 1987 (Hindi and English 
versions) published in Notification 
No. G.S.R. 917 (E) in Gazette ot 
India dated the 17th November, 
1987 under sub·section (2) of sec-
tion 23 of the Pr~vention of Food 
Adulteration Act, 1954 together with 
Corrtgenda thereto published in 
Notification Nos. G.S.R. 73 (E) 
dated the 3rd February, 1988 and 
GSR 924 (E) dated the 13th Sep-
tember, 1988. 

A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. [Placed in Library. 
See No. L T 608190] 
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(Contributory Provident Fund) 
Amendment Regulations, 1990 
published in Notification No. F. NO.1 
EP .141/1 /89 in Gazette of India 
dated the 1 st March, 1990. 

3. (i) A copy OOPY of the Annual Report 
(Hindi and English versions) of th$ 
Institute of Post Graduate T each-
ing and Research, Gujarat Ayur-
ved University, Jamnagar, for the 
year 1988-89 along with Audited 
Accounts. 

(ii) A copy of the, Review (Hindi and 
English versions) by the Govern-
ment on the working of the Institute 
of Post Graduate Teaching and 
Research, Gujarat Ayurved Uni· 
versitY,Jamnagarfortheyear 1988-
89. 

3. A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (3) above. -[Placed in Library. 
See No. LT 609/90] 

Notifications under Essential Commodi-
ties Act, 1955; Food Corporation Act, 
1964, Review on and Annual Report of 
Hindustan Vagatable Oils Corporation 
Ltd. New Delhi for 1988-89 and a state-
ment showing reasons for delay in laying 

the Review and the Report 

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA): I 
beg to lay on the Table: 

1. A copy of the Notification No. S.O. 
145 (E) (Hindi and English ver-
sions) published in Gazette of India 
dated the 15th February. 1990 
delegating the powers to Jammu 
and Kashmir Government and its 
Officers under sub-section (6) of 
section 3 of the Essential Com .. 
modities Act, 1955. [Placed tn 
Library. See No. LT 610190J 

. 
2. A copy each of the f~nowing Notifi-

cations (Hindi and English versions) 
under sub-section (5) of section 45 
afthe Food Corporations Act, 1964: 

(i) The Food Corporation of India 

(ii) The Food Corporation of India 
(Staff) (101st'Amendment) Regu-
lations, 1990 published in Notifica-
tioo No. F. No. EP 36 (2)/86 in 
Gazette of India dated the 18t 
March, 1990. [Placed in library. 
See No. L T 611190] 

3. A copy each of the following papers 
(Hindi and English versions) under 
sub-sadien (1) of section 619 A of 
the Companies Act, 1956. 

(I) Review by the Government on the 
working of the Hindustan Vege-
table Oils Corporation Limited, New 
Delhi, for the year 1988-89. 

(ii) Annual Report of the Hjndu~tan 
Vegetable Oils Corporation Lim-
ited, New Delhi, for the year 1988-
89 along with Audited Accounts 
and comments of the Comptroller 
and Auditor General thereon. 

4. A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (3) above. [Placed in library. 
See No. L T 612/90] 

Annual Report and Review on the Work· 
Ing of the Rajghat Samadhl Committee 
tor 1988-89 and 8 Statement showing 
reasons for delay in laying the paper. 

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): I 
beg to lay on the Table: 

1 . (i) A copy of the Annual Report (Hindi 
and English versions) of the Rajghat 
Samadhi Committee for the year 
1988-89 along with Audited Ac-
counts. 
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2. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Rajghat 
Samadhi Committee for the year 
1988--89. 

A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. [Placed in library. 
See No. LT 613190J 

12.11 hr •. 

RULES COMMIITEE 

Second Report 

[English1 

SHAI NIRMAL KANTI CHA TIERJEE 
.(Dumdum): I beg to lay on the Table~ under 
sub-rule (1) of rule 331 of the Rules of 
Procedure and Conduct of Business in Lok 
Sabha, the Second Report (Hindi and Eng-
lish versions) of the Rules Committee. 

[English] 

(Interruptions) 

MR. SPEAKER: I have already said 
that I have admitted Shri Harish Rawat's 
motion under rule 193. 

SHRI JANARDHANA POOJARY 
(Mangalore): It is very serious maner. 

MR. SPEAKER: You can get an oppor .. 
tunity twice. in the discussion under rtaJ Ie 193 
and also the discussion on the Constitution 
(Sixty-fifth Amendment) Bill. 

12.12 hr •. 

At this stage. Shri Vasant Saths and 50mB 
other hon. Msmbers left the House 

SHRI SRIKANTA JENA (Cuttack): On 
a point of order. 

MR. SPEAKER: Which rules has been 
violated? 

SHRI SRIKANTA JENA: You have 
admitted a motion under- rule 193 in the 
name of Shri Harish Raw~t. After your ruling, 
Shri Harish Rawat is himself walking out.' 

12.13 hrs. 

MOTION UNDER RULE 388 

Suspension of Rule 338 

[English1 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): 1 
beg to move: 

"That Rule 338 of the Rules of Proce-
dure and Conduct of Business of Lok 
Sabha be suspended in its applica-
tion to the motions for leave to intro-
duce, consideration and passing of 
the Constitution (Sixty-fifty Amend-
ment) Bin, 1990, during the current 
session of Lok Sabha#" 

MR. SPEAKER: The question is: 

"That Rule 338 of the Rules of Proce-
dure and Conduct of Business in lok 
Sabha be suspended in its applica-
tion to the motions for leave to intro-
duce, consideration and passing of 
t~e Constitution (Sixty .. fifth Amend-
ment) Bill, 1990, during the current 
session of Lok Sabha." 

The rpotion was adopted 

MR. SPEAKER: The motion is adopted 
and the rule is suspended. 
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[English] 

CONSTITUTION (SIXTY-FIFTH AMEND-
MENT) BILL 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): . I 
beg to move for leave to introduce a BUI 
further to amend the Constitution .)f :ndia. 

SHRI EDUARDO FALEIRO (Mor-
mugao): J have given a notice. 

MR. SPEAKER: Your notice was re-
ceived after 10 o·clock. 11 IS time-barred. 

SHRI EDUARDO FALEIRO: I respect-
fUlfy submi1 that you must give me an 
opportunity-and you will .support me on 
this-to protest against the casua! and cava-
lier manner in which this Government has 
been dealing with thtS House and now deal-
ing with the Constilution. 

MR. SPEAKER~ 'cannot pernli1 you 
because your not!ce IS time-barreo. 

; 

SHRI EDUARDO FALEIRO: My pro-
test should be recorded and you should 
support it against the· manner in which the 
Government IS dealing with this House and 
with the Constitution. 

MR. SPEAKER: Your notice IS 

time-barred. 

SHRI EDUARDO FALEIRO: You are a 
minority Government and for the first time in 
the history of Parliament, you are not even 
able to get a simple m2Jorlty. 

SHRt SOMNATH CHATTERJEE: You 
are not informed correctfy. 

SHRI EDUARDO FALEIRO: t am in-
formed very correctly. (Interruptions) 

SHRI SOMNATH CHATTERJEE: It 
happened earher on seven occasions. 

MR. SPEAKER: You have already 
protested. Now, take your seat. 

SHRI EDUARDO FAlEIRO: Sir, you, 
as the custodian of the Constitution, must 
condemn the casual and cavalier manner in 
which this Government is dealing with this. 
House and the Constitution. 

MR. SPEAKER: You are a very senior 
Member. Please resume your seat. 

The question is: 

HThat leave be granted to introduce a 
Bill further to amend the Constitution 
of India." r 

The motion was adopted 

MR. SPEAKER: The leave is granted. 
The Minister may now introduce the Bill. 

SHRI MUFTI MOHAMMAD SAYEED: I 

introduce the BilL 

MR. SPEAKER: The Constitution (Sixty-
fifth Amendment) Bill, 1990 is introduced. ~ 

( Interruptions) 

Pf10F. MADHU DANDAVATE: Mr. 
r- aieiro. this is the eighth time~ 

SHRI EDUARDO FALEIRO: You must 
make an observation condemning it. Andthe 
ParHamentary Affairs Minister must give an 
assurance that they will be careful in future. 
and this will not happen again. (Interrup-· 
tions) 

MR. SPEAKER: Mr. BanatwaUa, Take 
your seat. Let me proceed with the business 
of the House. 

SHRIG.M. BANATWAlLA: You-shou~~ 
make an observation expressing your dis 
pleasure in this regard. (Interruptions) 

MR. SPEAKER: Now, Matters under 
Rule 377. 
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MATTERS UNDER RULE 377 

> [ Translation] -, 

• 
(I> Need to amend Urban Land 

(Ceiling and Regulation) Act, 
1976 in view of the problems 
being faced by farmers 

SHRI SANTOSH KUMAR GANGWAR 
(Bareilly): Me Speaker. Sir, severallakh of 
farmers living in the villages situated at out· 
skirts of towns have adversely been affected 
by the Urban land (Ceiling and Regulation 
Act. 1976. 

12.18 hrs. 

[MR. DEPUTY SPEAKER in the Chair] 

In Bareilly district alone, about 200 vil-
lages have been affected by this Act. Their 
main source of livelihood is agriculture but 
now they can neither sell their land nor can 
make its proper use for agriculture. They are 
being deprived of the facilities which are 
provided to the farmers in rural areas. Now 
their land in excess of 1500 sq.,yard can be 
acquired by the Government at any time and 
that is also at a minimum price. They wi" not 
be paid cash in lieu but bonds will be issued 
to them, as a result of which they will not be 
able to purchase land at any other place. The 
present cost of the above 'and is about Rs. 
three lakh per square acres whereas the 
Government is acquiring it at the rate of 
about As. 10,000 per square acre. In this 
regard, several representations have been 
given to the State Government. The State 
Government have also accepted the genu-
ine problems of the farmers but it says that 
only the Central Government can amend the 
Act Therefore, I request the Government 
that in view of the problem 01 the farmers, 
necessary amendments should be made in 
the above mentioned Ad. 

(Ii) Nead to provide financial assIs-
tance to the Government of Ra-
jasthan to solve drinking water 
problem in the State 

SHRI SHOPAT SINGH MAKKASAR 
(Bikaner): A large part of Rajasthan is likely 
to face serious crisis of drinking water during 
the coming summer months. In view of the 
seriousness of the situation, the Chief Minis-
terof Rajasthan, Shri Bhairon Singh Shekha-
wat has constituted a sub-committee of the 
Ministers last week and has requested allthe 
MLAs to assist the Government in tackling 
the water problem. 

Sir, a major part of Rajasthan has been 
in the gripe of drought due to the absence of 
rains for the past 4 or 5 years. Due to scanty . 
rainfall over the years, level of water in the 
wells has gone down. Despite the visit of the 
officers of the Central Study Team, the 
Government ha~ not make any arrange-
ments for water supply or taken any meas-
ures to provide relief to the affected people. 
You can guess the seriousness of the prob-
lem by the fact that out of 33305 villages. 
27435 villages are facing severe drinking 
water problem. In big cities such as Jodhpur, 
Ajmer, Udaipur etc. in Rajasthan also, water 
problem has been created. In some districts 
of Western Rajasthan such as Churu, 
Bikaner, Barmer and Jaisalmer in particular, 
there is an acute shortage of drinking water 
as only brackish water is available. People 
and animals have to take brackish water in 
these areas. Under such circumstances, the 
State Government is not if' - .. itic,; to find a 
solution to such a terrible.... 'Jtem alone and 
there is a need for Central assistance. The 
Centra' Government should provide required 
financial assistance so that this problem can 
be solved at the earliest. 

[English] 

(iii) Need to conduct an inquiry into 
the alleged burning of a girl 
during 5.S.C. examination In 
Ulhasnagar 

( 
VPROF. RAM GANESH KAPSE (Thane): 
The brutal burning of a girl student from 
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Ulhasnagar. part of my constituency. at the 
sse Examination Centre in the presence of 
police and the Chief Conductor of the sse 
Board, must be condemned for the atrocities 
towards women. 

The incident could have been avoided if 
the authorities were vigilant and at the same 
time if the telephone facility available at 
Ulhasnagarwould have been properly work ... 
ing. The police tried thrice to contad the 
higher authorities but failed only because of 
failure of telephones. 

The aUeged culprit has committed sui-
cide. The dead. body was lying on the railway 
track. His body oontained his driving licence, 
photograph of the girl etc. However t the body 
was kept in the Railway Hospital as ·uniden-
tified and unclaimed body~. This was the 
result of lack of coordination between the 
Railway authorities as a result of which the 
police were in search of the culprit. 

This is the eighth murder at Ulhasnagar 
during the last forty days. L therefore, de-
mand that the Central Bureau of Investiga-
tion should be asked to investigate into the 

I case. 

(Iv) Need to construct reservoirs at 
Mahaneand Sakri Rivers in Bihar 

I 

SHRI NITISH KUMAR (Barh): Due to 
water logging in 1 ,09,000 hectares of fertile 
land known as 'tal area· spread over in an 
areas of 1062 sq. kms. in Nalanda, Munger 
and Patna districts in Bihar for three to five 
months in a year, only one crop is produced 
with the result that 10 lakhs of inhabitants of 
the area are compelled to live a hellish 
existence. In this area apart from pulses, 
other crops can be grown but for this pur· 
pose it is essential to drain out water. The 
recommendations made by the 'Sangal 
Committee' constituted for the development 
of the these low tying areas by the State 
Government is not being implemented. The 
1armers of the area are agitating on this 
Issue. 

(Gen.), 1990-91 Min. of ExtemalAllaits 

I would ike to urge upon the Central 
Government that in order to implement the 
'T aj Projed' and the long pending proposal 
for constructing reservoirs at Mah_ and 
Sakri rivers they should be included in the 
Eighth Plan and the villages con~isting .of 
population exceeding 1500 should be con-
nected by roads by the end of 1990. 

12.25 hrs. 

[English] 

DEMANDS FOR GRANTS (GENERAL) 
1990-91 

Ministry of External Affairs 

[English] 

MR. DEPUTY SPEAKER: The House 
will now take up discussion and voting on 
Demand No. 23 relating to the Ministry of 
External Affairs fo:- which eight hours h~ve 
been allotted. Shri V.S. Rajasekhar Reddy 
has tabled cut motions to the Demands for 
Grants. He may now move his a.Jt motions. 

I think he is not here. So,let us proceed 
with the discussion. 

Motion Moved: 

.rrhat the respective sums not exceed-
ing the amounts on Revenue Account and 
Capital Aaxlunt shown in the fourth column 
of the Order Paper be granted to the Presi-
dent, out of the Consotidated Fund of India 
to complete the sums necessary to defray 
the charges that will come in course at pay-
ment during the year ending the 31st day of 
March, 1991, in respect of the heads of 
Demands entered in the s8COnd column 
thereof against Demand No. 23 relating 10 
the Ministry of External Aftairs.-
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Osmands for Grant (General) 1990-91 in res~t of Ministry of External Affairs submitted 
to the vote of Lok Sabha 

No. of Name of 
Demand Dltmand 
I., 

Amount of demand for 
grant on Account voted 
l;Jy the House on 28th 
March, 1990 

Amount of demand for 
Grant to be submitted 
to the vote of the House 

1 

23. 

2 

MINISTRY 
OF EXTERNAL 
AFFAIRS 

Revenue 
Rs. 

3 -

Capi!al 
As. 

Revenue 
Rs. 

4 

Capital 
As. 

Ministry of 
External 
Affairs 

1,30,25.00,000 18,33,00,000 374,04,00,000 55,01,00,000 

SHRI SUDARSAN RAYCHAUDHURI 
(Serampore): Sir. today we are discussing a 
very important maner, I.e. the foreign policy 
of our country. Unfortunately, the House is 
depleted in the sense that the Opposition is 
not there. This reflects upon our sense of 
priority and our sense of urgency towards 
such an important issue. 

SHRI G.M. BANATWALLA (Ponnanj)~ 
He is wrong to say the entire Opposition is 
not there. 

SHRI SUDARSAN RAYCHAUDHURI: 
I am sorry. I meant not the entire Opposition 
but the largest Opposition. The question is 
that our foreign policy, the poliCY of non-
alignment, which, we have been pursuing for 
the last 40 years since our indepe':ldence, is 
not a policy of any particular political party or 
a particular section of people or a particu\ar 
leader. i1 came out from a national consen-
sus and it is the resuh of our freedom struggle. 
For tow centuries, our people fought against 
British imperialism. What is the main spirit 
behind our national awakening? Our nation~ 
atism cannot be equated with western brand 
of nationalism. Ours has a distinction, that is, 
we have pursued an anti-imperialist. anti .. 
'U»onial and anti-exploitation role. So, if 
anybody says that our non-alignment means 
a policy of pursuing. following eq ui-distance 
from the so-called two blocks .. the West and 

the Socialist that will be wrong. Our non-
alignment has some distinctive features .. It is 
based upon anti-imperialism, anti-colonial-
ism and anti-exploitation by man over man. 
This foreign policy had been pursued for so 
many years and that is why even when there 
is a change of Government, this foreign 
poHcy has not been changed. This has 
generally been reflected in the Annual Re-
port of the Ministry of External Affairs and I 
am happy aver that 

Slr. it is good to see that after the instal-
lation of the National Front Government, our 
External Affairs rv1inistry ~ rather the entire 
Governr.1ent. has tried hard to improve our 
relations with the neighbouring countries. 
After ail, no n31ion can afford to have ani-
mous with the neighbours. 

Mr. Gujra\, has visited Bangladesh very 
recently. Bilateral discussions were held 
there. Some irritants were there. But I am 
sure that Indo-Bang ladesh friendship will 
improve. 

I have seen Press Reports today that 
the discussion between Indian officials and 
Nepalese officials towards arriving at some 
sort of an agreement has failed. This is 
undoubtedly unfortunate. Something should 
be done and that should be done quickly. I 
know that the relations between India and 



971 Oem. for Grants 
(General), 1990-91 

[She Sudarsan Raychaudhunl 

Nepal-though much embittered recently-
witl ease and some sort of an agreement or 
treaty will come out or be \\!Orked out through 
discussions and dialogue.s. But What about 
the present democratic movement in Nepal? 
What will be out attitude? I have heard Mr. 
Gujral. He said ~ goes without saying that 

, India has been and will support everywhere 
the movement for democracy and the move-
ment against authoritarianism. I appreciate 
that. But what is happening in Nepal? We 
cannot be satisfied by saying that alone. We 
must support unequivocally. in a forthright 
manner, the pro-democracy movement in 
Nepal. Thousands have been arrested. Tens 
and thousands of fighting people were killing 
ruthlessly. The Nepalese regime have let 
loose the rein of terror. The movement there 
is not bejng led by any particular party, it is 
being led ty the Nepal Congress and the 
United Left Front, comprising of Leftist ele-
ments. Their inte!iectuals are participating. 
The workers are participating. The people 
from all walks of life, i.e. the common people, 
have be participating. We cannot sit tight 
over the issue. We cannot sit silent. We 
should unhesitatingly come out and support 
the movement. We should not be frightened 
to issu~ any direct statement over the hap-
penings in Nepal. 

Now, I will come to Sri Lanka. h is good 
that the IPKF soldiers have been pulled out. 
But atthe same time, the Sri Lankan Govern-
ment should be prevailed upon to see that 
the safety and security of the Tamil people-
iheir properties and their Jives-shoutd be 
taken care of. The devolution of power that 
has been thwarted so tong to North-Eastern 
Province must take place. The powers shou Id 
be devolved and that is our stand. 

It is heartening to note that our relations 
with China has also improved during the last 
few years. Discussions are held. Bilateral 
issues are being clinched. , know that the 
boundary issue ;s a bit complicated. There 
are oonflicting views on this. But even then. 
we-subscribe to this view. Our party ~ since 
sixties is telling that all the outstanding is .. 

Min. of 972 
External AllaiI's 

sues, including the boundary issue. must be 
clinched through dialogues. We are happy 
that not only to the present Govemment, but 
to the previous Govemment the Congress 
Government which at one time sent hun-
dreds of our comrades to. jail merely for 
telling such things. viz. that the boundary 
dispute with China should ~ settled amica-
bly through dialogue we have been able to 
drive home that point. Both the previous 
Government and the present Government 
have realized that these issues must be 
clinched, and can be clinched through dia-
logue. 

Now about Pakistan. You know that 
when Benazir Bhutto came to power in 
Pakistan, we heaved a sigh of retief_ We 
thought that after all, democracy was com-
ing to gain ground in Pakistan, and that our 
relations with Pakistan would undoubtedly 
improve. But what is happening? It needs no 
reiterations that Pakistan is aiding and abet-
ting the terrorist and anti-national elements 
in Punjab, or in Jammu and Kashmir. Even 
today I found a Press report that behind the 
unfortunate incident that has taken place 
yesterday at Batala or at Amritsar, Pakistan 
has a direct hand. Pakistan has oonnived at 
such terrorists. They are direding the terror-
ists to incite communal violence and com-
munal tension. This is their role. 

They are trying to-internationalize the 
Jammu and Kashmir issue .. This is their role. 
Though I think that Pakistan will rome to its 
senses, on this issue I support the role of the 
National Front Government. This is the na-
tional consensus, viz. that Jammu and Ka .. 
shmir and. for that matter. Punjab are inte-
gral parts of our oountry, and they would 
continue to remain integral parts of our 
country at any cost. That is our stand. That is 
the stand emerging from the national con .. 
sensus. I want to stress t~at again. 

But how come that Pakistan is trying to 
foment trouble in India, day in any day out? " 
Is Pakistan stronger than us economically? 
No. Is it stronger than us militarity? No. Is it 
stronger demographically-population -wise? 
No. Then what is the reason behind Paki· 
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stan's playing this nasty role in India In 
,Punjab or in Jammu and Kashmir? 

In fact, behind Pakistan there is a might-
ier nation; USA is there. What is happening 

\ in Afghanistan? You know that there was a 
Geneva Account in 1988. There were cer-
tain .. obligations stipulated in that accord. 
Soviet Union, trueto its character, has abided 
by all such obligations: and the Soviet troops 
have left Afghanistan. The Najibullah Gov-
ernment is there. But what is the role of 
America: what is the role of Pakistan? Did 
they abide by their obligations: did they fulfil 
their obligations, stipulated in the Geneva 
Accord? A big 'No'. Pakistan and America 
continuously are inciting the so·called Af-
ghanistan rebels, the Mujahideens. They 
are inciting them; and America 15 contInu-
ously pumping money, pumping resources, 
pumping arms and ammunitions to Paki A 

stan. It;s embolden;ng Pakistan to take such 
a stance-whether it is in Afghanistan or in 
India in case of Jammu and Kashmir or 
Punjab. 

So, as a third world, country. we should 
never forget the role of the Amencan Inlpe-
riallsm. Unfortunately, In the Annual Report 
of the Ministry of External Affairs. 1 do not find 
a single word mentioned against the das-
tardly rote of Anlerican inlpena!lsm: m3) be I 
shpped it. But what is the role of the Ameri-
can impenallsm In aH the third world coun-
tries-in Libya. in Iran-Iraq war or just t'vVO or 
three months ago in Panama? Th;s issue 
raised much dt1bate and discusSIon he;e. 
Unfortunately t the Ministry of External Af-
fairs did not condemn the USA invasion 
forthright: that is unfortunate. The role of 
American imperialism in the Indian Oce3n IS 

clearly known-in Diego Garcia. In Singapore 
they are going to form a new naval base- We 
have been Informed about it by a pr{;lSS 

report. What is the American attrtude to-
wards India? Can we forget Super 301 or 
Special 301? They want us to change our 
Patent law: they want us to change our 
Intellectual Property Rights; they want \,1$ to 
throw our country open to such TNCs Jild 
MNCs. We should not forget that. We should 
also not forget Harger Amendment Ywt"ch 

External Affairs 

had been defeated in the House of the 
Representatives by only 8 votes. This is the 
real role of the American imperialism. We 
should not forget it. 

American imperialism wants to desta-
bilise India, wants to destabiUse peace and 
security in the entire Sough Asian countries. 
in Africa, in Latin America. We know that due 
to --pers istent peace efforts of the Soviet 
Union and the growing movement for peace 
throughout the world have iso1atedthe U.S.A. 
But that does not mean that USA has stopped 
its military preparations or reduced its mili-
tary preparations. What about the Star Wars? 
?They are continuing with that. What about 
other military preparations? 

1 have seen a report by Mr. Chel1any-He 
is a knowledgeable person in America-
about the USA foreign policy towards third 
wodd countries. He told tha1 USA, in fact, did 
not minimise its military preparations by leaps 
and bounds: it is Increasing its Defence 
Budget, its military budget. And what is the 
alibi? There is no threat from the Soviet 
Union: there is no threat from the East Eu-
rope. They are telling (USA Strategists) that 
their problenl IS with the third world coun-
tries. So, these military preparations of the 
United States of America will go against the 
thlfd world countries: that is their practice 
and that they wi!1 do. Therefore, the contra-
diction between the third wodd countries, 
their national liberation struggie, their struggle ! 

for democracy. and the USA imperiaHsm, is j 
.~ 

being sharpened day-by-day; that is being ~ 
accentuated day-by-day. As a third work! i 

country, we should remember that as a third ~ 
worid country t V"Je should not equate the so.. ; 
called Super Powers-America· and the t 

Soviet Unton: that will not do. So, t request 
t the External Affairs Minister to come out ~ 

nl0re openly, to come out in unambiguous ~ 
~-

ternlS. agZ1;nst the machinations of the U.S. l 
inlperial:snl whettler in India or in any other ?~ 
Third World country. 

In this con:ext I cannot torget to reiterate ; 
one nlore matter. We have been raising this ~ 
Issue for the last two or three days in the ;,-
House. that is about, Pepsico. Every one ot ~-
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us know the connect~ between the Pep-
sico and CIA. It is a trans-national corpora-
tion and it has been invited by the previous 
Government in the agrarian sector and now 
the present Government too, the National 
Front Govemme~t is in fact echoing the 
argurraents of the previous Government. This 
PePsico deal should be rejected. The agree-
ment with them should be rejected. After all, 
it wiU not do any good to the Punjab farmers. 
That has been proved. It has been proved 
that the promise,S made by them are illusory'. 

One more thing I would like to stress: 
Ves there are momentous ct)anges going on 
in the Eastern Europe now .. I do not know 
whether these changes will bring some good 
or bad. That only history will ten us. But there 
is a problem and the External Affairs Ministry 
should take a note of that. 

- East and West Germany are going to be 
unified and in that case East Germany will 
serve as a market for West Germany. After 
this unifICation a ~nited Germany will playa 
ieading rote, rather the most leading role in 
the European Economic Community. A fourth 
Reich wiU emerge. Will it follow the footsteps 
of the Third Reich? After all, we cannot forget 
that Hitler emerge during the Period when 
the world capitalism was facing a serious 
crisis during the years 1929 to 1934. And 
presently, world capitalism is in the midst of 
a similar crisis. Many of us think that the 
crisjs that faces the world capitalism now is 
much deeper, is much larger than the crisis 
which the world capitalism of the' thirties 
faced. In view of this, will this Fourth Reich 
toUowthe 100tsteps of the Third Reich? What 
woukl be the reaction of the neo Nazis? We 
have seen in the papers that the neo Nazis 
are campaigning for inclus1'6n of a unified 
Germany in the NATO block. Will ~ou sup-
port it? What would you offer as a solution? 
I do not find any single reference to this 
problem in your annual report. 

These are the points I would like to 
str .... Our party will be represented in this 
debate by ont more comrade, Vijayar-

aghavan. I conclude with the);e words. 

SHRI SAMARENDRA KUNOU 
(Balasore): Mr. Deputy Speaker, Sir, I feel 
indeed gratified that I have been asked to 
speak on this important Demand. 

MR. DEPUTY SPEAKER: You are quite 
familiar with the subjed. 

SHRISAMARENDRAKUNDU: Weare 
in a much better world now than what it was 
a few years back. From an era of confronta·· 
tion we are bepinning an era of co-operation. 
An era where ~Id war has given place to a 
pea~, a reasonable peace and stability. 
And at this time I am happy to' say that 
National Front Government has taken the 
lead to seize the moment and carry home the 
message of this few change to the world and 
bring the External Affairs Ministry to convey 
to its neighbours, also to its friends in the 
United Nations and in the Non-AJigned 
Movement that we believe in peace, stability 
and disarmament; That we believe in build-
ing up solid good relation with our neigh-
bours; that we believe a worki free from 
vestiges of colonialism and imperialism: we 
believe a world where the Non-Aligned 
movement must take a new posture, a radi-
cal posture~ Sir, keeping these formulations, 
I would say that our work with out neighbours 
has been indeed excellent. 

Our foreign Minister has not spent his 
time in New York or big cities, Paris, London. 
or such other places. He has visited top 
officials have visited to aJmost all our neigh-
bouring countries-MaJdiv8s, Sri lanka. 
Bhutan, Bangladesh to spread the message 
that the new Government really believes in 
friendships, really believes in the in eco-
nomic development and realtY believes tha1 
these neighbouring countries of ours are our 
eyes. ears and ~ms. We have conveyed this 
massage. It is a big departure from the 
approach made by former Government. the 
earlier Government We never wanted to t.,1 
them that India is a big brother that India is 
sitting with a great military power and strength. 
and India i8 a country which will pose threat~ 
W. have said that our path ja not the path of 
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confrontatiOn, war or sending a message of 
war. If our army is there, then army is to 
rescue people;n great trouble, rescue coun-
tries when they are in need, rescue countries 
from their despondent position when they 
are in the sfranglehold of big powers. Sir, 
therefore, when the army withdraw from Sri 
Lanka, that'was one at my most happiest 
,noment. And when the army was sent, I was 
really a worried man. It was said the army 
had gone there on their invitation. I am no1 
going into it. But if is said there was such a 
situation that India has to agreetothis propo-
sition, I do not think, Army was sent not to 
see that reatly a country is rescued out of 
wood, out of trouble but to show our mite. A 
mirage plane was carrying relief to Sri Lanka. 
Had somebody not telephoned from South 
Block to Colombo saying that these mirage 
planes are carrying relief, there wouid have 
been a war between Sir Lanka and India. 
This is my information! Sir. 

We have supported human ,;ghts eve-
rywhere. We have condemned genocide. 
But never we are a party to create interTtal 
trouble in another country as Pakistar. and 
some other countries are doing. I had visited 
Sri Lanka as a leader of the Frier:ds of 
Neighbour's Organisation three years b3Ck, 
I met some of the people there. I also mettne 
then President of Sri LanL<3. Shn J8ya-
wardene. They were keen to set thaT our 
Army leaves their country. We t~und abu-
SiV6 language are used against India. \"Je 
saw posters pasted on the walls of tne houses 
of the people of Sri Lanka as wei' as on 1he 
road saying -Indian dogs go back", I am 
happy that our Army has come back. At the 
same time, we would lik(; to extend the hand 
of oooperation. We would like to tell them 
please set your house in order and protect 
your m'norities. We shan try to convince 
them, influence them by OUf arguments. We 
will ever say that we have a force by which 
they will tilt towards us out at fear ~ 

I am happy that the kind of Bhutan has 
come to India twice and he has signed an 
agreement also. I am also very happy to note 
that our Foreign Minister has visited Bangla-
desh and also signed an agreement there. 

Our ties with Nepal goes back to ages. 
Nepal is very near and dear to us and our 
rela1ions with Nepal have also become cor .. 
dial. 

We champion the human rights every-
where in the world. I would like to send a 
message through this august House to all 
our neighbours and to ~Jepal particularly that 
tbey must be aware pf the historical changes 
taking place in the world. And whenever 
there is a movement for emancipation from 
age-old feudal rule, the people's movement 
should not I be crushed and suppressed. 
Therefore l we would like that the rulers in 
those countries also be awake to see wHa.t is 
happening around the world, 

Our relations with China have also 
improved. I still remember a very unfortu-
nate scene which had happened in this House 
in October, 1962. At that time t I was in the 
gaJlery. I saw the former Prime t~inister. 

Jawaharlal Nehru, coming to the House in a 
stooping manner. At that time, from the 
opposition side, Shri Hem Barua, the stormy 
petrel. was waving a copy of The Telegraph 
and saying that Tezpur had fallen. It was 
really a very sad sight when Jawaharlal 
Nehru had nothing to say and then finally 
stood up and had tq bid farewell to Assam. It 
is one of the most tragic scenes that I have 
seen from the gaUery with my own eyes. The 
Chinese had entered Assam, came upto 
Tezpur. And they said that if situation de-
manded, they \yill come again. Fronl that 
time there Y!as no contact whatsoever with 
China. From that position, when in 1978-79 
Janata Party camE) to power and I was the 
Minister of State for External Affairs. we 
broke the ice. We started opening the doors 
to China. t am proud to say that it is paying 
dividends now. 1 am happy that the Prime 
Minister of China had come to India recently. 
He had many consuHations and exchange of 
views which were fruitf uL 1 am happy to know 
that our Government has re-affirmed to impart 
greater momentum to understanding gener-
ated by such visits. India and China have 
affirmed that an early. fair, reason"able and 
mutually acceptable-settlement to the bound-
ary question should be reached through 
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practical and reaJistic efforts. 

13.00 hrs. 

I am also happy to note that both India 
and China have affirmed that an early, fiar, 
reasonable and mutually acceptable settle-
ment of the boundary question should be 
reached through practical and realistic ef-
forts. I know the boundary question is a very 
vexed one. It is very difficutt to solve it in a 
very short time. I do not want to go to the days 
of the ugty past. We have to look forward 
and. I think, if as a nation, with courage and 
determinations, we go ahead. one day we 
will definitely solve the boundary question to 
our satisfaction. 

It is also my great pleasure to find tha1 
our prime Minister was present in Namibia 
on its independence day. It is indeed a great 
day of rejoicing for the people of India. All 
along, right from the a'ttainment of our inde-
pendence. we have championed the cause 
of the liberation of South Afrtcans and 
Nambian people. Namibia has been freed 
but in South Africa apartheid t the world's 
most heinous crime, the crime against 
humanity. against Civilisation is stilt linger-
ing. The rulers of South Africa must realise 
that their day are also numbered. They should 
read the writings on the wall and they must 
pad( up quickly. India win-give its solid sup-
port to see that the entire Black South Afri· 
can administration and rulers and thrown out 
of power. 

Here the question arises IS that India 
being one of the founder oountries of the 
Non-Aligned Movement. what new thrust it is 
going to give tt> the Non-Aligned movement 
now .. I am saying this because there have 
been positive changes in the world. The era 
of confrontation IS gone. and the era of 
peace, the era of cooperation is returning. 
So. what will be the new look of the Non· 
Aligned Movement? Some say that the Non-
Aligned Movement is irreievant t it is totally 
nonsense. But J say that it JS not at all 
irrelevant~ It must have Its elan vitality pro .. 
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jected in a new diredion, that is, to build 
mutual cooperation and to fight to see that 
real disarmament takes place in this world. 
Due to the dynamic leadership of Gorbachev, 
we have achieved some disarmament. It is 
gratifying to know that Gorbachev has, in his 
own country, cut down abbut seventeen per 
cent of its expenditure on Defence and also 
fourteen per cent of its defence production. 
It is heartening to note that he is trying for a 
world free from violence nuclear confronta-
tion, nuclear holocaust and nuclear war. He 
visited China also to dismantle about 460 
nuclear missile installations. This gives added 
courage to our movement on disarmament. 
Ours is a country of Gandhiji. We believe and 
champion disarmament and peace. I always 
speak of three DS.-disarmament, develop-
ment and decolonisatiori. Decolonisa1ion is 
coming to an end but development and dis-, 
armament are big problems which have to 
be met. We have to go a long distance to 
tackle them. The Non-Aligned Movement 
has to have a new face, a new look. It is 
un10rtunate to know that between the haves 
and the have-notes. between the North and 
the South. between the big countries and the 
poorer countries in Africa, in Latin America 
and in Asia. the economic gap is increasing. 
And years back when it was agreed to have 
a new international economic order, it has 
not at all been realised. not at all been 
practised: it has been practised in its breach. 
At that time the rich countries agree to spend 
0.7 per cent of their Gross National Product 
for the developing countries. My information 
is that they have not been a"'8 to do that 
except one or two countries. maybe Sweden 
or France. So, this is a very unfortunate 
situation that we are facing. A world where 
so much disparity prevails between haves 
and have-nets. a part of world which is full of 
lUXUry in one part and in another part of the 
world two-thirds of the ;>eople go to bed 
without a meal, how can peace and stability 
be achieved? The active role of the 'mar .. 
chants of death', those who manufacture 
arms, who manufacture nuctear missiles t 

who manufadure various types of new 
armaments are busy in destroying the little 
peace which we are enjoying now. Do you 
think we have realised disarmament? They 
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would not allow real disarmanlent to take 
place. If we eschew war, if peace is restored. 
then their business will come to a halt. This 
is ~ big probkim which threatens to defeat 
our effort on disarmament.. 

I remember that io 1979 in the United 
Nations there was a Special Session on 
disarmament and it was not meant for the 
higher echelons of the Government to par-
ticipate IMe the Presidents .... Prime Ministers 
and Foreign Ministers. But India decided 
that such an important matter should not be 
left to the officers alone and I am happy to 
say that that Meeting was addressed by the 
then Prime Minister Morarji Desai. After for-
mer Prime Minister addressed it create a 
flutter in the world and many Heads of Gov-
ernment. Presidents and Pr.ime Ministers, 
came and addressed the UN Session. I was 
a Minister then. 

We want reaJ peace, we want disarma-
ment. To think of nuclear war is horrible. H by 
mistake there is a nuclear war it will bring 
complete devastation. When we think of 
nuctear winter which a cause of nuclear war, 
we shudder. Therefore, the image on non-
alignment and its elan vitality has to be re-
furbished and used towards i.e. develop-
ment and disarmament that people expect 
Jhat India should work in this direction. I am 
happy to know that our Government is work-
&ng towards that end. (/nt9"uptDns) 

Finally. since you have given the bell, I 
would like to say that being one of the Asian 
countries we have always been speaking of 
projecting the Asian personality from the 
days of Asian Relations Conference in 1947. 
What is this Asian personality? The Asian 
personality is based on mutual understand· 
ing peace non-viotence b ("ultural and eco-
nomic c:o-operation and towards that Asian 
personality. I think much more should be 
done by us. The SAARC is a small step in 
that regard" I want something bener than 
ASEAN or Eumpaa" Parliament or Euro-
pean Community of Nations be achieved in 
AsiLlt is a difticul task to perform. but at the 
same time, Sir, I is nice to dream about 
something gOod. I is good to be a dreamer 
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also sometimes~ So, let us dream that one 
day this area which is a centre of Asia, which 
is a cradle of civilization and which is one of 
the most prosperous. cultural. area of the 
world will help in prOjecting Asian personal-
ity. Its personality has to be projected by 
India and in the context of Gandhiji's mes-
sage that India believes in genuine peace 
and cooperation with other governments and 
people, India has to do a lot of spade work in 
this regard. We will do that according to tt)e 
concept of 'Vasudhaiva Kutumbakam', the 
whole world is a family. The External Aft airs 
Ministry has done a very good thing cutting 
across the party line in trying to build up a 
national focus. Unfortunately, ftom the na-
tional focus, it became to the Party focus in 
the last Gover"ment and from the Party 
focus, it became to individual focus. I ~m 
thankful to the han. Minister and the people 
who are w~rking with_ him to bring a national 
consensus regarding external relations. 

PROF. SAIFUDDIN SOZ (BaramuHa): 
Sir. the Gpposition desks are empty. In the 
afternoon, we have a discussion on the 65th 
Constitution Amendment Bill. So, I appeal to 
you that the Motion for Adjourn~ent should 
be accepted. After aU, it does not make any 
difference whether you discuss it under rule 
193 or under adjournment. Hence, i plead 
with you that they should be invited and the 
Adjournment Motion shOuld be accepted. 

SHRI G. M. SANATWALLA (Ponnani): 
Sir. I support the han. Members Mr. Soz. He 
is speaking with real'soz'. The meaning of 
'soz' will be 'pain' and it is painful that so 
many desks are empty. They have always -
been accommodating the Government also 
in various respects; in the 65th Constitution 
Amendment Bin aisothey are accommodat-
ing the Government. Now, w.e are first taking 
up the Demands for Grants of the Ministry of 
External Af1airs. That shows the priority we 
have given to it; but at the same tinle, here 
we find the Opposition benches empty on a 
realty delicate matter. 1 do realise that you 
may not be in a position to overrul.9 the 
Speal~er who has not admitted the AdJoum-
ment Motion. But, I think you are a very 
persuasive type of person; you can take up 
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the matter right now with the Speaker to see 
that the Adjournment Motion is admitted and 
we have a discussion on the Adjournment 
Motion. That is appropriate also looking ·at 
the gravity of the situation. I fully support the 
plea that has been made to you and I am 
sure that you will be able to take up the 
matter with the Speaker and announce the 
admission of the Adjournment Motion ena· 
bling the entire House to come forward and 
participate in it 

PROF. SAIFUDDIN SOZ: Sir, you can 
take advantage of Mr. Gujral who is a senior 
member of the Cabinet. 

MR. DEPUTY SPEAKER: This matter 
has been dectded and we are going to dis w 

cuss it under rule 193 also at 4 o'clock. It is 
not for me to give a different decision. So~ Mr. 
Banatwalla has really put the position in the 
correct perspective. 

PROF. SAIFUDDIN SOZ: Sir, the plea 
should be placed both before the hon. 
Speaker and the Parliamentary Affatrs Min· 
ister. I plead with the hen. Minister of Exter-
nal Affairs, who is a senior members of the 
Cabinet. 

SHRI SAMARENDRA KUNDU 
(Balasore): Sir, Mr. Banatwalaand Prof. Soz 
are two very important Members of this 
House. Sometimes, even if they do not agree, 
we have to agree with what the Speaker 
says. So it will be. better for the two hon. 
Members to agree with the Spaaker"s ruling. 

MR. DEPUTY SPEAKER: Shri Prem 
Kumar Dhumal. 

I Translation] 

PROF. PREM KUMAR DHUMAL 
(Ham;rpur): Mr. Deputy Speaker, Sir, I rise 
to speak on the Demands for Grants of the 
Ministry of External Affairs. 

India follows the policy of non-align .. 
ment and this policy does not belong to any 
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particular party but is is a national PQIicy. All 
the politicaJ parties abide by this policy and It 
testifies the fact that the policy formulated by 
our great leader Pt .. Jawaharlal Nahru has 
stood the test of lime. The Governments 
have changed and for example, if an instru .. 
ment is used wrongly it might result in mis-
takes although there may not be any defed 
in the instrument itseH. Similarly the foreign 
policy has. stood the test of time .. Certainly 
some people who were responsible for the 
implementation of th is policy may have taken 
certain wrong decisions and it did have some 
adverse effect. But so far the policy is con-
cerned it is acceptable to all and the National 
Front Government is also committed to thi$ 
policy and is promoting it and for which I 
would like to congratulate the hon. Minister 
of External Aft airs. 

First of all, I would like to refer to our 
relations with our neighbours. No country or 
perc;on is considered great or good until the 
neighbours or colleagues t?Onsiderthem so. 
Unfortunately the previous Government 
adopted such fXllicies which increased ten-
s;on with our neighbouring oountries. Allega-
tion were made against us that we behaved 
like big brothers in the region and tried to 
influence them through intimidation whereas 
if the policy of non .. alignment is implemented 
honestly, there would be no scope for intimi-
dation. The previous Government sent peace 
keeping force to Srilanka. At the time when 
we are discussing the Demands lor Grants 
of the Ministry of External Affairs, I am happy 
to draw you attention to the pleasant fact that 
the pea~ keeping force has been with· 
drawn. It is a great achievement of the pres-
ent Government and for which we have been 
struggling and insisting that it is t1O! right to 
interiere in the affairs of Srilanka and the 
IPKF should be called back immediately. 
The IPKF has returned after doing marvel· 
tous work and its performance has been 
appreciated every where. 

Another of our neighbouring countries 
is Nepal. We are related to Nepal in religious, 
geographical and in every other man".,. 
Unfortunately due to the wrong policies foI· 
lowed by our previous Government, n 
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perhaps there might be some shortcomings 
on the part ~f Nepal Government too, our 
relation with Nepal became bitter. We are 
closely related to Nepal. Atthe religions level 

. it ls our fourth most important place of pil-
grimage i.e. the 'Pashupatinath' Temple' is 
located there. We are associated with Nepal 
at the cultural level. Geographically also we 
are closely iinked with Nepal. The rivers of ... 
our country emerge from the Himalay~s. Our 
thinking is also simi1ar but unfortunatety our 
relations have soured. It is the only Hindu 
nation and our relation with it has become 
better with the result that new kind of prob-
lem has been created. We should not inter-
fere in the affairs of other countries but 
whenever there is any movement for free-
dom and democracy we may extend our 
cooperation and advice to that Government 
I would like that the Indian Government 
should advise Nepal like a friend that the 
democratic aspertion of the people be re-
spected. Therf~ are two major communities 
namely, the Niwar and the Gorkha in Nepal. 

\ 

They remain at loggerheads because one is 
discriminated over other. A respectable so-
lution should be found to the matter. We are 
related to Nepal by our traditions~ Culture, 
religion and geography. The Government 
and the Ministry of External Affairs should 
make sincere efforts to improve our relations 
with Nepal and an appropriated treaty should 
be made after keeping the National interest 
In view. 

1 wou'd like to draw the attention of the 
hon. Minister of External Affairs towards a 
question which has been raised here several 
times. Some Indians have migrated to Nepal 
and they have become citizens of Nepal 
without surrendering their Indian citizenship. 
There are some businessmen and traders 
who have dual citizenship. I would like that 
this issue may be settled once and for all that 
there can only be single citizenship. If some 

, cases of dual citizenship are drawn to the 
attention of the Government, they should be 
sett~ on the aforementioned basis. 

Today our ralations with Pakistan have 
become vary tensa. H I am not wrong, when 
thera was military dictatorship in that country 
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our relations were not so tense as it has 
become after a' popular Government has 
been formed. Pakistan, interference first in 
Punjab and thereafter in Kashmir is a matter 
of concern for us. Evidences in this regard 
have reached the Government time and 
again and the Government has also told 
them that they are interfering in the internal 
affairs of the state. I think that Pakistan 
needs to be told in more strict and unequivo-
cal terms that is will have to pay a heavy price 
for interfering in the internal matters of India. 
This clear message should reach Pakistan. 
Opposition Members just walked out from 
the House over an incident. It is appre-
hended that Pakistan has a hand in the 
bomb blasts-incident. There is constant anti-
India propaganda in occupied Kashmir. The 
youth and the children are taking out proces-
sions and funds are being collected as a 
preparation for war. I would like to demand 
that a strong reply should be made to such 
anti-India propaganda. The Ministry of Ex-
ternal affairs is looking after this matter and 
a strong reply should be there from ,?ur side 
to the anti-India propaganda. 

Pakistan Radio is making constant and 
irresponsib'e anti India propaganda in occu-
pied Kashmir which I would rather call slave 
Kashmir. Such broadcasts should be 
jammed. Strict action should be taken against 
intruders from Pakistan. It shouki be told in 
unequivocal terms that its interference in our 
internal matters shall not be tolerated. 

The han. member who spoke earlier to 
me referred to our improving relations with 
China. , am happy to submit that when our 
great leader Shri Atal Bihari Bajpai became 
the Minister of External Affairs, efforts were 
made to improve our relations with China 
and as and when our relations improve we 
will welcome it. We want that a respectable 
solution may be found to our border dispute 
with China. Proper protection should be given 
to Tibet. Keeping the national interest in 
view, we have to pay proper attention to 
Tibet.· I am also reminded of an importanf 
event that took place during Janata Govern-
ment that for the first the then foreign Minis-
ter Shri Atal Bahari Vajpayea del~ered his 
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speech in Hindi in the U.N.O. We should 
make efforts to secure a place of importance 
10r our national language at inter-national 
fora such a'S U.N.O.etc.The' members of our 
delegations visiting foreign countries should 
be encouraged to use our national language 
in their conversations. I came to know that 
there were no arrangements for interpreters 
and Translators in the Ministry of External 
Affairs. Perhaps persons from Jawahar lal 
University are called for this purpose. I wou ld 
like that Ministry of External Affairs should 
appoint Translators and Interpreters so that 
Hindi could get it due place in the Ministry of 
External Affairs. Ourforeign policy should be 
so moulded that it subserves the economic 
interest of our country. we should make 
efforts to promote our economic interest. 
Ministry ,of External Affairs has all along 
been pursujng a policy of removing apart-
heid. I wouJd like that it should continue its 
policy. Efforts should be made to set up a 
regional common market by strengthening 
SAARC. It will protect our economic interest. 
Our Embassies abroad should be made 
more dynamic and they shouKi be asked to 
establish close contact with the local Indians 
living there. They should also be asked to 
effectively counterthe arti-India propaganda 
being made .in foreign countries. Pakistan 
tried to make Kashmir an tnternationa' issue 
butthe Ministry for External Affairs underthe 
able guideance of our Foreign Minister tact-
fully and nicely handled the situation. How-
ever, we have to be vigilant so that we can 
effectively counter the Pakistan~s prop~­

ganda against us on Kashmir issue and 
place our own point at internationat fora. 
Indian emigrants have to face some prob-
lems. The Government shouldpay full atten-
tion to solve their problems there. Besides 
this, I would like to submit that our foreign 
policy can make important contribution to-
wards achieving world peace. disarmament 
and a new International economic order free 
from exploitation. In order to achieve this 
end. as Shri Samrendra Kundu put it, the 
policy of non .. alignment which is now a uni-
versally acknowledged movement is consid-
ered to be the best foreign policy. That is why 

, r:nore and more countries are adopting this 
policy. Fortunately" India has been a van-
guard of this movement in the world. I hope 
that' in the leadership of our· Hon. Foreign 
Minister the Nationaf Front Government will 
pursue a true non .. atigned policy aimed at I 

securing a commanding position for the 
country in the matters of world affair~ as also 
protecting the national as well as economic 
interest of the country so that our country 
could regain hs past glory and the countries 
of the world could look to us for solution to the 
global problems. Only then a true nonaligned 
policy can be implemented. 

In the end, I would like to support the 
foreign policy of the Government and stress 
on it that keeping our national interests in" 
view, Pakistan should be given a stern warn-
ing that is interference in our internal matters 
will not be tolerated at any cost. With these 
words, I support the Demands for Grants of 
Ministry of External Affairs. 

[English] 

SHRI NANI BHATTACHARYA (Ber-
hampore): Mr. Deputy Speaker, Sir, at the 
outset, I lend my support to the Grants placed 
by our External Affairs Minister Shri Gujral. 
And I would also like to say a few words 
about what should be our perspective to ... 
wards formulating the policy on external 

ff . a. airs. 

You know, ·that in the world today, there 
are four-fold contradictions which determine 
the incidents of the world today. First contra-
diction is the contradiction between the 
capitalist ruling class and the toiling people 
of those particular countries. We must de ... 
clare our sympathy towards the working 
class, towards the working people who are 
subjeded to exploitation and different types 
of oppressions. 

'. The second contradiction throughout the 
world is the contradiction between the so-
called advanced capitalist countries or rather 
the imperialist capitalist countries and thE! 
countries belonging to the third worid,·wh.re • .r 
you know, the imperialist and capitlalist 
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countries, based on the policy of annexa-
tion, and the people of the third world coun· 
tries are also subjected to economic exploi-
tation and various sorts of obstructions on 
their way to progress. So, our sympathy 
should always be with the people of the third 
world countries and against the economic 
onslaught of the imperialist and capitalist 
cOuntries. That should also orient Qurforeign 
policy matters. 

There is also a third contradiction that 
has not yet been resolved. That arises as 
much from the competition with regard to 
market contradiction between one imperial-
ist country and the other. As you know, it has 
resulted, in the past, in so many great wars 
first in 1914, then in 1939 and so on. So, our 
sympathy will be with those elements through-
out the world who are for peace and for anti-
imperialist wars throughout the globe. 

In this struggle for peace against any 
war-particularly we are living in the nu~'ear 
age and there is always a threat of nuclear 
war in the globe-we must be against the 
imperialist war, against the nuclear war and 
we should try to liquidate the forces in favour 
of war. We know who are those forces. 
Those forces are against the toiling people 
the world over. So we must have sympathy 
with them and express our solidarity with 
them. Our foreign policy affairs should di~­
play that amount of sympathy and solidarity 
with those who are pursuing the anti-war 
policy and the peace policy. 

There is also the fourth contradiction, 
that is the contradiction between the capital-
ist system and the socialist system. Out of 
that contradiction you know the world has 
witnessed gig~ntic and destructive,wars in 
the past. Our sympathy win always be with 
the socialist countries, those who are fight-
ing for a new social order to eliminate the 
exploitation of man by man, the oppression 
of man by man. We all envisage that such a 
soci~ty should be there throughout the world. 
So necessarily we must have profound 
sympathy with those countries-I may'catl 
them the so called socialist countries-
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against any aggression of the imperialist and 
capitalist forces and to strengthen them in 
their struggle for peace also. 

As yOU' know, these days some of the 
socialist countries. or some parties of the 
socialist countries-in USSR, in China and 
even in the Eastern Democratic countries-
are trying to undervalue these four-fold 
contradictions which are narrated before. 
They are also ioterpreting socialism in their 
own fashion .. Without entering into a debate 
on those subjects I would like to. make it clear 
that we must have profound sympathy with 
the people .of those countries. Our external 
affairs policy should have an appeal to the 
people of those countries to settle the dis-
putes and the problems in fav~ur of socialist 
economy and not the Bush economy or the 
capitalist economy. 

The fore)gn policy is always an exten-
sion of the home policy. Naturally our home 
policy should also be oriented accordingly 
so that here in India also, as the National 
Front Government has annou nced ,we should 
fight against poverty, against exploitation 
and against aU sorts of oppressions which 
are being unleashed on the common people. 

So far as 'see, the policy of the National 
Front Government is quite forward looking. 
We must settle at any cost our disputes with 
the neighbouring countries. Even with lhe 
help of the consciousness growing in those 
countries, we can do it. We know that the 
Pakistan G_overnment today is meddlir.g with 

. t~e affairs of Kashmir. They are trying to 
intrude into our domestic affairs. We should 
definitely take a forward· step and at the 
same time, we must appeal to the people of 
Pakistan so that they will also tl'11o desist the 
aggressive attitude of the Pakistan Govern-
ment That way, we should reorient our 
approach. 

So . far as Nepal is concerned, we all 
know that democratic aspirations of the 
Nepalese people are yet to be realised. So, 
we must have profound sympathy for the 
Nepalese people and without any doubt. we 
must settle accounts with the Government of 
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Nepal.also. 

As regards the Srilankan affair, the 
National Front Government has formulated 
Certain pot;ciesa We have already supported _ 
that policy and we support that policy n~w 
,also. ' 

Again, I am supporting the Demands for 
Grants, which have been placed by our 
External Affairs Minister, Shri I.K. GujraL 

With these words, I conclude. 

SH~I CHITTA BASU (Barasat): Sir, the 
Foreign policy of the Government of India 
has five b~sic inputs, namely" the policy of 
non-alignment, anti-coloniatism, new inte~. 
n$tional ecOnomic order, world peace arid 
disarmament. These five elements consti-
tutethebasicfoundation of the foreign policy 
of the Government of India. 

, Now, the non-alignment may be int8rpret~ 
as it has been done by many-as H equi-
'olStance from the super powers.-

It is not the conaapt of the non-align-. 
mente The basic feature of the non-align .. 
ment is anti-imperialism, anti-coloniaJism 
agai,!st war, for peace and for disarmament. 
Therefore, there is no question of equi-dis-
tance. 

Our country wants ol:Jr Government to 
take a firm position against all khids of impe-
rialist manoeuvres, against all kinds of 
machinations' for war, against all kinds of 
suppression and oppression-economi-
cany-of the developing nations in the world. 
Our sympathy goes naturally with the third 
world countries because the third World 
countries have been victims of. imperiafism 
for decades, for ages togetheJw We have also 
been victims of imperialism. Therefore, our 
sympathy naturally goes to the third world 
countries. 

I am surprised to find that this basic Mr. Gujral, I want to make some com-
,preign policy is, sometimes, claimed by ment. The Government earlier-of course, 
some party, as a contriDution of their own, for you are very new-has not very much taken 
the formulation-of the national foreign policy this firm position against imperialism, has 
or the national external relations policy. Sir, not taken a firm position with regard to our 
you would agree with me that this notional . relations with the third world countries, in the 
external relations policy has been evolved matter of building up a new international 
duringlhecourseofourfreedom movement, economic order, in the matter of having a 
during the course of our anti-CQlonialism policY. to defeat and combat the new colonial 
movement and this has bee,., sanctified by policy of the U,nited States of America. That 
the people at larg.e. It is no contribution by has been the weakness. so far pursued by 
any person, any party, any Government or the earlier Government. Mr. LK. Gujral is a " 
as a matter of fact, the contribution of any. ·distinguishedperson. He also happens to be 
Plime Ministerofthe cpuntry t however highly a good friend of me. We have got more 
placed he might be. It is the n~tionalty ac- . '. identities of ideas i!1 this matter. Even he.has 
cepted policy of the country. disappointed me by making ~ statement on 

Now, the question arises and J have got 
some amount .of grievances to make and 
some criticisms to make. I have found, dur .. 
ing the laSt Q~det that there have ~en 
some lapses in the matter of practising this 
nationally accepted foreign policy of 1he 
country ... ( Int9ffuptions) It is nofthe matter: it 
is an issue which -is diffetent in nature. As I 
have said earlier, our nationally accepted 
foreign policy Is based on non-alignment. 

the Panama issue. I felt that the Govern-
m~nt, whose external affairs are being con ... 
d.uaed. regulated and formulated by a per-

. son. like Mr. I.K. GUjral, s~uld not muck. 
You should have the courage to say a spade' 
a spade. You have a courage to take a firm 
Position against the machinations or against 
the manoeuvrings or against the aggres-
siven~ss of the United States Qf America so 

. far as Panama ;s concerned. I am mention-
ing Panama because it is of recent date. In 
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other issues also, Ifound. Even nowlfindthe 
Govemment of India's positiOn not as forth-
right as it should have been, he riot been as 
anti-imperialist as it shou~ h~ve been. 

Take the example 0; Afganistan'_ Who 
does not know that United States of Amer-
ica, in collaboration with Pakistan, are creat .. 
ing ~roubJes within Afganistan and that too in 
violBtion of the Geneva Agreement? Have 
you raised your voice? 

THE MINISTER OF EXTERNAL AF-
FAIRS (~HRII.K~ GUJRAl): Definitely, yes. 

. SHRI CHITTA BASU: Yes, I know, you 
have raised but not so firmly as this country 
want~ as that nation wants. 

SHRI I.K. GUJRAL: Therefore, , think, 
my' hon .. friend can well concede th-is point . 
that loud voices don't make" firm voices. 0' 
think, our position is very firm and Very clear 
on th, issue of Afgan'istan. I don·t think, I am 
on a different wave-length from that of my 
friend, Mr. Chitta Basu. . 

SHHI CHITTA BASU: Yes, Sir. The 
only thing. is, yes, we have taken a position. 
But, next, have you taken a diplomatic initia· 
tive? . 

SHRI I.K. GUJRAL: Yes, we have 
taken diplomatic initiativ~s also. 

SHRI CHITIA_BASU: E.xpfain it, Sir. 

SHRI I.K. GWRAL: You m_ay kindly 
recall that only last month, the honourable 
Minster of Afganistan visited us and next 
month, we will b.e having the Joint Commis-
sion meeting. T~e Vice-President of Afgan-
istan was here two days ago. I have partiei· 
pated in the public seminar and clearly stated 
our points of view. We feel that the interven-

_'; ~ion in the internal affairs of Afganistan by 
those who, at one stage, signed the Geneva 
Agreement was highly deplorable. We also 
feel that the peace, solidarity and sover· 
eignty of Afganistan must be respected. 

SHRI CHITTA BASU: You should be a 

. 
tittle more effective in the matter of mobilis-
ing~ the international opinion, particularly of 
the third wold cOuntries. 

I would like to refer to the question of 
Indian Ocean. Our policy.has been the policy 
of many countries to declare Indian Ocean 
as a zone of peace. I hope that you will be 
equally interested to intervene at this stage 
also. Who does not know that the Interna-
tional Conference on Indian Ocean is being 
sabotaged, is being delayed by the pol~cy of 
the United States of America? I will be happy 
if the Minister intervenes at this stage also. I 
want to know as to what measures and 
diplomatic efforts you have taken to see that 
the game of the United States of America in 
forestalling the International Conference on 
Indian Ocean is revealed. 

SHRI I.K. GUJRAL: Regarding Indian 
Ocean, our policy has been clear not only 
today, not only after the elections, but all the 
time 0 And that has been our national consen ... 
sus on Indian Ocean. This Government 
stands by that. We want the Indian Ocean to 
be free of nuclear weapons. 

SHRI CHITTA BASU: What about the 
position of the United States of America? 

SHRII.K. GUJRAL: We want the Indian 
Ocean' to be sans all foreign base and for 
that, the main point to be kept in mind is that 
firstly a zone of cooperation is necessary. 
The solutio'n can be ensured only by having 
the zone of cooperation. We are. trying to 
have South-Asia as the zone of cooperation. 
It is also directed to ensure safety and secu-
rity of the Indian Ocean in the iRie-rest of all 
middle-eastern States. 

SHRI CHITTA BASU: It is very good. I 
appreciate. But I feel that India has her 
prestige in international arena to take much 
more effective sleps to expose the game of 
the United States of America. There is no 
objection on whatever steps you have taken 
so far. It ;s appreciated. But even now, you 
are not making your position, vis-a-vis, the 
United States of America insofar as the 
Indian Ocean. Conference is concerned. If 
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meet soon and the Government of India
should director advise the persons who are
in the Joint Working Group to create condi-
tions for further advances in respect of re-
solving the border dispute through peaceful
negotiations.
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you intervene, you shall take much of the
time by explaining the position. We are all
alien to the fact that the United Siates is also
trying to build up its base in lndian Ocean,
threatening the Sovereignity, security of the
littoral countries. Therefore, the Government
musttake much more effective interest in the
matter of holding'the International Confer-
enceon Indian Ocean and declare the area
as a zone of peace. We appreciate the.
decision or rather the sentiment expressed-
by our Government about the release of
Nelson Mandela. Not only this country but
the entire world appreciates India's position
with regard to the system of apartheid in
SotJth Africa. At the same time, I also want to
mention that, according to Nelson Mandela,
freedom is indivisible. The system of apart-
heid has not yet been dismantled. ItsNII
continues even after the release of Nelson
Mandela. If we are really interested to see

.that apartheid is dismantled, then much more
needs to be done. I hope and believe that we
shaH be one with Nelson Mandela, the Afri-
can National Congress and the struggling
people of South Africa ior realising their
hopes and aspirations to dismantle finally
and fully the apartheid. The Government of
India should take all kinds of steps to offer
assistance and help to the people of South
Africa.

Now, I come to the question of our
another neighbouring country, China. I ap-
preciate the Government of India's initiative
in building up bilateral relations and normali-
zation of relations with People's Republic of
ChTna. I am one of .those who believe that a
reasonable settlement of the border dispute
might be worked cut and the Government of
India should take initiative in this matter. So
far as the People's Republic of China is
concerned, they have already during the last
visit of the Foreign Minister of China made it
abundantly clear that they are also inter-
ested for improving the relations with India
and resolving all the disputes including the
border dispute through negotiations and
peaceful means. I hope, the Joint Working
Group which has already been set up will

Now, I would like to refer to the present
situation in Sri Lanka in regard to de-induc-
tion of IPKF from the soil of Sri Lanka. New
situations are developing in Sri Lanka be-
cause of new alignment of forces within Sri
Lanka and new political forces are aspiring
to take advantage of the situation. I hope, the
Government of India should take a position
in this respect that we are not interested in
Ihe internal affairs of any country and our
attitude to other countries should be of non-
interference; we should not interfere in the
internal affairs.of any country. In this respect
there is a general perception among the Sri
Lankan Government and we should remove'
that misgiving. For that, India need not proj-
ect before Sri Lanka the high profile of mate-
rial and military strength and of pre-emi-
nence. As a matter of fact, we should try to

. take a position by which we can help the Sri
Lanka Government to resolve their ethnic
conflict in a united Sri Lanka and on a federal
principle. We are not interested in dividing
Sri Lanka, as we are interested in the integ-
rity of our country. Therefore, we should not
act in a way which ultimately leads to disin-
tegration of that country. Whatever solution
we want has to be within the framework of
the united Sri Lanka on the basis of federal-
ism.

Coming to Indo-Bangladesh relations, I
appreciate the position taken by our Govern-
ment in regard to Bangladesh and I am
thankful to the Foreign Minister for ensuring
certain measures for effectively handling the
Indo-Bangladesh relations.

14.00 hrs.

Of course, there are certain problems,
like to problem of transfer of certain territory,
sharing of Ganga water and expansion of
trade and commerce. I hope forthe good will
of both the countries we shall be able to
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further improve the relations between Bang-
ladesh and India. I had written a letter, which

. I would like to mention on the floor of the
House, to the effect that the railway link
between Bangladesh and India be resumed.
As a' matter of fact Pelrapole is the -last
station on the Indian side and Benapole is
the last station on the Bangladesh side.
Petrapole is a party of my constituency and,
therefore, I know the'problsms faced by the
people there. There' are illegal trafficking,
illegal trade and S0 on. Much of this problem
can be solved if the legal channel, i.e. the rail
link, is opened. That will also help to improve
the bilateral relations between the two coun-
tries. Moreover, thedistance between two
stations is only 4 Km. So, a huge amount will
not be required for this rail link. All that> is
required is a diplomatic initiative. As far as I
understano.Ihat initiative has been taken by
the Government and I hope that the Govern-
ment of Bangladesh would agree JO this
proposal. We have got a railway link with
Pakistan on the Western front. I think on the
Eastern side the relations are much more
cordial between Bangladesh and India. So,
there will not be any difficulty in resuming the
rail link between India and Bangladesh.

On the Indo-Nepal relations, we had got
a fairly elaborate Statement by the Hon.
Minister. I would only like to mention that we
shall have to agree on a comprehensive
treaty. I am not in favour of.piecemeal treaty.
It has to take into account the security ~pect
of our country.

Indo-Pakistan relations need no further
elaboration. There is no doubt about the fact
that since long Pakistan has been trying to
create conditions of destablisation within our
country. They have been encouraging the
infiltrators to come in our country. Now, they
are trying to make the Kashmir issue an
international issue. They are creating troub-
les in Punjab also. I would like to say that the
Government of India should take much more
effective and diplomatic measure to see that
the Pakistan's manoeuvres are exposed
before the international commission. Of
course, they may be belligerent in their
stances, in their attitude and in their expres-
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sion in the use of cliches but we should take
a firm, reasonably calm and reasonably
calculative position so that there may not be
any unwarranted, unreasonable armed
conflict. The conflict with arms does not
solve the problems. We should rely on the
opinion of the international community and
our inner strength to defend our country, to
defend the cause for which we stand,

With these words, I· agree with the
amount which has been claimed by the
External Affairs Minister and should be
approved by this House.

Sf1RI HET RAM (Sirsa): Mr. Deputy
Speaker, Sir, the Demands for Grants of the
Ministry of External Affairs is being discussed
today. It is being given the priority. Here,
external does not mean that it is only exter-
nal but it also relates to internal matters. It is
also a reflection of the internal matters. India
being a poor country, we cannot compro-
mise on the issue of Defence expenditure.
For Defence expenditure, we have to de-
pend on the national policies also. If we want
to cut our Defence expenditure, it will also
depend mainly, on our relations with our
neighbouring countries. So, we should have
good and cordial relations with our neigh-
bouring countries.

As Shri Chitta Basu has just now said,
our'ralationship with the neighbouring coun-
tries like Nepal and so on which used to be .
very cordial previously, today needs afresh
looking. We have to deal with Nepal, not like
a small country as has been said, buton the
basis of culture education and religion. It is
because, Nepal is surrounded by Pakistan
and China. We haveto consider everything
before coming to a fresh agreement or treaty.

Now, a movement is going on in Nepal
for democracy. We should not say at this
juncture that we are not with them. We have
to be with the people of Nepal.

Anyway" our foreign relation is irnprov-
ing. It should always be on Government to
Government basis, Forcurbing nuclear wars
and other such things, we. have to develop
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people to people relations. The people of 
Pakistan must appreciate people ot: India. 
People of Nepal must appreciate "people of 
India. For that purpose only, there was a 
melodrama, i.e .. the Festival of India. But I 
had emphasised this feetingthat India should 
have cultural relations with all the countries. 

We are all aware of the Second World 
War when Germany' and Engl~nd fought 
against each other. When london City was 
bombarded, people in london were cele-' 
brating the birthday of Goethe, a great Ger-
man poet Even today, we appreciate the 
great poet of Pakistan Faiz in India .. In the 
same way, great writers and poets of India 
are being appreciated in Bangladesh as well 
as in Pak"istan. 

So. I would request the Minister of Ex .. 
ternal Affairs, through you, that we should 
give more impetus to our cultural exchanges 
with other co.untries. 

As I have said ear~ier,external affairs is 
always the reflection of internal affairs. We 
are talking about apartheid in South Africa. 
Nelson Mandela's release is being cele-
brated in India. But still apartheid is going on 
in India also. I do not think that casteism and 
untouchability are two separate things, They 
are also like apartheid which is ~ing prac-
tised in South Africa. I \\Jould appear to you 
that unless and until, we set right the internal 
affairs of India by not discriminating between 
man and man, we cannot say that we are 
against racialism which is being practised in 
South Africa. It is because, after forty years 
of Independence, still racialism is continuing 
in India also and we are proclaiming that we 
are against racialism. We have our own Jaw, 
we have our own Constitution, wherein it is 
mentioned that everybody is equal. But in 
actual practice, .1t is not like that. Untouch-
ability ;s st~1 continuing in India. Unless and 
until untouchability is not curbed. we have no 
moral authority to say that we are against 
racialism and it should be wiped out. 

Next, I wiD make an appeal to the Minis· 

External Affairs 
ter. Great persons have tought against ra-
cialism; e.g. Martin luther King. in America. 
He fought against organizations like the Ku 
Klux Klan which was agains~ the Nagros. 
Such organizations shoL!td be deprecated. 
Every person ih India should demand that all 
these organizations, whether they belong to 
the Jews, the White race or ttle Indian super-
castes who are always against Scheduled 
Castes orthe so-called untouchables. shOuld 
not be allowed to function, not only in India, 
but outside also. · 

Regarding o,ur neighbour Sri Lanka·, both 
the previous Government and our Govern-
ment have taken steps to withdraw our forces 
from there. This will be appreciated interna-
tionally. In Panama, we are rebuking USA .. 
But for the presence of foreigns troops in 
Afganista~ and other countries, we do not 
rebuke the countries concerned, and.do not 
say anything. In Czechoslovakia, when some 
other country's forces were there, we were 
not in a pos'ition to say anything. 

We are a country of theThird World. Our 
country has been made the dumping-ground 

. of obsolete technology of the European and 
American systems. Technology which has 
become redundant there has been imported 
hert::, and used in India-which becomes 
useless here. 

It is sometimes reported in the Press-
that drugs and pharmaoeuticals which rot in 
the other cOuntries and used on pigs, are 
imJX)rted into India, and used here. This 
should not be allowed, forthe sake of human 
dignity. Whether it is Pepsi Cola, Coca Cola 
or any drugs company, if it does not help 
India, it should not be allowed to work here. 
We have to change the Indian economy in 
such a way that all these capital-intensive 
companies which come to India from Europe 
only to exploit the availability of cheap labour 
here t should not be allowed to do so. I should 
not use the word labour in India, because if 
you look at our history, we- have had no 
concept of labour. Indians have always been 
artisans, ~nd never labourers. In order to 
support our artisans, w. have to stop the 
import of this obsolete technology of Europe 
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and America. If it is not done, then the hands 
of artisans will be cut, and it will adversely 
affect the Indian systems: social, religious 
and cultural. 

As tar as Bangladesh is concerned, it 
was Ub""ated with Indian support. Now there 
are dtlerences amongst us regarding the 
bout')danes. There are differences about 
migration of people of Bangladesh to India, 
due to the adverse economic situation there. 
I request the Minister of External Affairs to 
look upon the Third World countries as 
frtends. Wherever people are suffering, 
whether it is due to natural disasters like 
floods, earthquake or anything else, India 
should be the first country to go to their help, 
'even jf we have to remain on empty stomach 
thereby, so that we can have good relations. 

Our policy is based on non-alignment 
We have to be flexible. First, our policy has 
to be Qaseo on Indian Constitution. Sec-
ondly, the world is changing. We had never 
conceived that the Communist Bloc would 
be changing in such a way and in such a 
short period. But it has changed. and we 
have to change our attitude towards the 
Communist B'oc as well as the American 
Bloc. 

Lastly I would say that our Indian Oc~an 
should be made free. The base in Diego 
Garcia working under the Stewardship of 
America should be disbanded. This can be 
done only if we have better relations and 
cooperation with our neighbouring countries. 

With these words, I support our foreign 
policy and hope that there will be people to 
peopte relationship between Indians and the 
people of o1her countries instead of govern-
ment-to-government basis.. A permanent 
solution to the problems lie in unity among 
the people so that disasters like a nuclear 
disaster can be avoided. Thank you. 

[ Translation] 

SHRI YAMUNA PRASAD SHASTRI 
(Rewa): Mr. Deputy Speaker, Sir, for~ign 
policy of a country is nothing but a(l exten-
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sign of its inte.rnal policy. After independ-
ence, we framed our foreign policy on the 
basis of the values, which guided our struggle 
for freedom. So we adopted the policy of 
non-alignment, a policy different from the 
policy adopted by the expansionist and 
imperialist. countries. 

Mr. Deputy Speaker. Sir, I want to draw 
the attention of the Foreign Ministerto the far 
reaching changes that are taking place 
throughout the world Though we are com-
rrritted to non-alignment but we have to see 
that power blocks which have been in exis-
tence for the .Iast 20 to 40 years are slowly 
disappearing from the world scene. USSR's 
troops are withdrawing from Hungary, 
Czechoslovakia and Poland. A new wind of 
change is .blowing in West and East Ger ... 
many which are ready for reunification and a 
discussion is going on as to whether unified 
Germany should· maintain its membership 
with N.A. T.O. or not. Thus it can be seen that 
power blocks are on the verge of extinction. 
NATO no tonger has the same future as it 
seem to have some time ~go. USA does no~ 
want to keep its troops in Europe. European 
countries are also not in favour of keeping 
American troops there. The two super pow-
ers i.e. USA and U.S.S.R. are thinking in 
terms of reaching a nuclear disarmament 
treaty for which a summit meeting is going to 
take place very soon. Yet another agree-
ment is also expected to be mad~ about 
reduction of conventional weapons. In view 
of such a fast changing situation in tl'leworld! 
we should also give thrust to our foreign 
pohcy accordingly_ We should not confine 
our foreign policy to non-alignment only_ We 
should mould our policy taking i.nto aCcount 
the fast changing situation in the \\~rld. 

Sir, end of imperialism and colonialism 
in Namibia is a historical event With it, 
colonialism has almost disappeared from 
the world. In view of fast chaining situation in 
the worlP we now expect to crate a new 
world in which there will be no place for 
deadly weapons. Nuclear disarmament treaty 
is no more a dream now. We are heading 
towards a compete nuclear disarmament 
treaty, Therefore our policy ~hould be in-
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clined towards that direction. We should 
make efforts to achieve nuclear disarma-
ment in the world as earliest. Keeping this in 
view that charity begins at home, we should 
decide that we will not manufacture nuclear 
arms. Our government has announced, that 
the development of nuclear power by us is 
for peaceful purposes only. Even then 
demand is made from some quarter in the 
country that if Pakistan develops nu~lear 
weapons, we also keep our opinion open in 
this regard. But we should clearly declare 
that in no circumstances we will make an 
atom bomb. We will not deveiop nuclear-
weapons. H Pakistan makes a nuclear-bomb 
it will be a weapons for its own destruction, it 
will not safeguard Pakistan. H Pakistan crfor 
that matter any ruler with instance mind 
commits mistakes of using nuclearweap6ns 
against us, he would be inviting for his own 
doom or the doom of his country. India will 
net be destroyed by it On the contrary, it 
would take crores of the lives of its own 
J>eople and a vast track of land belonging to 
that country will become desert. Soweshould 
least care for Pakistan acquiring nuclear 
capability. We should not afraid of it. Rather 
we should devote our energy in telHng the 
people of Pakistan that we are brothers and 
the same blood is running in our veins. We 
are the sons of same forefathers. We are 
one so we should have no ill-wm against one 
another. We should desist from treading the 
patti which leaqs to. annihilation for both of 
os. The people of Pakistan should also put 
pressure on the government of Pakistan not 
to manufacture nuclear weapons. We should 
also think seriousfy about human rights. 
During the days of freedom struggle, we 
stood for human rights, right to freedom of 
speech and expression and right to elect 
government of one's own cho·ice. Now we 
should lend support to the people of the 
world struggling for democratic rights in their 
country. We should not shut our eyes from 
the developments in Nepal in the name of 
non-interference in internal aft airs of other 
countries as safeguarding of human rights is 
more sacrosanct than non-interference in 
the internal affairs of any country. The char-
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tar of U.N.O. is testimony to this fad that 
vio~tion of human rights is a matter of con .. 
cern throughout the world. At Kirtinagr in 
Nepal, as many as 50 thousand people 
were demonstrating in support of 1reir 
demand for a democratic government but 
the police of the king of Nepal opened fire on 
the demonstrating people, as a result of 
which hundreds of people ware killed. In the 
last~ix weekS many people have been hei-
nously murdered and thousands have baen 
_imprisoned. India is the land of Mahatma 
Gandhi and we take inspiration ·from him. 
This is the1and of Rabindranath Tagore, who 
considered himself a citizen of the Universe. 
H human rights are violated anywhere in the 
world, we should raise our voice against it 
and try to stop it with our entire might .. 

We should strengthen our friendship 
with China. We shouki have cordial relations 
with that country, there are no two opinions 
about it, but we cannot shut our eyes to the 
happenings in Tibet. In 1959, the Dalai Lama 
came to this country, after the Chinese 
aggression in Tibet. Since then, about one 
,Iakh Tibf:}tan people along with the Dalai 
Lama are living in extife here. T~ey are 
raising their voice in fton~ of the world that 
they should be given the opportunity to 
exercise their rights and they should be 
given the right of seH-determination. Tibet· 
was an independent and soveriegn state 
and in its capacity as an independent 
country, it had signed an agrJ!ementaccapt-
ing the MACMAHON Line as the boundary 
between India and Tibet. The independence 
and security of Tibet is inseparably linked to 
the security of our borders, therefore, we 
should pay attention to the issue of Tibetan ., 
independence and we should endeavour to 
create such conditions wherein the Tibetan 
people can exercise their rights independ-
ently. Our endeavour to end apartheid in 
South Africa is right. This is a legacy we 
have inherited from Mahatma Gandhi. We 
are observing that an effort is on to build this 
world in a new way. On one side, Gorbachev 
is bringing democracy in his country and h~ 
is going to grant more rights to his people 
through Perestroika and Glastnost. Similarly 
our Prime Minister,' Shri Vishwanath Pratap 
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Singh is giving inspiration to the whole world 
through the means of democracy_ He is 
injecting life into socialism by removing the 
poverty of the poor and giving the Right to 
Work to the people. On the one hand Gor-
baChev is endeavouring to combine democ-
racy with socialism and on the other hand 
Shri V.P. Singh is endeavouring to combine 
socialism with democracy. In this way, two 
great men are leading this worl~ on a new 
path. Along with these two great men, we 
would like to add the names of Shri Nelson 
Mandala, Shri Sam Nujoma and Shri Vasser 
Arafat because these people too are show-
ing a new path to the 'mankind. We should 
endeavour to make the world acce.pt the 
r;ghts of the Palestinian people" The Pales-
tinian people have been struggling for so 
long. They are leading a life full of hardship 
and suffering. They are wandering home-
less in many countries of the world. Some-
times they are thrown out of Jordan, some-
tim,! they are asked to leave Lebanon and 
today in Tunis they are continuing their 
struggle for independence while suffering 
unimaginable hardships. We should give 
them our full cooperation. Similarly, the 
Kampuchean issue is hanging in mid-air. 
The people they are involved in a civil war. 
Regarding the Afganistan and Kampuchean 
issue, the policies of the earlier Government 
were not clear. Those policies were not in 
conformi1y with Gandhia" principles and the 
pciicy of non-alignment Sir it is a heavy 
responsibility on the shoulders of the new 
Government to endeavour to get the people 
of Afganistan their rights and in the building 
of a ~ereign and democratic nation. Along 
with this, we should endeavourforthe estab-
lishment of a democratic Government in 
Kampuchea. With these words, I support the 
Demands for Grants of the Ministry of Exter-
nal Affairs. 

SHRI HA'RI KISHORE SINGH 
(Sheohar): Mr. Deputy Speaker, Sir, I want 
to thank you and support the Demands for 
Grants of the Ministry of External Affairs 
presented by the Government. The discus-
sion that is taking" place today with reg~rd to 
the foreign policy is in the context of the 
changing environment in the world. A lot of 
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changes have taken place "in the world after 
1945 and in the last decade of this century. 
The world had witnessed an' exceedingly 
. tense situation, fierce fighting and human 
massacre. The Second World War hlid just 
come to a~ end. An agreement on Balance 
of P9wer between the Super Powers was 
reached at Yalta Conference but after that, 
the rift that took place on Greece and Turkey 
and the dispute that broke out between the 
two Super powers created a tense situation 
and to face that tense situation, the western 
nations formed a military alliance, kQown as 
North Atlantic Treaty Organisation (NATO) 
and the Soviet block responded to it in the 
form of Warsaw Pact. After the demise of 
Marshal Stalin, whenthe late Shri Khrushchev 
assumed office, he initiated the policy of 
peaceful cooperation and it is culmination of 
this policy that has today led the Soviet 
Union on the road of Perestroika and 
Glasnost. 

Sir, I understand that the significance of 
Gorbachev's policies are recognised by all 
the countries of the world, because in the 
impiementation of his policies, he has not 
only shown farsightedness, he has not only 
brought a~ut fundamental changes in the 
economic system of his country, but in "a 
way, he has also put before the whole wortd 
the principle. of peaceful co-exis!ence in a 
practical manner motivaled an the countries 
towards this goal. It ;s a matter of happiness 
that under the changed conditions and in 
today's changing world situation, India has 
prayed an important role and made its contri~ 
bution in a big way. Indi~'s foreign policy has 
always been accepted by the entire nation. 
On rtt there has been very little difference of 
opinion. There could be disagreement on 
SOrRe issues but there has never been any 
disagreement on the basic foundations of 
our foreign policy and the whole nation irre-
spective of the different Governments and 
different prime ministers, has so far been 
following that foreign policy whose fQunda-
tions were laid by Pandit Jawaharlal Nehru. 

'\, 

It is a matter ,of great pleasure that the 
Government that has assumed office under 
th~ leadership ot Shri Vishwanath Pratap 
Singh has entrusted the responsibility of the 
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Ministry of Externaj Affairs to an intelligent 
and outstanding person Shri I.K. Gui.ral. I 
appreciate this gesture of the present Prime 
Minister. 

Sir. with regard to the f~eign policy, the 
internationafprestige that we enjoy~ in the 
SCVs, the 60's and the 70's declined in the 
80's due to several reasons. In the 80's our. 
international standing has not remained like 
the one we enjoyed earlier. One of the rea-
sons for this decline in our International 
prestige is that various kind of things were 
talked about the character -of our former 
Prime Minister not OI1Iy in our: country, but 
also in the various world capitals. especially 
in, the major capitals of the wo·rld. I do not 
want to go into that controvers y , but it is a fact 
that there is a definite decHne in our interna-
tional standing. which we had enjoyed dur-.. 
ing the 50's despite our tall claims through 
propaganda media. 

However, since the last general elec-
tions. when a new Gover!lment assumed 
office under the leadership of a man of 
character and honesty, there is no one left to e 

raise a finger on our country's honour. Today 
no allegations about oorruption, is levelled 
against our Government from anywhere in 
the world. No oorruption charges are lev-
elled against the leader 01 the nation. 

Mr. Deputy Speaker, Sir, jt is a matter of 
great happiness that tensions have been' 
reduced in the world and we are moving 
towards peace. Many ch~nges took place in 
the world after 1945 and the whole world was 
divided into the twO Super power blocks on 

; 

the basis of Yalta Conference. After the 
Melta Conference that took place last year t 
there was apprehension throughout the world 
that whatever had happened after 1945, like 
the dramatic changes in the Post Second 
World War situation, would be repeated again 
der this Malta Conference and that the 
wortd would be divided again into Super 
Power blocks that the world would be divided 
into the sphere of jnfluence of influential 
countries. that conditions similar to the Post ... 

1945 era would recur. We should also thank 
.aboUt that apprehensive situation in this 
House. 

Mr ~puty Speak,r. Sir, after 1945 that 
occassion also arose once when the United 
States of America provided immense assis-
tance for. the economic reconstruction of 
Western Europe and resurrection of Wast-
ern Europe toek place under the Marshal 
Plan. It was due to that assistance that 
Western Europe has emerged as a Super 
Power and day by day its infhJential powers 
is increasing. It is also a matter of delight that 
in the light ot the changes that have taken 
place in Eastern Europe. today not only the 
Western Countries, not only the United 
Nations, United States or the European 
Common Market are showing interest, but 
they are atso providing econemic assistance 
on a'iarge scale. It is a l11atter of happiness 
for us that Western Europe which inherited a 
worn out eco~my after the Second World 
War has over the years become very strong 
and' has improved its economic situation 
with the help of the United States of America 
and the European Common Market. let u~ 
hope that the economic condition of Eastern 
Europe especially that of Hungary, Poland 
and Bulgaria would be stabilized under the 
present circumstances. 

Mr. Deputy Speaker, Sir, a Jot of discus-
sion on the African situation has taken place 
in this House and our Prime Minister has . 
recently retumed from ~ visit to so.uthem 
Africa. Our leaders have been very much 

, interested in the freedom of Namibia from 
the very beginning. It was the 'Father of the 
Nation'. who started the struggle for the as-
.tablishment of human rights and social jus-
tice in South Africa. Similarly India has been 
taking a keen interest in the freedom struggle 
of Namibia. It is a matter of joy that today 
Namibia is a free country. The day is not far 
when South Africa will also beoome inde-
pendent and the hon. President and the hon .. 
Prime Minister of India win participate in the .. 
independence day ~lebrations of South 
Africa. 

Mr. Deputy-Speaker Sir, whil. dilcuss-
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ing South Africa I consider it necessary to 
discuss the struggle of the Polisario Oigani-
sation in North-West Africa. .Spain has very 
cleverly involved Morocco in this and today 
all countries of. the African Union have ac-

. corded ,recognition· to the Polisario. The 
Government of India too is interested in 
these developments. In Nort.h-West Africa 
where the Polisario Union is in existence, 
India should use some 01"115 influence on the 
Moroccan Government for the . liberation of 
this region ~ that it can be accorded recog-

. nition as an independent nation. 

External Affairs 
previous Government's policy regarding Sri 
lanka was faulty. I congratulate the hone 
Prime Minister's ,decision to witbdraw the 
IPKF from Sri lanka. 

Sir, now I shall say a few words about 
Nepal. There is nothing much that I want to 
say about Indo-Nepal relations. My constitu-
ency lies next to. the Indo-Nepal border. 
There .are m~~y people who have social and 
cultural ties across the border .. I remember 
when 'a warrant was issued against my fa- . 
ther in 1942 and he had stayed in Nepal for 
nine months. Thousands of freedom fighters 

Sir, a number of points have been raised from Bihar had taken refuge in Nepal along 
in regard to China. We want cordial rel~ions . with him~ I have myself stayed in Nepa110r 
with China but, Chinese leaders should re- three months. The ruler of Nepal should not 
sped Ind;a~s sov~reignity and territorial in.. forget that India played a major role in,the 
tegrity. In the happenings of f962, peaceful liberation of Nepal and safeguarding them. 
co-existen~e between India and China is Today in \his, august House I would like to 
possible only if the latter respects the former state in a most responsible manner that the 
as an independent nation. ~ people of India and Nepal have-made contrl-

I1A·R.1 K. 1.5110 ~f S'rJ~Hbutions in each other's national movements. 
Sir, I would like to say a few words about Persons like B. P. Koirala, Ganesh Mansingh 

Pakistan. All parties, as well as the people of and M.P. Koirala have extended their sup-
this country and for that matter this August port to our national movement. I have myself 
House want that our country should have taken refuge in Nepal in 1942. So we should 
c6rdial relations with Pakistan. Unfortunately support the people's movement that is going 
the leadership' in Pakistan is not interested in on in Nepal. Although the Central Govern-
constructive co-operation with our country. ment does not want to interfere in Nepars 
Whatever be the type of Government in internal affairs, the hon~ Klng of Nepal would 
Pakistan its relationship -with India will re- d~ well to rem'ember that the sua:ess of the 
main tense for some time. This is one fact people's movement in 1950 was possible 
tha1we.mustclearty understand. The leader- with the co-operation of the people of this 
ship in Pakistan will definitety try to humilitate country and release of the Nepalese Royal 
India be it on problems of Kashmir or Punjab. family could be secured only. with the help of 

, This is a historical fact whose roots- can be the Central Government. If that was not 
traced to the partition period. PakiSlan is interference then supporting a movemantfor 
envious of India's secularism, non-alignment democracyd[l a country should also nOt be 
and progress~ We ~hould strengthen our- called intenel&nce in the country's intemal 
selves to check any misadventure on the affairs. 
part of Pakistan. 

Sir, now I would like to, say a few Words 
about Sri Lanka. Withdrawal of Indian t~ps 
from the Island was the right step. When the 
Indo-Sri Lanka Agreement was signed, a 
sad incident occurred when the former Prime 
Minister was attacked while he"was inspect-
ing a guard--of -honour .. It was not a question 
of prestige of any particular i~ividual but it 
was a question of insult to a nation. The 

Sir,-the~rld is changing and India has 
to ptay a significant role in these changing 
times. We should have friendly relations with" 
our neighbours but at the same time we 
should not forget India's geographical situ-
ation in the world. India is one of the impor-
tant countries' of this region. But it is a histOri-
.cal fact that other countries are jealous af us 
even though we hav~ never shown a big 
border attitude in. the ragion. There is a 
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worldwide tendency among smaller nations 
to feel jealous of their bigger counterparts as 
is case of Mexico and U.S.A. orthe Countries 
of Eastern Europe with the U.S.S.R. We do 
not want to harm any cQuntry. On th~ con-
trary, we want all countries to have a strong 
democratic and socialist ~ociety. The idea of 
SAARC was mooted for this purpose but 
unfortunately the preliminary ground work 
for the setting up of SAARC was not ade-
quate. The pattern on which the European 
Common Market and the Asian Common 
Market have been set up is quite good but 
adequate preparation had gone into the 
setting up of these organisations. SAARC 
has not got an environment conducive to its 
growth and so its future looks bleak. We will 
be happy if there are cordial relations be-
tween SAARC nationals and this can come 
about through economic co-operation. In 
this context, I would like to mention one 
particular point. Our economic policy is being 
fixed and the Eighth Five-Year Plan is being 
finalised. It would have been better if the 
Eighth Five Year Plan had been drawn up in 
consultation with other SAARC nations so 
that a common market could be formed OA-
the EEC pattern for their mutual benefit. This 
could have increased the levet of co-opera·· 
tion among member countries. 

With these words, I express my support 
for the Demands for Grants of the Ministry of 
External Affairs. 

14.44 hrs. 

STATEMENT BY MINISTER 

Revision in the rates of Industrial 
Dearness Allowance applic~ble to 
Employees of Central Government 

Public Sector Enterprises 

[English] 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): Mr. Speaker .Sir, A Tripartite 
Dearness Allowance Committee, compris~ 
ing representatives of the unionised work-

ers, representatives of Public Sector Enter-
prises and Government Departm~ntSt was 
set up by GovernmQnt in September, 1988, 
under the Chairmanship of the Labour Min-
isterto review the Industrial Dearness Allow-
ance form ula for employees of Central Public 
Sector Enterprises. The Committee had 
several meetings where the various aspeds 
of the Dearness Allowance formula were 
discussed. ' 

After considering the outcome of the 
deliberations in the Tripartite Dearness Al-
lowance COrTlm!ttee, the Government have 
decided that the employees in the Central 
Public Sector Enterprises would continue to 
be governed by the existing Industrial Dear .. 
ness Allowance formula. 

The existing Industrial Dearness Allow-
ance rate would be raised from Rs. 1.65 per 
point shift in AJllndia Consumer Price Index 
(Simla Series, 1960= fOOl to Rs. 1.90 per 
point shift. This wilt be effective from 1.1.1989 
and will apply to all increases in AU India 
Consumer Price Index beyond 800 points. 
The frequency of revision of the Dearness 
Allowance would continue to be quarterly. 

14 .. 45 hrs. 

DEMANDS FOR GRANTS (GENERAL), 
1990 .. 91 

MINISTRY OF EXTERNAL AFFAIRS-
CONTO. 

[ Translation] 

SHRI M.S. PAL (Nainital): Hon. Mr. 
Deputy-Speaker, Sir, I am grateful to you for 
having given me the opportunity to speak. 
Along with this I express my support for the 
Demands of Grants of the External Affairs 
Ministry and extend my congratulatnns to 
the hQn. Minister of External Affairs. I appre-
ciate the pragmatism shown by the hon. 
Minister in framing this policy. Sir, an ex-
ample of the success of this policy is the 
worldwide support to India on the Kashmir 
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issue. In this context I would like to say that 
convention should always be kept in mind 
while establishing relations or signing trea-
ties with the superpowers be it in the sociai, 
economic or cultura: field. I also agree with 
the opinion of Shri Chitta Basu regarding the 
example of big powers. Actually he has put 
forward the practical aspect so that our 
country's prestige can be maintained. As far 
as Pepsi Cola is concerned, this Govern-
ment has been forced to continue the policy 
of the previous Government. The common 
man in India feels that setting up of mutt; ... 
nationals in India is detrimental to our coun-
try's interest. Pepsi-Cola should be asked 10 
leave this country. Han. Snri Harish Rawat 
mentioned some 'deficiencies in the Pepsi 
Cola project. The company has violated 
certain rul&s and regulations and the Gov-
ernmont should issue a notice for the same. 
On the basis of the previous -Government's 
policy, this Government has not been able to 
categoricaHy state that multinationalc; will not 
be allowed to exist in this countr}. f want to 
make it clear that we are again:;~ ihe setting 
up of mufti-nationals in this countries what-
ever be their objective. The Ministry of Exter-
nal Affairs should take this into accoun1 whiie 
framing its policy. 

While drawing up a policy regarding 
non-Mu~lim immigrants from Bangladesh, 
their problems should be kept in mind. 

As far as the question of signing a treQty 
with Nepal is concerned, it should be done at 
the earliest. Nepal borders Uttar Pradesh 
and Bihar in India. After the lapse of this 
treaty, a number of practical difficulties have 
arisen. I-Nould like to cite one of them. When 
ourtreaty with Nepal lapsed, a large number 
of workers of Nepal who work here as daily 
wages labourers returned to Nepal out of 
fear, despite the fact that we have religious 
and economic relations with Nepaf from time 
immemorial. We should pay attention to 
strengthen our relations with neigh.bouring 
countries. We should also take into account 
as to what are the views of the Nepal Gov~ 
ernment with regard to India's security" We 
should al~o lend our support to the move .. 
ment for democracy in Nepal. India should 

External Affairs 
continue to co-operate with Nepal as it used 
to da in the past so that a harmonious bal-
ance is established between the people and 
the monarchy in NepaL 

In have all praise for the Ministry of 
External Affairs for recalling IPKF from Sri 
lanka. With this step, crores of rupees have 
been saved as also lives of our defence 
personnel have been saved. But the Gov-
ernment of India should also take care of the 
large numbers of people of T ami! origin in Sri 
Lanka while strengthening relations with Sri 
LanRa. This aspect should be kept in view. 

As far as the question of China is con .. 
c3rned, we should improve our relations with 
it on the basis of the principles of P anchsheela 
only, and the question of Tibet will also have 
to be taken into consideration Shri Dalai 
Lama should be taken into confidence in this 
matter. We should consult Dalai Lama also' 
and sign a separate treaty with him. 

For the first time after 1962. a person of 
the rank of the Foreign Minister of China 
visited India. For this I would like to congratu-
late our Minister of External Affairs. Our 
~1inister of External Affairs held talks with 
this Chinese counterpart jn a very friendly 
atmosphere. 

As regards Pakistan, I would like to say 
that Simla Agreement is a mile stone in this 
connection. It should serve as a backbone in 
improving relations with that country. The 
way Pakistan has created an atmosphere of 
disturbances in our country by imparting 
training to the subversive and terrorists, we 
should be condemn her in most stern terms. 
Besides, strong steps should be taken to 
check the ffow of A.K-47 rifles and explosive 
materials from China to our country. In Naini-
tal also, two-three such incidents of bomb 
blasts have taken place in which it was later 
discovered that foreign made bombs were 
used. Our foreign policy should be deter-
mined while keeping all these factors in 
mind. 

While deternlining what type of rela-
tions are to be maintained with a particular 
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country, we should specially take into ac-
count the Sentiments of our people and de-
termine our policy while keeping in view the 
social. cultural and religio.us factors as well 
as our poI~ of non-alignment. 

Wdh these words, I support the De-
mands for Grants of the Ministry of External • 
Affairs. 

[English] 

SHRIA. VIJAYARAGHAVAN (Palghat):· 
Mr. Deputy Speaker, Sir, at the very outset I 
would like to supportth~ Demands for Gr~nts 

. moved by the External Affairs Minister. The 
world has witnessed several events which 
ware inevitable. The prominent among them 
is the release of the great freedom fighter Mr. 
Nelson Mandala and we are all happy over 
the success of the people's struggle in South 
Africa. In our country,·peopleirom different 
walks of life and all political parties sup-
ported the freedom movement in South Af-
rica. 

It is victory of humanity in South Africa, 
and is a victory of all the freedom loving 

-people all over the world. The struggle of 
South African people has had similarity with 
our independence movement. The release 
of Mr. Nelson Mandela is not a gift by the 
racist regime in Pretoria. It is a result of 
unending compulsions and struggles and is 
largely due to the world public opinion. I 
would like to congratulate our National Front 
Ministry for welcoming the release of Mr. 
Nelson Mandela and setting up a Commit-

• tee in this behalf under the Chairmanship of 
our han: Prime Minister. J think it is my duty 
to uphokl the attitude taken by various politi-
cal parties in this regard. 

In the middle of this very Se~sion. our 
Prime Minister led a delegation to Namibialo 
witness the dawn 01 independence in that 
country. That is an end of the decade-long 
saaifice. the blossoming of the many cher-
ished dreams and aspirations of many dedi-
cated revolutionaries in Namibia. I hope these 
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developments in Africa will pave the way for· 
the ultimate success of South African people 
again_ racial discrimination and black face 
of-the exploitation in the near future. Desplt.-· 
strong public opinion. US imperialists con-
tinue their impetialist aggressive attitude over 
third world COWItries especially developing 
countries. ,I hope th,.. itJs·a must to mention 
about the blatant attack by US troops in 
Panama. Nobody has entrusted USA' with 
judging over the deeds of othet nations. 
Using filmsy grounds. US troops invaded 
Panama. Whether Noriaga has committed 
any mistake~ the destiny of Panama should 
be decided by its own people but it was 
unfortunate while reading between the lines 
the statement made by our ,hen. External 
Affairs Minister. we have seen same soft-
ness towards USA. I hope this kind of atti-
tude would not be repeated in future and that 
wi!'1 be harmful for the interests of this nation. 

15.00 hr •• 

We have seen the naked attack of the 
USA on Panama. After that we have seen 
that according to the Geneva Accord the 
Soviet troops were withdrawn from Afghani-
stan. But·violating the Geneva Accord, the 
USA· ;s still continuing its support to the 
terrorists who are-based in Pakistan, the so-
called Mujah·ideen~, to topple the Govern-
ment of the Democratic Republic of Afghani-
stan. India should make its stand clear al-
ways and it should condemn the interfer-
ence policy of the USA. 

Mr. Deputy-Speaker, Sir, all of us know 
the attitude taken by the USA towards India. 
The USA has been indire¢tly interfering in 
our internal matters by encouraging the divi-
sive forces. Further, the USA had even come 
to take ~irec.1 interventi9nist policy byemros-
ing the Super-301 on India. It was due to the 
result of the economic stand taken by our 
country. More over, while our country 
launched the Agni missile-it was a victory 
.of our scientists and technicians--the USA-
based media too launched a campaign 
against our -country. We should have to 
oppose this kj"d of an attitude taken by the 
US imperialistS. It would be incomplete if I do 
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not mention the contr~ution made by the 
USSR towards India and the world as a 
whole. There is a growing trade relationship 
developed steadily between these "two coun-
tries and there was 25 per cent increase -in 
the year 1989-90. If we consider the political 
aspects, the position of the USSR would be 
much nearer to our nation. The Soviet Union 
was the first and foremost country which 
\ came forward supporting India's stand on 
Kashmir issue .. Whe(t Islamabad was trying 
to internationalise the Kashmir issue, the 
first helping hand was that of the Soviet 
Union': the Soviets made it clear that it is a 

mass movement. I hope our country will 
support the struggle of the Nepalese people 
for their democratic rights and our country 
will solve the problems between Nepal and 
India. 

Regarding the Sri Lankan issue, I would 
like to congratulate our Government for the .. 
witbdrawal of IPKF even before the stipu-
lated time. I hope, India will see to it that the 
rights of the Tamil minorities in Sri lanka are 
saved according to the Indo-Sri Lankan 
Accord. 

bilateral issue and it should be settled be- Once again, I would like to appreciate 
tween India and Pakistan according to the the contribution made by USSR for world 
Simla Pact. I hope. that the Government peace. And our country always plays a lead-
would keep up its traditional friendly relation- ing role in disarmament and arms-free world. 
ship with the SO~i~jU ~'(}'h fZ4'\ C-,}/1.A V P. rJ 

I want to mention only one thing more. 
There was a great change in the Sino-

Indian relationship during the recent years.lt 
is noteworthy to point out that both these 
countries have got earnest desire to come 
closer and 10 settle the age-old disputes so 
far asourboundary is concerned. The coming 
closer of these two nations will be helpful and 
it would accelerate the movement against 
colonialism and imperialism. The recent visi1 
of the, Chinese Foreign Affairs Minister would 
strengthen the friendly atmosphere and I 
hope there will be closer ties between the 
two nations. f also hope that we wi!) be 

, successful in establish,ng a good neigh-
bourly relationship with China according to 
the five principles of peaceful coexistence. 

Sir, during the last decade our relation-
ship with our neighboures w9rsened. De-
spite all the steps taken by our country, still 
now our relationship with Pakistan is strin-
gent. Even after the change of Martial rule 
we did not ~ee a positive step taken by 
Pakistan. They are still helping the terrorist 
forces which are trying to destabilise the 
unity and integrity of our country. f hope our 
Government will take stern steps against 
any attempt to destabilise this country. 

Our neighbouring country Nepal is wit-
nessing an unprecedented mass agitation 
for civil liberties and democratic rights. The" 
Monarchy in Nepal ;s trying to suppress the 

Any deviation from the foreign policy which 
we have started, even from the time of na-
tional movement. will be harmful to the inter-
est of this nation. Any attempt to dilute the 
thrust of our foreign policy should be dealt 
with firmly. Indian people will never allow any 
vacillation in its well-established principles. 

With these words, I would iike to con-
clude and J thank the Chair for giving me an 
opportunity to deliver my speech. 

CH. JAGDEEP DHANKHAR 
(Jhunjhunu): Mr. Deputy-Speaker, Sir, I would 
like to support the Demands of the Ministry .. 
It has to be appreciated that the a1mosphere 
which was.obtaining when the National Front 
Government came to power, was alarming. 
The House has been well-posted with the 
situation which was obtaining within the 
country and outside. There was total disen-
chantment with our foreign policy. The rela ... 
tions with our neighboures had touched an 
all time low. We had disregarded what had 
been taught over the ages 'love thy neigh-
bours'. The previous Government honoured 
this principle in breach. The situation with 
Nepal was alarming; the situation in Cyton 
was critical; we had uneasy relations with 
Pakistan and with Bangladesh. One could 
see around our borders, with our neighbours 
that anti-Indian psyche was dominating. 
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[SHRI JASWANT SINGH l in the Cha.i~ 

CH. JAGDEEP DHANKHAR: The first 
Prime Minister or our country Pandit Nehru 
had been taken to be the architect of our 
foreign policy. It is an irony of fate that while 
we celebrated not long ago his Birth Centen-
ary. the fOfeign poliCY performance had 
touched an all time low .. A need has now 
been fait on all fronts that our foreig n policy, 
which was well-designed must DOW be con .. 
sistent and compatible with our geographi-
cal locations, with our population, size and 
our potential as the largest democracy in the 
world. 

The present Government needs to be 
congratulated that, in its brief tenure it has 
lived up to some of the electoral promises 
heJd (jut, not long ago. 

I think, there can be no dispute on this 
point that the climate is on way to improve-
ment. The overall scenario is one of hope, 
relief and free from tension. Clouds'of suspi-
cion and mistrust are receding. There is 
confidence and hope building all -around. 
Our international prestige is looking up. 
Certain forceful initiatives have been taken 
by the National Front Government to bring 
such a situation. It has to be seen that when 
the National Front Government came to 
powsr the Nepal Prime Minister lost no time 
in coming to this country. This was definit!3 
indication_ that the National Front Govern-
ment meant a sea change as regards the 
earlier Government in its attitude towards its 
neighbours. 

Indian Peace Keeping Force withdrawal 
before the due date is a matter which has 
eased tensions with the Sri Lankan Govern-
ment. 

There has been a tough stand taken by 
the Government with Pakistan over its inter-
ference with-the Kashmir problem. 

Our country took lead in initiating com-
mendable measures in honouring Shri Nel· 
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son Mandala on his reJease and also in 
attending the Namibian Independence cele-
brations. 

As a member of the Consultative Com-
mittee of this Ministry we .were informed by 
the han. Minister Shri Inder Kumar Gujral 
that Pakistani emissary Abdus Sattar virtu-
ally-handed out an ultimatum to the Govem-
ment over the Kashmir problem. I had taken 
the hone Minister to be a very polite and 
suave. When I sought his reaction to the so 
called ultimation it was very satisfying to 
learn-he gave out that it was' conveyed to 
that emissary that our country will not brook 
any interference in our internal affairs; there 
will be no compromise on our sovereignty, 
on our integrity, on our unity and on our 
secularism. The Government can be rightly 
congratulated that it has successfully con .. 
tained the dubious designs of Pakistan to 
internationalise the Kashmir issue. It is not 
without significance that even Americans 
have appreciated our stand and have ad-
vised Pakistan to look to the Shimla agr~e­
ment for resolution of Kashmir issue. 

The barometer of the performance of 
any foreign policy can be easily seen in its 
relations with neighbours performance. With 
regard to Sri Lanka, as I said, t/le electoral 
promise of the National Front Government is 
satisfying so far about the withdrawal of 
IPKF has been lived up to. The American 
Congress and the American Government 
have gone on reGord to appreciate the ges-
ture to the Indian Government in so doing. 
The Shri Lankan President has himself said 
that he is thankful to the Indian people and 
the Government for caring for the Sri Lankan 
sovereignty and also for honouring its word. 
We are very hopeful that the Government 
will initiate measures to see that justice is 
done t~ the Tamils and their interests are 
duly protected and they one adequately 
safeguarded. 

Much has been said. though not in the 
House, but outside .. and that incident has 
been blown out of proportion that is the 
presentation of the credentials of our Am-
bassador to Nepal. It has been said that 
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there .. tIDm8 delay. Gen. Sinha pre-
sented the aedentials at Poknra, summer 
retreat of the King. What has not beau appre-
ciated and what has been completely missed 
out is that there h~ baen pradice in Nepal 
that credentials are accepted only in Kath-
mandu. There was a deviation and ~epar­
ture for Gen. Sinha. This is an indication of 
the faith ~nd trust being built between the 
two countries. <;>ur opponents have deliber-
ately close to ignore the positive aspect of 
the episode. 

I am quite sure the Government would 
heed all that Mahatma Gandhi fought for and 
wou~ make sure that it has a proper match-
ing response to the democratic revolution 
which, forthe present, is raising in our neigh-
bouring small State, Nepal. I am sure we 
would sustain our international image as 
crusaders for freedom, liberty and democ-
racy. 

The Prime Minister needs to be con-
gratulated for having taken a very statesman 
like approach to diplomacy and foreign af-
fairs. In Namibia and he was having a break-
fast meeting with the Frontline Heads of 
States of Africa. He took all pains to invite his 
predecessor and the Leader of the Opposi-
tion Shri Rajiv Gandhi to participate in tr·e 
deliberations, to participate in the meeting. 
This is an indication of his attitude, a reflec-
tion of the present Government which means 
to impart a higher status to international and 
foreign issues than that of political or parti-
san matters. It suggests beyond doubt tt.at 
the National Front Government is attending 
to foreign issues in the right perspective. It 
has been said and I do not relish the expres-
sion-by the Members of the major opposition 
party who are today not here, that even a 
small country like Nepal is picking up cour-
age to raise eyes against this country. This 
country has, always, honoured and well-
regarded sovereignty and integrity of all 
neighbours-big and small .. Otherwise, much 
will have to be said about what attitude we 
are having towards Maldives, "Mauritius The 
real reflection of our attitude can be seen 
from the fact that the first visit of an Indian 
President to Zimbabwe, has been during the 

External AftaIrJ 
brief tenure of the present National Front 
Government The discretion of the Prim~ 
Minister and Government, to be in Namibia, 
on its attainment of independence. is also of 
historic significance, We cannot Ios8 sight of 
the fact that it was on South African soil that 
Mahatma Gandhi initiated the struggle for 
independence. I am quite sure that the 
Government will continue to extend assis-
tance, wherever there is battle for liberty, for 
respect for human dignity, to do away with 
oppression and secure justice to humanity. 
Our country has potential, which, in times to 
come, has to be' fully exploited. We have 
really to keep our relations in global perspec-
tive. It has to playa vital role 00 the Planet so 
as to bring about global peace and global 
harmony. 

1 would also like to assert that terrorism 
has, in our country, integral connection with 
foreign powers and has raised issues of 
foreign relations. We have seen that our 
neighbours have been abetting terrorism or 
engineering situations which are really caus· • 
ing concern to us. We are confident that the 
present Government will not spare any effort 
and would take diplomatic initiatives to con-
tain such menace and to see that .uch 
integral connection of terrorism is contained. 
The National Front Government has had a 
very brief tenure and I am sure that the 
foreign pplicy measures which have been 
initiated so far would certainly take us a long 
way. Thank you. 

[ Trans/ation] 

SHRI ASHOK ANANDRAO 
DESHMUKH (Parbhani): Mr. Chairman, Sir. 
I am grateful to you for giving me an oppor-
tunity to express my views. I would like to 
submit a'few words regarding our foreign 
policy. Countries are made either on the 
basis of humanism or on the nationalism or 
on the communalism. We are the followers 
of humanism. Countries like America, Japan 
and Germany foUow nationalism. They have 
made progress in the field of science but in 
the mad race of achieving material progress, 
they ignored spiritualism. Whilejn our coun-
try, there has been no dearth of patriotic 
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people, but with the increase in the number 
of patriots, the size of the country has baen 
squeezing as is wider:tt from the fact that 
some parts of our country were given to Sri 
Lanka and some to Burma and Pakistan. 
Now we are going to part with Kashmir. After 
all we are the country of great patriots' 1 
would like to submit one Point in this regard, 
that we will have to change our basic atti-
tudes. As far as nationalism is concerned, 
like other countries we must have some 
strategy to build nationalism is our country. If 
Pakistan attacks on us by taking recourse to 
communalism. we should also reply in the 
manner of tit for tat. India has given Pakistan 
whatever it has today only by maintaining a 
EMder·brotherly attitude: but if Pakistan stilt 
insists on Kashmir ,.India shoufcf ta~e back all 
it has given to it. We should work towards 
building of an indivisible India and only then 
the problem of Punjab and Kashmir can be 
solved. This should be our policy. In a nu1 ... 
shell, I am to submit that this country is 
passing through a great danger toaay. In 
order to teach a lesson to Pakistan some 
strict measures should be taken so that it is 
forced to go to the wall and retrospect its 
mistakes committed with regard to Punjah 
and Kashmir. But for this, we need to take 
some bold steps so that it does not pick 
courage to raise eyes against us. 

I would like to thank you for the time 
g;ven to me to speak. 

SHRI RAM KRISHAN YADAV 
(Azamgarh): Mr. Chairman, Sir, you have 
obliged me by giving time to express my 
views on_ foreign policy. As far as foreign 
policy of India is concerned, I would like to 
say with pride that foreign policy of India ;s 
neither an imperialist one nor a colonial one. 
Nor does it approve of interference in inter .. 
nal matters of any other countries of the 
wortd. In my opinion, the policy of nonalign-
ment adopted by tt1e leaders of our country 
is a very good policy. As I do not intend to 
interfere in internal matters of any country of 
the world, similarly India does not want any 
other country to interfere in our internal 

matters. It is a very balanced and well c0n-
sidered policy. When Russia attaitwd free-
dom in 1917, it was witnessed by all poW.a 
of the world and taking ~nspiration· flOfll 
Russia. all those countries who ware lYIng 
under a colonial rule of samaor: the otherthit ."" 

then big powers, resolved to ~ itifI 
pendent. At that time. Russia had ra~ld,to 
help all those co~~ which were raghting ~ 
for freedom from expBitation by the ...... 
alist powers ruling over them. India aile lot 
freedom in the same chain. WhetIl India 

~ -
achie~ed independence, it also resolved to 
support' and help freedom movements 
throughout the world. Therefore, wherever 
in the world the struggle for independence 
was taking place, India gave moral as well as 
financial support to the struggling people. 
We wish that each $nd every country in,the 
world becomes independent and· no other 
country should enjoy powers ,to take deci-
sion about the t ate of other country. We warf 
that et1tire huminity attain freedom.This can 
be achieved when each and every country of 
the world will become free. OurCommitment 
to secure freedom for the entire Huminity is • one of the '"most important ingredients of our 
foreign policy. Not only this, but we are also 
against untouchabi~ty and discrimination of 
people on ground of colour or race. That is 
why we' opposed the policy of apartheid 
being practised in a number of countries and 
exploitation of people on this ground .. "AI· 
though we could not achieve success in 
removing untouchability and feelings of high 
and the low in ourcountry completely. yet we 
have made much efforts on international 
level that apartheid should· be done away 
with in the countries, particularly in South 
Africa and we extended active support to the 
struggle of the people in South Africa and it 
proved quite successful. For example, lead· 
ers like Nelson Mandala and others ware 
given support .. However, we should have 
paid more attention to remove exploitation in 
our own country: 

We will achieve success in our mission . • 
only if we could be able to 'remove untouch-
ability and discrimination of the people on 
the basis of high and low and casta and 
creed in our country .Some sort of vacillation 
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,has been seen in our foreign ~ficy with 
regard to Nepal, Kashmir and Srilanka For 
instance, our troops were sent to·Sriianka. In 
my opinion. It was not proper to interfere in 
the intemal matters ~f Srilanka. Capitalist 
countries are exploiting the entire world with 
the help of tiJeir developed economic sys-
tem. this Is a well known fact. U.S.S.R. is a 

\ socialist country. That is the reason why we 
are more inclined to U.S.S.R. which has 
helped us a great deal in development of our 
country by extending financial and technical 
help to us from time to time. Not only this, as 
and when we faced any national crisis 
whether it was border dispute with Pakistan 
or with any other country for that matter. 
U.S.S.R. always stood by our side as a true 
friend. On the contrary, capitalist powers 
always believe in bargaining for extending 
any help. Socialists countries are our time 
tested friends. When we approached capi ... 
talist countries to set up industries like Iron 
and Steel and Petroleum refineries in our 
country, they outrightly said that there were 
no possibility of getting iron ores and oil in 
our (X)untry, whereas socialist countries 
conducted surveys to this effect and told us 
that there were huge deposits of iron ores 
and oil in our country and offered their help 
to setup Iron and Steel Plants and Petroleum 
refineries in our country so as to make us 
self-sufficient in those fields. Therefore, I 
would like to state that it would be in the 
fitness of the things if our foreign policy is a 
little tilted towards the socialist nations as 
pur relations with them are time tested .. Our 
friendly relations should be more inclined 
towards the socialist oountries so that other 
nations of the wortd may think that india is a 
country with humanitarian outlook and fight-
ing for the cause of humanity. Therefore, I 
would like to state that our foreign policy 
should be comprehensive, hum~itarian and 
sodatistic.ltshouldstand for the independ· 
enee of nations and humanity. Therefor~, 
ourforaign policy shoulQ be so changed that 
it may create a hope in the hearts of the poor 
nations that India would fight for them. Be-
sides, India should lend a helping hand to 
developing nations in the field 101 technolog~ 
so. that they do not faU into the tr~p of the 
capitalist nations. 

With these words, I concfude and sup-
port the demands. 

SHRI VIJA Y KUMAR MALHOTRA 
(Delhi,Sadar): Mr. Chairman, Sir, so far as 
foreign policy is concerned, there has never 
been any dispute about .its basic objectives 
and' principles. These h~ve been agreed 
upon by one and all. But more stress on 
some aspeds sometim'es gives rise to some 
pro~lems. I would like to drawthe attention of 
the .Foreign Mi~ister towards the situation 
created by our foreign policy with respect to 
Indians living abroad. We should keep it in 
our mind while 'formulating foreign policy. 
There has been a lot of discussion about 
Pakistan, our neighbouring country. The 
treatment meted out to minorities in Pakistan 
has resulted in the depletion of Hindu com-
munity which now comprises only one per ... 
cent of Pakistan instead of 220/0 in 1947. 
Therefore, a vicious genocide has been in 
operation against the Hindus there. These 
days, Pakistan has been launching attack on 
us'in disguise. It has created terrorism in 
Kashmir and Punjab. Itis not only helping the 
1errorists of Kashmir and Punjab but encour-
aging them for a direct confrontation also. 
Mr. Deputy Speaker~ Sir, 'how long would 
India tolerate all this? It is true that there has 
been no armed aggression from Pakistan in 
India, but the way in which war-like situation 
is being created by'the terrorists in conniv-
ance with Pakistan, is alarming. We must 
spot out their hideouts and the training camps 
from where terrorists are being sent to our 
country. The terrorists go to Pakistan train-
ing camps in,thousands and after returning 
from there create a war-like situation here. 
Apart from indulging in terrorist activities, 
they have now begun to attack on our secu-
rity forces. They receive huge amounts of 
money and weapons from Pak. So how long 
would this situation be allowed to continue? 
We should impress upon Pakistan in dear 
terms that if she continued its nefarious 
activities, "she would be given a befitting 
reply_ ,Our Government must follow a foreign 
policy in this respect. The Prime Minister of 
Pakistan goes to the Pak-occupjed Kashmir 
and appeals for the creation of a fund of Rs. 
1 0 crores and in cites the people there to 
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people have been rendered quite helpless
with no ri9..hts or privilege whatsoever. An
usurper, with - the help of America and a
handful of followers who calkthemselves the
real inhabitants of the land has taken the
administration in his own hand and has
become the Prime Minister. The existing
Government took no step to check all this
and now these mora then 5Q% people of .
Indian origin have been relegated to the
position of a minority with no constitutional
right. The man, who was elected there, was-
a self styled commander and went to the
extent of saying that if the people of Indian
origin have to live there, they must become
christians or leave the country. And we did
not take any prompt step in the case of Fiji as
we has taken-in the case of Male and Sri
Lanka. At that time, Australia and Newzeal-
and had taken strong measures against Fiji,
but when they noticed that India itself did not
object to Fiji. they gave that up. Now once
again a new constitution is being promul-
gated there. So we must raise this issue of
the people of Indian origin in the world bod-
ies like UNO. and Common Wealth. There-
fore, it would be batter if the Foreign Minister
mentions about the steps we are going to
take with reference to maltreatment of the
people of lndian origin in their reply.
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spread chaos in India. The Chief Mjnister of
the Punjab talks of creating a fund of Rs. 5
crores and sending thousands of people to
India. Advertisements are being issued on
his behalf in the newspapers for the recruit-
ment of volunteers to snatch Kashmir from
India.' Therefore, to tolerate all these would
in a sense to connive with the evil designs of
Pakistan. So what steps have we taken in
this regard? I would like that the Foreign
Minister should categorically mention about
our stand in this respect in our foreign policy.
The situation created by Pakistan should be
treated as a situation of aggression and
action by an enemy country and it should be
clarified in the foreign policy that how we are
going to face it. At some stage; we should
review our diplomatic ties with Pakistan. It
will not do if we talk of friendship and peace
with Pakistan despite its hectic efforts to go
ahead with its evil designs. Today, in Amer-
ica, the Bills are being introduced, state-
ments are being made and Pakistan Day is
being celebrated. Vie, too should voice our
views in the same offensive manner. Why no
attempts have been made in this direction?
It seems we are lacking somewhere. I have
received several letters from the Pakistanis
of Indian Origin that India must take steps to
register its protests against such policies of
Pakistan. We, too. should hold India Day and
organise seminars there to propagate Indian
view abroad but no initiative has been taken
by Indian Government in this direction. Our
embassy also does not help in this respect
so that we could place our views before the
world. We should reply effectively the propa-
·ganda against India in a tit-far-tat manner.
China, too, has been creating similar scenes.
As per the newspapers report she is giving
missiles and other modern weapons to
Pakistan. America has already been supply-
ing arms to Pakistan, so now if China also
provldes it missiles, it would pose a great
danger to India. India should take positive
steps in this rsqard.

Mr. Deputy Speaker, Sir, there is an
other country called Fiji where more than
5001.. p~ are of Indian origin. But these

Mr. Chairman, Sir, the situation' that
prevails in Nigeria and the Middle East is not
different. People in large numbers immigrate
from India to the Middle East in search of
jobs or to work as labourers and after reach-
ing there the difficulties they face there is
beyond description. The immigrant women
are forced to undergo anti-social activities
and compelled to make a hell of their lives.
We should raise the matter with the Govern-
ment of that country as to why should the
immigrant Indians suffer there for non-pay-
ment of salaries to them and due to task of
other amenities. The immigrant Indians are
not allowed to perform their religious rites
and they cannot take any scriptures along
with them. I am at a loss to u~derstand why
ban is put on Indians on keeping their relig-
ion alive. There is need to give a meaningful
consideration to these issues and raise the
-rnattar accordingly with such countries.
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Mr. Chairman, Sir, I would like to say 
something about Nepal as well. The move-
ment for democracy is going on there today 
and we acknowledge our support for democ-
racy anywhere in the world. We wish the 
whole world to adopt democratic systems 
and act democratically. We have extended 
our moral support to the movement for 
democracy in Nepal but, Mr. Chairman, what 
about China. lakhs of youth were crushed 
and thousands killed there and the army was 
deployed to prevent democracy to creep into 
China. Tanks were rolled over.youths. in the 
event of all this, we extended our moral 
support but did not interfere in the internal 
affairs of that country and adhered to the 
prjnciple of non-interlerence fn the in!ernal 
affairs of that country. Likewise, we didn't 
commit ourselves to support directly the 
present movement in Russia of its republic 
attempting to revoke their accession to the 
USSR, though we noticed the increasing 
desire for democracy in the people there 
manifested by their movements, demonstra~ 
tions and processions in which la~hs of people 
participated. A similar attitude towards Nepal 
would be feasible whereby we desist our-
selves from any kind of interierence, deploy-
ment of army, econom ic support or entering 
into a treaty with her in this regard. 

Mr .. Chairman, Sir, we have age old 
relations with Nepal. A wide spectrum en-
compassing reHgiou's, social, commercia\ and 
cultural relationship exists between the two. 
These relations received a set back due to 
wrong policies of the pr~vious Government 
and need to be reformed. But as I said, we 
might give our moral support to the move-
ment for democracy there but shall not go 
beyond that the the extent of interfering in 
her internal affairs as that is not a healthy 
approach on o~r part. 

Mr. Chairman, Sir t we not only sup-
ported the people of South Africa for 1heir 
crusade against apartheid but fought for this 
cause. on the basis of this principle. through-
out the world. But our support in the shape of 
the formation of South A~rica Fund and 
donation of Rs. 100 crores to this a,lone will 
not suffice. There is an1ncreasing tendency 

External Affairs 
in Keneya, Nigeria. Mcmbasa and other 
countries evacuate the people of Indian ori-
gin from these lands and if their support is 
bought for money, this smacks of a negative 
approach. That India's stand is made crystal 
claar before the whole world will be an ap-
proach in the right direction. 

J would Jiketo assesttha1 nowhere inthe 
world are minorities treated so courteously 
and equitably as in India. There are three 
types of countries in the world-first type of 
countries ar@ those where minorities do not 
have any rights and such countries are in the 
Middle East where not even one per cent 
right is reserved for them. The minorities, in 
such countries are neither permitted to per ... 
form their religions rites nor construct te mples. 
Then there are countr~s where minorities 
have equal rights with these of the majority. 

[English] 

"Everybody i, equal before the law" 

[ Translation] 

They go by such principles. India is the only 
country of the Third world where minorities 
enjoy special rights and privileges, that is, 
they command more rights then the majority 
as per the constitution. The rights given to 
Indian minorities like those of running their 
own educational institutions, under Article 
30 of the Constitution, find no other example 
in the whole world. They enjoy special facili-
ties under Prime Minister's 15 point pro-
gramme. Despite all this, it is propagated 
around the globe that minorities are not safe 
in India. They raise an anti-national propa-
ganda on these issues. But nothing is said 
about the countries that crush their minori-
ties. Our Foreign Minister should make it 
·clear to the whole world that India is the only 
country that not only treats its minorities in a 
decent way but gives them certain special 
rights so that no misleading propaganda is" 
done by the countries like Pakistan. 

With thes~ words, I hope that the ,",on. 
External Minister will consider these issues, 
particularly those concerning the people of 
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Indian origin .sett~ throughout the world 
and take measures to ensure their security 
and self-respect. 

SHRI RAMESHWAR PRASAD (Arrah): 
Mr. Chairmans, Sir, the foreign policy of 
India is based on the policy of non~align­
ment Non·alignment does not merely mean 
10 remain afoof from both the powe, biocks, 
but to oppose the exptoitations of the third 
world countries by the imperialist and power ... 
ful countries and to stand by the third world 
countries. 

India has hosted SAARC conferences 
from time to time. Today. it has become very 
necessary to organise the third world coun--
tries against the exploitations and attacks 
carried out on there ~ by the powerful coun-
tries. Relations with neighbouring countries 
mean good relations with Pakistan~ Nepal, 
Sri Lanka, Bangia Desh and China. How are 
our relations? We are not on good terms with 
Pakistan and due to it we had to enhance our 
Defence Budget. The country where tension 
prevails or which is involved in different 
wars, there development comes to stand 
still. I would urge the hon. Minister that he 
should place such a proposal before Paki-
stan which can stop prevent the war. Then 
we can use the funds of the Defence Budget 
10r deve\opmenta' works. An efforts should 
be made to evade the situation of war. 

We are involved in border dispute with 
China. It may happen that this problem is 
sowed today, tomorrow or in a few days. But 
such a relation creats obstructions in trade 
matters also. It is necessary to improve our 
trade relations with China and in due course 
i1 can solve our border dispute. Regarding 
Nepal I would like to submit that there is 
monarchy in Nepa! and at present demo-
c~atic movement is going cn there which 
involves a question of their national interest 
and democracy. In such a situation'we should 
not make our accord with the Nepal govern-

• ment instead we should prevent it. It may 
happen that by creating pressure on Nepal 
we may make our accord. The government 
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need not to interfere in the movement which 
is going on there at present. There is a need 
to raise the issue in the International Human 
rights conferences so that it could become a 
matter of debate all over the world and the 
monarchy there could become weak and 
democracy could gain strength .a'nd the 
democratic movement couktbe intensified. 

To send the troops in Sri Lanka as in any 
other country is to interf9re in the affairs of 
that country and the troops that have come 
back from there is a right move. Sending of 
troops in a neighbouring country is contrary 
to our foreign policy and the policy of non-
alignment and it is an intervention. We could 
not take proper stand in proper time when 
America attacks Panama. We should resist 
strongly against America while supporting 
Panama. 

I would like to urge the hon. Foreign 
Minister that he should keep in view the pOl-
icy of non-alignment while deciding any 
matter of foreign policy. 

SHRI GANGA CHARAN LODHI 
(Hamirpur): Mr. Chairman, Sir, whole world 
is divided into three blocs one bloc is of 
imperialist and capttalist powers and the 
other of SOC!aJlst and communjst powers and 
in the third bloc, there are those developing 
countries who ha~ formed a non ... aUgned 
movement. Our foreign policy is also based 
on the non-afigryed movement the confHct 
between the socialist powers and the capi-
talist powers is exploiting the undeveloped 
countries of the world. Our foreign policy is 
quite different from these two. 

At present, socialist and communist 
countries have declared war of independ-
ence against the imperialist and capitalist 
countries under which still there are so many 
countries and colonies .. They are their slave 
countries. Our country and the foreign policy 
of our country is struggling for the independ-
ence of lhose countries and helping and 
cooperating with them, whether it is the 
matter of Cubats independence or Namibia 
or Philistine Philipine or South Africa. Today 
many countries are fighting tor their inde-
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pendenee, in the same way as we had 
struggled for independence 43 years ago. 
They are struggling for their independable. 
for the human rights, for the information of 
democracy. Similarly our foreign policy 
should be such that we should have good 
relations with our neighbouring countries but 
u.nfortunately during 40 years regime of 

" Congress Gpvernment our terms whh' our 
neighbouring Cbuntries have not been good 
whether iris Sri lanka, or Pakistan or China 
or Nepal, instead the terms have deterio-
rated further. Our present Government is 
trying to make good relations with the neigh .. 
bouring countrieS_but at present the struggle 
for restoration of democracy has been started 
in Nepal and since our country and the policy 
of our country, our constitution fawour de-
mocracys our foreign policy should be such 
that we should support openly to them who 
are struggling for the restoration of democ-
racy in Nepal. The foreign policy of a country 
;s of much importance for the pro1ection of 
the unity and integrity of the country and the 
foreign policy of our country is also of much 
importance for the unity and integrity of our 
country. Today instability is being created in 
our country by the foreign countries and due 
to this the unity and integrity of our country is 
in peril\" We should take this very seriously 
and should also face it boldly" The previous 
Government created Kashmir problem and 
Punjab problem. There Ii~s the hand of for-
eign power behind Kashmir problem and 
Punjab problem, I want to say very clearly 
that they are imperialist power, capitalist 
powers and I also want to name those coun-
tries, they are America, England and Can-
ada. The conspiracy to weaken the unity and 
integrity of our country is being hatched in 
these country. Today the youths of Kashmir 
and Punjab are being misled. The youths of 
these plaCes had written the history of free-
dom struggle with their blood. and now the 
histo.y of country's division and disintegra-
tion will be written with the blood of these 
youths. What are those reasons that the 
youths who had shed their blood for the 
independence of the country so much that 
the soil of Punjab had also become red but 
today the youths of Punjab are, shedding 
their blood for the separation from the coun-
try, for the division of the country. It is quite 

External Aftalts 
evident that external tforces are misleading 
the youths and they are active there. Be-
sides, schoolS ~nd madersa "are also run-
ning there. Instead of utilising this power for 
the deve~pment of the country, the .youths 
of Punjab are taking 'guns, rifles and sten-
.guns and killing the people. They have be-
come dangerous for the unity and integrity of 
the country. I want to say through you 10 the 
han. Foreign minister that this problem of 
Punjab and Kashmir is not a problem of a 
day, it has been developed in so many years 
and will come to an end in many years .. We 
should solve it completely. In my opinion the 
problem cannot be solved through negotia-
tion with any leader or a terrorist For the 
solution of both these problems unless the 
thinking of the youths and the public changed 
and the patriotic feelings is aroused in them, 
unless the same feeling is inculcated among 
them under which they had struggled far the 
freedom of the country and got martyrdom in 
freedom struggle, this problem can not be 
solved. In our freedom struggle Hindus, 
Muslims and Sikhs have made equal sacri-
fices. If on one side there was Maharani 
Laxmibai, on the other side was Begum 
Hazrat Mahal, -if on one side there was 
Mahatma Gandhi, thete was Maulana Abut 
Kalam Azad on the other: Sardar Bhagat 
Singh and Chandra Shekhar Azad were on 
one side, Asfaque UJJah Khan was on the 
other side. We cannot say that in the free-
dom struggle of the country particular relig-
ion, or caste has has only made sacrifices. 
In the freedom struggle of this country each 
and every one has made sacrifice and the 
country, belongs to ~If. But the question is 
that what circumstances have cropped up, 
that the some people are raising demand tor 
t.he division of the cou ntry and shedding their 
blood. We will have to change our education 
policy and prepare sUch a policY so that 
patriotic feelings could be inculcated among 
the youths and youth who are fighting for the 
disintegration of the country, for the division 
of the country, could be willing to fight for the 
unity of the country. 

Multinational companies are again gain-
ing dominating position in our country. ec0-
nomic security of our country is again lying in 
peril. Mahatma Gandhi,ChandFa Shekhar. 
Sardar ahagat Singh and Asfaque Utlah 
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Khan had fought the freedom struggle keep-
ing in \Aew the ideals, values and tradition 
and the congress~ has brought an end to 
those idea~ during its 40 years rule. Multina-
tional oompanies have been encouraged in 
the 40 years regime of Congress. Today 
small- scale industries have been ruined in 
our country. Mahatma Gandhi's dream of 
Swaraj of our country has been sha .. 1ered. H 
I say that Nathu Ram Godsay has not killed 
Mahatma Gandhi it will not be on exaggera-
tion because Ma'hatma Gandhi was not a 
person, he was an idea and Shri RajifGandhi, 
and the Congress government has brought 
a bad name to his idea by shattering those 
values. tradkions, and ideals. 

Mr. Chairman, Sir, you may remember, 
that we had read in the history that Britishers 
had came in our country as traders and had 
established east India company in this'couP-
trj. As a trader they had made this country 
slave for two hundred years, similarly these 
nultinational companies in the guise of trad-
ers are again going to make stave the eco-
nomic liberty of our country. I want to say 
through you to the hone Foreign minister that 
the contract made with these multinational 
companies shoukJ be scrapped. 

Small scale industries should be set up 
in the country. To realise ~he dream of 
Mahatma Gandhrs Gramin Swaraj. village 
industries should be encouraged. H we have 
to encourage the large scale industries, the 
industrialists of our own country should be 
encouraged so that our country may be free 
from the exploitatIOn of the foreign compa-
nies.. The foreign companies exploit our 
labourers. These foreign companies take 
away the profit to their own countries. The 
multinational companies are interested in 
setting up their industries in India because 
cheap labourers are available in our country 
as more than 50 per cent of people here are 
living below poverty Line. That is why the 
multinational oompanies are interested in 
setting up their industries in poor and under 
developed countries and by economic ex-
ploitation, they take away the wealth of these 

countries to,their own countries. 

Mr. Chairman. Sir. it is a very seriol's 
matter .. Outwardly, it seems to be a good 
thing but it is very dangerous for the country. 
Therefore. ban should be imposed on these 
Multinational companies and their contracts 
should be scrapped .. If it is not done, these 
companies will establish their rule' and 
dominance in the country. They will start 
their interference in the politics of our coun-
try.. These companies will influence our 
Parliamentary and Assembly.elections. In 
this way, they will influence our political 
system. Therefore, the hen. Foreign Minister 
should take it seriously and the Government 
should scrap the contracts of these multina-
tional companies so that in future, no multi-
national company can set up any it)dustry in 
our country. Recently, in Bhopal many inno-
cent and poor people lost their lives and 
became victims pf gas tragedy due to a 
multinational company. Even today, handi-
capped and blind babies are born to the gas 
victims in Bhopal. In spite of this tragedy. the 
previous Government have awarded many 
contracts to the muhinational companies. 

Mr. Chairman, Sir, in many countries of 
the world, freedom struggle is going on, it 
may be South Africa, Palastine or Nepal 
where struggle ;s going on for the restoration 
of democracy. I would like to say to the 
Foreign Minister that we should lend our full 
support to those countries where people are 
struggling for freedom, where people are still 
living like slaves. and where human beings 
are treated like animals.Though in our coun-
try also, more than 50 percent people are not 
getting humanly treatment but they cannot 
be called as slaves. In South Africa, the 
bugle of struggle against apartheid and 
struggle for freedom was first sounded by 
Mahatma Gandhi. We have welcomed the 
struggle against apartheid under the leader-
shipof Nelson Mandala. It is alright, but mera 
support will not serve any purpose. We should 
fully rededicate ourselves for the cause of 
freedom because human beings are not 
treated there as human beings, discrimina-
tion is being donewiththem which is asluran 
the face of the world because now the worMt 
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is enterir-.g into the 21st Century. 

With these words. I conclude. 

[English] " 

-
~ MR. CHAIRMAN: Before we proceed, it 

is now 4 O· clock and I have here with me 
listed for 4 P.M. a -Discussion undIK' Rule - . 
193-. Before I call. the Mover of that disaJs-
sian, I cal upon the hon'ble Minister for 
Parliamentary Affairs to say something. 

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P .. 
UPENDRA): We _are awaiting some details 
atxMII this incident. The Home Minister also 
is Ilcely to visit the place. H the Rouse agrees, 
we can postpone the discussion. 

[ Translation] 

SHRI MADAN LAl KHURANA(South 
Delhi): My submission is that if the Home 
Minister makes a statement in the House on 
the incident in Punjab, we can have discus-
sion on it tomorrow. 

...... (Internptions) .... -.. 

(English] 

MR. CHAIRMAN: One at a time please. 

( Intenvptions) 

16.00 hrs. 

SHRI MADANLAl KHURANA(South 
Delhi): The supplementary list of Bu~in,ss 
says: A discussion on the situation arising 
out of killing of ~veral persons in bomb 
blast. 

[ Translation] 

Mr. Chairman, Sir. my submission is 
that such a tragic incident has taken place in 
Punjab and the peOple of the country want to 
know about it. The Parliament is a supreme 
11._ and the Home Minister should make a 

ExtemaI MIIinI · 
statement bete on the incident. The HeMIS. 
should be informed about the present situ-
ation and after that the discussion on the 
situation can be held tomorrow. 

.•.... (Interruptions) ... .•• 

[English) 

" SHRI G·.M .. ~AlWALlA(Ponnana): 
Mr. Chairman, Sir. a mere statement or a 
mere discussion is not appropriate to the ~ 
gravity of the situation. You wiI also see that 
on your left most of the benches are empty. 
Their point of vieW shOuld also be consid-
ered. We may haVe the discussion tomor-
row. There is 00 objection to that. But then. 
the disaJssion should be on" the Motion 01 
Adjoumme,nt. I 'NQU1d request thai the M0-
tion of Adjoumment, the aotice of which had 
already been given, should be reconsidered. 
It has been disapproved by the Speaker. II ~ 

should be reco~ed and it should be 
allowed. And then the discussion on thai 
Adjoumment Motion can be taken up tomor-
row. That would be according to the graYly 
of the situation, which must be.realised, as 
also the sentiments of most of those in the 
Opposition. At the same tima, I had also said 
earlier that there should be a statement from 
the Home Mi.,ister regarding the oommunal. 
violence in Gujarat especially where vi0-
lence is spreading in Districts over there. So, 
there must be a statement on that also. The 
statement may come tomorrow. But we 
should know what steps are being taken tor 
the protection when so much of arson, loot-
ing, and everything 15 going 
on ... (Interruptions) 

SHRI INDRAJIT GUPTA(Midnapore): 
Mr. Chairman~ Sir, the hon' bIe Minister tor 
ParliamentarY !'flairs has proposed that this 
discussion be postponed till tomorrow. I do 
not think anybody objects to that Thai is 
hardly the point which is at stake. Whether I 
is held under Rule 193 or whether it is held in 
the form of an-Adjournment Motion, person-
ally I have no objection. But in eithe! case, I 
agree with Mr. Khurana. It ~should be pre-
ceded I7f a statement by the Home unsa •. 
If he cannot make it today,. he can make it 
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earty tomorrow. But we should also know 
from the Government whatever facts are 
there at their disposal and what is the latest 
situation. Otherwise, I am afraid, a discus· 
sian on an issue like this, of course, will 
generate a tot otheat, how much light it win 
generate, I do not know. And the clappings 
and applause which was manifested had 
rather a partisan kind of a tinge to it I do not 
like it because it is a question. of so many 
innocent people being killed. It is not a ques-
tion of applause. So. we should in all gravity 
discuss this matter seriously and I propose 
that he shoukl make a statement tomorrow if 
he cannot make it today ... (Interruptions) 
There should be a oommitmen1 that he will 
make a statement. This is a very serious 
matter ... (lnte"uptions) It is for the Speaker 
to decide whether it will be under Rule 193 or 
whether it will be in the form of an Adjourn-
ment Motion. But I hope this is not an attempt 
to blackmail. J am sorry to use this word. But 
this appears to me to be a crude attempt to 
blackmail the SpeakeL And in that case, I 
prefer that we go in for elections in Punjab. 
Why should we go through all this? Let us 
have elections in Punjab .. : (Interruptions) 

SHRI G.M. BANATWALLA: It is not 
blackmail. It is an expression of their deep 
sentiments. It is an expression of the gravity 
of the situation. It is an expression for the 
censure of this parttcular Government ... 
( Interruptions) 

SHRIINDRAJIT GUPTA: Other people 
also have sentiments, not only 
they ~ .. (Interruptions) 

SHRI G.M.BANATWALLA: I take seri-
ous objection to it. I ask you and request you, 
Sir, that the word 'blackmail" be expunged 
from the proceedings. They are expressing 
their sentiments .. They are responding ac-
cording to the gravity of the situation ... (Inter-
ruptions) 

MR. CHAIRMAN: kindly resume your 
seat 

( Interruptions) 

[ Translation] 

MR. CHAIRMAN: Hon. Members, let 
me conduct the proceedings of the House. 

[English] 

The word 'blackmail' shall remain on 
record. 

SHRI G.M. BANATWALLA : It is very 
unfortunate, Sir. 

[ Translation] 

SHRI VIJAY KUMAR MALHOTRA: Mr. 
Chairman, Sir, it hardly matters whether it is 
held in the form cf an Adjournment Motion or 
wpether it is held under Rule 193. We are 
prepared for both, Adpurnment Motion and 
discussion under Rule 193.Massacreof many 
innocent people have taken place in Punjab, 
so the han. Home Minister should have 
made a Suo Motu Statement in the House 
and whatever information available with him 
should have been given to the House. Such 
suggestion was given to the Home Minister 
earlier also when an incident took place in 
Kashmir. A bomb was thrown on Ramna-
varni's procession in which 50-60 people 
were killed in Punjab. Tomorrow, Punjab, 
Delhi and several other parts of the country 
are observing bandh in protest against the 
incident. Tomorrow, almost entire country 
will observe bandh. so people want to know 
as what the hen. Home Minister has said 
about it in Lok Sabha and what assurance 
has been given by him. Why the hon. Home 
Minister is not making suo Motu statement 

"' on such incident5? Therefore, I would like to 
say that you should direct the hone Home 
Minister to make a statement. Tomorrow, it 
may be discussed in the form of Adjourn-
ment Motion.or under Rule 193, that would 
yield nothing. Punjab situation has been 
discussed here twice or thrice so let it be 
discussed once again, but that would not 
save the lives of the people in Punjab. The 
Home Minister should have made suo motu 
statement earlier and now again whatever 
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information available with the Government 
should be given to the House. People shoulcja 
know as to how much information are avail-
able with the Government. It has surprised 
me that till now the Home Minister has not 
paid attention towards it. Sir, you may please 
direct him that whatever information he has 
and whatever1he want to say, must inform 
the House today itseH. 

[English] 

PROF. SAIF-UO-OIN SOZ (Baramulla): 
There is no question of having discussion 
under rule 193 because a large number of 
Members in this House have demanded 
discussion under ~djournment motion. Ear-
lier I supported that and later I had desired 
that it should be done gracefully. At that time 
Banatwallaji supported me beCause these 
benches are empty. But I raise another 
question. I invite your attention 10 rule 60 
second para. h is a case where Speaker did 
not consent to moving this adjournment 
motion. Even so, Speaker has very wide 
powers and we should be C9flscious of that 
We must respect the Chair and his decision. 
But the Speaker must also give some rea-
son .. 

Here you will appreciate that it says that 
if the Speaker does not give ronsent, he has 
to give some reason. He may say that he has 
not got the full facts. Now I plead with you 
Ihat there should be discussion 'under ad-
journment motion as deman~ I;>y a large 
number of Members here .. Since the earlier 
notice has lapsed after the Speaker has 
given his ruling, maybe, they may move 
another adjoumment. motion and that may 
come up tomorrow. So we should postpone 
this discussion for tomorrow under adjourn-
ment motion and in no case the discussion 
should be held under rule 193 ~use we 
cannot insult the Members like this. (Inter-
ruption) 

MR. CHAIRMAN: Would you also grace .. 
fully sit down please and not interrupt the 
next speaker? 

SHRI INDER JIT (Oarjeeling): , think. 

External Affairs 

the M~nister of Parliamentary Affairs has 
made a reasonable request. And I also think 
that the. request made by Mr. Khurana is 
equally reasonable. - I think, that in any 
discussion under rule 193 or in whatever 
manner, we should first have the statement 
from the Home Minister in regard to the facts 
of w~at happened at Batala. The situation. 
undoubtedly, is grave and I learn from the 
Minister of Parliamentary Affairs that the 
Home Minister is on is way to Batala and by 
tomorrow morning he will have the facts. So, 
if he can make a statement today. well and 
good. But this is unlikely from what I gather .. 
In that situation, I think we should have 
patience until tomorrow and the discussion 
could follow the statement by the Home 
Minister. 

Onaother point I would like to make is 
this. There has been a big argument be-
tween my two good friends Mr. Banatwalla 
and Mr. Indrajit Gupta. I do think that the use 
of the expression 'blackmail' by Mr. Gupta is 
a little unfortunate. But it is not unparliamen-
tary. Mr. Gupta is eR.titled to his view. How-
ever, I do know that the Congress(J) benches 
feel very stroOgIy on this particular matter. 
They prefer a Adjournment Motion instead of 
a discussion under rule 193, for one simple 
reason .. ( Interruptions). 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Everybody feels strongly about the 
situation. 

SHRIINDER JIT: The simple reason is 
because the Adjournment Motion is sup-. 
posed to have pn element of 
censure ... (/nterruptions). 

AN HON. MEMBER: Yes, we under-
stand that. 

SHRI INDER JIT: We all understand 
that. Therefore, the Congress-I friends feel 
strongly on this question. Hence suggest 
that the Speaker might possibly reconsider 
his decision in regard to the Adjournment 
Motion. I learn that a fresh notice or a fresh 
request for the Adjournment Motion is being 
macJefortomorrow.moming .... (interruptions). 



-1043 Oem. for Grants 
~.1990-91 

APRIL 4, 1990 Min. of 1044 
EXItImIII ._ 

AN HON. MEMBER: II has been made. 

SHRIINDER JIT: Wei, it can be oonsid-
.red only tomorrow. But so far as discussion 
under rule 193 is concemed, I do feel that it 
ought to be reasonably postponed until 
tomonow, by which time the Home Minister 
will be in a position to make a statement. 

PROF. RAMGANESH KAPSE (Thane): 
Sir. as regards the statement, now the Home 
Minister has already come in the House and 
it is a collective responsblity also ... (/nter-
tUptions). 

MR. CHAIRMAN: You are repeating the 
same point. 

PROF. RAM GANESH KAPSE: He is 
available now. So, we would like to Jisten 
from him.~. (Interruptions). 

MR. CHAIRMAN: You have made the 
point.. This point has been made by various 
other previous han. Members. Please take 
you seat. 

SHRI RAM NAIK(Bombay North): Sir, it 
was being told up to this time that the Home 
Minister has gone to Punjab. Now .. ve see the 
Home Minister here. So, the statement should 
be made today. 

( Translation] 

SHRI DAU DAYAL JOSHI (Kota): I may 
submit that Home Minister should have made 
statement suo motu. After all such a serious 
incident has occurred and if Home Minister 
makes a statement on so much prusuation 
by the House, it is not good. Therefore, a 
system should be evolved by the House that 
in case of a particular number of deaths, the 
hon. Minister should make a statement suo 
motu. In this manner, the entire will get the 
necessary information. 

PROF. RASA SINGH RAWAT(Ajmer): 
The Government must make a statement in 
this connection. There is a IBandh 9 in Punjab 
and in other states tomorrow .. The Members 
should be told about precautionary steps 

being taken by the Government and about 
the situation in Batala. 

MR. CHAIRMAN: Shri Rasa Singh is 
repeating what has been stated by others. 

... (/ntetrUplilns) ... 

MR. CHAIRMAN: I want to provide 
opJXlrtunity to all. 

_ .... ( Intenvptions) .... 

[English] 

MR. CHAIRMAN: Before' call upon the 
hone Ministerfor Parliamentary Affairs, I would 
fike to comment on some of the points that 
have been raised by the hon .. Mem~rs. 
Firstly t on the question of a statement pre-
ceding discussion, whether it is under rule 
193 or on an Adjournment Motion, a number 
of Members have requested the Govern-
ment that the discussion must follow a state-
ment by the Government. This is an emi; 
nentty sound request by various Members 
and the Government would be well advised 
to have the statement on the killings in Batala 
precedeary discussion, whether it is under 
rule 193 or on an Adjournment MotiQn. Hon. 
Banatwalla Sahib and Prof. Soz Sahib raised 
the question of Adjournment Motion.. The 
admission of an Adjournment Motion is en-
tirely the question prerogative of the Han. 
Speaker. The Hon. Speaker need not assign 
any reason. even under rule SO .. I have gone 
through rule 60 and you are also aware of 
that rule. The Sptiaker is not obliged to 
assign any reason for the decision that he 
takes. The Motion tor Adjournment that was 
moved today, lapsed the minute it was re-
jected by the Speaker. Members are free to 
move a fresh motion. When they so move it. 
it will be for consideration for tomorrow, and 
indeed the Speaker will consider it. 

About the views on the word 'blackmail' 
it is a maner of subjective interpretation 

... (Interruptions). 

MR. CHAIRMAN: Now, I will call upon 
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the hone Minister of Parliamentary Affairs to 
give his views. 

SHRI G.M. BANATWALLA: Sir, it is 
very unfortunate. The Members are respond-
ing to the gravity of the situation. (Interrup-
tions) 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF 
PARLIAr~ENT ARY AFFAIRS (S HRI P. 
UPENDRA): Sir, in the morning when the 
hone Members from both the sides raised 
this question, I said that it was a seriOL;S 
incident and Government themselves are 
concerned about it. In fact, the Home Minis-
ter !Jas supposed to leave for Batala for an 
on-the .. spot study, but because of the dis-
cussion at 4 O' clock. he has been held back 
and, in fact, we are ready far a discussion. 
Sir, as you are aware, in this Session and in 
the earlier Session also, we have not been 
reluctant to face any discussion. In fact, we 
are welcoming discussion on any subject. 
But some rules have to be obser';ed. In the 
morning we immediately agreed for a dis-
cussion under Rute 193. Sir, no Government 
witt accept the adjournment motion. We have 
opposed that an it ,s essential. It is for the 
Speaker to decide in what form it shouia be. 
the Speaker in his wisdorr. had ruled out the 
adjournment motion and ~ccepted it under 
Rule 193. It is unfortunate that instead of 
accepting the Speake(s verdict. the han. 
Members on the Opposite had lett the House. 
I believe they have endorsed a copy of the 
~etter to me whtch was addressed to the hen. 
Speaker saying that they ~Jould boyco! the 
House for the rest of the week in protest 
against the Speaker's ruling. I do not want to 
use strong words. Let the House take its own 
in1erence. Sir. it is not proper for me to say 
what had happened in the Speaker's chan, .. 
ber. I can only say that all the persuasive 
efforts made by the han. Speaker have failed 
to convince the han. Members. Therefore. 
Sir. we are ready for a discus5ion even now. 
But they have refused to participate in the 
discussion today. The rules do not permit 
when once the Speaker had rejected the 
motion today the adjournment motior, brought 

Fxts.,.na/ Affairs 

forward in this House today moming cannot 
be accepted today itseH_ Sir. tomorrow, we 
do not know what will happen and what the 
han. Speaker will decide. Asl have already 
said, the statement will always precede the 
discussion in whatever form it comes. The 
hon. Home Minister will make a statement 

AN.HON. MEMBER: No, no that will be 
incomplete. 

SHRI P.UPENDRA: More details are 
being obtained. H he makes a statement 
today that wHi be incomplete. H necessary. 
tomorrow, after the Question Hour, he can 
make a very comprehensive statement. 

{ Translation] 

SHRI \-tJAY KUMAR MALHOTRA: 
Kindly let u:~ have, whatever details are 
available. 

MR. CHAIRMAN: Pteaseta~eyouseat. 
First, let the han. Minister complete his stata-
ment. 

SHRI DAU DAYAL JOSHI (Kota): The 
House has right to know this information. 

MR. CHAIRMAN: Pleasetakeyourseat. 

[English] 

SHRI P. UPENDRA: That is why I have 
said 1hat some statement can be made 
today. But if they want a comprehensive 
statement it can be made at 12·0~ clock 
tomorrow and regarding the timing for the 
discussion)omorrow, it is left to the Chair to 
decide. But we wanted the Constitution 
Amendment Bill to take the precedence 
over the discussion. But the hon. Members 
on the Opposite wanted that this discussion 
should take precedence over the Constitu-
tion Amendment BilL I will leave this matter 
to the Chair to decide how it can be done 
and in what form it should be done. Sir, now 
if they ~ant the Hone ~inister to make 
some statement he can do so. 
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MR. CHAIRMAN: Please take your 
seat and please maintain silence. The con-
cern being expressed by you, is shared by 
the entire House. I would request the h~n. 
Home Minister that if he had got any informa .. 
tion, he may give it in the House. Keeping in 
view, the sentiments expressed by the hen. 
Members, 

[English] 

may give some information, even though it 
may be incomplete one. 

THE MINISTER OF FINANCE(PROF. 
MADHU DANDAVATE): It has happened in 
the past (Interruptions). 

MR. CHAIRMAN: Han. Finance Minis-
ter, would you like to say something? 

PROF. MADHU DANDAVATE: No, I 
am sorry. It was a reflex action. 

16.20 hrs. 

STATEMENT BY MINISTER 
BOMB BLAST INCIDENT IN BAT ALA 

(English] 

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Sir. 
I rise to inform the House of a sad and 
disturbing incident in Batala on the 3rd April, 
1990. 

According to the available information, 
Ramnaumi procession was being taken out 
in Satala City in Gurdaspur District of Punjab 
on Tuesday the 3rd April. Around 2.45 p.m., 
when the procession approached Subzi 
Mandi area of the city t there was a powerJul 
explosion resulting in heavy casualties. 
According to reports rece~ed by us, a total of 
30 persons have been killed and 55 have 
been injured in the explosion. 

1m mediate steps were taken to provide 
relief to the injured. Those seriously injured 
were shifted to Guru T eg Bahadur Hospital 
in Amritsar and to the local Civil Hospital. 
Additional forces have been deployed in the 
city to control the situation. Curfew was-
imposed by local administratiOn. 

The manner in which a religious proCes .. 
sian has been attacked show~ clearly that. 
the intention of the ~rpetrators of this crime 
was to provoke a communal backtash. We 
are sure that like all previous attempts by the 
terrorists to drive a wedge between tbe major 
communities of Punjab, this attempt will also 
fail. 

I am sure the Members will join me in 
condemning this dastardly act in the strong-
est possible terms and in conveying our 
heartfelt symp~thies 10 the t?ereaved fami-. 
lies. No effort will be spared to round up the 
culprits and bring them to book. The Govem-
ment will also ensure provision of medical _ 
and other relief to those injured and for ex-
gratia assistance to the families of the de-
ceased. 

I appeal to the ~1embers of this House 
and through them to the entire nation to 
strengthen the hands of the Government in 
dealing with the attempts of the terrorists to 
disrupt the centuries old ties between the 
Hindus and Sikhs in Punjab. 

[ Trans/ation] 

SHRI MADAN LAL KHURANA(South 
Delhi): Mr. Chairman, Sir, han. Minister has 
just read out the report of P .T.I. inthe House. 
In my view, it ;s a pre-mature stats.nent 
Nothing is mentioned in it about the situation 
developed thereafter. 

SHRI DAU DAYAL JOSHI: Mr. Chair-
man, Sir, it looks as if the hon. Minister has 
read a news-item of a newspaper in the 
House. It cannot be called a statement based 
on the facts collected by the country's Home 
Minister from his sources. 



1049 Oem. for Grants 
(GtIntJral), 1990-91 , 

CHAITRA 14,1912 (SAKA) Min. of 1050 
. , 

MR. CHAIRMAN: Please take your 
seats. 

SHRI MADAN LAl KHURANA: It may 
help if hone Minister tells us as to how the 
situation developed later on. 

MR. CHAIRMAN: The han. Home Min-
ister made a ~atement on your insistence. It hu clearly been stated that information is 
incomplete at present, he will visit the place 
of aforesaid incident and collect necessary 
information. The information available with 
the Government has already been given to 
the House. 

16.23 hr •• 

DEMANDS FOR GRANTS (GENERAL) 
1990-91 

MINISTRY OF EXTERNAL AFFAIRS-
CONTD. 

[English] 

MR. CHAIRMAN: Now, we will continue 
with the discussion on the Demands for 
Grants of the Ministry of External Affairs. 

I call upon Honourable Shri Piyare Lal 
Handoo to speak. 

SHRI PIYARE LAL HANDOD 
(Anantnag); Sir, I thank you for having called 
me to make my submission on the Demands 
for Grants of tlfe External Affairs Mi"istry. At 
the outset', I must say that I support the 
Grants and in fact these grants are not as 
much as they should have been_ 

( Inte"uptions) 

MR. CHAIRMAN: Just a second, Mr. 
Handoo. Please, let there be no conference 
within the House. 

SHRI PlY ARE LAL HANDOO: The fact 
that the Demands for Grants of the External 
Affairs Ministry have come up first, pe'rhaps 

External Affairs 
is indicative of the high priority ,that the pres-
ent administration has given to the matters of 
our external policy. Fortunately for India the 
broad parametres of our external affairs 
policy, of our relations with foreign countries. 
have been set not when India became free, 
but earlier during the course of the freedom 
strUggle itself. Ou r keen desire to have friends 
all over the world, our keen desire not to 
interfere in the affairs of other countries, our 
keen desire to avoid war and have peace in 
the world, our keen desire to have develop-
ment all over the worl9 were the four main 
broad parametres that determined our rela-
tions with the foreign countries after 1947. 

It has been SO' generally and on the 
whole, we must' proudly say that we have 
tried to give a hint to the world in the matter 
of relations with foreign countries, to the 
people who desired peace, to the People 
who wanted disarmament, and to the people 
who wanted soverign nations to flourish in 
their own territory" If we go through the 
history of 50s and 60s, we can find that the 
people of India, through their ejected repre-
sentatives gave the five important hallowed 
principles of foreign policy, 'panchsheel' to 
the entire universe. All along, we have no-
ticed one thing that despite our keen desire 
to have friendly relations with all, despite our 
keen desire to determine matters which are 
coming before the country on merits, despite 
our keen desire to remain as far away form 
war as we can and despite our keen desire 
to join the struggle in the world for peace, we 
have so far had three wars in our own terri-
tory. The reasons thereof, for, the present 
Foreign Minister need not be told about. 
After aU, foreign policy has to be determined 
by e~lightened seH-interests of the country. 
We cannot devolve the principles of for~ign 
policy in a vaccum and we cannot determine 
our foreign policy in the absence of knowing 
the contents of the geographical, politicai 
and cultural backgrounds of the country. 
What are the enlightened interests of India 
today in the context of the developments in 
the wOrld? We are coming to the close of the 
century today and around very close to the 
new century. The world in Europe is going 
through a very acute transformation. Our 
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relations with Eastern Europe. our r~Jations 
with Soviet Russia. our relations with Amer-
ica and our relations with the Western world 
are not going ~ remain what they were till 
yesterday. They are bouncjto suffer a change. 
Our trade relations are bound to suffer a 
change; our political rel~tions are bound to 
suffet a change and the beginning for the 
change has got to be made now in th9 
context of things as they are developing. The 
main problem that we have - I do not want 
to call it a regional problem - is the problem 
of our relations with our immediate neigh-
bours. Among the neighbours, J do not Uke to 
tell you in the matter of our relations with Sri 
Lanka or Nepal or Bhutan. The primary inter-
est today, which I want you to share with me, 
is our relations with Pakistan. In determining 
our relations with Pakistan, we have to keep 
one or two things in view. After 1947 war. 
twice we bad war with Pakistan, one in 1965 
and ariother in 1971. After each was, vol-
umes of books have been wr~en in Pakistan 
about the genesis of 1965 was and about the 
genesisof 1971 war. Theob!ervationsmade 
in those two books may be true or false and 
I am not concerned with that. But accusa-
tions have been made that the war of 1965. 
though it was won by us, which was stated by 
the then President of Pakistan because he 
sought it for his own political reasons. Vol-
umes of books have been written about the 
1971 war -whether it is relevant or not-
and it has been stated in Pakistan that 1971 
war was sought by Mr. Bhutto to seek sepa-
ration of Bangladesh from Pakistan to be-
come 'the President of Western Pakistan. 
The present political alignment in Pakistan 
will try to create a similar war-like situation 
in their relation wit.h-- us. We must not for9'1t 
the genesis of PakisJan; we must not forget 
the movement foi Islamisation of Pakistan; 
we must not forget the fundamentalist trends 
in Pakistan and mach more than that, we 
must not 1orget.)he change in the percep-
tions of America after the disappearance of 
Shah of Iran. As soon as the Khom~n~vo­
'ution in 'ran became succass1ul, there was 
a tremendous change in the perceptions of 
America and particuJarty, in the role they 
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wanted to assign to Pakistan. W. cannot 
forget the rapid deployment force strategy in 
America. We cannot forget the roIeasaigrJed 
to Pakistan as an anti-gale to the Gulf 
countries. We muSl not forget the rQIe as-
signed to Pakistan lator in 1985 and 1987 in 
the matter of relations between Sovia1 Rus-
sia and America in se far as Afghanist .. is 
concerned. I am confident the Foreign Min-
ister knows all these things. I wiD 00" praf 
that in determining our ralalions with Paki-
stan, the entire history and the genesis and 
two wars, and particularly the role assigne" 
to it after the disappearance of Shah of Iran 
must be kept in view. Our relations wiIh the 
people of Pakistan are wei and good. But 
while determining our relations with the State 
rulers of Pakistan, we have to be careful and 
after we do that. I would seek the_ 
tion of ·our External Affairs Minister ford~­
mining our relations in the light of what is 
happening in Punjab and in Kashmir. I need 
not repeat the oft-repeatad story of what is 
happening in Kashmir or Pakistan or repeat 
fully the same but we know that there is a 
strong irrefutable evidence which America 

~ 

may not see but which we are daily experi-
encing of Pakistan'S daily interference with 
our people in Kashmir, and with people in 
Punjab. These things should be kept in mind 
in straightening our relations with the State 
rulers of Pakistan. 

We must not forget that part of our 
territory which is known as Paki$tan~u­
pied Kashmir and which is known as Azad 
Kashmir. We must not forget that part of the 
territory of the State of Jammu & Kashmir 
has already been seceded to Pakistan. Gilgit 
is no more part of Azad Kashmir. Nor is 
Karakoran .. You can enter into any dialogue 
with Pakistan but we must being by asking 10 
make Kashmir as it was prior to 1947. If you 
go through the resolutions passed in tta-
United Nations, the first resolution of Janu-
ary, 1949 the main struggle during those 
days also that remained in the course of 
dialogue was confined to these things .. So, 
what ;s it that you call Kashmir in 1947 and 
where is that? How much is under Chinese 
occupation? How much under Azad Ka-
shmir occupation and how much of it has 
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been illegally seceded from Azad Kashmir 
and given to Pakistan? We have a very 
strong case for dialogue with Pakistan to 
ensure that whatever solution is avoidedat is 
aimed for the entire State. 

I remind the External Affairs Minister 
kindly to beware of the kind of diplomacy that 
.. have been the victims of 1948 and 1949. 
'\ 

Kindly remember what Mr. Noel Baker as the 
representative of England in the United 
NationS and during thse days. Kindly do not 
forget what was done by Clement Attlae and 
by Truman by asking Pandit Nehru by a 
midnight knock to be prepared for arbitration 
saying that we will supply you arms. We 
must not also forget the situation arising after 
the disappearance of Shah of Iran and $ 3.25 
million loan not accepted by Pakistan. Paki-
stan called it peanuts and later got $ 4.5 
billion and thus modernised armoury came 
to Pakistan. We must be conscious of this. 
This must be the context in which we must 
determine our relations with our neighbours 
particularly Pakistan. 

With these submissions, I thank you 
and support the Demands for Grants made 
oy the External Affairs Minister in the House 
today 

SHRI YADVENDRA DATI (Jaunpur): 
Sir, I support the grant of the Ministry of 
External Aft airs. But there are certain things 
to which I must draw their attention. Europe, 
by its own efforts. is bubbling and boiling. 
What will come out of it, nobody knows. The 
old settlement of Yalta and Potsdam has 
broken down. What is to come out of it? That 
should be a matter of concern to the Ministry 
of External A"ffairs. because after aU our 
trade in Europe may be affected. Nobody 
knows what is going to come out of it This 
boiling pot may produce good or it may 
produce bad. It is a question of giving 
diredion. Now, t must also say that the two 
Germany's are going to be united. Nobody 
can stop it. It ;s only a question of time. Once 
they are united, the united Germany be-
comes the biggest economic force in ~entral 
Europe. More over, the Central Europe she 
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has got huge manpower and industrial ca-
pacity. It may also turn round to become a 
military power also. That question has to be 
watched because if Germany dominates 
Central Europe what is it that stops if from 
following the old policy Drang-nach-oster. 
What I have heard is that after this break up 
of the settlement nation-states may rise in 
the Balkans. And all aiel national rivalries 
may come up because we have just seen in 
Rumania.. It has massacred the Hungarians 
in Transulyuania on the ethnic basis backed 
by a false sens~ of nationality. H that hap-
pens, do we end up with another Sanajevo 
which ended in a huge tragedy in the 1914 
.to 1918 war? The Government of India 
cannot sit back with folded hands and not 
take active part in it. I hope the External 
Affairs Minister wilt go in for a detailed study 
on the question. What are his options which 
are open to him? He must consider that too. 
I would not like to linge, very long on Europe 
because so much has been said about it. 
The real soft spot that ;s developing is the 
Asia-Pacific Littoral. All the disarmament, 
the nuclear disarmament talk and the trea-
ties between the two Super Powers is con-
fined to Europe only. What about the Asia-
Pacific Littoral? Unfortunately, as I said t all 
the Sup·er Powers face the Asia-Pacific litto-
ral. A clash of interest is bound to come. The 
Pacific Basin does not mean having only a 
few Islands here and there. The entire Asian 
Mainland is involved in it. 

The Chinese are clashing with the Viet-
names on the spratley Island. America may 
give up its base in Phillipines. Singapore has 
invited America to have a military base there. 
They invited America to come and have a 
naval base and air base there. if Singapore 
turns into an American base, what would 
happen to the security of this liltoral part in 
the Indian Ocean? We are very much con-
cerned about it. If the Super Powers again 
clash as they had been in doing all along 
Asia, the Russians win start building up their 
naval base i~ Cam-Ran Bay. What would 
happen? Th e whole centre of gravity of clash 
win turn here. , hope our Foreign Minister 
and the Ministry of External Affairs will go 
into this matter deeply. 



1055 Oem. for Grants 
«(;eneraQ,1990-91 

APRil 4, 1990 Min. of 1056 

[She Yadvendra Datt] 

Take the economic part of it There are 
three big economic powers in the Asian-
Pacific region. Japan is an economic Super 
Power. Taiwan and Korea are following it. So 
is the c~se with Singapore. What would 
happen regarding South-East Asian Mar .. 
ket? There is already an economic clash 
between Japan and America. Russia is trying 
to attract Japanese technology to its own 
part with the added/sweet bait like that of 
Sakhilina Islands, under the naval base of 
Vlad iVQstok. 

May I know how much time will you give 
me? 

MR. CHAIRMAN: I must inform you 
that, in fact, your party has already exhausted 
its time. It has already fielded two speakers. 

SHRI Y ADVENDRA DA TT: That is why, 
I ask you. This a vast subject and I must 
confine myseH. 

MR. CHAIRMAN: Indeed. You are wel1-
advised to focus your intervention to what-
ever specific poin1s you have. 

SHRI YADVENDRA DATT: I am focus-
ing on it. 

Here, when the economic clash 1akes 
place. where do we stand? What is going to 
be our position economically in this part of 
world or in this whole pacific Jittoral? Sir i may 
I attract the attention of External Aft dtrs 
t~inister to Fiji? We are right in fighting any 
Apartheid-colour bar or racial bar.. But wha1 
are we doing in Fiji? People of our own 
country who hundred years back had gone 
and settled there, have been squeezed out 
on the grounds of religion, cutture and e!hnlc 
ground. They have not been given even 
scholarships which they have a right to get. 
Recently, an act has been pass3d about the 
land which is owned by the Indians there. As 
the term of the lease expires, they will get 
nothing for it. Are they run away or all their 
assets to be thrown away? What is the 
Government of India thinking and doing about 
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it? That is the point which I must ask the 
External Affairs Minister to look into seri-
ously_ 

Similarly. in Guyana and in Trinidad-
what is happening to our people? Politically. 
we have been squeezed out. Economically. 
we have had a stranglehold on our throats 
and culturally, we have gradually been de-
culturised. What has the foreign office to say 
about it? What action have they been taking 
? 

Our Foreign Minister recently went to 
Dhaka. There was a huge lot of ballyhoo of 
what has been achieved. H I remember 
rightly-if I am wrong, you please correct 
me-the ballyhoo was that they have asked 
the Ershad Government to return the prop-
ertyof Hindus confiscated in 1974 and 1984. 
Now, have they returned it? How many prop-
erties have been returned? After aU, the 
foreign poHcy or any policy has to be judged 
by the results achieved. It cannot be judged 
by the messianic speeches. Secondly, just 
after hiS return. General Ershad said that 
India was our biggest enemy and he had 
raised a division of army. Is this a friendship? 
Is this the achievement of friendship, I ask 
you? Or was not achievement only in the 
pressburo at great ballyhoo? It reminds me 
of one Urdu couplet: 

"Press bureau ki Jikhawat se, Natija 
yeh nikatta ,hai, F atahe inki hoti hai, 
Kabze unka hota hai." 

If this is the policy t whom are we to congratu-
late on this? Recently t Chinese Foreign 
Minister had come. I do not know what they 
have talked: what understanding they have 
achieved. But from the press release, it looks 
that we have given them unconditional sup .. 
port to GATT. And what have we got in 
return? 

A very pious lecture that India and 
Pakistan should settle there troubles under 
the Shimla spirit. What is the Shimla spirit? It 
is dead and gone and yet we are carrying the 
dead bodies on our heads. We know very 
well that Pakistan is bent upon destabilising 
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us and attacking us directly or indirectly. May 
I ask the Foreign Minister very bluntly-we 
all know what happened in Punjab; what is 
happening in Kashmir ;s known-why can-
not you pla}* that game back 'tit for tar with 
them? You have got Sind burning. Why don"t 
you burn it more? You have got Baruchistan. 
Why don't you light a huge fire in Baluchis-
tan? Once they are involved in their own sarf .. 
preservation. you will have greater peace in 
the country. 

I do not know whether he will agree with 
me or to, but the, w~ole lesson of history 
appears to me that if you want peace, you 
cannot get it by begging. Prepare for war, 
you wilt have peace. The British prepared for 
peace in 1935-39 and they came to the brink 
of disaster. Don·1 forget the lessons of his-
tory. Let us not repeat the words of Cham ... 
berlane. H I am wrong, my friend Mr. Minister 
will contradict me. The same words of 
Chambertane was used here on the floor of 
this House and it was said that in that land 
not a blade of grass grows. What is this? For 
GOd's sake don't follow in is footsteps. 

We have been talking of non-alignment. 
I can understand the meaning of non-align-
ment when there is a clash of super-powers. 
Both the super-powers are involved in them-
selves .. More cyclonic events are taking place 
in Europe and other places. Both the super-
powers are on retreat. The mould of your 
policy is broken. New factors are coming up. 
New situations are coming up. What is the 
use of following an old broH.en" mould now? 

Where are our national interests being 
served? We have been very much shouting 
about great non-aligned nations. May I ask, 
except for India is there any nation that is not 
aligned either economically, politically or 
militarily? Shall I name them? 

- Let us think of our own interests first. 
It reminds me of the famous saying of one of 
the greatest statement of about 3000 years 
back. That is. 'it is wrong to carry on a policy 
which has no meaning in tne present day 
context'. He went further and said, -it is a 
criminal sin to carry on a policy which has no 
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meaning nqw in the present context of 
events. ' You have to think deeply abotlr this. 
I draw your attention towards this. 

I again wish to draw the attention of the 
Foreign Minister to South Africa. It is good 
that power is being transferred to the South 
Africans. The white-tyranny is getting fin-
ished; it is good and we should back it with 
our full strength. But let us not forget one 
thing. One million Indians live in Natal and 
Durban areas. That is an area in which Zulus 
dominate. They have the Inkatha organisa-
tion. Ther is a clash between Zulus and the 
African National Congress .. You must look to 
protecting your own kith and kin there. 15 
India~~s are already killed. 'wish to draw your 
attention to this. 

Afterall, OUT policy should be to protect 
the interests of every Indian. wherever he is. 
May I repeat the old Latin phrase-Civis 
Indicus Sum? That means wherever is an 
Indian, there are his rights. That should be 
our policy. 

In Nepal, they are trying to kill their own 
people. Humanity is being crushed, I agree. 
But may I suggest to the Foreign Minister 
that we must open up all channels of oom-
munication to aU sides to see that a solution 
is brought about there without the danger of 
further bloodshed or even a civil war? Be-
cause peace there is essential. Our interests 
are involved there; The security of India is 
linked to the security of Nepal. Our rivers 
flow from Nepal and therefore water is es-
sential for us. So it is absolutely essential to 
contad all sides and help them' in finding out 
a solution and restore peace there.. May I 
add two words more? There should be a 
regular cadre of interpreters in that foreign 
Office. We need not hire interpreters from 
outside. There should be a regular cadre of 
translators, recrL'ited through competition by 
the Public Service Commission of India, so 
that we need not have to bother about their 
security, and we need not have to pay un-
necessarily through our nose .. 

We must follow the example of ShriAtai 
Behari Vajpayee, when he spoke in Hindi in 
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the United Nations Organisation. The For-
eign Minister should see that that language
is acknowledged there and used-there. I
would like to say one ·thing more before I sit
down. Our Embassies should be a show-
piece for Indian products. We have got very
good cars here-Contessa, Premier NE 118,
etc. Why are our Embassies not being sup-
plied with these cars?

We have got very good cars here; we
have got everything in good quality here.
Then, why should the mania of foreign puy-
ing be there? Therefore, I request the For-
eign Minister to insist that all the Indian
Embassies should be equipped, furnished
by Indian products. They should use Indian
cars and not foreign cars. With these few
words, I support the Demands for Grants of
the External Affairs Ministry.

[ Translation]

SHRI NITISH KUMAR (Barh) : Mr.
Chairman, Sir, many positive changes are
taking place in the world. On one side regi-
mentation in Soviet Russia has become re-
laxed underthe leadership of Mr. Gorbachev.
After the experiment of 'Glasnost' and
'Prestroika', people there and in other coun-
tries are not feeling that suffocation. The
Berlin Wall which had divided Germany into
two parts have been dismantled and the
people have joined once again. Nelson
Mandela had to be released by the Pretoria
rulers and Namibia has also got independ-
ence. On one hand such pleasant events are
taking place and demand for democracy is
gaining strength everywhere. Incidents tak-
ing place in our neighbouring country, Na-
pal, cannot be appreciated. Today, the
movement of restoring democracy in that
country is being suppressed by monarchy.

This movement is not taking place theie
for the first time. Two Generation before the
present king, there was king Tribhuvan, Indian
Government had intervened to help him and
to restore his rule. After that, democracy
remained there for some time. Shri B.P.

The people of India always support the
struggle taking place anywhere in the world
for restoration of democracy. We have cher-
ished these values during our freedom
struggle. We got rid of colonialism, and
became free and chose democracy for our
country. Therefore, wherever struggle takes
place against colonalism and for democracy
we support the people of that country.

The people of India have always been
supportive of Nepal. At present a strong pro-
democracy movement is going on in Nepal.
More than 6,000 pro-democracy supporters
are in jails. Firing is a daily occurance there.
Such a terrific situation is there but India is
silently watching the situation. This silence
would weaken the pro-democracy move-
ment in Nepal. The Governmentof India may
be having certains compulsions, it may be
due to the political relations between the two
countries but I would like to appeal to the
Government of India that the relations be-
tween the people of India and Nepal is not
like the relations between two countries. We
have cultural and social relations with each
other. Bihar has a long border with Nepal
and lakhs of people living in Bihar and east-
ern Uttar Pradesh have social relations with
the people of Nepal. Lakhs of Nepalese
people have their relations in India. There-
fore, we cannot remain silent spectators to
the incidents taking place there. In such a
situation, I would like to urge the Govern-
ment of India to express its support openly to
the pro-democracy movement qoinq on there.
We should definitely exert pressure and plan
our strategy in such a way that the people
who are struggling for democracy may not
be demoralised.

Mr. Chairman, Sir, we cannot overlook
the danger faced by the country from all
sides today. Due to the mistakes of the
previous Government, India became unpopu-
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lar among the neighbouring countries and 
the relations with our neighbours coutd not 
be strengthened. The way our forced went to 
Sri Lanka was an indicator of our wrong 
policies. India got entangled in Sri Lanka. 
We hope that th@ Government of India is 
moving in the direction, where under the 
leadership of Shri V.P. Singh, our relations 
with the neighbouring countries would be 
improved. The Indian Peace Keeping Force 
is returning from Sri Lanka, but the neigh-
bouring country of Pakistan is continuously 
interfering in the internal affairs of au r cou n-
try. The partition of India was unnatural and 
therefore, whoever assumed office in Paki-
stan would indulge in absurd and meaning-
less utterances. When Military rule came to 
an end and democracy was restored in 
Pakistan, we hoped that Ms. Benazir Bhutlo 
would adopt a practical approach towards 
India, but after a few days, Ms Benazir Bhutto 
started spitting fire against India. Today, 
Pakistan Government's interference in Ka-
shmir and Punjab is continuing and it seems 
that WQ are once again entering the 1971 
situation and Pakistan is moving towards 
another war. We believe that the Govern~ 
ment of India on its own will never go for a 
war, but the war could be thrust on us. 
Fundamentalist forces have been respon-
sible for all the wars that have taken place 
between the two countries and aU the hys-
teria created in the two GQuntries. Today, Ms 
Benazir Bhutto is the Prime Minister of 
Pakistan, but fundamentalist and obscuran .. 
tist forces are raising their heads there and 
same is the case with Indi.a also. These 
forces can take the two countries to war. But 
these countries would continue to exist and 
their problems cannot be solved, internal 
turmoils would continue to exist in our coun-
try and internal disorders would be there in 
Pakistan too. Pakistan had to shed its part 
earlier and Bangladesh was created~ may be 
that Pakistan may once again meet a similar 
fa1e and extremist forces may raise their 
heads in our country also but we will have to 
find a solution to all these problems. Perhaps 
solutions for these problems are not there in 
our traditional foreign policy t but we will have 
to think about the current situation very seri .. 
ously. Today. Pakistan is going around the 
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world endeavouring to secure support but ho 
country ;s giving support to Pakistan. Sym-
pathy for India is increasing and our External 
Affairs Minister and the External Affairs 
Ministry are making efforts in this direction. 
Recently, the President of the Palestine 
Liberation Organisation, Mr Vassar Arafat, 
visited our country and we are impatiently 
waiting for the arrival of Mr Nelson Mandela. 
The image of India has improved in the 
countries across the globe and going by the 
mandate given by the people of India, the 
world has accepted the maturity of the India 
people. 

17.00 hrs .. 

People have also accepted that India is 
strong nation but this much will not do. If 
India and Pakistan go on fighting each other, 
our defence expenditure would go on in-
creasing without any limits. On the other side 
is China, with whom we are having talks but 
we should not forget that the whole nation 
has resolved to take back the land which was 
usurped by China in 1962 aggression. We 
should not make any compromise with our 
borders. Sometimes intellectual? of this 
country start saying that we should adopt a 
practical view, but we cannot adopt a practi-
cal view by abandoning our territory. Our 
expenditure on defence is increasing 
manfield and in such a situation, we have to 
find a way out to reach a settlement with 
Pakistan on certain concrete basis. 

After independence, there were two 
persons, Pandit Jawaharlal Nehru and Dr. 
Ram Manohar Lohia, who had gone into 
fundamental aspects of our foreign policy_ 
Pandit Jawaharlal Nehru came to power and 
his policies were implemented. We recog-
nised the sovereignty of China over Tibet 
and the result today is that the Dalai Lama 
and Tibetan refugees are living in exile in 
India. This is a very big problem. We gave 
away Tibet, which was a buffer State. Chine 
took av.;ay Tibet and attacked our country 
taking advantage of our weakness. So, this 
policy continued. Dr. Ram Manohar lohia 
had given a suggestion to solve the pr0b-
lems between India and Pakistan. He was 
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getting somewhat tired and sacrifices are to
be made for it. We should be prepared to
make those sacrifices. We should be pre-
pared to make sacrifices in Punjab and
Kashmir. For a lasting solution,l would like~o
suggest that the Government of India should'
adopt .the policy of Dr. lohia and move
towards' the realisation of idea of Indo-Pak
Confederation. It is a matter of satisfaction
that relations with China are improving but
we should also try to find outa solutionforthe
Tibetan question, on which a mistake was
committed during the tenure of Pandit
Jawaharlal Nshru . We are supporters of the
democratic movements. Our neighbouring
countries are not only our neighbours but
they are members of our family. Our relation
with Nepal is not a simple and common one.
On the contrary. relations between our two
countries are special and cultural and some-
what extraordinary whieh no other two coun-
tries have. tn s~ a situation, when the
people of Nepal are facing difficulties and
are struggjing hard, when all the people of
Nepal, whether they are socialist, Demo-
crats or Comm unists are fig hting togetherfor
the establishment of democracy ,India should
not remain silent spectator. On the contrary.
it should help those forces. When democ-
racy is restored in Nepal, it would be a victory
of the democratic forces in India and it would
strenqthen Indian democracy. This would
also lead to the emergence of a friendly
country in ou-r neighbourhood. H monarchy
remains in Nepal, any country can influence
the kings but if democracy remains in Nepal,
public opinion would carry weight in running.
the administration of the country. In such a
situation, you should ensure restoration of
democracy there, in our own interest and
also from the security point of view.
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socialist. The socialist leaders of the 1942
movement were against the partition of India
but the partition took place. Mahatma Gandhi
was never in favour of partition but the par-
tition took' place. It is reality that India and
Pakistan are now two nations. We will go on
fighting. Friendship can go on for a few days
and normalcy can be restored for a few days,
but we cannot help. There would be a war
and no one can avoid it. Therefore, in order,
to remove this tension, friendship should be
established between India and Pakistan, at
the people's level and Dr. Lohia had sug-
gested that there should be·a confederation
of India and Pakistan. India-Pakistan Con-
federation is basic requirement. I do not
believe that under the present circumstance,
any Government can muster enough cour-
age, to go that far. The people of India and
Pakistan desire friendship with the excep-
tion of obsourantist and communal forces.
Generally, the-people of India and Pakistan
want friendship. When borders are opened,
people become happy, they meet each other.
There are people of same family living in two
countries and when they meet, they become
happy and old memories are revived. But
unless we do not muster this courage, un-
less we do not move towards this friendship
and this is possible only if a confederation of
India and Pakistan is created. When such a
confederation is formed, then we would be
able to find out solution for the problems that
we see in Punjab, Kashmir ad many other
places. Terrorism would continue. No way
has been found to eliminate terrorism,
throughout the world and only time would be
able to find a way out. Over a period, slowly
the terrorist forces get lapsed and tired but it
has not been possible anywhere in the world
to directly control terrorism. We lament that
extremist forces are raising their head and
that they should be crushed, Neither can
there force be crushed by trying to crush
them nor can their hearts be won by adopting
a soft stance towards them. No way has
been found out any where in the world to
crush these extremistforces and no answer
has been found to solve this problem. In
such situation, a way is found only after

With these words, Iconclude my speech
and I support the Demands for Grants of the
Ministry of External Affairs. I thank you for
giving me the time to speak on this subject.

[English]

SHRI VAMANRAO MAHADIK ( Bom-
bay South Central): MrChairman, Sir,lthank
you for giving me this opportunity to partici-
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pate in the discussions on the External Af-
fairs. Today what my ,country needs is pro-
tection of sovereignty of India, 'and protec-
tion of the people of India. We are faced with 
diffICUlt situations all around and, therefore. 
the'conduct of extemal affairs in our country 
is going to ~me a costly affair day by day. 
Unless we are prepared to support these 
costly affairs, we ca~not improve the situ-
ation and that is whY I am supporting the 
Demands for Grants of the Ministry of Exter-
nal Affairs. 

Apart from that, I am of the opinion that 
the moral of the country should remain as it 
is today. We should see that all Indians 
remain united and we extend all support to 
meet the situation so far as the external 
affairs are concerned. 

We do not know the exact extent and 
how far other countries are helping to foment 
the situation in Kashmir and Punjab today. 
Who is at the back of these tragedies in these 
States? Is it only a certain set of people who 
want KhaJistan Raj, or who are of the opinion 
that they should have Sikh kingdom, and 
they are creating all sorts of problems, or is 
there any other external agency which is 
responsible for this and for brainwashing the 
people and for instigating the people to fight 
against their own people? The enemy thinks 
that the wars against India must be fought 
within the limits of India itseH, so that they sit 
back comfortably in their own country. Simi-
lar is the case in Kashmir.. Is the present 
situation created by the people staying in 
Kashmir, whethet they are Hindus or Mus-
lims? As you know, the Kashmir kingdom 
earlierwas under a Hindu king. whereas the 
population was majority of Muslims. But at 
that time, there were no oommunal riots.or 
fight for the so-called freedom of Kashmiri 
Muslims. The great and the late Zia man-
aged to have the OPERAPAK conspiracy to 
send his own army men and people in the 
Policy and administration of Kashmir~ He got 
some hold in the Policy and administration 
and thereafter problems started. ~ is. 
therefore,Pakistan who has created the 
problems. The External Affairs Ministry must 
identify the actual enemy and all measures 

should be taken against that enemy. 

A~ you know, there were two wars be-
tween Pakistan and India, and though India 
had won those wars, no final terms were 
arrived at to see that relations between the 
two countries remained in such a way that 
there was no repetition of wars. 

This is the third time that it has been 
repeated .. Pakistan is being helped by China. 
We are trying to have good relations with 
China who is supporting Pakjstan. China is 
also having good relations with China who is 
supporting Pakistan. China is also having 
good ties with America ~hich in turn is hav-
ing good ties with Pakistan. So far as India is 
concerned, we only have one political friend. 
i.e. Russia. Waththisparticularforcewewere 
trying to fight our external affairs. I may tell 
you that one hand of Pakistan is trying to 
reach Delhi through Punjab and Kashmir 
and the second hand has now started com-
ing through-Bangladesh after its declaration 
as Islamic nation. It is coming by way of 
refugees which are intentionally being sent 
there. They are even coming through Assam 
and Bihar .. They have come up to Bombay __ 
Now, they ~ .... ye come to Delhi also .. When 
both the hands will come together there wiR 
be dapping and the wall will break up. That 
is why the External Affairs Ministry wiD have 
to give special attention towards the people 
coming from Bangladesh. We sent our people 
in Sri Lanka to see that Sri Lanka is to divided 
by those who are Indians and who are 
Lankans I would like to ask as to what should-
t?e our policy now when Kashmir is being 
divided. Our External Affairs Ministry shoukt 
not have two different policies f~r lanka and 
Kashmir. H we want to protect our sover-
eignty 'titfortaf is the only way. Before these 
two hands come together, I would request 
the Government to beware of the danger. 

Smugglers are coming from P;akistan 
through the sea shores. Through these sea 
shores on the Western and Eastern side 
crores of rupees are being smuggled and 
they are invested in trade. They say, "No 
doubt the country is yours, but the land is 
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ours.· Therefore, they are flowing in the 
money and are purchasing people and in this 
way betraying the· nation. In that way this is 
the third hand which is moving in our country. 
Now, the question is who is going to be 
faithful to our country and help to run this 
Govemment? When Arjuna found impos-
sible to fight wffh all his relatives then 
Bhagwan Krishna said. 

KLEBYAM MA SMA GAMA PARTHA 
NAITA TV AIUPPADYA TE, 

KSHUDRAM HRIDAYDAURBAL YAM 
TV AKTV A UTTISTHA PARANTAP A," 

aDon't be eunuch get up, have strength 
and start your war." The question is with 
whom you are having your war. You are 
having war with that particular vicious en-
emy which is running in Punjab and Kashmir 
who killed our Prime Minister, Smt Gandhi. 
They did not spare even their own leader. 
They are Sikhs or Hindus, I don't know but 
they did not bother that it was Ramnaumi 
when the bomb blasted in Satata and killed 
30 persons and wounded' 60. They did not 
bother for any political party whether it was 
the President of this Party or that party. Who 
is doing all these things? I don't think it is a 
few persons who have been brain washed 
and sent here. I would say that a final stage 
of war is coming at the doors of Hindus1an. 
And External Affairs Ministry will have to 
spend not only the money but they will have 
to spend manpower also. That is why, let us 
be alert. 

I wholeheartedly support all your activi· 
ties but you should be aware of all those 
things which are taking place outside. 

[ Translation] 

SHRI SURVA NARAYAN YADAV 
(Saharsa): Mr Chairman Sir, my constitu-
ency in Bihar is situated about .150-200 kilo-
metres lIIIIat from India's bo.rder with China 
Nepal is quite near and on the other side is 
Bangladesh so my constituency is situated 

. 
&temaIAilaits 

on the borders of three countries ~ refu-
gees from Nepal, Bangladesh and oIher· 
places come and settled there Refugees are 
living in all parts of the country. I believe that 
a survey of refugees in my ~stiluency has 
not been undertaken in proper manner. This 
is the reason why some spies in the garb of 
refugees have also come into our country. 
Sir, I had raised this question at the district 
administration level whether they have been 
screened before their settlement or not? II is 
true that India is a religiOus country but that 
does not mean that we should let spies come 
into the country in the guise of refugees. I 
don't think ~ -have kept an eye on the 
activities of refugees from Bangladesh, 
whether they have settled in the metropoli-
tan cities of our country and the type of work 
they are engaged in .. So I request the hone 
Minister to order a survey of aD refugees in 
this country as to the authenticity of thair 
status. 

After India's war with China, the latter 
occupied a sizable portion of our territory 
which is still under their occupation. Till date 
we have not taken any step to retrieve that 
portion of our territory we should, if possble. 
get this land back through a friendly ~ialogue 
with China otherwise it seems to be an 
impossible task. Occupation of Indian terri-
tory by other countries is not in the national 
interest. Indian citizens living in those areas 
are maltreated. I demand an investigation 
into this matter by the Government and a 
statement be given in this House. Let the 
Government conduct a proper inquiry as to 
why Indian People are subjected to inhuman 
torture in the Chinese-occupied territory. 

Sir, as far as Pakistan's activities in 
Kashmir are concerned, a number of Paki-
stani spies have infiltrated into our country 
posing as Bangladeshi refugees .. There are 
15,000 to 20,000 spies who have come into 
this country along with genuine refugees. 
Although Pakistani'spies form a major part of 
this group, complete information regarding 
them is not available with us. This mattertoo 
should be investigated .. Than it wHl become 
clear that the crisis in Punjab and Kashmir is 
the handiwork of such elements. 
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Sir. arms are s",uggled into India from 
PMistan through the border. Why is security 
SO lax on the tndia" .ide of the border? When 
arms can be smuggled across, why can't 
spies slip into thiS' country? It is alright for 
India to be a peace-loving country but-at the 
same time we must take strid measures to 
ensure that Pakistani spies do not enter this 
country to create trouble. This will definitely 
be a oontributory action towards solviog the 
Punjab and Kashmir problems. 

Sir, in Kashmir and other parts of the 
country training camps had been set up for 
terrorists. In Pakistan, of course. such camps 
have been existing for some time. Only after 
incidents of terrorism have occurred does 
the Government look for these camps. So I 
request the Government to keep Constant 
vigil in order to check the growth of such 
camps. 

Sir, our country does not have cordial 
relations with either Pakistan, Sri Lanka or 
Bangladesh. A remedy should be found for 
this problem. Wrth these words I support the 
Demands for grants of the Ministry of Exter-
nal. Affairs. I thank you for giving me an 
opportunity to speak. 

MR. CHAIRMAN: I also thank you for 
confining yourself to the time allotted to you. 

[English] 

SHRI INDRAJIT GUPTA (MidnaporEij: 
General1y speaking, as Members on both 
the sides have stated, our country's foreign 
policy has a long continuity about it, and 
generally it has received the support of the 
nation as a whole. 

My sympathies are with the present 
Government, because they have inberited 
quite a lot of foreign policy problems from the 
past also, which we cannot expect them to 
solve within such a short period of time. 
Nevertheless, I do think that it IS very very 
necessary for the Government to exercise a 
greater degree of initiative. The broad para-
meters of the policy are ~Iready laid down. 
We are functioning within those parameters. 

External Affairs 
But on specific questions. I think the success 
or failure of our policy, in terms of concrete 
results, depends, and win depend very much,. 
on the degree of positive initiative which our 
Government takes. 

I do not maan to say that they have 
taken no initiative. For example, they have 
taken an initiative which. in my opinion, was 
long over-du9, viz. the withdrawal of the 
IPKF from Sri lanka. The experience of 
many C9untries in the world is that if your 
armed forces over-prolong their stay on the 
soil of a foreign country. the results are 
always CQunter-productive .. It is not only our 
experience. So many countries all around 
are going through the same traumatic expe-
rience; and ultimately those troops have to 
be withdrawn, if they are not to beoome 
totCltty isolated and unpopular as far as the 
local population is concerned. It is a tragedy, 
of course, because our IPKF was sent there 
under the terms of an Accord; and at the time 
they were sent, that act was widely wel-
comed by people in this. country, and in Sri 
Lanka. 

In fact, the Government, at that time the 
previous Government, was being criticised 
and attacked for not taking early military 
action in order to save the Tamils in Sri 
Lanka from ruthless repression which was 
going on against them. But the same people, 
after a prolonged period, have now begun to 
speak of this foreign army occupation which 
"impinges upon their independence and tbair 
sovereign right, and therefore, they are asking 
them to depart. 

Many problems have been left unsolved. 
I do not know if the han. Minister is in a 
position to tell us anything about all that 
commitment that we had about seeing that 
the North East Provincial Council in Sri Lanka 
is given adequate powers; devolution of 
POWQf was a' cause of much dispute and 
irritation among the contending parties; and 
even now I believe that the Government 
there in North East Provincial Council are not 
satisfied with the arrangement which has 
been made before the departure of the IPKF; 
it is not possible for many country to go on 
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indefinitely playing the role of a police man in 
another to do our job there; to so~e extent 
it was not possible by the very circumstances 
to complete that mission politically. Mean-
while, our people. our IPKF have also per-
formed a very difficult task there, I should 
say; and we should pay tributes to our jawans 
who had also lost heavily; their casuatties 
had been quite high. But there was no point 
in prolonging thi~ act. Now it is a sovereign 
country however small it may be; a sover-
eign government is there elected by the 
people; and it is their responsibility, first and 
foremost to look after the security and wel-
fare of all their citizens. whether they be 
Sinhalese or Tamils or whatever they are. 
So, I think it is good that we have extricated 
ourselves from a very very difficult situation 
where continued stay was not going to really 
help in any way. That initiative .. also bei~ 
matched by the initiative the Minister took 
himseH by visiting Bangladesh. 

A number of disputes were pending 
there, a number of irritants wele there. They 
have not all been cleared up, I am sure, even 
by his visit. but. at least the ice has been 
broken.. Some talks have taken place in a 
cordial atmosphere; some agreement either 
concluded or proposed which will help, I 
think, to give the Bangladesh Government 
and its people a feeling that India does stand 
for their well-being and weHare also. So, in 
this whole area, this whole region, there is 
always this kind of a feelings among the 
people -we may not be to blame for that; 
partly we may be; I do not know-that India 
by virtue of its huge size and the fact that it is 
so much bigger t!lan its neighbours that may 
be we are trying to ad too much like a big 
power and some attempt to compel people 
and bully people who are smaller than us. 
That creates some problems, always psy_· 
chological problems which are there in all 
these countries. So, we have to be very 
sensitive and conscious of this fact and 
behave in such a way that mutual trust and 
confidence is engendered. 

In Nepal also some initiative has been 
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taken though rather late I should say. This 
Govemment is not to blame for that-all sort 
of tension and crisis and dispute between 
Nepal and India over these v:....rious transit 
and trade agreements and so on and so 
forth; all took place or occurred earlier before 
the e~n took place; and they were al-
lowed to ~rCWJ on for a long tima. There was. 
a feeling created among the Nepalese people 
th~ India was behaving like a bully and 
trying to put them into economic difficulty 
and so on and so forth. So, we have to 
overcome this legacy of the past also and 
take the initiative to see that proper. good 
neighbourly t friendly relations are built up 
with these countries. So far as Nepal is 
concerned, I am glad that the Government 
has recently made it clear that we cannot 
interfere in their internal affairs; as a govem-
ment it is not possible; it is inadvisable; we do 
not want other countries to interfere in our 
internal matters. But, at the same time. as 
Indians, of course, we do feel sympathy and 
we do express solidarity for the struggle of 
the peoPle of Nepal for democracy and for 
democratic rights. 

That is a different matter. One cannot be 
blind to that. The only exception to this whole 
exercise in trying to re-build good relations 
with our neighbours unfortunately, is Paki-
stan. 

I really do not know what can be done, 
the way that they are behaving at the mo-
ment, the way that they are trying to interfere 
not clandestinely now but more and more 
openly-that is the trouble in Kashmir and 
in Punjab is something which really makes 
this whole region a potential hotbed of strite 
and conflict. And the Govemment win have 
to exercise all its diplomatic skin and ingenu-
ity and also it firmness to see that this 
Pakistani attempt which is going on,practi-
cally to make things difficult for us, particu-
larly in Kashmir and Punjab is foiled. The 
whole country is united on this, I have no 
doubt about it. There is no question of any. 
body wanting or thinking of making any kind 
of concessions on this issue. h cannot be 
done. It is a question of the sovereignty and 
integrity of this country. Ev8fYbody will stand 
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firm on that. 

What) was saying was, just briefly. tWo 
or three words; that we are be set by so 
many problems and difficulties, no doubt, 
and there are some bigger powers also 
behind this. t know that there is a new climate 
in the world, there is new thinking, there is a 
new atmosphere which we all welcome, of 
cooperation and detente, the process of 
disarmament going -ahead and all that. 

But, nevertheless, I cannot believe that 
now, so soon, all the various powers which 
were operating for so many years behind the 
scenes have given up their designs and 
machinations against India particularty and 
this part of the world. 

In this Report of the Ministry f there is a 
sentence in the opening paragraph which 
says, if I nlay just read out: 

liAs in the past, !ndia.welcomed these 
steps which held out the hope for a 
safer world order. India continued to 
strengthen her relations ~~':th both the 
United States and the USSR on the 
basis of bilateral complemertarity." 

17.32 hrs. 

[MR. DEPUTY-SPEAKER in the Chaitj 

Well and good .. Well, of course, India 
has always tried to have friendly relations 
with both USA and USSR even when those 
two powers were regarding each other as 
enemies. And there was a great deal of cold 
war and tension and so on which to a great 
extent has been reduced now. But does this 
sentence mean that we are now, with both of 
these powers, on a par as far as their plans 
and designs in this part of the world are 
concerned? H so, I do not agree with it I do 
not agree with it And I do feel, we had said 
so openly also. at that time that our Govern-
ments reaction to the United States military 
action in Panama a few months ago should 
have been much stronger than it was. 

Secondly. this question of their taking 
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trade sanctions against us under Super 301 
has not been given up. Our Government has 
taken a firm stand on,it. 'hope that they wi 
stick to that stand. But only a few days ago 
some spokesman of the United States 
Government was again speaking about unfair 
trade barriers and difficulties which India is 
creating for the United States exports to this 
country; trade barriers, patent laws and all 
this kind of things on the basis of which they 
have threatened us with reprisals under Super 
301. This kind of athing has not disappeared 
and it will not disappear by itself. 

A friend from over that side has spoken 
a little while ago about the danger of the 
multi-national companies and all that. That 
and,otherthings are alJ linked up, and I do not 
want that one should try to give the impres-
sion that in our economic relations and other 
relations with the USA and the USSR there 
is a kind of a parity; and it is not so as a matter 
of fact. 

Then, Sir, there are some important 
regional questions which are pending solu-
tion and I do not VJant our Government to 
relax in any way its efforts to join in finding a 
solution. One is Afghanistan. 

The question of the Geneva agreement 
being violated openJy and blatantly, the 
question of a solution for Kampuchea, the 
question of Palestine are there. Sir, the 
Chairman Vasser Arafat was here only the 
other day_ During his statements made here 
on Indian soil-we also met him in Namibia 
the other day - he had spoken to us very 
bitterly, I should say 1 about the new Israeli 
move to send so many Jewish immigrants 
from various countries, I regret to say from 
the Soviet Union also, into the occupied 
areas of Palestine_ He said that in the last 
one year some three hundred thousand new 
immigrants from outside have been brought 
and settled in the occupied areas of Pales ... 
tine, where the Palestenian people them-
selves are fighting for their homeland and 
the whole country has saluted their sacri-
fices and sufferings they have made. And 
the Chairman Arafat was very insistent that 
the voice of India, he attached great impor-
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tancetothefactthatthe voice of India should 
be heard in the Counsels of the world on this 
question and pretest would go a long way to 
help their cause. 

Sir, I am.- surprised· that in this report, 
there is no mention of the fact that recently 
an official Indian delegation headed by the 
Prime Minister went to attend the Independ-
ence celebrations of Namibia. Perhaps this 
report was printed earlier. Of course they 
could have added some sort of an additional 
slip or something. I think it is a very important 
thing. And everybody there appreciated the 
fact that an All Party Delegation headed by 
the Prime Minister - it did not happen in any 
other country - arrived there in Namibia to 
be with those people there on the occasion' 
of their independence and to share in their 
rejoicing and all that. That should be men-
tioned. And I may say from what we saw in 
Namibia, their freedom at the moment, inde-
pendence at the moment when the flag was 
hoisted and when the South African ffag was 
lowered, actually in practice at this moment, 
it means only thefreedom to vote, which they 
did not have earlier. Somebody said cyni· 
cally the freedom to starve, th~ freedom to 
be unemployed, the freedom to die still 
continues. They are miserably a poor coun-
try in the sense that aU the property turban 
property, landed property, 90 per cent is 
owned by the white people: the black people 
of Namibia are so poor and so much ex-
ploited and do not own anything. We say it 
with our own eyes there. And they will need 
so much economic assistance and other 
help before this independence which they 
have now gained really acquires flesh and 
blood in meaning .. J am sorry to say, I do not 
know why the Namibian Government has 
invited the British of all people to send their 
experts there to train their army and their 
police, their new army and police. Of Course, 
they are a free country now. They can can 
anybody they like. I should have thought 
India could have done this job quite well. We 
have had this UNTAG, United Nation Tran-
sitional Assistance Group, composed of 
troops. contingents of troops from twenty six 
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countries and commanded' by an Indian, as 
we know, Genera] Pram Cband, who is re-
spected and held in high esteem by every-
body there we found. Any way, what I think 
is, we should maintain close contacts with 
the new Government of Sam Nujoma and 
see in how many ways and in what ways we 
can contribute\ to strengthening their inde-
pendence and helping them .. 

As f~r as South Africa is concerned, Sir, 
we all rejoiced, the whole country, the whole 
world has rejoiced in the release of Mr. 
Mandela from prison aftertwenty-stx ortwenty 
eight years. We met him \here. We met him 
in Windhoek and he had a long talk with our 
delegation. The point J wish to EJmphasise is 
that Mr. Mandela told us that the African 
National Congress requires a huge amount 
of financial ass.stance in order to rehabilitate 
their political exiles, who are -iiving outside 
the country and who, we hope, will be able to 
return now with their families and the political 
prisoners who are loitering in the jails in 
South Africa. But they are hoping that in the 
days to come, through negotiations and all 
that, because the South African President is 
showing a slightly more liberal attitude now, 
those political prisoners may also be re-
leased. He says that to rehabilitate them will 
require a huge amount of money which is 
beyond their resources at the moment. And 
when tre addressed this request in the pres-
ence of our Prime Minister, I took it to mean 
that he naturally thinks that India also should 
contribute to this" And I hope, our Govern-
ment will think about this seriously and try to 
do whatever is possible. 

I would like the Minister to spell out what 
is his perception or his assessment of the 
future of non-aJjgnment, the non-aligned 
movement, the non-aligned world in the 
present framework 01 international power 
relationships which are taking place under 
our very eyes and taking place very rapidly 
and changes taking place which we could 
not imagine a year or two ago. What ;s the 
future of this non-alignment and what sort of 
role, he thinks, that India can play in it be-
cause these countries of Asia, Africa and 
Latin America which belong to the non-
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aligned movement, always had a certain 
.. cementic force among them? There is no 

question of non-alignment as a posture which 
keeps them free from military blocs. That will 
remain. The military blocs themselves are in 
a process of, perhaps. I do not say vanishing 
overnight but certainly they are already on 
the path of being liquidated to a certain 
extent. But then how does this non-aligned 
community of nations, perhaps, in their own 
common mutual interest think of becoming 
sell-sufficient? 

There is an apprehension abroad now 
that due to this kind of coopefation, new 
cooperation ~nd detente between USA and 
USSR and so on, the ·fhird World countries 
may be neglected, may suffer as far as 
developmental assistance and others things 
are concerned. Then if that is so, I do not 
know whether it is so, we have many assur-
ances of various kinds _being given to us that 
the requirements of the Third World and its 
vast population which is so poverty striken 
and hunger striken, will not be neglected and 
all that.. But I think, the time has come when 
we have to think more and more of ROW we 
can be seH-reliant in the sense of building 
our own mutual cooperation and mutual 
assistance of which we talk frequently about 
SAARC. SAARC is one small aspect of that 
whole thing. But we should think more in 
India. I say this because India ;s such a large 
country. such a big country in the r.on -alignp,d 
world with so much of resources and much 
higher level of development also. We have 
to play some role in which we should take an 
initiative so that on the question of economic 
cooperation and developmental coopera ... 
tion, these non-aligned countries can, to the 
extent that is necessary, move together and 
not look to bigger western powers and afflu-
ent countries. If they help us, well and good. 
But we must assume that things may change 
in comparison with the past. Therefore, it is 
upto us to stand up on our own feet and try 
to help each other to the maximum extent 
possible. 

Finally. I would say one word. I really 
think that this Ministry should have at least 
one more Minister--either a Minister of State 

External Allairs 
or a Deputy Minister or somebody -to help 
Mr. Gujral. A vast field has to be covered by 
this Minis1ry and I do .not think, it is possible 
for one person to attend to all these pr0b-
lems·, all the~e different departments and 
facet of External Affairs .. I do hope that the 
Prime Mini$ter wiUsee to it that he is given an 
able assistant in the -near future. 

[ T,ans~tio~] 

KUMARI MAY AWATI (Bijnor) : Hon. Mr·. 
Deputy-Speaker Sir t while supporting the 
Demands for grants of the Ministry of Exter-
nal Affairs I woukJ like to say something on 
India's foreign policy. 

On the face of ~ India's foreign poJicy 
seems good. It is a policy which is based on 
humanitarian ground. We have appreciated 
the struggle against· Apartheid in South Af-
rica under the leadership of Ne.lson Man-
dela.. But the Government on its part dis-
criminates against Scheduled Caste and 
Scheduled Tribe people in this country. Hon. 
Shri . Vijay Kumar Malhotra who was speak-
ing before me said that minorities in this 
country had been provided with all facilities. 
H that were the Case Dr _ Ambedkar would not 
have to approach the British for getting 
minorities their rights. When we talk of our 
foreign policy. we should look at what is 
happening in our country, at the type of 
altitude we have towards the citizens of this 
country. 

While mentioning India's foreign policy 
towards the neighbouring countries, I would -
like to take the case of Pakistan. The Gov-
ernment will have take a serious view of 
Pakistan'S involvement in the Kashmir and 
Punjab problems. If India adopts on ap-
proach of confrontation towards Pakistan we 
may not be able to solve the problems in 
Kashmir and Punjab. Our poliCY should aim 
at creating an atmosphere of brotherhood 
between th9 two countries. Our relationship 
with other neighbouring countries should 
also be friendly so that people a living on the 
borders feel secure. 

I would \ike a request the han. ~\n\ster 
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of External Affairs to keep the interests of 
minorities and the state of our relations with 
neighbouring countries in mind while fram-
ing the foreign policy. Only then can this 
country make progress. 

With these words I thank the han. Dep-
uty .. Speaker for giving me an opportunity to 
speak. 

[English] 

SHRI A.N. SINGH DEO (Aska): Mr. 
Deputy Speaker, Sirt I rise to support the 
Demand of our External Affairs Ministry. It is 
the first budget of the National Front Gov .. 
ernment and it is the- first Demand. It is 
unfortunate that our friends on the other 
side, the Congress party Members, have 
absented themselves from this debate, 
because this Government has already made 
it quite clear that it wants suggestions it 
wants constructive cooperation and criticism. 
Our Prime Minister and other Ministers have 
made it quite clear that they would weJcome 
all sorts of participation in the debate so that 
it will help in the public administration of the 
country. -But it is unfortunate that because 
the hen. Speaker did not allow the adjourn-
ment motion on a very unfortunate incident 
that took place recently, they are not partici-
pating in this debate and our friend has 
already mentioned that probably it is their 
sinister design not to get the Constitutional 
Amendment Bill passed. In fact, we noticed 
the other day when they were taking part in 
the debate on the 64th Constitution Amend-
ment Bill, they strongly supported the BilL 
But is;s unfortunate that at the time when the 
Division bin was rang, we noticed that many 
of the Congress Members leaving the House. 
I do not know whether anybody has noticed 
this. This is a sinister move or a deliberate 
move that they have realised that the Gov-
ernment could not muster sufficient number 
of Members in the House and therefore they 
told their party Members to go out of the 
House. It is very unfortunate to notice that 
they say one thing and try to do something 
else. , agree that it is the duty of the Govern-

External Affairs 

ment to get the majority, bu~ at the same 
time. when they have said that they wQuld 
support this Bill, it is aisotheirdutyto help the 
Government to pass the Bill. 

Mr. Deputy-Speaker, Sir. it is very sig-
nificant that the first visit of our Prime Minis-
ter to a foreign country is Namibia, because 
Namibia is historically important. It is the 
very essence of the world movement where 
various countries are demanding their inde-
pendence and therefore when for the first 
time independence cam to Namibiam, it is 
fortunate that our Prime Minister, with other 
friends from different parties attended the 
function. Therefore, I would say that the 
National Front started to rule the country in a 
very auspicious manner. As you know, Sir, 
India has been the foremost in the non-
alignment movement. We have to thank our . 
late Prime Minister, Shri Jawaharlal Nehru, 
who was one of the three pillars of the Non-
alignment Movement !n the world along with 
Mr. Tito and Mr. Nasser. He laid the founda-
tion of Non-alignment Movement. Though 
India has been propagating the non-align-
ment, it ;s only during the Janata Govern-
ment time, after 1977, for a few years, under 
the then Prime Minister, Shri Morarji Desai, 
there started what we call the genuine Non-
alignment. That was the time when we looked 
to both the power blocs with the same atti-
tude~ without even indirectly aligning with 
anybody in the guise of non-alignment. One 
point I would like to make is that the non-
alignment of say 20 years or even 5 years 
ago. is irrelevant now, because after the 
'glasnost' and 'perestroika' which have been 
introduced by the great leader Shri Gor-
bachov, wi;), after a few years, lose its very 
significance and therefore there is a danger 
that this non-aUgnment may be turned into 
an alignment of forces, torces which have 
already advanced, forces which were aligned 
to each other in the West and the East, may 
join together and they may become one 
force to exploit the under-developed coun-
tries. 

As yOU know, Sir, economically, scien-
tifically and in every sphere, the so called 
West and the East Europes are far advanced 
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than India. So. when they ara giving up the 
whoha system, when they ara going back to 
the fra.system, probably they may be going 
Into the very acute form of capitalism after a 
faw years. 

Russia. Eastern Germany Hungary -
all the East European countries may take to 
the acute form of capitalism afterthree years. 
Then what happens is that with America the 
other countries may join together, it is pos-
sible that they may crea1e a.position where 
the underdeveloped countries like India may 
be ,neglected and we may have to change 
the whole question of our non-alignment or 
our foreign policy. Therefore, when the 
conflict between the Big Powers is now re-
ceding to the background. It is the economic 
factor which will come up now. Then there is 
no fight amongst themselves, probably there 
will be no war in the future, but then the 
economic fight will go on in this world and. 
therefore. our Foreign Minister or Prime 
Minister should rethink the whole problem of 
how to tackle this new problem which is 
facing the world. Therefore, it is very appro-
priate at this juncture and speciaUy when the 
National Front Government has come to 
power, there is a very great responsibility on 
them because the whole world, the whole 
atmosphere of politics, is changing now and 
it is a very critical juncture we have come to 
when we have to shoulder the responsibility 
of the government in India and it will depend 
on our integrity and the way how we can 
handle the situation, because the foreign 
affairs policy is not just to be taken lightly 
stating that it does not concern the,common 
man of our country. Many people think, 'What 
do we care about foreign affairs? How are 
we interested in the foreign policy of the 
country? But actualty, as you see, it is the 
foreign poUcy of our country which controls 
so·many factors in our internaJ affairs also. 
the very polity of our nation. For instance, the 
situation of law and order that is happening 
in India' now. As you know, every day we 
have been discussing in this House the 
problem of Punjab and the problem of Ka-
shmir and as you know, the w"ole thing is 
gen8r~ted from our foreign ~poticy. What is 
our attitude towards Pakistan whtch is deH-

ExftHnal Affairs 
nitaly instigating trouble in both the States? 
But in this, there may be soma criticism that 
say we are behaving like a Big Brother w"h 
Pakistan. But unfortunately they have be-
haved like a Big Brother. The National Front 
Government does not like to behava like a 
Big Brother. But it is Pakistan which should 
realise that India as a neighbour wants to live 
peacefully with that country. Therefore, they 
must reciprocate and understand our prob-
lem and they should not instigate and add 
fuel to the fire. In the same way. the Defence 
budget is controlled by ourforaign policy. We 
are spending Rs. 15,000 crores on Defence 
in the budget this year and all our prepara-
tion depends o~ our foreign policy. How we 
tackleourforeign affairs and keepour budget 
down is the problem. Our economic problem 
also depends on this. Our economic prob-
lems de'pends on trade and commerce with 
other countries and if the situation is bad, 
1hen our trade will fall and it will lead to 
inflation and other factors. Thereforef while 
supporting the Demands which have been 
placed by our Foreign Minister, I would like tc 
say that it is the duty of the National Front 
Government to completely reorient our for-
eign policy so that we can adjust ourselves to 
the new global set up that is coming into this 
world. And I request the Minister to accord-
ingly give us, this Parliament, a definite pic-
ture of what is their future policy regarding 
this problem. Thank you. 

[English] 

SHRt NIRMAl KANTI CHATTERJEE 
(Damdum)~ Sir, before you adjourn the -
House let me refer to you about one thing. An 
impossible thing ;s happening in Delhi. Today, 
some time back our parUamentary "office at 
No. 12 Windsor Place has been invaded by 
the police. The story is that the Meridian 
Hotel owners ag ainst whom so many charges 
are there, have brought in goondas and 
other people and triad to beat the workers of 
that hate' and in the process when we rang 
up the police. the police came and beat up 
ou r people there. After beating them uP. they 
have taken them into custody. This is an 
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,_ , JSsibla thing; if this can happen today, 
lhen what cannot happen? The Mlnister&are 
there:.. we want to know, what they are going 
to d9~~bout this? 

MR. DEPUTY-SPEAKER: Please fol-
low the proper procedure. 

SHRI NIRMAL KANTI CHATIERJEE: 
Sir, this is a serious matter; our Parliamen-
tary office has been invaded by the Police. 

; - ... -OI:""GM;:'"~' -' 
ExrfHTlljtAffaltS"·<·.. -, ,,-'-, 

MR. DEPUTY·SPEAt<ER: TO'fals._ 
issue, you please follow the p'" ~r pr0ce-
dure. 

The House stands adjourned to re-
w' assemble tomorrow at 11.00 am. 

18.00 hr •• 

The LaI< Sabha then adjoumed tiD ElllvBn 
of the Clock on Thursday, Apri15, 19901 

Chaitra 15. "1912 (Saka). 
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